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RAJYA SABHA
Thursday, the 4th August, 2011/13th Sravana, 1933 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE.: DEMAND TO TABLE CWG REPORT ON COMMONWEALTH GAMES
MR. CHAIRMAN: Question No. 61. ...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, the CWG Report of the

Comptroller and Auditor General has come. ...(Interruptions)...

AN g AEIHT (FAERTSE) - FEET, ... (SAUR)... S dvel f RAE 3mi &
NGEL1C) T

AN FeARM™Or qifor (33T - W, u%’ag?r?rﬁamﬂmwﬁ .. (cEaue). . .
MR. CHAIRMAN: This is Question Hour, please. ...(Interruptions)...

SHRIMATI BRINDA KARAT: The Prime Minister is ...(Interruptions)... We
request the Government to urgently place the CWG Report on the

Commonwealth Games on the Table of the House. ...(Interruptions)... When
are they going to table the Report? ...(Interruptions)... The Report of
the Commonwealth Games can be ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... You know the procedure
very well. _._(Interruptions)... Don"t make demands which are contrary to
procedure. ...(Interruptions)...

At gEcadr @B Il (F[SRIA) = W, RUIE & ah @ &7 ... (qaue) .. .
st gomafa: 3T d SEY| ... (SgIURT). ..

DR. V. MAITREYAN (Tamil Nadu): The country wants to know about it.

...(Interruptions)...

MR. CHAIRMAN: Why are you coming in the way ot the Question Hour?
Please allow the Question Hour to proceed. ...(Interruptions)... Question
No. 61. |Is the Member present? Shall |1 take the supplementary?

...(Interruptions). ..

ORAL ANSWERS TO QUESTIONS

Diversion of Brahmaputra river by China

*61. SHRIMATI KUSUM RAI: Will the Minister of EXTERNAL AFFAIRS be



pleased to state:



(a) whether Government is aware of the media report that China is

planning to divert secretly Brahmaputra river and construct dams on it;
(b) if so, the details thereof; and
(c) the reaction of Government against this Chinese move?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (¢)
Government is aware of the construction activity at Zangmu, on the main
Yarlung Zangbo (Brahmaputra) River in the Tibet Autonomous Region of
China. Government has taken up this matter with the Chinese side,
including during the recent visit to India by Chinese Premier Wen Jiabao
in December 2010. The Chinese Premier said that China®s development of
upstream areas will be on the basis of scientific planning and study and
will never harm downstream interests. Government has ascertained that
this is a run-of-the-river hydro-electric project, which does not store
water and will not adversely impact the downstream areas in India. A
large proportion of the catchment of the Brahmaputra is within Indian
territory. It is important that the States of Arunachal Pradesh and Assam
of India harness and utilize the waters of the Brahmaputra. Government
keeps a constant watch on all developments having a bearing on India"s

national interest and takes all necessary measures to safeguard it.

AN FEH T AAT wEEiT S, A fRY F#A S @ Seer e § o sned
#Afsar i Fdese RAC & fow ¥ 97 ROE 3l § & 9 So-dac 3R @ & 537 @1
g TU G AIYT Uk F FEAYT A W A T T gl N F 5H heHA § gRgsdr Famer
YT T qafeck HRA H STo-Hehe & WE-HIY IMH Hehe o Icdeet &1 ST

# Aty fader #h S & Ig qoe el § 6 e & 5@ FoF & Werd Ry gt
e B FoT T frE FUR W FE IdSs SO &d § 6 de @ seAyd a8 W
FA4 dTell Uelfastel IRASEAT & OIT ST TUg Agr fhar Smwen 3R 399 %IRg & «¢r $r
4R yaried e gen?

SHRI S.M. KRISHNA: Sir, when the Government of China at the highest
level assures the Prime Minister and at the level of the Foreign Minister
assures the Foreign Minister and then we, on verification, have been
convinced that there is no storage that is being built, it is only the
run of the river project, where is the question of protesting? On the
other hand, 1 think, efforts from media side should be redoubled in
Arunachal Pradesh and Assam to utilise Brahmaputra waters which are not

being utilised properly.



M FYA T AT FHET SN, TNH FAR F AeAd-SriceedeT &7 # AT
F 11 gaR dfFw Al &1 Dol s dFsi aR 3o gowr 3R dw & e A #
g8 X A H AH AR -a0T W faw gE § 3R g8 W ARAE Hsigll # FH §g
A & v o wg g ¢

g & H IRUIEd YeU & Aed A o @R A 97 fo@ex samm g o asw A
FRET I gred § FIN WHR ¢aRT 0 TaT H s FRAARET A1 a5 § 3R 3R a8 ar
Al gEaEd & FHA Al eIl AR g Weldl & TG B AT WAR FA 39er
W82

SHRI S_M. KRISHNA: Mr. Chairman, Sir, the last two sentences of my
statement say, "It is important that the States of Arunachal Pradesh and
Assam of India harness and utilize the waters of the Brahmaputra. The
Government keeps a constant watch on all developments having a bearing on
India®s national interest and takes all necessary measures to safeguard
it.”

SHRI H.K. DUA: Sir, 1 would like to know from the Minister whether
the Government is really satisfied with the assurances given by China to
India that the flow of waters to our country will not be affected.

Secondly, are they sharing the scientific data with us?

SHRI S.M. KRISHNA: Sir, on 14th of June, the Ministry of External
Affairs made a statement after ascertaining it from various sources. The
other day the Prime Minister put it, "We trust, but we also verify." And
we have verified it and then we are convinced that it is a run-of-the-
river project and it does not contain any reservoir. But we constantly
keep surveillance and we constantly update it to see as to what is
happening across the border, so that our national interest does not get
thwarted.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, the hon. Prime Minister of China
has orally communicated this to the hon. Minister. I want to know whether
that will be made part of documentary evidence, so that the Tfuture
problems can be solved. It is a run-of-the-river project. But, at the
same time, we have to assure our rights. For that purpose, is there any

proposal from our side to make a document out of this oral promise?

SHRI S_M. KRISHNA: Sir, there is a mechanism where experts discuss
issues regarding trans-border rivers. It was agreed to set up this
mechanism in 2006. It has met five times, the latest being in Beijing in
April 2011. Whatever suggestions the hon. Member has provided, certainly

those will be kept in mind while looking at this question.



9. A MU Aga: AHAA, AT HA S A 9 FAF H FHgl § b §H ad I
W® §l A, AR flgrdie i R® q IE ARHT gad H o W & & seAqs &
FTURT & AT o W & OF ¥ ¥ 3R @ di ¥ 3numad 96w 3R 3eHE & Al |
T 3R 93 W@ &1 WHR f RE § IR-IR arae off i o1 & & 3R T8 FeT o W@
¢ ad W @ B H AN S @ T S wEar § o 3 g ardist oA
HRRICA® TH1T Mol W EH & AR IOR EIN & @ 36 36F T ST TF FIg Hrdary
& g2

SHRI S_M. KRISHNA: China does not have to take any positive action.
When eighty per cent of the Brahmaputra catchment area is within India
and 1 have repeatedly said this - it is for us, the Government of Assam
and the Government of Arunachal Pradesh, to utilise the 80 per cent of
catchment area®"s water that is available to us. ...(Interruptions)... Why

should they act on this? ...(Interruptions)...

MR. CHAIRMAN: Question No.62. ...(Interruptions)... Please resume
your place. ..._(Interruptions)... This is not a matter for agitation.

This is Question Hour. ...(Interruptions)...

SHR1 BIRENDRA PRASAD BAISHYA: Sir, it is a very serious matter.
...(Interruptions)... We are affected. ...(Interruptions)... Our State is

facing the problem. ...(Interruptions)...
SHR1 KUMAR DEEPAK DAS: Sir, our State ...(Interruptions)...
MR. CHAIRMAN: Please resume your place. ...(Interruptions)...

SHR1 BIRENDRA PRASAD BAISHYA: Sir, it is a very serious matter.

...(Interruptions)...

MR. CHAIRMAN: If you need a discussion, please give a notice.

...(Interruptions)...

DR. MANMOHAN SINGH: Mr. Chairman, Sir, the sharing of water of rivers
which are of inter-State importance can cause problems between two
sovereign countries. India and China are neighbours. It 1is in our
interest to have the best possible relations with China. The issue of
flow of Brahmaputra and other rivers of international importance has been

repeatedly discussed with the Chinese Premier and even with the Chinese



President. We have been assured that nothing will be done which affects
India®s interests adversely. As the Minister said, we trust what is said

to us but we



also verify. In this particular case, when the Minister has stated
unambiguously that what is being alleged is merely a rurrof-the-river
project, | think, that"s where the matter should be allowed to rest. |
think, unnecessary provocation on either side can hurt the relations

between the two countries. ...(Interruptions)...

AN Faafa: PRI S, AT AT AT BT & Tl .. (cgaueT). ..

SHRI TARUN VIJAY: China stopped India to build a bridge and a
shelter. --.-(Interruptions)... This is an important question.
---(Interruptions)... I would Ulike to ask the Prime Minister.

---(Interruptions)...

SHR1 BHAGAT SINGH KOSHYARI: Sir, our Prime Minister has said that we
are friendly neighbours. ...(Interruptions)... | would simply ask one
question. ...(Interruptions)... My query to the hon. Minister and the
Prime Minister is: Have we ever tried or have we ever approached the
Chinese Government that we will send our experts and officers to have an
on-the-spot visit? Will the Minister propose to the Government for his
own visit along with the delegation of the Parliament? If it is done,
then, I can say that we are friendly countries; otherwise, simply saying

that we are friendly countries is not good. ...(Interruptions)...

MR. CHAIRMAN: will you please resume your place?

---(Interruptions)...

SHRI BHAGAT SINGH KOSHYARI: The House would like to have a clear

assurance from the Minister and the Prime Minister. ...(Interruptions)...

MR. CHAIRMAN: Mr. Baishya, please resume your place.

---(Interruptions). ..

SHRI TARUN VIJAY: China did not allow. ...(Interruptions)... China
stopped you to build a bridge and a shelter in Ladakh.
---(Interruptions)... Was it true? ...(Interruptions)... What India did

about that? ...(Interruptions)...

MR. CHAIRMAN: Mr. Tarun Vijay, if you wish to discuss the subject,

please give a notice. ...(Interruptions)... What is this?



---(Interruptions). ..

st FgaArer TIfT: gART sovereignty H WA §, W ... (SFAUWT). ..

it gomafa: wiftr S, S SEU| ... (s¥aue) ... If you wish to discuss the
subject, please give a notice. ...(Interruptions)... Will you please
resume your place, Mr. Baishya? ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, we can have a half-an-hour discussion.

...(Interruptions). ..



MR. CHAIRMAN: It"s all right. ..._(Interruptions)... Give a notice.
---(Interruptions)... There is no problem with it. ...(Interruptions)...

Thank you.

RATaa wRu wded & v gaufy
+*62. A AFar Foaq ¥g : 7 9deT AN TG T BT FAT HET e

(F) 1 I G § 6 WHER o qded I qordl & @ AT g wER & v
104 F3 T A IRASTABNT F FFA T&=T A §;

@ 3R g, a 3Fd RAGAT Fla-wid @ § IR 3¢ Fa &Pl ya=T f T8

Gn Far g ot g & & RS Ao d§% F off Remmea 9 & wded & sorar
A F fOT 95 Wz T A gy =TT w §;

(@ I &, A Ig o F 3R Fgi-Fgl ¥ A T § U WY FERT ¥k
F E; AR

(3) a¥ 2011-12 & SR 9dead & Tl & & U RAMT wewr A Fel el
TR 3efed &I S T g7

wded #R (R gAY Fa e (F) ¥ (3) Th qROT FT ged W @ feAm
gl

faavor

@) & (3 Ted TRASES F faww, Hate, srficads dR AR gegd:
T WHRI/TG IoT &3 g’ & AT g1 qay, e e At fr 3uesydar aur
faffesr Aommit & iddd g T #r o PRt & dEw F 3w gEor-od & wedd
T I & 94 W, 10T WHERT & AT RAT & TAHRAT Toed Td Aol fgen-fage
& HFER qUT e IR & fAv S facd ggrar (Hive) vee g

Wed FAeT A AT Wl § wWed § [ 3R doda § v 11d deer &
AT, 2011 d% 40 URASEST & fAT .128.32 FIs5 Eipd fHw & aR@@msit & g
FaRor-1 & § 7% &1 G R

AT W TT WHR ¥ gied ROE & 3qar, A yeor & wded & faw
Faeaar faew e sRiwa g tRIE e d% & @y s 20.7.2011 #1 UE KT
R W gEder v v | 3§ 9gd & dgd, 33.00 fAfeds g.ww. ser & &=-1



IR 1 a8 § 3R w1 e e o w

10



faavor-1
11 i # (31.03.2011 &) AT Jaer & [0 &fiped I 715 GRINFATT: -

(3. o@ #)
wA. 9. RS FT AT
e Tfr
2 2
2007-08

THI-HITeT-50.00, fFeailk 173.00, Thfa-210, omEler-160, 9ef-75, 698.00
TA.F. UerR Af$e-30 F s Wed W AV ®ihg & Iy
nfearedy aRYY &1 Tehihd fahra

AT Y & s gded F1 [epr 368.22
33X WIS & Toh Gheh Ided & &I A Tehiopl fashrer 380.00
RIgaT-FAlS-Sile &1 0 qdesh sided & & & Thipd fashra 355.00
AT #ZY & Ueh Gdceh Iicded & & H Tehichdl T 400.00
ASeA SBfFa 3d€, 2007 10.00
TgHTeIe TSa=R ¥ 2007 5.00
Foe SUST Hhieeae 5.00
RIFeT A Hifead 5.00
e AT AT 5.00
e HEIT W WS W AR LA F R Fer 50.00
3R FregedEoT

S T TH, FHARY 1200.00
Tl 3481.22
2008-09

FAT-[TIER-EARR aRIY F1 Thispe fashra 760.00
FHRYY 1 Th Gdesh IRUY & T A Thipd fawm 600.00
Hrelel fSter &1 weh aR9Y & &9 # vhrhd AR 420.00
del T Teh Tcded & ®T H Thihd fashrd 480.00
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1 2 3

5 ffeey TR 3R @R ST &1 s ddew & w0 F vhEd e 427.90

6 FATERT T Teh i & § H Tehigp faehrd 269.76

7 ek X TFaT, 2008 F HEASA 5.00

8 A3esT SsfhaT sdc TH & &Y 2008 10.00

9 Foo BN IR AR v & fav S facda wgrgar 10.00

10 Uh. 8138 . gaemer 475.00
Tl 3457.66
2009-10

1 AT 9o # 3 e Aqey F vhind e 750.00

2 feATae geer H RA-A3eT-TReEsr F e Thew IRy F &9 750.00
A whigpa e

3 AT Y& #F Seael R He@s w1 whipd fawE 405.00

4 TR & Thiepe fashra 475.00

5 A3 St 5de, 2009 & IS & T Fg [eda gg™ar 10.00

6 JoleeT 3 IR Baw, 2009 5.00
Tl 2395.00
2010-11

1 SISETEN- 3R -G & Toh ek aRuy & &9 F s 800.00

2 AT yger # vh wdewd aRuy & w7 F aedor a5t & 693.64
e & T = Ay ggrar

3 FETE - TSI - FRTAT- MU T Teh GACH icded & &7 & faw@  495.00

4 fRATTer geor F tRAR, dgdel-TeEe, fSrer #ST & efcer Arar 151.70
FHTeFH & e & v Fa Aed dgrar

5 AT weer F wepEre, ST HEY A o] §RE@R, FIUcad & 302.44
e & v F=4 Aed w@grrar

6 e (FPTET AIRIET ST i) H TH gdeH IdeT b &I H 423.00

Thhd fasra

12



1 2 3

7 BAT 9 F REAERET M-ges-37 2010 F T FT [edw FERE10.00
8 AT e 7 A TisfheTr sde 2010 & fov F=g e @g@ar 5.00
9 AT Y& H Foo| B Ki¥edel 2010 & v Fegi g e @@@ar  5.00

10 RIFer I $fead 2010 AT 5.00
11 TS & ASTAT & AT FHES TS T dedEse H RafEEr 15.00
12 AT 9w 3R gRAOT &F SHAT AR - duper-dier @igT g 592.00
gf@star &1 farT
Tl 3497.78
Fel AT 12831.66

S

Funds for Himachal Pradesh tourism

T*62. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of TOURISM
be pleased to state:

(a) whether it is a fact that Government has sanctioned projects of
Rs.104 crore for the State Government of Himachal Pradesh to promote
tourism;

(b) if so, the names of the said projects and when these were
sanctioned;

(c) whether it is a fact that Asian Development Bank has also spent
Rs. 95 crore for promoting tourism in Himachal Pradesh;

(d) if so, when and where, along with the details thereof; and

(e) the total amount of funds being allocated to Himachal Pradesh
for tourism during the year 2.011-12?

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAI): (a) to (e) A
Statement is laid on the Table of the Sabha.

Statement

(a) to (e) Development, promotion, implementation and monitoring of
tourism projects is primarily undertaken by the State Governments/UTs.
However, Ministry of Tourism provides Central Financial Assistance (CFA)
for tourism projects, which are complete as per scheme guidelines and
prioritized in consultation with the State Government, subject to
availability of funds and submission of utilization certificates for
funds released earlier under various schemes.

toriginal notice of the question was received in Hindi.
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Ministry of Tourism has sanctioned 40 projects for i 128.32 crore in
11th Plan upto March 2011 for development and promotion of tourism in
Himachal Pradesh. The list of projects is given in the Statement-1 (See
below) .

As per the report received from State Government of Himachal Pradesh,
a loan agreement with the Asian Development Bank has been signed on
20.7.2011 for infrastructure Development Investment Programme for tourism
in Himachal Pradesh. Under this initiative, Trench-1 of US $33.00 million
has been approved and works are being executed.

Statement-1

Projects sanctioned to the Himachal Pradesh during the
11th plan (upto 31.03.2011)

@ in lakh)

SI. No.Name of the Project Amount Sanctioned

1 2 3
2007-08

1. Integrated development of Tribal Circuit with 698.00
special focus on Eco Tourism at Spiti-Sangla-50.00,
Kinnaur 173.00, Spiti-210, Lahaul-160 Pangi-75, LK
Entire circuit-30

2. Development of Eco-Tourism in Himachal Pradesh 368.22

3 Integrated development of Outer Seraj as a tourist 380.00
destination

4 Integrated development of Shihunta-Samote-Jot as a 355.00
tourist destination

5 Integrated development of Mani Mahesh as a tourist 400.00
destination

6 Mountain Biking Event, 2007 10.00

7 Himalayan Adventure Race 2007 5.00

8 Kullu Dussehra Festival 5.00

14



1 2 3

9. Shimla Summer Festival 5.00

10 Great Himalayan Marathan 5.00

11 Computerization and production of CD ROMs and 50.00
VCDs on the Tourist attraction

12 IHM Hamirpur 1200.00
Total 3481.22
2008-09

1. Integrated development of Una-Bilaspur-Hamirpur circuit760.00

2. Integrated development of Hamirpur as a tourist circuit600.00

3. Integrated development of Solan District as a circuit 420.00

4. Integrated development of Chail as a destination 480.00

5. Integrated development of Joginder Nagar Bir Billing 427.90
as a destination

6. Integrated development of Naldhera as a destination 269.76

7. Organizing of Minjar Fair Chamba, 2008 5.00

8. Mountain Biking Event MTB 2008 10.00

9. CFA for Kullu Dusshera and Minar Fair 10.00

10. FCI Dharamshala 475.00
Total 3457.66
2009-10

1. Integrated Dev. of Off Beat Destination in H.P. 750.00

2. Integrated Dev. of Shimla-Theog-Narkanda as a Tourist 750.00
Circuit in H.P.

3. Integrated Dev. of Jubbal and Kotkhai in H.P. 405.00

4. Integrated Development of Sundernagar 475.00

15



1 2 3

5. CFA for organization of Mountain Biking Event, 2009 10.00

6. Celebration of Minjar Fair 2009 5.00
Total 2395.00
2010-11

1. Development of Jubberhati-Arki-Nalagarh as a tourist circuit800.00

2. CFA for Development of Rural Areas as a tourist circuit 693.64
in H.P.

3. Development of Swarghat- Ghages-Ghumarwin-Sarkaghat as 495.00

a tourist destination

4. CFA for the Development of Sheetla Mata Complex at 151.70
Dharampur Tehsil-Sarkaghat, Dist. Mandi in H.P.

5. CFA for Development of Lagoo Haridwar Kandapattan 302.44
in The. Sarkaghat, Dist. Mandi in H.P.

6. Integrated Development of Dhauladhar (Kangra Nagrota 423.00
Baijnath Pong as a Tourist Destination

7. CFA for Paragliding Pre-world Cup- 2010 in H.P. 10.00

8. CFA for Mountain Biking Event 2010 in H.P. 5.00

9. CFA for Kullu Dussehra Festival 2010 in H.P. 5.00

10. Celebration of Shimla Summer Festival 2010 5.00

11. Revamping of Website of Himachal Pradesh under the 15.00
IT scheme

12. Development of Jamuna Nagar-Panchkula-Poanta Sahib 592.00

Mega Project in HP & Haryana

ToTAL 3497.78

GRAND TOTAL 12831.66

Mo Reer Fgw ¥gg: @odfa S, RAmd w@r & wdewt & 3@-aw & v
Wgﬁmmﬁ%lmﬁrma;ﬁﬁ%wwwm—mﬁagammﬁlaﬁ
2010 H ToTIaT FHHAT

16



%W%ﬂmﬁﬁﬂ%ﬂmﬂﬂﬂﬂmﬁ?ﬁﬁﬁmﬁmwwmmﬂmﬁﬁ
At B Ao & s Af| AR g A Fo T WReT F & ;S| Viability Gap
Funding Scheme Z@RT &og WHR o THHA Heg St A ARG W # TReA & demar
&1 & foU ¥ Sgd 3MaRAS 1 A Tg Sl AR § F A gel LA & U Fem wWAR
EaART RATIS S H 6 A HI FIS Aol 82

M gaw Fa wed: FEdT S, AR 9w 3N aF sES fAU @ official
proposal =gl 3maT g1 St 8 proposal 3Tdr &, & AT & prioritization g4 gl
Wﬁmﬁﬁ%mﬁﬁ?ﬁmﬂﬁ,%Wéﬁﬁprincipallymmgﬁﬁ?ﬁ,
Fife Th hilly state & AU gelidlcey, FHgAdRre & ALTH & 9 H §gd Fgeaqol
¢, AfraT AT WER T OWE A AN I 380 aF S8 o¥E & HIS Tuielel A& 3maAT P
3R YOIeTe 3MUam, df ARad dt W g7 3@ W AR &390

et Rear FI9 gg: FoHia S, A SR & a9 § S g8 g6t 2010 A
AT B AV qEA WA Tg § T Feo[-HAARN A NoiFe & fAT 50 w3 TUC Hi TR
39T Hgifder & & & §, S world famous valley and natural beauty % 33@9#c
& v o1, ofha 3l o g dar 7E Ben g # AeE w5 S § S wgeh g
AT w9 aF AT TER B HEm?

A gEaw FT WEI: FHHT S, TE A §AA  2011-12 & faT S
prioritization a1 ¥, sahl &hA g Jeis & & & feh 81 3@ g DPR &
judge F §H IaA FAT Refd A gHAT P X WA T g7 ¥, o A @ A€
revised DPR 3TS &I

sharch facee s @omafa S, & el &0 S 1 qurg & g & Raraa o #
A F faew & v 3 #dr dar ¢ ® § 3R s v s Rfes deem o aas
g, oo fow segiar 4 fam &1 # AT &6 o @ a5 fdee e aedr § 6 feame
‘TE%T,@ﬁ%%@&gﬁ@m%,WW&gﬁﬁﬁﬁTaﬁ%}ﬁTWadventure
tourismsﬁ%lﬂu@mmﬁ{%wﬁmﬁmraﬁwﬁaﬁwmaﬁ
3gaY A F [T HS Tl W &, FAT 39 ST UH 3ga I B PIS priority &
T T Fad den & SR G @R TA §? Fen WHR T ReA H ggrar & & fow F2r
FeH 331 T 82

ot gaw Fid wed: @l S, #R @I & % T high time ¥ & ®”e @
A # 31 social, political and economic agenda T part Sl gHEm, FZife
TReA @e@ SAET employment oriented sector §, I8l @ revenue $f HSH SATET
3T g 3R EXsEey aar & branding BT gl 3T
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Wﬁmmwwmmﬁ%mqﬁmﬁr%%mwﬁﬁm
foe dffersst fhar siul g ge off T3t 1 a1 X @ & 3R oA & v wh R 3R
gl R & Solc T ToT WHRT H el AT

st A Tog AT TS S, H UR AETA A AT FA SN ¥ FEAT agdr
g T e X favg & gruffear giesr & 3R faeg & oo i & e RPufa gRew
R & R A & S 7 ST A wE § IR T WER B RE § TEAE e,
ar sER TReH fawm & o, PR FE muem, a IEEr A o F A Ff oS ¥
Wﬂmi%mmﬂﬁaﬁé integrated scheme ST dRd &, oGT 30 ¢U &
S AET-AEY vded Td §, 39 §H deq WRR & AIA ¥ Rl Y, e du &
ZReA @ Forar A, AR & a9 3R qeor #ir e o 92

A gaw Fa eI AU SN, AT FEET & ARIA T H §E3F H AT Agar
g & ol gure & S & @ gFe 39 futuristic plan fam &, foaer #
12th Five Year Plan & doT d@dr §| ST INNURM pattern § a1 Delhi-Mumbai
Corridor Pattern g, 3d% 3R W 0% SSRRCFIX & integrated development &
S g7 U5 # FT W destinations ST ST, Sl gREE 3¢ 3R ST 3« hold
Fh W@ ST ThdT g1 FifF F-gR A o9 dF g Th, dd db SHEAAGel dg
BiFse 7€ g &, d61 F geed R g AFed F v, AT g@ W 9ga 997 FeH
31T ST @I § 3R 37 & & S blessing § usa @A s &1, 399 50 dFcX &
FThr Ferar A

o1, faeeedr @t W, # AT A ST F AT AR § R 9ga IR oS ReA
wicw ¥, 3 6 7 w1 R wgde gwt & ow ¥ N 3 Aegpiew dw & T aga
dog3rae g1 SNT AT HeEdl A FE 6 cRoH FHEEAT SqAT F F TH FE@ a3
HETH FAdT S @I §, A AT H SN A A Feen awdh § B O wsde dwmt &
9, TEI F G AR AlegHcH §, A1 3EH AN qded AN S eue & R S
AlGHCH WUT g W &, 3o AU WA H ol GURA H cFaedqT Har?

At garr Fid we: WA Fled, S AlegHcH §, Al I gAR HAWT H SRREC
T I ¥, AR S Wede TS gesd ¥, ¥ IR I AegE W cRee wie & dk
W 399 AT AET &, o 3P §H 39T W W & IR W R ¥ ¥ A, T@ER
T TIRE F N g WT &, et oo Y ursde wiact §, 39 a9 X W@ ¢, ofhel
S gREST Ul §, 30 ARET A® FewR F g @ AT § 3R 3% d8d 9§ Aar
gl 3T AT AT §, 3H NUR W IR I8 T R gl
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o gomufa: d g, uee dE&Am 63 ... (FUIUW). ..

a1, Reasd awt: T Taefa @eeT, AT geu #, #ARIR H AHer A4 F S

MR. CHAIRMAN: No supplementaries on supplementaries.
---(Interruptions)... No, please. Please resume your place.

--.-(Interruptions)...

o1, Reeea @t A @aOla #gled, 9 9gd gERd @€ ¥, 9 8Ae & ® El

MR. CHAIRMAN: Please resume your place. Question No.63.
Reelt 3R R # 9o =fFa aRkw g
*63. Mt WA ASHAGA : FIT GUAHA Tg Tl A a1 T o

(F) F T T & F 3 o o ¥ RfeT geat #§ ufa «afFa 3w # s
ngsﬂ%‘;

@ 3R &, & F A Y F R IR Rer & vfa fFa aRw aw #& aga
3 TR §;

@ 3 &, ar Feer: Reer 3R e & 9fa =afed afs s fraen-feaet §;
3R

(&) 3Fd Tsar &7 HAY: JEHer AR ey 8 A7 ufa fea aflw 3 fRaer-
el & 3R FT IREdl UT-av¥iy deer # WAfAFaT & IUR W 3H TR P AT

Far STwan?

A #AET A o FA O 3R FAR): (F) F (@) AR @ ged W @
fr a=m g1

faavor

(@ & @ S gl a¥ 2009-10 TF 2010-11 §J TA S R 9fa safed foaer
TS el 396 (TATHI) carr A 18 faffes wedi & wfa safea sma (feems)
faRor-| @ & 7 ¥ (@ AW a¥ 2010-11 & SR fHER & AU A 20069
T B o A ool A GRS 135814 IV AT ¥l IIRg GuANy Aol &
ugdl IR awt & R RER H defeng fr e Rfew @ e & @y goeiy g1 aede
#, 5@ T F AT Reeh & 14.66% TS faww X & Joer F ER F 18.4% H
it sftaa defems e & aifda &1 2l
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(@) T T e g d o AR dRiT & ReRer @e e ot wd
gam
g, Tuf, 3% o & v Afe o cafFa 3T oo (i) @ amEvr el
&9 ar faeror
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TR Td FRHA FRAGIS AIET & TGT Ifdee] FIe0r Foa (TIuaTEAT) EanT
FRT AT B, SYST g Heh FAToT & HUR W Thidd frar Srar g1 a¥ 2009-10 &]
WA I AdAaA FI&OT F AR, WER vd e & areAor et & vAdele sAer: 681
T UG 1566.5 TUY AT IUT A & H FE HAU: 1092.33 TWY UG 2181.98 III AT|

HeR-TSAT AT TF FAOT 2T e &1F & AT HAAAAST H HAT B
g o Afa 1 TrUfFEear W § 9O WeER $8e 9ia Uideg &1 ST T e #
VSR 3HGET T GIAT Har, AT I Ghfdd e qur w@eeg Rer, 9o,
WWWW@WW@%W%WWQHW—WW
aUr Sligel H IoTEedt A TR GUR AT S Hoh| ek —ISAT IFAGTA B oGeldd el
¢ Afaerd 3uEl # FA RQERd TsA F algar &3 gu TsE N Fes @ w@ne @
Aottt vd IR-Fere JHawer, Ros & # ol se@el & wer 5 oAt sate A
gl T5F & 9 3 AvAar # w7 A F v w5 whwA gF R v § sad o
&1 e fAfer (Semelts, Swed 250 Rog Sel #f ®ox wd gu Fer geh, Hgr od
3ET F e St g AW AeEr, 60 S vd Res Sel 8 whied s
3R eo@s g YO YA Yhe AfAA §), AT &F A wrdshH/afRem ae faw
FIHEA qar AF & ew FEFEA s afdd €1 suw sfafed &5 o &=
yRifea T e IeT faftse whAt @ e asal & Sfivaddt & e e d ash
T Fr FHET B

faavor-1
gl FIAGI (2004-05 H&el) GX I HE I &1 # GId q1FT I (B, H)

FH F. qsT/89 5T & 2009-10 2010-11
1 2 3 4

1 3T gger 51025 60458

2 IEUTIS 9Gem 51405 AT

3 3 27197 30413

4 e 16715 20069

5 FIRES 27132 29786

6 aar 132719 TAT

7 IRIT 63961 AT

8 g 78781 92327
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9 feATTer gowr 50365 58493
10 SF § AR 30582 33056
11 Follch 52097 59763
12 Hel 59179 AT
13 HET Ueer 27250 AT
14 GIGIREI 38059 44097
15 HAERTSE 74027 83471
16 afoTR 27332 29684
17 AT 43555 48383
18 IGEIEc 45982 AT
19 ATTels AT AT
20 33 Er 33226 36923
21 g 60746 67473
22 TASTEATT 34042 39967
23 TafR 68731 81159
24 dferereg 63547 72993
25 B 35799 38493
26 e TG 23395 26051
27 B RECES 59774 68507
28 CIEEE T 41219 AT
29 A  fARER daag 74340 ke 1y
30 CEE 118136 128634
31 el 116886 135814
32 qifgar 88158 98719

HWST AR TATA3NS (2004-05 H@el) 46492 54835

AlT: TAT- 3T AL

did: A . 1-32 8 - HAROAAST WEHER & e vd wifewdr Peuem qur sf@e
HART-Feo 1T TITEITRT TS|

23



Monthly Per Capita Income in Delhi and Bihar

T*63. SHRI RAM JETHMALANI: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that even today there exists a wide

difference in per capita income in States of the country;

(b) if so, whether it is a fact that there is a wide gap in monthly

per capita income in Delhi and Bihar;

(c) if so, the monthly per capita income in Delhi as well as in

Bihar; and

(d) the monthly per capita income in rural as well as urban areas of
the above-mentioned States and whether priority would be given to

bridging of this gap in the Twelfth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI

KUMAR): (a) to (d) A Statement is laid on the Table of the House.
Statement

(a) to (c) Yes, Sir. The Per Capita Income (PCl) of different States,
measured by per capita Net State Domestic Product (NSDP) at current
prices for the years 2009-10 and 2010-11, is given at Statement-1 (See
below). The PCl of Delhi during the year 2010-11 is estimated at Rs.
135814 as compared to that, of Bihar estimated at Rs.20069. During the
first four years of the Eleventh Five Year Plan, the average growth rate
of PCI of Bihar has been comparable to that of Delhi. In fact, during
this period Bihar has registered an annual average PCI growth rate of

18.4% as compared to the PCl growth rate of Delhi estimated at 14.6%.

(d) The data on distribution of State specific PCl between rural and
urban areas is not compiled. However, the rural urban area-wise
distribution of Monthly Per Capita Consumption Expenditure (MPCE) for
each State is compiled on the basis of the House Hold Consumption
Expenditure Survey conducted by National Sample Survey Office (NSSO) of

the Ministry of Statistics and Programme Implementation. As per the
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latest survey conducted for 2009-10, the MPCE in the rural areas of Bihar
and Delhi was Rs. 681 and Rs.1566.5 respectively and in urban areas it

was Rs. 1092.33 and Rs. 2181.98 respectively.

Reduction of inter-state disparities and inequalities between rural
and urban areas has always been the priority of development policy and

the Government is committed to it. The strategy has

toriginal notice of the question was received in Hindi.
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been to generate employment opportunities in rural areas, develop rural
infrastructure and provide better access to health, education, drinking
water, sanitation, etc. in order to bring a tangible improvement in
standard of living and quality of life of the rural masses. The policy
instruments for minimising the inter State disparity include plan and
non-plan transfer of resources from the Centre to States favouring less
developed States, tax incentives for setting up of private industries in
the backward regions, etc. A number of programmes have also been
initiated to reduce income disparity between States. These include
Backward Regions Grant Fund (BRGF), which includes the district component
covering 250 backward districts, special plan for Bihar and the KBK
districts of Orissa, the Integrated Action Plan for 60 tribal and
backward districts and the drought mitigation package for Bundelkhand),
Hill Area Development Programme/Western Ghats Development Programme and
Border Area Development Programme, etc. In addition, several ongoing
Centrally Sponsored Schemes and State specific schemes are expected to

accelerate the growth rate of GSDP of various States.
Statement-1
Per-capita income of the States/UTs at current prices (2004-05 series)

(in Rupees)

SI.No. State/UT 2009-10 2010-11
1 2 3 4

1 Andhra Pradesh 51025 60458

2 Arunachal Pradesh 51405 NA

3 Assam 27197 30413

4 Bihar 16715 20069

5 Jharkhand 27132 29786

6 Goa 132719 NA

7 Gujarat 63961 NA
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Haryana 78781 92327

Himachal Pradesh 50365 58493
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1 2 3 4

10 J&K 30582 33056
11 Karnataka 52097 59763
12 Kerala 59179 NA
13 Madhya Pradesh 27250 NA
14 Chhattisgarh 38059 44097
15 Maharashtra 74027 83471
16 Manipur 27332 29684
17 Meghalaya 43555 48383
18 Mizoram 45982 NA
19 Nagaland NA NA
20 Orissa 33226 36923
21 Punjab 60746 67473
22 Rajasthan 34042 39967
23 Sikkim 68731 81159
24 Tamil Nadu 63547 72993
25 Tripura 35799 38493
26 Uttar Pradesh 23395 26051
27 Uttarakhand 59774 68507
28 West Bengal 41219 NA
29 A & N Island 74340 NA
30 Chandigarh 118136 128634
31 Delhi 116886 135814
32 Pondicherry 88158 98719
All India NNI(2004-05 series) 46492 54835

Note: NA: Not Available
Source: For SI.No. 1-32 - Directorate of Economics & Statistics of respective State

Governments, and for All-India - Central Statistical Organisation
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SHR1 RAM JETHMALANI: Sir, | have gone through the very confidential
reply and the figures that the hon. Minister has supplied to us. But in
the last sentence of that reply 1 find a somewhat vague statement. Could
you possibly give us a list of the Centrally-sponsored but Bihar-specific
schemes which, according to you, create the hope that this disappointing

disparity will soon be revoked?

SHRI ASHWANI KUMAR: Sir, as the hon. Member is fully aware, there are
in all 147 Centrally-sponsored schemes 1in existence today. The hon.
Member has asked for State-specific schemes for Bihar. 1 will give him
the list. But I can tell the Member and also this House, through you,
Sir, that Bihar has got a special plan for its development and, over the
years, | am delighted to point out that the level of economic development
of Bihar has been rather good. In fact, it has grown at an average rate
of 18.4 per cent as against Delhi®"s growth rate of 14.6 per cent. OF
course, it is a function of the low base from which Bihar started. But in
the Ilast several years we have seen that there has been a marked

improvement in the overall development.

Sir, the most important, | think, part of the question and the focus
of the hon. Member"s question is the uneven economic development in the
country. It is a reality and 1 accept that it is a reality and it needs
to be addressed. For this reason, the objective of the Eleventh and
Twelfth Five Year Plans has been inclusive, sustainable and faster
growth, and the real mechanism for ensuring even economic development is
to achieve overall growth in the agricultural sector because it leads
over time to a more broad-based growth. That is precisely the focus of

the Twelfth Plan which is under formulation.

1 may also point out, Sir, that there are a number of programmes
including the Backward Regions Grant Fund which addresses the development
needs of the 250 backward districts which are spread all over the
country. 1 would like to inform the hon. Member and the House, through
you, Sir, that I have myself initiated a discussion on seeking ways to

address the income and economic development disparities on a district-
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wise basis throughout the country.

Not only is there an uneven economic development as far as the States
are concerned, there is also an uneven economic development within the
States and the reasons are district specific. So, | would like to assure
the House and the hon. Member that through a series of policy
interventions we are seeking to address the issue of income and economic

disparities.
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SHRI RAM JETHMALANI: Sir, | must compliment the Minister. Even he
knows how much of respect and affection he enjoys from me. But, Sir, 1 am
entitled to ask, "Has there been any serious study conducted during the
last few years to deal with this somewhat dismal economic situation of
this State?" If there is a real serious study done, then please tell us
what proposals that study has yielded that the condition of Bihar could
be improved. You see in this long list, Bihar is, practically, the last.

Why is it so? It is a tragic state of affairs.

SHRI ASHWANI KUMAR: Sir, as | said, as far as Bihar is concerned,
there is a specific plan for Bihar, a special development plan for Bihar,
which addresses almost all the issues that are specific to Bihar. That
process is on. OFf course, there has been a request from Bihar in the last
several years. But that is a matter which the NDC has to take a call on.
But 1 would like to assure him that through a series of policy
interventions specific to Bihar, the Government of India in consultation
with the State Government of Bihar, is taking steps to address this

issue.

i AT dmaE: Aged, WER & S 2010-11 & FHEAS Td g, IAF
e R W 57,664 s T9 H Fofl ¢, Adelw o #f aear g, 386 FW 5,700
AT H doll gl R F S IUAT ToRET B, dE 11,000 I3 Fl FH HRA EIHR A
UeAlG ST e § P R WHR o 3hol FeelT Toied & 2010 F @@ 35 §IR WS
v U §1 AT Hew 1 Al g Aifev & fer 7 S osfRfaegee &, o gee @,
AT § 3R S Foll &, 39 FW & 25,000 T TUC H @ @ @ L

& gamafa: 39 Hare Bl
At TARETE TEaE: # Ig S aedr § % .. (FgeuE) ..

N Raeere Tadl: I g & o7 & @3 § o1 fgrR & Ry & @g g2
.. (SgEUR). ..

st gafa: oy S, s @Aec do SMST| ... (S¥auIA). .. 9Eael Sff, 379 3791
qarel U] .. . (STIUE) . . .

At AR grEaE: A 9 I T g2

N TellT yarg w1 A S & @ § AT gard W W@ E? .. (SHau). ..
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N wafa: & SN, i d& SABUI ... (E¥@IU)... Please put your

question. No statement, please. Put your question.
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AN RaEeg [AEd: I Fia @ TS W T© 82 ... (GHauRT). ..

f AR qrEaeT: Fa 98 98 ¥ g @ o dar faeR & o w@r &, dweeh
RAE & AdMeF 38 &R F geador g @1 &, 9 4 @I 7 g W@ g7 qg Ao H
ﬁqﬁéﬁmw%ﬁ:m,ooommmm:@ﬂ%l ... (FEUT) ... FT TWHR
SHHI ST F? .. (STFURT) . .

st gomfa: 39 95 BTl ... (SHAYU) . ..

At faeeg faall: 99 39T aia | g1 e F g0 @el gl ... aue)... H
SRl Al & §l ... (SFAUE). .. WOS A AL FET gl T AHSAT g% HIE H IR §
IR & A & dvsh o FaT & ... (GFIURT). ..

MR. CHAIRMAN: Please resume your place. Please allow the Question
Hour to proceed. Mr. Minister, 1is there any answer to this?
..-(Interruptions)... If there 1is no question, there 1is no answer.
..-(Interruptions). ..

At Naeerg Aal: FF A a8 &1 ... (IR ... Sdr ¥ @RS 3eAr &, e
AT HT AT §R AT| ... (SFAUW) ... Tg FAT Aol X | 87 ... (SqAUW). ..

At el gaT w®&: hae g @ W IR & ... (SEEue) ..

ot Raeee faall: 38 F5 W S A I1T A& T ... (CUAUA) ... FTH FaATT F
Fr Rear 82 ...(c¥aUA)... § HiA T A HAFT IF §? 3AR AT ¢ & =Iarl
.. (cgauR). ..

At AR IHaT: T AT Tg § ... (SEaYeT) . ..

AN Faafy: grEa S, d6 ABT telel ... (G¥AYE). . .

SHRI ASHWANI KUMAR: This question has no relation, whatsoever, to the
main question.

At FgAREr aifr: WX, sEH Fad SRR & a8 &, qud weo o €, 3w o g
.. (EAUR) . .

SHRIMATI BRINDA KARAT: Sir, the Minister, in his reply to the first
supplementary raised by the hon. Member, has said that he is concerned
not only about inter-State disparities/inequalities, but also the

disparities/inequalities within the State and within districts, and

33



therefore, that they have some policy instruments to deal with that.
Today, 1 think, the most basic inequality is the inequality between
individuals. In fact, per capita calculations conceal these inequalities.

When we talk about
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policy instruments, my supplementary to the hon. Minister is: What are
the policy instruments which the Government is going to use to deal with
the huge, obscene inequalities which have been created by certain neo-
liberal policies being pursued, interestingly, between individuals? And
would the Minister consider using, as a policy instrument, the issue of
universalisation of benefits considering that such a massive majority of
our people are below the poverty line, in real terms and not by dubious
methods of the Planning Commission. Therefore, my basic supplementary is:
Would you consider universalizing the rights to food, education and
health, to begin with, giving up the present policy instrument of

targeting?

SHRI ASHWANI KUMAR: Sir, kindly allow me to respond to the hon.
Member in the way that 1 must. First of all, the basic premise that the
policies that have, over the years, assured for the country an overall
growth rate of 8.5 per cent do not, eventually, endeavour to the benefit
of the common man, is a flawed assumption. 1 would, with utmost humility
and respect, like to say that the policy of the UPA Government, over the
last several years, have enabled the country to achieve the highest
possible growth rates which, in turn, have enabled us to mop up enough
resources to divert and allocate the highest possible resources to
sectors, to which the hon. Member refers, namely, education, health and
food security. We have, in the past several years and also recently,
repeatedly stated, in all the discussions in this House and outside, and
in the Plan discussions, that the basic priority of this Government is
inclusive, faster sustainable growth, the end result of which is even-
handed economic development, the fruits of which would reach every
citizen of the country over time. It is true, however, that every State,
every Government and every country, eventually, has to work within the
basket of resources available. One cannot win the extent and range of
social welfare programmes without consideration of the resources actually

available.

Therefore, our repeated effort has been to create a political

consensus around policies that would generate more growth and, thereby,
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help us to alleviate poverty.

At 3 wor: wHETS S, # Ag @arel gu FA SN A e dEdr §, df dare
R &1 &, ofad gurer #@9 Sh & qeo@s & o ok 3o e’ A frar & & 3la q@
¥ Aves & fov geows & v e 86 @ §1 e deeds qur #r swita @
Fog g o T g1 3nh gurd HAr St geer@s A aier v F R 200 W FAL L

st gomafa: garer WeR W
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ot s Wor: TS ARET, Igi ST ek fGIm ¥, 3EH e ok R g
(FEUE) ... yuE H OSh oA gEw O fer g, sEfor & gqmer awar g
.. (SHEHU) . . .

N Ry FRAR: W, sTF 3T Toar F o ==t 8 W A .. (SuEUET) . .

#ft 3 TWOT: geoEs F S IR TS YT @A § drought H FA A & AT,
T F A & faw, A S aear § & 36 wrel Yol # fher- e droiensit w1 enfder
fohar arm g1 <f% # §eer@s &1 @ arer g1 # amdr § % 3nh a% wue dae i S
%J,Faﬂaé‘ra's“‘rgé%,mﬁmaﬁmﬁﬁmmmﬁaﬁmzoomm
a:rﬁwaﬁaﬁru’rwﬁeﬁlagzooaﬁgwsﬁmﬁwﬁ?hsraﬁgaﬂ%lsaﬁqug
# gurd FA ST A SAAA A §, FAfR feords AN T ber b o @ g1 Wger
e 3T e kT R €, 3mue o ekt R, swfaT # S wEdr § 6 deews & fa
Fog AN o F1 fRar §, $He 9N A Y qasU? ... (SWEAUW)... 9 AR W g,
ot smwor € & € A o wa o g

A JRFN FAR: AT FeTT 7 oGS & HAdfoosd S Tl 0T §, 96 A HaTel
¥ dlels gl @A §, AN H R o 3R Ig ST a1 Al gl . . . (FFIURA) . - .
Tl B SAABR AT et § & doer@s &1 St Yol yuT FA S A vAsw A g, 9
PN FHIAT ST T §1 SHER qgd SIRGT & AT & W@ &l ... (FaueD) ... o &
Ul T SYGEAT T HHA YE GO gl ... (SFEUA) . . .

At e Ffar: e &7 fgar g2 ... (e . ..

Mt gHmfd: 3T d5 BTl .. .(¥auT)... We will move on to the next
Question. ...(Interruptions)...

At R FAR: 19 FT W o QS0 .. (FAUR) ... IR T G O H a1
a@‘gm ... (FAUTT) . .. 39 S G, a’rﬂmaﬁ'gm ... (cFauwT) . ..

MR. CHAIRMAN: Let us move on to the next Question.
ot Rew fER: Y g & Tat & AT L (Gaue) ...

A el ey AR mwm%ﬁaﬁwmmﬁaﬁaﬁw
Fard gl . ..(cgauwT). ..

MR. CHAIRMAN: Just one minute please. 3T & SBU| ...(SAUA)... TH
Belc ¥ SMBUl el el S, MY &6 SSU| .. (SFEUTT)... Coltel, Telell Hon.
Members, please. ...(Interruptions)... 3 T& f&Adac S d& BT
- (CHaYE) . .

Mr. Pany, please TollsT & SEU| ...(sgaume)... Just one minute. Tl
ST ... (GEAUT) ... 3T Aifed ATl ... (G . ..

37



Hon. Members, supplementary questions on Starred Questions is a
courtesy extended to individual Members. Now, it is a window; it is not
an elephant gate. Please do not try to expand what should be a question
into what should be the subject of a proper discussion. You know the

procedures. Give notice. Question 64.

ANt AN dTT ART: FATT 64 ... (SHAYUTA) . ..

st Raweeg el &, ... (c"aue). ..

st waafa: cRav, 3o Aifew 5w ... (cHaue). .. el S, ... (cgaue). ..
ot Raeeg fadl: W, R & ... (cgaum) ...

MR. CHAIRMAN: Question 64. Please 3MY &§& S8U| ...(S¥auil)... Please,
faanT S, 9 SBU| ... (SHau) . ..

it Rraeee faali: g7 g & W= are &1 ... (cFaue) . ..

st gl coler, 8 SMEU| ... (SUAUR) ... 35 SEU| ... (SUAUR). ..
ANt aNF 3Fa: g7 7N S T AT ager & Wgr & ... (cuaueT) . .
it o wiier, do SEUl ... (sEaue) . ..

At aRE Ieat: S %A ReR WHR 1 feam s ®, 3@ fhcelr HgudeT fRar v
8?2 ...(cHauwe). ..

A e faad: fer & .. (sgaun). ..

st gumafa: ohe, d6 STl ... (FEUR)... FE KA A oad T8 g @ 2
.. (cgaEUT) . .

A aie Ieat: g8l &1 @WeR @ W@ /ed g1 .. (cgauw) . .

ANt Rraeeeg faadl: =7 e39 & WeR & ... (cHaue). ..

ot gemafar: & IS R ST G @ R AR A FE @ W F| .. (U . ..
At afte saaR: =g @l Usha amelt faegcliawor &1 Arser g .. . (sgaum). ..
st gomafa: 39 95 BTl .. (SHAYU) . ..

Mt aRF ITR: 957 W T T @T TG @ WL ... (S .. ..

At Rraeeg faall: 319 S ST ... (SHaue) . ..

st aftd IAER: CAG & ER WHR & Wemw RAE & 1 ... (Fgau=) ... #ged,
CAG & RAIE 318 81 ... (uauw). ..
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MR. CHAIRMAN: Please. ...(Interruptions)... I will name you.

---(Interruptions)...

st @it Iea: 39 T g aifeul L. (SEaue) ...

N Famfd: 3T S5 BT INET SEE W aEd T 3R gE § Sfev

..(3gauT) ... Hon. Members, please allow the Question Hour to proceed.
ot Raeee faadl: @, g7 oot & 9ga @e g1 ... (FauE). ..
st womafa: 39 discussion AT .. (GHIUR). ..
st afF 3eaR: W, CAG T RUE gR TR & f@amh 318 81 ... (cuaun). ..

fER AR & FEFaAM & Tomp W.T.SN. H RAE 315 § ... (cFauer) ... &R
WHR & @erw d.w.sh. & RA s § .. (cwauen) ... 8@ & geuder fear o gl
. (SgEUT) . . .

At yoEifa guwre: @eomafa S, ... (suaue). ..

st gaafa: wlier, A9 95 ABU .. (SHIYW) ... TSEld S ... (SgaURT) ... 319
86 SST ... (s¥aunT)... Voraji, please ask your question.

AN Aay sfER: & aar § F g8 o & Rffea vsar & o o §, I Fad
fSER &1 Hardl =gl & ... (cgaum). ..

st sgAREor qifor: geafy o, MR ... (FgEue) ...

st el eax EY: memufa S L. (cuEue)... gE Hlewr agr R g
.. (FIaUw) . . .

At gHfd: gg TaT @A F T § .. (UAUR) ... S@U, AT S 8T
.. (SHAUA) ... YR ST A AN B FA W & ...(FAUR)... 7 HS 2@ W ¢
.. (ZFAUT) . .. 31T Tl &5 SMBU . . . (STAUT). . .

A A e @@ 9§ f wl A6 Wd L. (EEEauE) ... 9T §ER
.. (FEauE) . ..

o TEARMOT Wftr: 3T Sl deleld W W@ § ... (STAUTT). ..

MR. CHAIRMAN: Please allow Q. No. 64. 39 9% qﬁ?v ... (cHgaYe) ... AW
¥ SIEU Tolier .. . (cFaUeT). ..

A A o aRr: AT FHNfY ARG L (FEauE) ... H AW AN oS @ T8
SAAT TEAT § - . . (SHAUTT) . .

M FgaARMEer qfor: FEIfa S L. L (GEaYE). ..
st gafa: 39 Aifew Qfow .. (caue) - .
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A faw #RER: wuHfd S .. (FEuR)... dCo@E F O FAIS qOT ©
.. (FauR). ..

A wamufa: ofe WY §5 SRT ... (EEEUW) ... aRT S, T U YA YU
.. (SUaURT) . . .

A Ah @ G AT FHEld #@eed, AP OHT g & qoen o
.- (cgauTT) . .. Hey Hel TR & A IO ... (SHAYUTT) . . .

At el AR FAY: 37T gof F TUwe HFAN ¥ Ngr fr . (FmEuE) ..

A gamfa: T d5 ST, e .. (FEEUE)... aRT S, A9 WA qiRU
.. (gaURT) . . .

FARAT F quF FAC AT HRAT AAF
*64. ot A o AT ;- FA AL HA g Idq K oFAT FE e
(F) T TEX A 30 ad H I § F AR i F.uA. dfaw HREnee

fAfAes ®edell @ Sefadl, 2011 & f9gR & 17 Holqy & el olish & decl §al & Wl
B3 & AR 3o¢ Aoy o 7 & o7 W §; AR

(@) WHR o 3dH REE, 306 HRd a9F o e 3R 3@ ddd Remw I &
T FIT-FAT FH IoT §?

e #f O wwow. Foom): (&) 3N (@) F AR W T W @ feAr Imw
gl

faavor

(F) TIRTS TT & Wel aad IR AR & Fuelt AT 0. R hegared
(@) e, fTE garT 28-11-2009 ¥ d a¥ & fov Al W W 17 ¥9E 9RAT
qREhT o FaTeTeFR YT HRAT STareT 1 22.06.2011 H Rbvgd H & 3¢ Sraly,
2011 ¥ 3R FelQY I SEIA g fhar am@ml g AfAR A Aled o & O, safav
3% @l 3N @ H cFaEAT 3TERNT @R H IR

(@) HRAT 3TURNT & 30 TATAT g el & v fAefaidd FeH 301U g-

- 3TN & dchid (23.06.2011 @) fadiear @ fAwd oRew & gemr ik wEfa
AR UfSget 1 Alseal # g2 W 3% @y wE f FAEEar @i oAb w Aves
Fe & AT FgAd & TR

- AU & It @ Seall 3R el A B Al H I el garT fhar |
grefifeh AT & 3 & Il el & U 8 TgAdT g & Srds[e &u=it ganrT 37dr
e T ofg1 foham aram B
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- IfF FEfd dRAT UREH F Fwh # FE S ¥ A G §, swfav seEmer
o 3% qrade fAdEdr @ aod o v § 3R 3 el fIReT A w@m g1 A &t
HRAY ST kT Fafed Resd-Tg-aee g & Avd o 3R Imarh glaar
geid dr S W gl A AfAS 987 a9 dF edl, I db 3eg TG AMH oAe Aol
S|

- O o AR wRERET (FHRRT & 49 #g7 Fdwe 3R #ARRT & Ang
FHUS FACI) T CA HUe GarT dfder odf @ @ 7 fFu Se A 3R s
o § 3R 378 A B "yt dor & eda R S aria &t @ sgeran
e R TEgy e gl stvaiEan o e F gEaeiv Fe & R ey
frar 31 58 A & "oy A HARar & e Agr e @ Hod wa d oo A
# T B

- WEfd R Tl devere RRud AW W sdse ¥ o weedr & wee #
Acg & T e c@rT dus fRar s &1 veic #@afr I R e @ g &
RREAROT &0 A e T TR @ & T 3 Tt S ¥ e
HEAT g I Fl

Indian labourers arrested in Malaysia

t*64. SHRI MOTILAL VORA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government 1is aware that 17 labourers of Bihar are
wrongfully held captive in the J M Power Corporation Limited company of
Malaysia since January, 2011 and they are not even being paid the wages;

and

(b) the steps taken by Government for their release, for bringing

them back to India and for getting their salary paid?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) A

statement is placed on the Table of the House.
Statement

(a) Seventeen Indian nationals, belonging to the State of Jharkhand
and employed for a three year period w.e.f. 28.11.2009 by the Malaysian
company M/s J N Power Construction (M) Sdn. Bhd., have complained on
22.6.2011 to Indian High Commission in Kuala Lumpur that they have not
been paid their wages since January 2011. Since the workers left the job,
arrangements have been made by the High Commission for their boarding and

lodging.-
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toriginal notice of the question was received in Hindi.
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(b) The Indian High Commission has taken following steps to redress

their problem:

- The High Commission immediately (on 23.6.2011) called the employer to
the Mission premises and discussed the issue in presence of the

concerned Indian nationals. The employer agreed to settle all dues.

- With Mission"s efforts, salaries for the months of January and
February were paid by the company. But the company has not yet paid

from March onwards, despite having agreed to do so.

- Since the concerned Indian nationals refused to work with the
company, the High Commission retrieved their passports from the
employer and has kept them in its custody. The workers are being
given free boarding and lodging at the Centre for Shelter-cum-
Counseling, managed by the Indian High Commission. These workers will

remain there till they are repatriated to India.

- The High Commission has drawn the attention of the Malaysian
authorities (Director General of Labour of Malaysia and the Ministry
of Human Resource of Malaysia), to the non-fulfillment of contractual
terms by the company, requesting them to intervene to amicably settle
the issue, i.e., payment of the dues and completion of repatriation
formalities. It has also sought a meeting with the Director General

of Labour of Malaysia in relation to this case.

- The concerned Indian Agent, Hyderabad based M/s Razzak Enterprises,
has also been contacted by the Mission to help resolve the problem.
The agent has agreed to fly to Malaysia and persuade the employer to

settle the dues and complete departure formalities.

At Al AT ART: AT @AAfd Agled, # AT FA S F TG AT AEAT §
& Setadl, 2009 # ARAT HAA & SRWS & oo TAF AIGY & HieFed & @RI HlRIAT
o ST AT AT, @l W 3¢ o@dR WA el & d1G 3l Athd FATCd R & 15 3R
ﬁmmaﬁﬁmwm,ﬁsﬁmﬁwmﬁaﬁﬁﬁmmg%a
I HolgY, S Selall, 2009 H HAREGT T Uh &uet H AT &, FAT I Holgy HRA a9d
georr faw e g2

SHRI S.M. KRISHNA: Sir, 17 Indian workers who were working with the
Malaysian company left their jobs; the High Commission came to know about
it and we have established contact with those 17 Indian workers. The

workers had complained to the High Commission on June 22, 2011. The
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High Commission is also in touch with the employers and the concerned
Malaysian authorities. Efforts are being made to come to an amicable
settlement between the employer and the employees who have left that

company -

With reference to the wages that are due to them, 1 think, the High
Commission has interfered and some wages have been settled. The talks are
going on between the two. In the meanwhile, all those 17 workers have
been given shelter and they are being fed by our Mission in Kuala Lumpur.

Sir, they have not yet come back to India.

SHRI MOTILAL VORA: Sir, the talks are going on since January, 2011.
We are in the month of August now. The Malaysian Government has also been
contacted. The workers have not been paid their wages after March. They
have been paid wages for two months only. The Indian High Commission has
taken all pains to settle the claims. Sir, | would like to know from the
Minister the efforts being made to prosecute that company which has
violated the agreement. I would also like to know if any action has been
taken against that Malaysian company which had employed these workers as
also the time-frame within which the workers are brought back to India

from Malaysia.

SHRI S. M. KRISHNA: Since the concerned Indian nationals refused to
work with the company, the High Commission has seized their passports
from the employers and those passports have been kept in safe custody by
the Indian Mission. The Mission has also drawn the attention of the
Malaysian authorities, Director General of Labour of Malaysia and the
Ministry of Human Resource of Malaysia to the non-fulfilment of the
contractual obligations by the company and we have requested their
intervention to settle this issue with reference to the payment of dues
and the completion of the repatriation formalities. And the High
Commission has also sought a meeting with the Director General of Labour
of Malaysia in relation to this case and we are also in touch with their
agent in Hyderabad, Messrs Razak Enterprises. We are hoping for an
amicable understanding and the successful repatriation of these seventeen

Indian workers is in the process.

ot Hfdemer T @ geAE W OW, TE FARIS Sgd important § HR MO S
Sae far &, o sud fwr ¥, 9@ ug W aar fRun Oe uedt ¥ dewd et § #w
WA ST §, d Tolel & through @l S &, d $f8TT & 39 &9 FT 9 W T
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settle 8 S0 §, ofdhed agl TR RAT I Th FAGAT FH FAelar g, o Fr &t ar 7=
FH FAerar g1 3% gue o v sra &) 399 7 # medical facility & Sy &, o
H$ 4 fear Sar g1 #H AT FH S A ST AEr § RS deRd
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Tl O faci &F FH e & fov ST &, 3 problems # redress & & fow T
FATGT 3T # HUam IS A A gewen, e ganT @ § W 3994 relatives, Tgi
IE I 9T 30 T A approach & 3T problems & redress & UIU? 3o HATAAT
ﬁproblem&ﬂé’%,mmm#@?ﬁa@ﬁ@mg,sﬁaﬁﬁﬁm
W-Wnﬁﬁwmwmmwwyﬁlwwﬁﬁ@ﬁaﬁéww
create &GN, HEW B3 & &9, S 39F relatives § IAT g TANMN &, T 3T
approach @ 3«7l problems &I gl @al Th?

SHRI S_M. KRISHNA: Sir, let me bring it to the attention of this
august House that there are about 1,50,000 Indian workers in Malaysia.
Generally, there have not been many complaints of this kind. The High
Commission®s representative regularly visits these camps and they do take
care of the legitimate interest of those who go outside India for seeking
work. Let me assure the House that Government of India will do everything
possible, within their powers, to see that an amicable settlement between
these seventeen workers and the employers, and then, their successful
repatriation to India is arrived at.

A Ffdemr T wewr: W, AN 3A@ gur @1 F F F 5@ problem F oredress
W & T FE JoT FAWN? T 3HA A ST & Tg Tl Hr problem & IR SN o
FITA raise I ATl H dF g4 VU & wait HET, &9 g4 AN A o7 foda? #
Al B AT A AR A g I fEar g1 R ST wAdy & 9 approach
F IGE? 3R Th Aol NN, df HA-U-HHA @9 39 ol & 9 approach df & Grwart
# o8 g & O dEdT § fF WER del SAredd av €

SHRI S. M. KRISHNA: 1 do not know what is the efficacy of a cell. The
High Commission itself 1is involved in these activities, in these

negotiations. When the High Commission. ...(Interruptions)...
AN HON. MEMBER: It is a very common problem. ...(Interruptions)...

SHRI S_M. KRISHNA: Well, it is a suggestion for action. We will

consider it.

At Igar R FAAqh: vwzaE, W F HUS AIH F AT A S A g S
aEaT § R F 3k eue # FE W ReEd 3§ 9o F Fo Alasn #
.. (AU ...

it gamafy: St @a §, 38 W Wl
it ygar g FAGh: W, 3 W T IR IE-NS JEN A 3T S wW &
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T, A FalT Gg & o dSm & Fo Aot B R F o S aifdt & gt &
T oI T 3R FAN FAReEN AR seAaw o @ ¥, A mexofm H#A S & d@ae &
ﬁémwm%?mm%awwwmgé%?mwﬁﬁsﬁﬁ
Td &8 & X F S FE F gH Tl g ge @ & IR Ao W dused @
FfAcHe Gar & % o9 &7 AR U Y sHEr AT FRad, F7 38% QAd P
oerer YerereT forr SrweTr?

SHRI S_M. KRISHNA: Sir, let me remind the House that the Ministry of
Overseas Indian Affairs looks after all these complaints. So, the

question of having a separate cell does not arise at all within India.

But, with reference to the persons who have gone to Iran or lraq or
anywhere else, whenever such incident is brought either to the attention
of the Ministry of External Affairs or the Ministry of Overseas Indian

Affairs, we immediately seize that opportunity and swing into action.

PROF. P.J. KURIEN: Sir, the hon. Minister has said that it is not
necessary to have a cell to deal with such problems. But, really, our
problem 1is, whenever such incidents - Malaysia is only a rare case but
there are other countries where such incidents are very frequent - take
place then Indian workers are held captive or arrest for trivial reasons.
They themselves or their friends try to contact the Ambassador. 1 have
come to know a number of incidents where they could not contact the
Ambassador or anybody for that matter for days together. Then, they
contact their relatives. The relatives contact MLAs or MPs. And, my
experience is, whenever 1 am able to meet the hon. Minister of External
Affairs or the hon. Minister of Overseas Indian Affairs, they act. But,
it is very difficult to get them, because the hon. Minister of External
Affairs will be on tour. He may not be available. And, to contact the
Ambassador is very difficult. So, in this process, a number of days are
lost. Therefore, there is a need for a mechanism within the country where
MLAs or MPs or other representatives can contact them, so that they can
contact the Ambassador for immediate action. So, 1 would like to know

whether the hon. Minister will examine this proposal and take action.

SHRI S_.M. KRISHNA: Sir, 1 share the hon. Member®s concern about
attending with a sense of urgency with reference to such incidents. There
is a cell which has been set up in the recent past which deals specially
with the VIPs. Any references made by Members of Parliament are attended

to immediately exclusively by a Joint Secretary in the Ministry of
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External Affairs who has been working

48



for the last two months. If it internal, we, certainly, will have to
workout from the various alternatives that are available to us. But, it
is of paramount interest to everyone of us that all those who go outside
the country seeking work, their welfare has to be safeguarded and they

should be assisted in every possible manner.
Earnings and expenditure of Air India

*65. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be pleased

to states:

(a) the present position of Air India"s earnings and its

expenditure; and

(b) the details of steps taken or proposed to be taken by Air India

to trim its unwanted expenditure?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) As per the current revenue collections, the monthly collection
is around Rs. 1100 crores whereas the expenditure is Rs. 1700 crores,

thus leaving a gap of Rs. 600 crores.

(b) Air India has taken a series of measures for reducing costs.
These include rationalization of certain loss making routes, return of
leased aircraft, phasing out of old fleet, reduction in contractual
employment & outsourced agencies, fuel savings through critical analysis
of fuel consumption, optimization of aircraft utilization, closure of

foreign stations, offline offices, etc.

SHRI SANJAY RAUT: Sir, in the written statement, the figures show
that there is a big gap between revenue and expenditure. Our national
carrier is in intensive care unit. Sir, Air India®s financial position is
very bad. It has gone into bankruptcy because of a wrong policy decision
being taken by the Government permitting more foreign airlines to operate
their flights in our country. The Government has entered into many
bilateral agreements with foreign airlines, which are not fruitful for
Air India. Due to such bilateral agreements, Air India"s earlier
profitable international routes have been reduced drastically. Sir, my

question is very simple. 1 would like to know whether the Government is
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considering cancelling and reviewing such bilateral agreements for the

benefit of Air India.
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SHRI V. NARAYANASAMY: Sir, 1 may be permitted to reply on behalf of

the hon. Minister.
MR. CHAIRMAN: Okay.

SHRI V. NARAYANASAMY: Sir, the hon. Member has mentioned that the
Government has entered into bilateral agreements with other countries for
operating their airlines in our country. He says that this is one of the
reasons for the losses being incurred by Air India. This is the question
put by the hon. Member. Sir, | would like to very humbly submit to this
august House that there are several factors which are responsible for
this. 1 would like to submit that as far as losses are concerned,
basically, there are five or six major factors. First, there has been
abnormal increase in aviation fuel prices in the international market

which affects our country. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: What about other airlines?

---(Interruptions). ..

MR. CHAIRMAN: Please allow the question to be put.

---(Interruptions). ..
SHRI V. NARAYANASAMY: Secondly, Sir, ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: People are not getting their salaries.
---(Interruptions)... It is a pitiable situation. ...(Interruptions)... 1

am very sorry to say that. ...(Interruptions)...

SHRI V. NARAYANASAMY: Secondly, it has been open to competition.
Private airlines are also there. Budget airlines have come into
operation. Because of competition, more seats are available, but the
capacity is not being filled. This is the second reason. Thirdly, there
is an increase in wages and overhead costs. Fourthly,

---(Interruptions). ..

SHRIMATI BRINDA  KARAT: Sir, wages are not being paid.

---(Interruptions). ..

SHRI V.  NARAYANASAMY: Kindly bear with me and hear me.

---(Interruptions)... Kindly hear me. ...(Interruptions)... You may put
supplementaries; 1 am prepared to answer all of them.
---(Interruptions). ..

MR. CHAIRMAN: Allow the answer to be completed. ...(Interruptions)...
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SHRI V. NARAYANASAMY: Sir, the working capital loan interest has to
be paid by the Government. For the purchase of aircraft, amount has been

borrowed by the Government, and on
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that also, interest has to be paid. It is being paid every month to them.
Sir, cumulatively, ...(Interruptions)... all these things led to
---(Interruptions)... It has been mentioned in the reply that income
earned every month is Rs. 1100 crores. The expenditure is about Rs. 1700
crores. Every  month the deficit is about Rs. 600 crores.
---(Interruptions)... Therefore, the hon. Prime Minister has constituted
a GOM. The GOM is going into all these factors. The Tfirst is about the
turnaround plan. ..._.(Interruptions)... The second point is about
financial restructuring. The GOM is going into it. .._(Interruptions)...
It has constituted a Committee. ...(Interruptions)... By shouting, you
cannot get any reply here. ...(Interruptions)... You have to hear me.
---(Interruptions)... Kindly hear me. ...(Interruptions)... Kindly hear
me and then put your supplementaries. 1 am prepared to answer all the

questions. ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI V. NARAYANASAMY: Therefore, the GOM 1is going into it.
---(Interruptions)... Sir, we have also employed an agency for the
purpose of getting a technical report. The report has also come. Sir, the
GOM has conducted several meetings. ...(Interruptions)... Several
meetings were conducted by the GOM. ...(Interruptions)... Sir, the report
will be submitted by the GOM within a very short time.
---(Interruptions)... After that, the Government will take a decision.
Therefore, Sir, the Government is alive to the problem.

---(Interruptions). ..

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Visit of US Secretary of State

1*66. SHRI MOHAN SINGH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether US Secretary of State, Hillary Clinton, came on a two

day visit to India in July, 2011;

(b) if so, whether discussion was held on the issue of strategic

partnership with USA;
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(c) if so, the main points thereof;

(d) whether US considers India as its main strategic partner

South Asia and would stop the military assistance to Pakistan;

tOoriginal notice of thequestion was receivedin Hindi.

54



(e) if so, to what extent it would strengthen India; and
() whether friendship of India and USA would go a long way?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (@) to (F) The
United States Secretary of State Hillary Clinton visited India from 18-21
July 2011 for the second round of the India-US Strategic Dialogue, which
was held on 19 July 2011 in New Delhi. During Secretary Clinton’s visit,
the two sides reaffirmed their commitment to the India-US global
strategic partnership, decided on a number of steps to further expand
cooperation across the full spectrum of bilateral relations and discussed
global and regional issues of mutual interest, including security

challenges in our region and beyond.

The India-US relationship, based on shared values and interests, is
for the mutual benefit of the two countries and for advancing global
peace, stability and prosperity. It is not directed against or determined
by other countries. Secretary Clinton’s visit has further strengthened
mutual understanding and the Ilong-term strategic partnership between

India and the United States.
Reviewing of CBMS between India and Pakistan

*67. SHRI MOHD. ALl KHAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that India and Pakistan reviewed nuclear

Confidence Building Measures (CBMs); and
(b) if so, the details thereof and decisions arrived at so far?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_M. KRISHNA): (a) and (b)
During the Foreign Secretary levels talks held on June 24, 2011 in
Islamabad both sides decided to convene separate expert level meetings on
Nuclear and Conventional CBMs to discuss implementation and strengthening
of existing arrangements and to consider additional measures, which are
mutually acceptable, to build trust and confidence and promote peace and
security. The issue was also discussed during the meeting between
External Affairs Minister and Pakistan’s Foreign Minister held on July
27, 2011 in New Delhi and both sides agreed to convene separate expert
level meetings on Nuclear and Conventional CBMs, 1in Islamabad in

September 2011.

55



Indo-Pak talks on peace and security

*68. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) whether the recent Indo-Pak talks focused on peace and security;
(b) if so, the details thereof; and
(c) the progress made so far?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (¢)
External Affairs Minister met the Foreign Minister of Pakistan in New
Delhi on July 27, 2011. The Ministers agreed that terrorism poses a
continuing threat to peace and security and reiterated the Tfirm and
undiluted commitment of the two countries to fight and eliminate this
courage in all its forms and manifestations. Both sides agreed on the
need to strengthen cooperation on counter-terrorism including among
relevant departments as well as agencies to bring those responsible for
terror crimes to justice. The Ministers attached importance to promoting
peace and security, including Confidence Building Measures, between India
and Pakistan and agreed to convene separate expert level meetings on
Nuclear and Conventional Confidence Building Measures (CBMs), in

Islamabad in September, 2011.

The Foreign Secretaries of India and Pakistan met in Islamabad on
June 23-24, 2011 for bilateral talks on Peace and Security including
CBMs; Jammu and Kashmir and promotion of friendly exchanges. The talks
were held in a frank and cordial atmosphere. The issues of Peace and
Security, including CBMs, were discussed in a comprehensive manner. Both
sides emphasized the importance of constructive dialogue to promote

mutual understanding.
Employment in private sector

*69. SHRI T.K. RANGARAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that the percentage of employment of
Scheduled Castes (SCs) in the private sector is abysmally low as compared

to other sections;

(b) whether Government is aware of the survey conducted by

Confederation of Indian Industry (Cl1) in this regard;

(c) if so, the details thereof;
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(d) whether Government would consider steps, including reservation
in private sector, to improve the percentage of SCs in the private sector

employment; and
(e) 1if so, the details thereof?

THE MINISTER FOR SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK):
(a) Information about caste/community of private sector employees is not
collected by the Govt.

(b) and (c) Based on a sample survey conducted by the Confederation
of Indian Industries (Cll), of the manpower mix among Iits member
companies in 22 States/UTs, representation of Scheduled Castes
(SCs)/Scheduled Tribes (STs) employees in Cll companies has been

projected as follows:

Region Total No. of Employees (in lakhs) Estimated % of SC/ST
Southern 5.8 16.2
Northern 4.4 22
Western 23 16
Eastern 1.6 24

The abve survey did not cover states of North-Eastern region.

(d) and (e) A high level Coordination Committee has been constituted
in October 2006, to carry forward the dialogue with Industry on
affirmative action in the private sector. The Coordination Committee has

been holding meetings with apex chambers from time to time.
Private airport at Aranmula

*70. PROF. P.J. KURIEN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether a proposal for establishing a private airport at

Aranmula has been received by Government;
(b) if so, the details thereof;
(c) whether final approval for the project has been given; and

(d) if not, the reasons therefor, and the time frame by which

Government proposes to give clearance to the project?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) M/s KGS Aranmula Airport Ltd. had submitted a proposal to the
Government of India for grant of “site clearance” for setting up of an

International Airport at Aranmula-Pathanamthitta district in Kerala.

(c) The proposal was examined iIn consultation with Ministry of
Defence and Airports Authority of India (AAl) and was not agreed to for

site clearance.
(d) Does not arise.
Grant for preparation of district level database

*71. DR. BHALCHANDRA MUNGEKAR: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) whether there is a grant for preparing district level database
to support State Planning Commission, which in turn can inform the
national Planning Commission to decide on the allocation of funds to the

local bodies;

(b) the kind of data that is available with the Zila Parishads for

the purpose; and
(c) the steps the Ministry has taken to fill the information gap?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) and
(b) Ministry of Panchayati Raj and Planning Commission do not operate any
scheme for providing grants for preparation of district level database to

support the State Planning Commissions.

However, Ministry of Statistics and Programme Implementation (MoSPI)
has formulated a Centrally Sponsored Scheme, namely, the India
Statistical Strengthening Project (ISSP) for implementation from 2010-11.
The objective of the ISSP is to strengthen the capacity of the State

Statistical systems.

Besides, the 13th Finance Commission (13th FC) has recommended a
grant of Rs.616 crore over its award period 2010-15, to further improve

and strengthen the statistical system at district level.

The key statistical activities identified for taking up under the
ISSP and 13th FC grants, which include filling up existing gaps in the
availability of data, are given in Statement I and Il respectively (See
below).
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The statistical data base generated at the district level is made
available generally by the District Statistical Officer to the various

user organisations including the Zilla Parishads.
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(c) MoSPl has also undertaken a pilot scheme called the “Basic
Statistics for Local Level Development (BSLLD)” to collect village level
information in respect of the basic facilities and assets and other

socio-economic indicators.

Statement-1
SI. No. Key Statistical Activity
1 2
1 State Domestic Product Estimates
2 Estimate of Capital Formation and Savings
3 Estimates of District Domestic Product
4 Estimates of the contribution of local bodies
5 Data on major fiscal variables
6 Annual Survey of Industries
7 Index of Industrial Production
8 Crop area and production statistics
9 Wholesale Price Index
10 Consumer Price Index
11 Health, morbidity, mortality and family welfare statistics
12 Education and literacy Statistics
12.A Statistics on educational institutions
12.B School enrolment data
13 Labor and employment statistics
13.A Labor statistics
13.B Employment statistics
14 Housing Statistics
15 Birth and death registration statistics and population
16 Electricity production and distribution statistics
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17 Environment and forestry statistics

17_.A Forestry Statistics

17.B Water Supply and Sanitation Statistics

18 Participation in surveys of the National Sample Survey Org.

19 Transport Statistics

19.A Motor vehicle registration statistics

19.B Road statistics

19.C Traffic accident statistics

19.D Passenger traffic statistics

20 Statistics for local area planning
Statement-11

Objectives of the 13th Finance Commission (13th FC) grant for

“Improvement of Statistical Systems at State and District level”
(i) Preparation and maintenance of Business Register at District Level.

(ii) Preparation of Local Bodies Accounts by collecting data on receipts

and payments of these bodies.
(iii) Improvement of data in respect of Farm Activities.

(iv) Pooling of Central and state sample data for generating district

level parameters.

(v) Providing network connectivity among districts and with State

Headquarters.
Passport for Haj applicants-2011

*72. SHR1 SABIR ALI: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) the arrangements that have been made for issuing passports to

the applicants for Haj 2011;

(b) the period within which these passports are being issued;
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(c) whether it is a fact that touts are operating at each RPO and

Police extort money during verification;

(d) whether it is also a fact that longer time is being taken in

issuing passports to Muslims than to others; and
(e) if so, steps taken to solve these problems?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) All
Passport Offices have been instructed to issue full validity passport to
Haj pilgrims on priority basis on receipt of clear police verification
report (PVR). Where PVR is required, but not received by the requisite
deadline, the Passport Issuing Authority is vrequired to issue Haj
passport valid for 8 months. The Passport Issuing Authority is,
therefore, issuing Haj passport valid for 8 months for Saudi Arabia only,

subject to usual checks and formalities and the following:

(i) Haj cover number under seal and stamp of the Chief Executive Officer
of Haj Committee/Executive Officer, State Haj Committee is submitted

by the applicant, with reference to his pending application,

(i) Passport Offices(POs) who face a rush of applications from aspiring
Haj pilgrims are instructed to open special counters for acceptance
of applications in liaison with the State Haj Committee, whose
authorised volunteers will be allowed to render assistance in such

counters,

(iii) All passport Officers have been specifically instructed to hold
passport Adalats as and when required and extend due courtesies to

avoid any inconvenience, and

(iv) POs have also been instructed to nominate nodal officers to attend to
the cases of Haj applicants who would ensure that passports to Haj

pilgrims are issued well before the deadline;

(b) All Haj pilgrims selected by the Haj Committee of India shall be

given eight months validity passport irrespective of police verification;

(c) This is a matter of law enforcement and, therefore, outside the
purview of this Ministry. However, on behalf of the Ministry of External
Affairs, whenever such instances are brought to our notice, we have taken

up the matter with Police authorities on an urgent basis;
(d) No Sir.

(e) Does not arise.
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Utilization of Ministry®s Buildings

*73. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) the number of buildings the Ministry has of its own;
(b) whether all its buildings have been used to their full capacity;
(c) if so, the details thereof;

(d) if not, whether the buildings are lying vacant, and if so, the

details thereof; and

(e) the policy being made Tfor the Tfull utilization of these

buildings?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) to (e) The
headquarters of Directorate General of Civil Aviation (DGCA), an attached
office of Ministry of Civil Aviation, is located in the building complex,
Opposite Safdarjung Airport, New Delhi with Regional offices of its own
at Kolkata, Hyderabad, Lucknow and Patna. The Bureau of Civil Aviation
Security, another attached office of the Ministry, has three buildings
housing its Regional offices at Delhi, Kolkata and Chennai. The above

buildings are being used to their full capacity.
Legislation for joint matrimonial property

*74_. SHRIMATI BRINDA KARAT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) government’s position on long-standing demand of women’s
movement to recognize the wife/partner’s contribution in the house by

suitable legislation for joint matrimonial property;

(b) whether Government has assessed the value of contribution of
housewives unpaid domestic work as suggested by the Economic Survey some

years ago; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) The joint matrimonial property rights are
governed by respective personal laws. Provisions for settlement and
disposal of joint matrimonial properties at the time of divorce have
already been made in respective personal laws and in some cases, it is

governed by
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customs and usages. The Central Government does not have any proposal to

make a central legislation in the matter.

(b) and (c) The Central Statistics Office (CSO), Ministry of
Statistics and Programme Implementation, compiles Gross Domestic Product
(GDP), which is the contribution of all persons, including women, who are
in the work force. For compiling GDP estimates, CSO follows the System of
National Accounts (SNA) recommended by the United Nations Statistics
Division (UNSD). The SNA includes the following within the production

boundary:
(1) AIll production destined for the market, whether for sale or barter.

(2) Includes all goods or services provided free to individual households
or collectively to the community by Government or Non-profit

institutions serving households.
(3) Production of goods for own use.

The production under both the categories excludes all production of
services TfTor own final consumption within households (except for the
services produced by employing paid domestic staff). Since unpaid
domestic work of housewives is not considered for GDP compilation, its

value is not assessed.
Port Community Systsm

*75. SHR1 A. ELAVARASAN: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government has issued a directive to all the maritime
States to set up their State Maritime Boards as part of its initiatives

to give a major fillip to non-major ports;
(b) if so, the details thereof;

(c) whether Government also instructed all the major ports to
install radio-active material detectors and implement port community
system for facilitating paperless transaction to enhance efficient

operation; and
(d) if so, the details thereof?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Yes, Sir.

(b) The establishment of State Maritime Boards Tacilitates the

development of the maritime sector in the States. Gujarat, Maharashtra
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and Tamilnadu have already set up State Maritime
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Boards. The Central Government has been following up the matter with the
States. Recently, in the 13th Maritime State Development Council meeting
held on 13.06.2011 under the Chairmanship of Hon’ble Minister of
Shipping, it was reiterated that All Maritime States that have not yet
constituted Maritime Boards may setup their State Maritime Boards.
Accordingly, Ministry of Shipping requested all Maritime State

Governments to constitute Maritime Boards in the States.
(c) VYes, Sir.

(d) The Government has issued instructions to all the Major Ports to
install radio active material detectors. Regarding implementation of Port
Community System (PCS), all the Major Ports have already installed the
PCS system to facilitate paperless transaction and enhance the efficiency

in ports.
Strike by Air India pilots

*76. SHR1 R.C. SINGH: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that recently the Air India (Al) pilots had

gone on strike thereby disrupting a number of flights;
(b) the demands of the Al pilots;
(c) whether the demands have been agreed to by the Ministry;

(d) if so, details of the demands that have been accepted and of the

demands that have been rejected; and

(e) the total loss incurred by Air India due to the above strike and

the number of flights cancelled or postponed, sector-wise?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) Yes, Sir.

(b) The Indian Commercial Pilots Association(ICPA) which represents
a section of pilots had raised several demands including parity in
working conditions and emoluments between erstwhile Indian Airlines and
erstwhile Air India Pilots, payment of fixed flying hours and fixed

subsistence Allowance payable in dollar every month.

(c) and (d) Government has appointed a Committee headed by Justice
D.M. Dharmadhikari, a retired Judge of Supreme Court to independently and

impartially look into all the HR integration
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issues, including pay parity, working conditions, seniority etc. The
Committee has already started examination of issues and has also held

meetings with the Pilots Association among others.

(e) The estimated revenue loss suffered by Air India on account of
the strike is around Rs.200 crores. The sector-wise details is available

in the Statement.
Statement

List of flights cancelled during ICPA strike from 27 April to 07 May,

2011
Date Flight No. Dept. Arr.
1 2 3 4
28.04.2011 Al 0380 Delhi Singapore
28.04.2011 Al 0014 Delhi Amritsar
28.04.2011 Al 0560 Delhi Hyderabad
28.04.2011 Al 0213 Delhi Kathmandu
28.04.2011 Al 0411 Delhi Lucknow
28.04.2011 Al 0506 Delhi Bangalore
28.04.2011 Al 0406 Delhi Varanasi
28.04.2011 Al 0821 Delhi Jammu
28.04.2011 Al 0332 Delhi Bangkok
28.04.2011 Al 0947 Delhi Dubai
28.04.2011 Al 0764 Delhi Kolkata
28.04.2011 Al 0465 Delhi Kochi
28.04.2011 Al 0415 Delhi Patna
28.04.2011 Al 0022 Delhi Kolkata
28.04.2011 Al 0504 Delhi Bangalore
28.04.2011 Al 0991 Delhi Jeddah
28.04.2011 Al 0995 Delhi Dubai
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1 2 3 4
28.04.2011 Al 0986 Mumbai Ahmedabad
28.04.2011 Al 0675 Mumba i Kolkata
28.04.2011 Al 0603 Mumbai Bangalore
28.04.2011 Al 0615 Mumbai Hyderabad
28.04.2011 Al 0627 Mumba i Nagpur
28.04.2011 Al 0639 Mumbai Bangalore
28.04.2011 Al 0609 Mumba i Bangalore
28.04.2011 Al 0605 Mumbai Delhi
28.04.2011 Al 0804 Bangalore Delhi
28.04.2011 Al 0640 Bangalore Mumba i
28.04.2011 Al 0604 Bangalore Mumbai
28.04.2011 Al 0503 Bangalore Delhi
28.04.2011 Al 0610 Bangalore Mumbai
28.04.2011 Al 0616 Hyderabad Mumba i
28.04.2011 Al 0527 Hyderabad Mumbai
28.04.2011 Al 0541 Hyderabad Delhi
28.04.2011 Al 0951 Hyderabad Dubai
28.04.2011 Al 0787 Kolkata Port Blair
28.04.2011 Al 0676 Kolkata Mumbai
28.04.2011 Al 0763 Kolkata Delhi
28.04.2011 Al 0701 Kolkata Delhi
28.04.2011 Al 0023 Kolkata Delhi
28.04.2011 Al 0043 Chennai Delhi
28.04.2011 Al 0671 Chennai Madurai
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1 2 3 4
28.04.2011 Al 0358 Chennai Singapore
28.04.2011 Al 0273 Chennai Colombo
28.04.2011 Al 907 Chennai Muscat
28.04.2011 Al 0802 Chennai Delhi
28.04.2011 Al 0809 Delhi Ranchi
28.04.2011 CHARTER Delhi Mumbai
28.04.2011 Al 0805 Delhi Mumba i
28.04.2011 Al 0643 Mumbai Ahmedabad
28.04.2011 CHARTER Mumbai Delhi
28.04.2011 Al 0605 Mumbai Delhi
28.04.2011 Al 0518 Hyderabad Mumba i
28.04.2011 Al 0546 Hyderabad Chennai
28.04.2011 Al 0545 Chennai Hyderabad
28.04.2011 Al 0907 Chennai Muscat
28.04.2011 Al 0905 Chennai Dubai
28.04.2011 Al 0571 Chennai Mumbai
30.04.2011 Al 0985 Ahmedabad Mumbai
30.04.2011 Al 0906 Dubai Chennai
04.05.2011 Al 358 Chennai Singapore
04.05.2011 Al 358 Singapore Chennai
04.05.2011 Al 805 Delhi Mumbai
04.05.2011 Al 673 Mumbai Chennai
04.05.2011 Al 609 Mumba i Bangalore
04.05.2011 Al 623 Mumbai Delhi
05.05.2011 Al 0743 Kolkata Agartala
05.05.2011 Al 0614 Ahmedabad Mumbai
06.05.2011 Al 0022 Delhi Kolkata
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1 3

28-Apr.-11 Al 0907 MAA MCT 19:45 XXD
28-Apr.-11 Al 0802 MAA DEL 20:15 XXD
28-Apr.-11 Al 0571 MAA BOM 20:45 XXD
30-Apr.-11 Al 0809 DEL IXR 11:00 XXD
30-Apr.-11 CHARTER DEL BOM 18:00 XXD
30-Apr.-11 Al 0805 DEL BOM 18:00 XXD
30-Apr.-11 Al 0643 BOM AMD 17:40 XXD
30-Apr.-11 CHARTER BOM DEL 20:45 XXD
30-Apr.-11 Al 0605 BOM DEL 21:35 XXD
30-Apr.-11 Al 0518 HYD BOM 17:00 XXD
30-Apr.-11 Al 0546 HYD MAA 18:10 XXD
30-Apr.-11 Al 0545 MAA HYD 16:30 XXD
30-Apr.-11 Al 0907 MAA MCT 19:45 XXD
30-Apr.-11 Al 0905 MAA DXB 20:00 XXD
30-Apr.-11 Al 0571 MAA BOM 20:45 XXD
30-Apr.-11 Al 0985 AMD BOM 20:15 XXD
30-Apr.-11 Al 0906 DXB MAA 23:30 XXD
4-May-11 Al 358 MAA SIN 15:30 XXD
4-May-11 Al 358 SIN MAA XXD
4-May-11 Al 805 DEL BOM 20:00 XXD
4-May-11 Al 673 BOM MAA 20:30 XXD
4-May-11 Al 609 BOM BLR 20:35 XXD
4-May-11 Al 623 BOM DEL 23:00 XXD
5-May-11 Al 0743 CCu IXA 09:50 XXD
5-May-11 Al 0614 AMD BOM 07:10 XXD
6-May-11 Al 0022 DEL CCu 20:00 XXD
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Check-in System at IGI airport

*77. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether the failure of the check-in system at the Indira Gandhi
International Airport (IGIA) Terminal 3 has caused inconvenience to

passengers several times in the past few months;
(b) if so, the facts and details thereof;

(c) whether Government has investigated the causes of the "malicious

virus attack® on the check-in system at the airport; and

(d) the steps taken by Government to ensure that in Tfuture such

failure of check-in system does not occur?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) No,
Sir. However, there was an incident of failure of check-in system on
29.06.2011 wherein some of the check-in counters stopped functioning. To
cope with the partial failure of check-in system, major carriers such as
Air India, Jet Airways & Kingfisher Airlines etc. functioned manually,

thereby reducing passenger inconvenience.

(c) Delhi International Airport Private Limited (DIAL) has got the
above incident of 29.6.2011 investigated through M/s Aeronautical Radio
INCorporated (ARINC) who has provided the check-in system and are also

responsible for maintenance of the same.

(d) DIAL along with WIPRO and ARINC team had taken the following
measures to ensure that such incident do not reoccur in future.

(i) Re-configured 2 servers in a high availability mode and installed a
new 3rd server as a cold standby to support Restoration Timelines

upto 15 minutes.

(ii) Crisis Management Team has been formed comprising of Senior
Management of ARINC, WIPRO IT and DIAL IT.

(i) Conducted health and sanity check on all system.
(iv) Security tightening of infrastructure access to servers.

(v) Protected evidence from Close Circuit Television and access control.
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(vi) Completed WIPRO technical analysis and investigation on local

infrastructure and incident.

(vii) Completed ARINC technical analysis and investigation on remote

access, logs, script files.
Improvement of two-lane with paved shoulders

*78. MS. MABEL REBELLO: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Minister is aware that in Left Wing Extremism (LWE)
districts of Jharkhand, NH-23, NH-75 and NH-32 have been selected for
improvement under National Highways Development Project (NHDP) 1VB for

improvement to two lane with paved shoulders configuration;

(b) whether the feasibility studies have been completed for these

works;
(c) if so, the details thereof;

(d) the basis, on which these roads would be improved on BoT (Toll)

annuity or Engineering, Procurement and Construction (EPC) basis;

(e) whether the Minister is aware that roads would assist strategic

action in the State; and

(F) in view of these concerns, by when these roads would be

sanctioned and completed?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI): (a) to
(c) Project Feasibility Reports for undertaking development of Ranchi-
Birmitrapur section & Chas-Ramgarh section of NH-23, Ranchi-Nagarutari
section of NH-75 and Govindpur-Chas-West Bengal border section of NH-32

are under finalization.

(d) to (F) Improvement of roads is relevant for economic and social
development. A programme Tfor improvement of roads in the Left Wing
Extremism (LWE) areas has been initiated by the Government. The mode for
undertaking improvement of the aforementioned roads can only be decided

after the Feasibility Reports are finalized.
Strong Lokpal Bill

*79. SHRI RAM KRIPAL YADAV: Will the PRIME MINISTER be pleased to

state:
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(a) whether Government is in the process of drafting a strong Lok
Pal Bill; and

(b) if so, the details of the steps that have been taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) Government is committed
to establish a strong and effective Lokpal. For this purpose, Government
had constituted a Joint Drafting Committee on 08.04.2011, consisting of
five nominee Ministers from Government of India and five nominees of Shri
Anna Hazare (including himself), to prepare a draft of the Lokpal Bill.
Based on the deliberations of the Committee, and on the basis of inputs
from Chief Ministers of States and political parties, Government has
drafted the Lokpal Bill, 2011. The Cabinet has approved the draft Lokpal
Bill, 2011 in its meeting held on 28.07.2011. The Bill is proposed to be

introduced in Parliament during the current Monsoon Session.
Exemption of CBI from the RTI Act

*80. SHRI NAND KUMAR SAI: Will the PRIME MINISTER be pleased to

state:

(a) whether Government has exempted CBI from the purview of the RTI
Act;

(b) if so, the details in this regard and the reasons therefor;

(c) whether Government has received representations regarding

concern over the exclusion of the CBlI from the ambit of the RTI Act;
(d) if so, the details in this regard; and
(e) the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (e) The Government, in the
interest of the security of the State, has included the Central Bureau of
Investigation (CBI) in the Second Schedule to the Right to Information
Act, 2005 thereby exempting it from the purview of the Act except in
respect of information pertaining to the allegations of corruption and

human rights violations.

The Government received some representations expressing the view that
there was no need of exempting the CBlI from the purview of the Act
inasmuch as there are sufficient provisions in the Act not to disclose

the information, disclosure of which is likely to impede investigation or
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prosecution of
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offenders or which is related to sensitive security issues etc. It has
also been stated that CBI does not fulfill the criteria for exemption
from the purview of the Act as it is neither a security nor intelligence
organisation. The Government decided to include the CBI in the Second
Schedule after satisfying itself that it qualifies to be included in the
Schedule as a security and intelligence organization and that it is

necessary to do so in the interest of the security of the State.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Bringing strict radiation emission guidelines

466. SHRIMATI T. RATNABAI: Will the PRIME MINISTER be pleased to

state:

(a) whether Government is bringing out stricter radiation emission

guidelines;
(b) if so, the details thereof; and
(c) the objectives thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (@) No, Sir. The limits on radiation emissions from the
nuclear facilities to the environment are based on the radiation dose
limit to the public (1000 pSv/y), set by the Atomic Energy Regulatory
Board (AERB) which is in line with the guidelines of the International
Commission on Radiological Protection (ICRP). The actual radiation dose
to the public due to emissions to the environment from nuclear
installations is only a fraction (1-3%) of the limit set by AERB.

The existing guidelines are considered adequate and the Government is

not planning to bring out any new radiation emission guidelines.
(b) does not arise.
(c) does not arise.
Review of nuclear power policy

467. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
SHRI RAJKUMAR DHOOT:
Will the PRIME MINISTER be pleased to state:
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(a) whether Government’s attention has been drawn to the decision of
Germany to shut down its nuclear plants latest by 2022 in response to the

rising public opinion after the Fukushima disaster;
(b) if so, the details thereof; and

(c) whether Government has any proposal to review its nuclear power

policy following Fukushima disaster; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) There had been an ongoing political debate in
Germany on closing down nuclear power, even before the Fukushima incident
in Japan. The recent decision of the Germany to shut down all its nuclear
power plants by 2022 has to be seen iIn that context. Of the 17 reactors
in operation in that country, 8 reactors mostly commissioned before 1980
have been shut down and the remaining are to be shut down in a phased
manner by 2022. In 2010, nuclear power contributed about 133 Billion
units of electricity in Germany. Given its location, low growth in demand
and import possibilities, it has other energy options. Germany is making
up the loss, from nuclear power generation from units shut down by
electricity imports, including that of nuclear power from France and
Czech Republic. It plans to increase generation from other sources
including coal and gas while keeping its Green House Gas (GHG) emission

targets to make up the loss from shut down of nuclear power by 2022.

(c) and (d) India’s energy resources are limited and its demand is
huge and rapidly growing. In the Indian scenario, all sources of
electricity generation need to be deployed optimally, Given India’s
energy resource profile, nuclear power is an important clean energy
option for long term energy security and sustainability. It will be

pursued, with enhanced emphasis on safety.
Health risk around Narora power station

468. SHRI SHIVANAND TIWARI: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that Narora Power Station is surrounded by

one of the densest concentration of population across the world;

(b) whether Government has assessed the health of the persons living

around Narora Power Station;
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(c) if so, whether any adverse effect has been established on the

health of persons living there; and
(d) if so, remedial action that has been taken therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (@) The Site Selection Committee of Government has
recommended the Narora site after a detailed evaluation of the site in
accordance with the siting criteria Jlaid down 1in the prevailing
regulatory siting code. As per the 2001 census estimates, the density of
population around 10 km radius around Narora was 515 persons per sq. km.
which is lower than that of the state of Uttar Pradesh (550 persons per
sq. km) and the Bulandshahr district where the plant is located (786
persons per sq- km.). Thus, the Narora Atomic Power Station 1is not

located in one of the densest concentration of population.

(b) An epidemiological survey and collection of data of health of
the employees and their families, who stay in the nearby township and
villages, was carried out by Jawaharlal Nehru Medical College, Aligarh
Muslim University and analysis carried out by Tata Memorial Hospital,
Mumbai the premier cancer research centre of the country. In addition,

annual medical examinations of all workers are carried out regularly.

(c) and (d) No, Sir. The studies have indicated that the morbidity
pattern of all ailments 1is lower than the national average of the
corresponding ailments. There has also not been any rise 1in cancer

morbidity compared to national average.
Import of new type of nuclear reactors

469. SHRI RAMDAS AGARWAL: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that former Chairman of Atomic Energy
Regulatory Board has raised alarm over Government’s nuclear power
programme, based on new type of Imported reactors, saying that it would

turn India’s entire coastline into a disaster zone in waiting;
(b) if so, details thereof; and

(c) the preventive measures Government proposes to take to protect
country’s total coastline of about 6000 km where about 109 6-reactor
nuclear parks spaced along the coast of every 55 km apart, are proposed
to be installed?
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THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) In a statement in a newspaper in April 2011, a
former Chairman of AERB, has raised the issue of the large nuclear power
capacity projection of the Indian Nuclear Power Programme in the long
term from Light Water Reactors (LWRs) to be set up with international

cooperation followed by setting up of Fast Breeder Reactors.

(c) At present Government has announced setting up of five nuclear
energy parks each having a potential of producing 10000 MWe. Location of
these parks viz. Kudankulam in Tamilnadu, Kowada in Andhra Pradesh and
Haripur in West Bengal on the east coast and Jaitapur in Maharashtra and
Chhaya Mithi Virdi in Gujarat on the west coast are far apart. The
reactors which are being considered to be built in technical cooperation
with other countries are of evolutionary design based on extensive
experience of operation. These reactors employ latest state of the art

safety features.

Environmental impacts of nuclear power stations are being
continuously monitored. For plants located at coastal sites, Vviz.
Kalpakkam in Tamilnadu and Tarapur in Maharashtra, thermal ecology and
biodiversity of the marine environment are also monitored. There has been
no evidence of any adverse effect on the environment of these coastal

locations due to the operation of nuclear power plants.
Discussion with Germany on energy issues

t470. SHRI SHREEGOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the issues that have been discussed recently with Germany in the

area of energy;

(b) whether information about the reasons of giving up the use of

atomic energy by Germany had been received during the discussion;

(c) the countries who have stopped the use of atomic energy during

the last five years and the reasons therefor; and

(d) the reasons for our greater inclination towards atomic energy

despite possibility of more solar energy than that of Germany?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c¢) India and Germany have discussed bilateral
cooperation in the fields of renewable energy, energy efficiency, solar
energy, clean coal technology and carbon capture and sequestration. Some
countries are reviewing their nuclear power programmes. Reports indicate
that the Governments of Germany and Switzerland plan to phase out nuclear
power by 2022 and 2034, respectively. Italy has decided not to

reintroduce nuclear power.

(d) In view of India’s vast and growing energy needs, nuclear energy
is an important clean energy option and will be pursued along with other
energy sources, including solar energy, as no single energy source would

be adequate to meet India’s energy requirements.
Indian membership in I1AEA

t471. SHRI MOHAN SINGH: Will the PRIME MINISTER be pleased to

state:

(a) whether India is in the process of being included in the member
countries of International Atomic Energy Agency, whether India has the

support of America iIn this campaign;

(b) whether India has begun to implement the plan of strengthening

its atomic energy plants anew; and

(c) the steps being taken in above said direction considering the
security of atomic energy plants crucial in India after the experiences

of earthquake in Japan?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (@) India has been a member of the “international Atomic
Energy Agency (IAEA), a UN organization set up to promote peaceful uses

of atomic energy, since its inception in 1957.

(b) and (c) Yes, Sir. The Indian nuclear power programme accords
highest priority to safety in all facets of nuclear power. Safety is a
moving target and review of safety and security and effecting necessary
upgrades thereof, in line with evolving safety standards and feedback
from events in nuclear power plants, in-house and around the world is an
ongoing process. Safety evaluation of Indian nuclear power plants by the
task forces constituted in the Department in the context of Fukushima
incident in Japan has found that Indian nuclear power reactors are safe

against
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extreme natural events. Recommendations of the task forces to further
enhance safety are being implemented after due process of approval. These

have been worked out and are in the various stages of implementation.
Accidents in nuclear power projects

472. SHR1 K_N. BALAGOPAL: Will the PRIME MINISTER be pleased to

state:

(a) whether Government is aware of the aggravating incidents of

failures and accidents in Nuclear Power projects;

(b) if so, whether any serious evaluation of study has been

conducted about Indian Nuclear Projects;
(c) the details thereof; and

(d) whether Government would reconsider about India’s Nuclear Road
Map and reduce our dependence on nuclear energy considering the alarming

situation, especially after Japan’s Nuclear accident?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) Safety is accorded utmost importance in all stages of
nuclear power from siting, design, construction, operation to
decommissioning. The safety track record of over 340 reactor-years of
operation by Indian nuclear power reactors has been good. The safety
evaluation and audits are regularly carried out independently by Atomic
Energy regulatory Board (AERB). The periodic review have found that there
have been no aggravation of incidents of failures or accidents in Indian

nuclear power plants.

(b) and (c) Safety is a moving target and regular reviews of
incidents at national & international levels and incorporation of lessons
learnt from these, as appropriate, are inbuilt in safety culture at
Indian nuclear power plants. In line with this, an evaluation of safety
of Indian nuclear power plants has been carried out by Nuclear Power
Corporation of India Limited in the context of Fukushima incident in
Japan. The safety evaluation has found that Indian nuclear power reactors
are safe against extreme natural events. They have also made
recommendations to further enhance safety measures which are being
implemented after due process of approval. The reports of this evaluation
and earlier recommendations and implementation status of these in respect
of Chernobyl and Three-mile island etc. have also been put in the

public domain. Committees have also been
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constituted by the Atomic Energy Regulatory Board (AERB) and Bhabha
Atomic Research Centre (BARC) which are evaluating the safety of nuclear
power reactors. Their recommendations and that of other International

studies will also be appropriately implemented.

(d) India is not rich in energy resources and no single source can
meet the growing energy/electricity requirements of the country.
Therefore all energy options need to be deployed, including nuclear
resource. Nuclear power is an important carbon emission free clean energy
option for meeting India’s Tfuture demand and will be pursued, with

enhanced emphasis on safety.
Building nuclear reactor by BHEL

t473. SHRI RAMCHANDRA PRASAD SINGH:
SHR1 RAM JETHMALANI :
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that a public sector heavy industries
company Bharat Heavy Electricals Ltd. has acquired the competence to

build nuclear reactors with indigenous resources;
(b) if so, the details thereof;

(e) whether Indigenously built reactors are inferior to Tforeign

built reactors; and

(d) if so, the details thereof and the annual reactor building

capacity currently available in the country?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) Bharat Heavy Electricals Limited (BHEL) has
the competence for manufacture and supply major components like turbo
generators, steam generators, pumps, switch gears etc. required for
nuclear power plants. They do not have the capacity for building a full

nuclear power plant.

(c) India has mastered the complete technology of building and
operating Pressurised Heavy Wafer Reactors (PHWRs). 18 such reactors (220
MWe and 540 MWe iIn capacity) are currently under operation and 4 more
PHWRs of 700 MWe capacity are under construction. These reactors are in
no way inferior to PHWRs built elsewhere. The Indigenously built nuclear
power reactors employ the latest State of Art safety features and

systems. The safety, operational and economic performance of indigenous
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(d) Indian Industry is currently having a capacity to build two 700

MWe reactors annually.
Deposits of thorium in country

1474 . SHR1 RAVI SHANKAR PRASAD:
SHR1 RAM JETHMALANI :
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that rich deposits of thorium have been

found in the country;

(b) if so, the total quantity of thorium presently available in the
country and the power generation capacity that the processing of it could

yield; and

(c) whether the technology required for generating power using

thorium has been developed in the country and if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER™S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) The Atomic Minerals Directorate for Exploration and Research
(AMD), a constituent Unit of the Department of Atomic Energy has

established 10.70 million tonnes of Monazite in the country, which
contains 9,63,000 tonnes of Thorium Oxide (ThOy). Indian Monazite

contains about 9-10% of Th02 and about 8,46,477 tonnes of Thorium Metal
can be obtained from 9,63,000 tonnes of ThO, which will be used for

future programmes of DAE.

India is pursuing a three stage nuclear power generation programme
aimed at long term energy independence based on use of our abundant
Thorium resources. The programme 1is to use Thorium for electricity
generation in the long-term. In order to realize this goal, we are well
into the first stage based on our modest domestic Uranium resources. This
will be followed by second stage comprising of fast reactors which can
support a large power generation capacity before getting into the third

stage.

Thorium being a fertile material cannot produce fission energy unless
it is converted to Uranium 233. Most effective conversion of thorium to
Uranium 233 can be done in fast reactors several of which will be set up
in the second stage of Indian nuclear programme. A comprehensive three-

stage nuclear power programme is therefore being implemented
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(c) Yes, Sir. India has been working on the development of
technologies for Utilisation of Thorium for Nuclear Power Generation
since the inception of the Indian Nuclear Programme. As a part of this
work, thorium has been irradiated in our Research Reactors and also in
Pressurised Heavy Water Reactors. Technologies for reprocessing of
irradiated thorium fuel for the separation of Uranium-233 have also been
developed on a pilot plant scale. Uranium-233 thus separated has been
used as fuel 1iIn research reactor Purnima-11 and later in the 30 kw
Research Reactor Kamni now 1in operation at Indira Gandhi Centre for
Atomic Research (IGCAR), a constituent Unit of the Department of Atomic
Energy (DAE). Experimental thorium based fuel has been manufactured and
used iIn the critical facility for Reactor Physics experiments as well.
Further development of technologies for large scale commercial level
manufacture and reprocessing of Uranium-233 bearing fuel is underway. The
Indian Advanced Heavy Water Reactor (AHWR) is the only large scale
reactor that has been designed and developed to produce a large fraction,
nearly 2/3rd of its power from the fission of Uranium-233 1in the

equilibrium state of this reactor core.
Transfer of nuclear technology to India
t475. SHR1 RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that a group of 46 countries known as
Nuclear Suppliers Group (NSG), has banned the transfer of enrichment and

reprocessing technology to India;
(b) if so, the details thereof; and

(c) the reaction of Government to the ban and whether protest
against this ban has been registered with certain countries and if so,

the names of the countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) Nuclear Suppliers Group (NSG) agreed on new
guidelines on the transfer of enrichment and reprocessing (ENR)
technologies during its plenary in the Netherlands on 23-24 June 2011. As
per new guidelines, suppliers should not authorise the transfer of
enrichment and reprocessing facilities, and equipment and technology

therefor, if the recipient does not meet various criteria, inter

86



toriginal notice of the question was received in Hindi.

87



alia being a party to the Treaty on the Non-Proliferation of Nuclear
Weapons (NPT). India has raised this issue with NSG and its member
countries. United States, France and Russia have clarified, in separate
statements their positions on the NSG decision and have reiterated
commitment to the full implementation of the respective bilateral
agreements with India on cooperation in the peaceful uses of nuclear

energy.
Dense population around Narora atomic power plant

476. SHRI SHIVANAND TIWARI:
SHR1 RAJKUMAR DHOOT:
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that a study has found Narora Atomic Power

Plant in high risk category due to dense population around the plant;
(b) if so, the details thereof; and

(c) the action Government proposes to take as preventive action plan

in view of the findings of the study?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (a) to (c) The selection of a nuclear power plant site is
a long drawn process, with evaluation carried out in accordance with the
siting criteria as laid down in the prevailing siting code and extensive
consultation process thereafter. The Site Selection Committee of
Government had recommended the Narora site after a detailed evaluation of
the site including that of population. The approval of the site was also
accorded after due consideration of all relevant factors related to
population, like emergency planning etc. The design of the plant has
taken into consideration all relevant factors and features/systems have
been engineered to ensure that there is no release of radioactivity in
the public domain under all conditions of operation. There has been a
natural increase in population around the plant, which has been factored
into the emergency preparedness plans from time to time. Periodic
emergency preparedness exercises carried out at the site to validate and

improve upon these plans based on feedback.
Fulfilment of nuclear commitments

477. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to

state:
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(a) whether India expects partners to fulfil unclear commitments;
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(b) if so, the details thereof; and
(c) the response received so far?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (@) to (c) Agreements between India and various other
countries on peaceful uses of nuclear energy are to be implemented as per
the agreed terms. Pursuant to the agreements for cooperation in peaceful
uses of nuclear energy with France, Russia and USA, commercial
negotiations for setting up of nuclear power plants in India in

cooperation with entities in Russia, France and USA are continuing.
Safety assessment of nuclear plants

478. PROF. ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased to

state:

(a) whether Nuclear Power Corporation of India Limited (NPCIL) has
submitted its report concerning safety assessment of nuclear plants to

Nuclear Energy Department;

(b) whether Government has gone through the report and if so, their

reaction and the action taken on the recommendations of the report; and

(c) the safety measures taken by Government to protect nuclear

plants from natural disasters?

THE MINISTER OF STATE IN THE PRIME MINISTER®S OFFICE (SHRI V.
NARAYANASAMY): (@) Yes, Sir. Soon after the incident at Fukushima in
Japan, NPCIL constituted four task forces, one each for assessment of
technology of reactors in operation and to review their safety in the
context of the Fukushima incident. Subsequently two more task forces were
constituted to review the safety of reactors under construction. These
taskforces have submitted their reports. The reports have been submitted

to the government and also put in public domain.

(b) The Government has considered the report and directed that the
recommendations of the taskforces and those of the high level committee
constituted by the Atomic Energy Regulatory Board (AERB) and the Bhabha
Atomic Research Centre (BARC) be implemented after due process of

approval . The reports of AERB and BARC are awaited.
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(c) While the review by the task forces have found that Indian
nuclear power plants are safe against extreme natural events, measures
like provisions for automatic shutdown on sensing seismic activity,
augmenting cooling water inventories, provision of portable power
sources, shore protection measures against tsunami at coastal sites etc.
have been recommended to Tfurther enhance safety which are being

implemented.
Guidelines for transfer of Uranium enrichment and reprocessing technology

479. SHRI A. ELAVARASAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the 46 Nation export control body Nuclear Suppliers
Group (NSG) has tighten guidelines for transfers of sensitive Uranium
enrichment and reprocessing technology as the group tries to ensure that

nuclear exports are not diverted for military purpose;
(b) if so, the details thereof; and
(c) the reaction of Government towards the revised NSG guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) Nuclear Suppliers Group (NSG) agreed on new
guidelines on the transfer of enrichment and reprocessing (ENR)
technologies during its plenary in the Netherlands on 23-24 June 2011. As
per new guidelines, suppliers should not authorise the transfer of
enrichment and reprocessing facilities, and equipment and technology
therefor, if the recipient does not meet various criteria, inter alia
being a party to the Treaty on the Non-Proliferation of Nuclear Weapons
(NPT). India has raised this issue with NSG and its member countries.
United States, France and Russia have clarified, in separate statements
their positions on the NSG decision and have reiterated commitment to the
full implementation of the respective bilateral agreements with India on

cooperation in the peaceful uses of nuclear energy.
Refusal to supply fuel to Air India

480. SHRI SANJAY RAUT:
SHR1 GOVINDRAO ADIK:
Will the Minister of CIVIL AVIATION be pleased to states:

(a) whether several Air India flights were cancelled during the

month of May as oil companies refused to give the national carrier fuel
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(b) if so, Government’s views and reaction thereto; and

(c) the details of steps taken or proposed to be taken to avoid such

situation in the future?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI1): (a) Yes, Sir.

(b) and (¢) An understanding was arrived at with Ministry of
Petroleum & Natural Gas in June, 2011 that against the payment of
Rs.18.00 crores per day by Air India, the Public Sector Oil Marketing
Companies will supply fuel worth Rs, 17.00 crores per day for the next 90
days. Currently, Group of Ministers 1iIn examining the Financial

Restructuring Plan (FRP) and Turn Around Plan(TAP) for Air India.
Debt of Air India

481. SHRI SANJAY RAUT:
SHR1 GOVINDRAO ADIK:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government has formulated any plans to repay Air India’s

huge amount of debt; and
(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Group
of Ministers is looking into the issue of Air India. In this regard, Air
India has submitted their Turn Around Plan (TAP) and Financial
Restructuring Plan (FRP) formulated by SBI Caps and vetted by M/s
Deloitte & Touche, an Independent Airline Consultant. The TAP & FRP is
being examined by a Group of Officers upon the direction of Group of

Ministers.
Pilots quitting Air India

482. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a number of pilots have quit Air India

in recent months;
(b) if so, the details thereof and reasons therefor;

(c) whether cash-strapped Air India has failed to pay about 80 per

cent of the total salary due to pilots for the past three months;
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(d) if so, the details thereof; and

(e) the reasons for such a pitiable condition of Air India and the

steps taken by Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) and (b) A

total of 16 pilots have left Air India in the recent months.

(c) and (d) Salary and PLI for the month of June and July, 2011 & PLI
for the month of May, 2011 has not been paid to Pilots and other

employees of Air India due to liquidity crunch.

(e) Air India is passing through severe financial crisis. The
airline is suffering from high fixed cost, such as high expenditure on
insurance, interest on working capital, aircraft loan and on leasing of
aircraft, that have not been matched with corresponding percentage
increases in revenue. A combination of factors such as high Aviation
Turbine Fuel (ATF) prices, rising labour costs including payment of wage
arrears, loans raised for acquisition of new aircraft and intense price
competition among the airline operators have been the main reasons for

the losses.

A Group of Ministers is closely monitoring the functioning of Air
India. In this regard, Air India has submitted the Turn Around Plan (TAP)
and Financial Restructuring Plan (FRP) formulated by SBI Caps and vetted
by M/s Deloitte & Touche, as Independent Airline Consultant. The TAP &
FRP is being examined by a Group of Officers on the direction of Group of

Ministers.
New airports in North-eastern region

483. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Ministry proposed to set up new airports in the
North Eastern region and include small aircrafts for transport in the

region to boost tourism;
(b) if so, the details thereof;

(c) whether any new study has been taken up to improve helicopter
services in the region due to a number of accidents recorded in the

region; and

(d) if so, the details thereof?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) and (b)
Airports Authority of India has already undertaken the construction of a

new Greenfield airport at Pakyong in Sikkim. A
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new Greenfield airport at Itanagar in Arunachal Pradesh is at planning
stage. Further, 5 Advanced Landing Ground (ALG) at Along, Ziro, Daparizo,
Tezu and Passighat is being developed by Ministry of Defence and Airports

Authority of India for improving the connectivity in North-East region.
(c) No, Sir.
(d) Does not arise.
Fake licenses to working pilots

484. SHRI RAMDAS AGARWAL: Will the Minister of CIVIL AVIATION be

pleased to stater:

(a) whether it has come to notice of Directorate General of Civil
Aviation (DGCA) that fake licenses have been issued to many working
pilots on the basis of forged mark-sheet and fudged flying hours by

private flying schools operating in India;

(b) if so, the details thereof indicating how these pilots got jobs

in India’s domestic airlines; and

(c) if so, concrete action so far taken by Government against such
untrained pilots as it involves safety of large number of air passengers

travelling in and outside India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) After
the incident of nose landing of Airbus 320 aircraft on 11.01.2011 by a
pilot working in Indigo Airlines, Directorate General of Civil Aviation
(DGCA) scrutinized the examination history of the candidates and detected
fake mark-sheet of the examination conducted by DGCA. Thereafter, DGCA
conducted a drive to check the examination history of all candidates
holding 1704 Airlines Transport Pilot Licence (ATPL) and 6331 Commercial
Pilot Licence (CPL). In all 9 cases of CPL and 6 case of ALTP were found
to be procured by submitting fake mark-sheets. In all the above 15 cases,
the licences were suspended and cases were handed over to Delhi Police
Authorities and are under investigation. 15 cases of pilots obtaining
licence on the basis of forged flying records were also noticed as
detected by Anti Corruption Bureau, Rajasthan and are being investigated
by Anti Corruption Bureau, Rajasthan. As regards employment of pilots,
the airlines induct pilots based on their respective recruitment

policies.
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(c) The existing procedures in the Licensing Directorate of DGCA
have strictly enforced. Result of DGCA examination submitted by the
candidates are cross-verified with the Master result sheet from Central
Examination Organisation available with the Directorate of Licensing and
in case of non-availability of the result sheet, the papers are required
to be sent to Central Examination Organisation for verification. Before
conversion of foreign licences into Indian licences, the licences are
verified from the concerned regulatory authority of the State issuing the
foreign licence. The Government constituted an Expert Committee to look
into the current system of examination and licensing of pilots and make
recommendations to make the system secure, credible and efficient and in

line with modern and best practices.
Separate air routs for helicopter

485. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CIVIL AVIATION

be pleased to states:

(a) whether in the wake of growing number of helicopter crashes in

the country, Government has decided to map air routes for helicopters;
(b) if so, the details thereof;

(c) whether Directorate General of Civil Aviation has since mapped
the air routes for helicopters and communicated the same to the owners of

helicopters; and

(d) if so, details on the relevance of mapping for prevention of air

accidents?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d) At
present there are no designated helicopter route in the North East.
Weather conditions necessitate frequent deviation in helicopter paths.
Besides, traffic density is not high and does not warrant any designation
of separate helicopter corridors. However, a Group has been formed to
examine the feasibility of alternate helicopter routes 1in Arunachal

Pradesh in wake of the recent accidents.

In Delhi and Mumbai separate helicopter corridors exist for offshore

and onshore helicopter operations, which are notified to the operators.
Fake flying schools

486. SHRI JANARDAN WAGHMARE: Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether Government is aware that several fake flying schools/

institutes are operating across the country;
(b) if so, the facts and details thereof;

(c) whether the DGCA has investigated the details of such fake

flying institutes across the country; and

(d) if so, the steps taken by Government to put a ban on the

functioning of such fake flying institutes across the country?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d)
Directorate General of Civil Aviation (DGCA) approves the flying club,
which comply with the conditions stipulated in the Civil Aviation
Requirements Section 7 - Flight Crew Standards Training & Licensing
Series “D” Part 1. There are 41 flying training institutes approved by
DGCA. The list of such institutes is available on DGCA’s website. 20 of
these Flying Clubs have been audited by DGCA. The discrepancies found
during the audit include not maintaining proper documents; non-completion
of Flying training Dossiers; improper briefing and de-briefing; non-
maintenance of dissemination registers for working engineers etc.
Corrective action as per the nature of Audit Observation is taken with
the concerned flying training institutes with an aim to improve the
system. Further, inspection of facilities at the Tflying training
institutes is carried out by DGCA to ensure compliance of laid down norms

and procedures before renewal of approval.
Expansion of Madurai airport

487. SHR1 PRAMOD KUREEL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) total and from Chinna Udaippu village of Madurai district of
Tamil Nadu acquired in the year 1973 for the construction of Phase-I

Madurai airport;

(b) amount of compensation given to the farmers whose land was

acquired for the said purpose;

(c) land acquired for the expansion of the Madurai international

airport for Phase-11;

(d) total compensation given against this acquisition to the

affected farmers of the same village; and
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(e) if compensation not given, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) 10.59 acres
of land was acquired at Ayyanpappakudi village in Madurai district in
Tamil Nadu for development of Madurai airport. However, no land was
acquired from Chinna Udaippu village of Madurai district for this

purpose.

(b) An amount of Rs. 46,698/- was deposited with the Government of

Tamil Nadu as compensation for this land acquisition.

(c) 60 acres of land has been acquired at Parambupatti village of

Madurai district for this purpose in the year 2003.

(d) Initial amount deposited and paid to the Revenue Divisional
Officer, Madurai was Rs. 3,46,11,940/- (inclusive of Advt. and
Establishment charges). Land owners filed 177 cases in the Sub Court,
Madurai for enhanced compensation. Judgement had been delivered by the
Sub Court, Madurai in respect of 143 cases. As per orders of Sub Court,
Rs. 1,05,63,727/- was paid.

(e) No case for payment of compensation is pending with Airports
Authority of India (AAl).

Different pay structure after merger

488. SHRI K.E. ISMAIL: Will the Minister of CIVIL AVIATION be pleased

to states:

(a) whether it is a fact that the merger of Air India and Indian
Airlines has led to different pay structures in the same organization and
employees with same designation and experience get different salaries

now; and

(b) if so, the details thereof and the steps being taken to solve

the problem?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes,
Sir. Even after merger, the employees continue to be paid the salaries
and allowances, which they were getting in erstwhile Air India and Indian
Airlines. The delay in harmonising the HR issues, including pay &
allowances, is also due to the critical financial condition being faced
by Air India as also objections from various persons in both airlines.
Government of India has appointed an independent Committee headed by

Justice (Retd.) D.M. Dharmadhikari to harmonize the disparities including
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pay parity, working conditions, seniority etc.
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Servicing of Air India aircrafts

489. SHRI K.E. ISMAIL: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that majority of Air India aircrafts are

being serviced abroad;

(b) whether it is also a fact that Air India’s Maintenance Overhaul

facility (MRO) at Nagpur, Delhi and Thiruvananthapuram are lying idle;

(c) if so, the details of maintenance and repair expenses incurred
abroad by Air India in the year 2009-10 and 2010-11; and

(d) the reasons for keeping the MROs idle and steps being taken, if

any, to make our MROs operational?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) No,

Sir.

(c) Due to provisions contained in lease agreements, the leased
aircraft were sent to MROs abroad for re-delivery/major maintenance
checks. The expenditure for 3 dry leased B-777-200 ER aircraft for re-
delivery checks during 2009-10 & 2010-11 was US$ 4014738.55.

(d) No, Sir.
Increase in air traffic in India

490. SHRI SYED AZEEZ PASHA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that air traffic in India is growing at 15

per cent per annum;

(b) whether it is also a fact that by 2021, aviation traffic in

India will be 362 million per year;

(c) if so, the steps Government would take to make all category-I

cities into multiple airport cities;

(d) new policies/Act Government would formulate to increase low-cost

airports and help expand the fleet to 1500 aircrafts; and

(e) measures proposed to increase airports and help acquisition of
planes by 20217?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) At present,

the growth of domestic passenger traffic is about 18%.

(b) The growth of civil aviation sector in the coming years inter-
alia will depend upon on GDP growth, foreign tourist arrivals and

political situation in the country.

(c) to (e) Setting up of new airports/upgradation of airports is a
continuous process depending upon the traffic potential, demands from
airline operators, commercial viability etc. Airports Authority of India
from time to time, takes initiative in this regard, keeping in view the
above factors, either with its own resources or with the participation of
the concerned State Governments through signing of Memorandum of
Understanding (MoU) with them. Some private parties are also being
allowed to construct airports/airstrips in the country after the approval
of Government of India. As far as acquisition of plane or expansion of
fleet of airlines is concerned, it depends upon the airlines, as and when
any application received from airline operator and if it is found
complete as per relevant Civil Aviation Requirement (CAR), Government

grants its approval.
Begumpet airport campus

491. SHRI NANDI YELLAIAH: Will the Minister of CIVIL AVIATION be

pleased to states:

(a) the complete details of the progress made so far on the proposal
of State Government of Andhra Pradesh for setting up of Aviation
University in the Begumpet Airport Campus which is to be named after late

Shri N.T. Rama Rao, the former Chief Minister of Andhra Pradesh;
(b) by when the said university is likely to start functioning; and

(c) salient features of the facilities proposed to be set up in this

university?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) A
concept note on establishment of Aviation University at Begumpet,
Hyderabad was submitted by State Government of Andhra Pradesh to
Government of India. The proposal was discussed in a meeting taken by
Secretary, Civil Aviation. In the meeting it was decided that the
Government of Andhra Pradesh will submit a Detailed Project Report (DPR)

in this regard, which is yet to be submitted.
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New airports in Andhra Pradesh

492. SHRI M.V. MYSURA REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that recently the Ministry has in principle

given approval to 14 new airports;

(b) whether it is also a fact that not even a single airport has

been proposed in Andhra Pradesh;
(c) if so, the reasons therefor;

(d) details of demands for opening up of new airports received in

the Ministry; and
(e) action that has been taken on the above (d) requests?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (e) As per
the Policy for Greenfield Airports promulgated in 2008, the promoter
seeking to develop the airport has to submit the proposal to the
Government for consideration by the Steering Committee. Applications for
setting up of Greenfield airport are received from time to time, which
are considered by the Steering Committee/competent authority for grant of
“in principle’ approval after they have completed necessary formalities
of obtaining pre-feasibility study report, requisite clearances from
concerned agencies, etc. Till date in principle approval has been granted
by GOl for development of 15 Greenfield airports in the country. On the
request of M/s Prakasam Airport Private Limited, Government of India has
recently granted “site clearance” for setting up of a Greenfield airport
at the site covering areas of Kothapatnam Mandal (Allur village, Alur
Village and Padarthi Villages) near Ongle of Prakasham district in Andhra
Pradesh for domestic operations for public use. Earlier, on the request
of Government of Andhra Pradesh (GoAP), Airports Authority of India (AAl)
had carried out the feasibility study of 8 sites proposed by GoAP for the
development of Regional Airports. Reports were submitted to GoAP for

taking further necessary action.
Slipping domestic market share of Air India

493. SHRI M.V. MYSURA REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Air India (Al) slipped further to

fourth place in terms of domestic market share and its place has been
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taken by Indigo;

(b) if so, the reasons therefor;
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(c) the reasons that Al has not taken a decision to operate low-cost

carriers like Al Express so as to compete with other private airlines;

(d) the occupancy rate of Al and other private airlines on domestic

routes during 2010, month-wise and airline-wise; and
(e) steps the Ministry is taking to improve its “slipping’ position?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes,
Sir. Air India’s domestic market share has slipped to 4th place since
November, 2010. This is because of reduction in capacity of Air India,
addition of capacity by domestic airlines, entry of low cost carriers,
which offer lower fares than that offered by full service carriers like

Air India.

(c) Presently Air India Express does not have spare capacity to

undertake additional flights on domestic sectors.

(d) The month-wise and airline-wise occupancy rate/passenger load
factor on domestic sector of Air India and other private airlines is

given in the Statement (See below).

(e) Air India has prepared a Turn Around Plan and Financial
Restructuring Plan which 1is being examined by a Group of Officers,
constituted by the Group of Ministers. Government has infused an amount
of Rs. 2500 crores as equity in Air India. Besides, the airline has
launched intensive marketing and adopted steps to enhance operational

improvements and improve standards.
Statement

The occupancy rate/passenger load factor of Air India and

Other Private Airlines on domestic routes during 2010

Month Airlines

Air IndiaSpicejetParamount KingfisherJetliteldet airwaysindigoGo Air

1 2 3 4 5 6 6 8 9

January 73.6 82.1 87.8 76.4 74.8 73.6 83.2 77.1
February 71.9 81.3 85.2 75.9 79.6 75.0 82.9 77.6
March 66.5 73.5 84.7 70.1 73.0 70.3 74.0 70.1
April 72.9 81.0 85.0 75.9 78.1 74.2 82.4 77.8
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May 77.8 90.4 86.6 83.2 85.4 82.5 92.3 85.7
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June 72.3 88.5 86.8 84.8 83.6 80.5 90.7 83.6
July 62.5 76.8 86.9 79.3 76.6 73.8 80.2 71.3
August 65.5 70.3 88.1 80.9 73.2 70.4 74.5 71.7
September 66.7 70.2 NA 85.9 71.8 70.2 72.4 69.6
October 70.8 84.4 NA 87.1 80.7 73.7 86.1 77.3
November 76.9 87.5 NA 86.7 82.1 77.0 91.0 85.3
December 78.8 87.8 NA 85.9 84.8 80.2 93.3 86.8

Phasing out of foreign pilots

494 . SHR1 RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether the Directorate General of Civil Aviation (DGCA) has
made public statements about phasing out foreign pilots from India by
2013;

(b) if so, the implications on flight safety of passengers given the

various instances of corruption/lacunae in pilot licensing in India;

(c) whether the DGCA 1is responsible for ensuring flight safety and

such procurement/policy falls under the scope of the Ministry; and

(d) if so, the steps being taken by the DGCA for the safety of
passengers and to ensure the credentials of pilots employed by the

airline companies?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) Ministry of
Civil Aviation has renewed Foreign Aircrew Temporary Authorisation (FATA)
policy and directed Directorate General of Civil Aviation (DGCA) to

consider grant of FATA up to 31st December, 2013 on case to case basis.

(b) Guidelines have been issued by the Directorate General of Civil
Aviation (DGCA) to airlines to adopt effective training programmes for
their Indian co-pilots for upgradation to Pilot in Command positions to
gradually phase out expatriate pilots and 1in the process creating
employment opportunities for Indian pilots. The existing procedures in
the Licensing Directorate of DGCA are strictly enforced. Result of DGCA
examination submitted by the candidates are cross-verified

with the Master result sheet from Central Examination Organisation
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available with the Directorate of
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Licensing and in case of non-availability of the result sheet, the papers
are required to be sent to Central Examination Organisation for

verification.

(c) Yes, Sir. Ensuring the flight safety is the responsibility of
DGCA. Policies regarding validation of foreign licences are however
within the domain of Ministry of Civil Aviation and these powers have
been delegated to DGCA till December, 2013.

(d) DGCA has issued Civil Aviation Requirements (CAR) Section-7,
Flight Crew Standards, Series “G” Part-1l1 dated 01 December, 2010 laying
down the requirements and procedure for validation of foreign licences.
Foreign pilots are employed by the airline operators after validation of
their foreign licences by the DGCA. Compliance of CAR ensures that
Foreign Aircrew Temporary Authorisation (FATA) pilots are issued with
Temporary authorisation on the basis of adequate flying experience and
currency of their foreign pilot licences. The services of FATA pilots are
utilised by Indian operators after ascertaining their proficiency and

skills on the type of the aircraft to be operated by these pilots.
Refusal to supply fuel against uncleared arrears

495. SHRI M.P. ACHUTHAN: Will the Minister of CIVIL AVIATION be

pleased to states:

(a) whether it is a fact that the public sector oil companies
refused to supply Aviation Turbine Fuel (ATF) to Air India and Air India
Express due to the uncleared arrears and some flights had to be cancelled

in the month of May;

(b) if so, the details of the flights cancelled and the loss

incurred by the Air India and Air India Express thereby; and
(c) the total dues so far and how the problem was solved?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes,
Sir. Air India and Air India Express had to cancel 147 of its flights
between 27.5.11 and 2.6.11 due to shortage of fuel. The losses suffered
by Air India as a result of shortage of fuel amounted to around Rs. 10.00

crores.

(c) The total dues payable so far to the Public Sector Oil Companies
is Rs. 2300.00 crores. An understanding was arrived at with Ministry of

Petroleum & Natural Gas in June,2011 that against the payment of Rupees

109



Sixteen crores per day by Air India, the Public Sector Oil Marketing
Companies will supply fuel worth Rupees 17.00 crores per day for the next
90 days.
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Airports in Madhya Pradesh

1496. SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the number of airports owned by National Airports Authority of

India in Madhya Pradesh;

(b) the number of airports out of them, proposed to be constructed
in line with international standard and the action taken in this regard;

and

(c) whether there is any proposal from Government to provide air

services from Madhya Pradesh to South India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) There are
seven airports namely Indore, Bhopal, Khajuraho, Jabalpur, Satna,
Khandwa, Panna and one civil enclave in Gwalior owned and maintained by

Airports Authority of India in Madhya Pradesh.

(b) All the above said airports have been developed in line with
Directorate General of Civil Aviation (DGCA) Civil Aviation Requirements

(CAR)/International Civil Aviation Organisation (1CAO) standards.

(c) Government has laid down route dispersal guidelines with a view
to achieve better regulation of air transport services taking into
account the need for air transport services of different regions of the
country including North-East region. It is however, up to the airlines to
provide air services to specific places including airports in Madhya
Pradesh depending upon the traffic demand and commercial viability. As
such airlines are free to operate anywhere in the country subject to

compliance of route dispersal guidelines issued by the Government.
Panna air strip in Madhya Pradesh

1497. SHRI  RAGHUNANDAN  SHARMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Panna air strip is recorded in the name of Department of

Aviation, Government of Madhya Pradesh in the revenue records;

(b) if so, whether the airstrip has been transferred to Madhya

Pradesh Government by the Ministry of Civil Aviation; and

tOriginal notice of the question was received in Hindi.
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(c) if not, by when it will be transferred?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) The

information is being collected.
Strikes by agitating Al pilots

498. DR. BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has knowledge of the losses incurred by Air

India due to recent strike by the agitating pilots;
(b) the number of pilots involved in the strike, details thereof;

(c) the action taken against any of the pilots of Al who had gone on

strike and were found to be involved in illegal activities; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The estimated
revenue loss suffered by Air India on account of the recent strike is

around Rs. 200 crores.

(b) The pilots of the Indian Commercial Pilots Association (ICPA)
went on strike during 27.4.2011 to 6.5.2011 which led to disruption of
large number of flights.

(c) and (d) Air India terminated 6 pilots and 3 executive pilots.
Apart from this, 7 pilots were suspended and also the union of ICPA de-
recognized. However, later suspension and de-recognition has been

withdrawn. No salary has been paid to the pilots for the strike period.
Funds for ferrying VVIPs

499. DR. BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) whether Air India has demanded special funds for ferrying VVIPs;
(b) the amount of the special funds; and
(c) the reaction/action of Government thereto?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) and (b) Air
India has requested for payment from the Government for maintaining a

fleet of 3 Boeing 747 aircraft for VVIP special section operations.
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(c) The demand of Air India has been examined and the Committee of
Secretaries has accepted payment of Rs. 336.24 Crores as fixed cost and
Rs. 90 Crores as variable cost, subject to yearly adjustment based on
actual, for maintenance of 3 Boeing 747 aircrafts and Rs. 6 Crores for

upgradation of simulator to Air India.
Revamping of DGCA

500. SHRI S. THANGAVELU: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government proposed to revamp Directorate General of
Civil Aviation with more powers since country’s aviation sector is

growing rapidly;

(b) if so, whether this revamped DGCA would be equipped with
Appellate Tribunals to hear grievances of internal staff and passengers;

and
(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c©)
Government is in the process of formulating a legislative proposal for
setting up of Civil Aviation Authority of India in place of Directorate
General of Civil Aviation (DGCA). The proposal also shall take care of

passengers and staff grievance redressal mechanism.
Huge financial loss to Air India

501. SHRI N. BALAGANGA: Will the Minister of CIVIL AVIATION be

pleased to states:
(a) whether Air India is facing huge financial loss;
(b) if so, the details thereof;

(c) the details of the total amount involved in the financial

packages given by Government, so far, year-wise;

(d) whether Government intends to give further package to bring it

out of the loss; and
(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The
total accumulated losses of Air India as on 31st March, 2010 are Rs.
13326.86 crores. The loss before tax during 2010-11 is expected to be Rs.
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6994 crores (provisional).
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(c) Government has released an amount of Rs. 800 crores and Rs. 1200
crores during 2009-10 and 2010-11 as equity infusion in Air India.
Besides an adhoc amount of Rs. 500 crores against the VVIP charter
flights operated by Air India and certain other obligations of Air India

has been released from the equity provided for in the FY 2011-12.

(d) and (e) Air India has prepared a Turnaround Plan for the airline
which envisages equity infusion from the Government to support the loan
repayments. The Plan is being examined by a Group of Officers constituted

by the Group of Ministers.
Withdrawal of routes by Air India

502. SHRI S. THANGAVELU: Will the Minister of CIVIL AVIATION be

pleased to stater:

(a) whether it is a fact that nearly 32 profitable routes of Air
India have been pulled out from 2007 after being merged with Indian

Airlines;

(b) if so, the details thereof and the reasons for the decision of

withdrawing those air routes for the last four years; and
(c) the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Air India
rescheduled some route after the merge, however, these do not include any

profitable routes.
(b) and (c) Do not arise.
Srinagar-Dubai flight

503. PROF. SAIF-UD-DIN SOZ: Will the Minister of CIVIL AVIATION be

pleased to states:

(a) whether Srinagar-Dubai flight had been started with great
fanfare way back in 2006;

(b) whether it is a fact that the flight was suspended leaving

people of Kashmir distraught; and

(c) whether the Ministry would consider to restart the flight?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Air
India commenced its operations on Srinagar to Dubai sector on February
14, 2009 in order to tap the tourist and ethnic market segments. The
flights were operational till January 09, 2010. The flight made heavy
losses and carried consistently poor loads. After almost a year long

trial, the flight was discontinued.

(c) Due to uneconomical viability, Air India has no plan to restore
the operations on Srinagar-Dubai sector as of now. However, Air India

offers same day connectivity between Srinagar and Dubai via Delhi.
Reservation policy in jobs

504. SHRI AMBETH RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) about the details of total sanctioned staff strength in the

Ministry, group-wise i.e. Group A to Group D;

(b) out of the total strength, the number of jobs earmarked for

SC/ST category as per Government of India’s reservation policy; and

(c) the reasons, if any, for the staff strength not being in

accordance with the reservation policy of Government?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) The
sanctioned strength in the Ministry of Civil Aviation in group A, B and C
is 50, 215 and 158 respectively. The Group D has been dispensed with by
upgrading to group C as Multi Tasking Staff (MTS) with effect from
1.1.2006.

(b) and (c) The instructions/guidelines issued by the Department of
Personnel & Training from time to time regarding reservation policy are
being strictly followed. The number of reserved posts vis-a-vis posts
filled up differs due to the time gap between the posts falling vacant
and the recruitment and nominations made by the Department of Personnel &

Training.
User fee collection in Delhi airport

505. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether the user fee collection in Delhi airport is stopped by

any Government order; if so, the details thereof;
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(b) from which date, the user fee collection started in Delhi

airport and up to which date it is collected;

(c) whether Government have any estimate regarding the amount

collected by the Airport Operator during these period; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) User
Development Fee 1is not charged at the Indira Gandhi International
Airport, Delhi. However, the Development Fee (DF) which was levied and
collected under Section 22A of the Airports Authority of India Act, 1994
at the airport by M/s Delhi International Airport Pvt. Ltd. (DIAL) was
stopped w.e.f. 01.06.2011 to comply with the judgment of Hon’ble High
Court of Delhi in Writ Petition (c) 3889 of 2011 and Writ Petition (c)
3893 of 2011.

(b) to (d) Levy of DF was started from 01.03.2009 and collected till
01.06.2011. As per the monthly Audit Report, the total collection of DF
upto the month of June, 2011 is Rs. 1481.72 crores.

Irregularities in Amritsar Office of Air India

1t506. SHRI MOTILAL VORA:
SHR1 SATYAVRAT CHATURVEDI :
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government have received any complaint regarding alleged

irregularities in Amritsar office of Air India;
(b) if so, the details thereof;

(c) whether Government have also received complaints of tampering
the accounts of User Development Fee (UDF) in Amritsar office and
misappropriation of cash received from deportees coming to Amritsar

airport from Dubai, Muscut, Abudhabi; and

(d) if so, the level at which the matter was investigated along with

the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d)
Government has not received any complaint in this regard. However, Air

India received a complaint alleging irregularities in

tOriginal notice of the question was received in Hindi.
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Amritsar Station about User Development Fee cash collection deposit in
the banks and about cash received from deportees coming to Amritsar

airport from Dubai/Abu Dhabi/Muscat. The matter is under investigation.
Fake entries in trainee pilots®™ log books

1507. SHRI SATYAVRAT CHATURVEDI :
SHR1 MOTILAL VORA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) the number of pilots arrested till date in the fake licence

scam;

(b) whether it is a fact that in some flying schools the entries of
flying the aircraft were made in the trainee pilots” log book whereas the

aircrafts were under maintenance work at that time;

(c) whether the DGCA examines the log book and fuel consumption and

conduct the flight test after completion of training;

(d) if so, the steps taken by Government to identify and punish the

people involved in this scam; and

(e) the action taken by Government till date against the institutes

responsible to issue fake licences to the pilots?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) After the
incident of nose landing of Airbus 320 aircraft on 11.01.2011 by a pilot
working in Indigo Airlines, Directorate General of Civil Aviation (DGCA)
scrutinized the examination history of the candidates and detected fake
mark-sheet of the examination conducted by DGCA. Thereafter, DGCA
conducted a drive to check the examination history of all candidates
holding 1704 Airlines Transport Pilot Licence (ATPL) and 6331 Commercial
Pilot Licence (CPL). In all 9 cases of CPL and 6 case of ALTP were found
to be procured by submitting fake mark-sheets. In all above 15 cases, the
licences were suspended and cases were handed over to Delhi Police
Authorities and are under investigation. As a result of investigation by
Crime Branch of Delhi Police, eleven pilots were arrested for their
involvement in the irregularity. 15 cases of pilots obtaining licence on
the basis of forged flying records were also noticed as detected by Anti
Corruption Bureau, Rajasthan and are being investigated by Anti
Corruption Bureau, Rajasthan. The 15 pilots involved in forged flying

records in Rajasthan have been arrested and their licences suspended.
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toriginal notice of the question was received in Hindi.

119



(b) and (c) The entries made by the trainee pilots in the Log Books
are required to be certified by the Chief Flying Instructor of the Flying
Club. During routine audits, DGCA teams examine the aircraft Log Book and
fuel consumption register, etc. Cases where flying may have been shown in
aircraft under repair are iInvestigated by the concerned local

Investigating Agencies.

(d) The Investigating Agencies identify the persons involved in the

matter and take action as per their findings.
(e) Only DGCA is empowered to issue licences for pilots in India.
Violation of safety norms at Dabolim airport

508. SHRI BALWINDER SINGH BHUNDER:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether DGCA has ordered derostering 12 pilots of four carriers
for operating Tflights to Goa’s Dabolim airport violating air safety

norms;

(b) if so, action taken against the private airlines for operating

flights without landing aid and playing with the lives of passengers;

(c) whether there is any proposal to cancel the licenses of private

airlines for violating air safety norms and if not, reasons therefor; and

(d) measures taken to ensure that airline companies follows air

safety norms strictly?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Four
pilots of Kingfisher Airlines, four of Go Air and two each of Jet Airways
and Jetlite were de-rostered for operating from Dabolim without the
Precision Approach Path Indicator (PAP1), a visual landing aid, which
gives guidance on the descent angle to a pilot during approach and

landing.

(c) No licences of operators were cancelled. However, the airlines
have been served with show cause notices and warning letters have also

been issued.

(d) All Airlines have been advised in a meeting with Director

General of Civil Aviation (DGCA) to follow the safety rules strictly.

Facilities at LGB airport Guwahati
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509. SHRI KUMAR DEEPAK DAS: Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether Government is aware about slow pace of progress in

initiatives for making Guwahati a regional aviation hub;
(b) if so, the reasons therefor;

(c) whether it is a fact that Borjhar Lokpriya Gopinath Bordoloi
(LGB) airport is not fit for international flight for its below standard

facilities;

(d) whether Government will take initiative for the increase of
latest fTacilities to make LGB airport for international standard and

frequency of flight along with international flight; and
(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVD): (&) and (b)
Airports Authority of India (AAl) has planned to construct three new
Hangers and other facilities at LGB International Airport, Guwahati to
make this as regional Hub. In addition, runway extension by 360 meters to
handle operation of wide bodied aircraft and new apron to park 11
additional aircraft and installation of two numbers of Passenger Boarding

Bridges have been completed.
(c) No, Sir.

(d) and (e) For further improvement of this airport facilities like
New integrated terminal building, CAT-1 approach lights, parallel taxi-
track for efficient aircraft operations, new ATC RADAR systems and new

control tower cum technical block are at planning stage.
Arrest of fake pilots

510. PROF. ANIL KUMAR SAHANI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Delhi Police has arrested 13 fake pilots, three DGCA
officials and three officials of different flying schools in connection
with possession of or helping pilots to obtain pilot license on

forge/fake marksheets and if so, details thereof;

(b) whether Government has conducted any audit of Government and

private flying schools to find out the number of fake pilots;

(c) if so, findings thereof and action taken thereon; and
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(d) details of accidents that took place during the last three years
and how many persons were killed in those accidents together with the

level of pilots flying those aircrafts?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) After the
incident of nose landing of Airbus 320 aircraft on 11.01.2011 by a pilot
working in Indigo Airlines, Directorate General of Civil Aviation (DGCA)
scrutinized the examination history of the candidates and detected fake
mark-sheet of the examination conducted by DGCA. Thereafter, DGCA
conducted a drive to check the examination history of all candidates
holding 1704 Airlines Transport Pilot Licence (ATPL) and 6331 Commercial
Pilot Licence (CPL). In all 9 cases of CPL and 6 case of ATPL were found
to be procured by submitting fake mark-sheets. In all the above 15 cases,
the licences were suspended and cases were handed over to Delhi Police
Authorities and are under investigation. 15 cases of pilots obtaining
licence on the basis of forged flying records were also noticed as
detected by Anti Corruption Bureau, Rajasthan and are being investigated
by Anti Corruption Bureau, Rajasthan. As a result of investigation by
Crime Branch of Delhi Police, eleven pilots, five middlemen and three
officials of DGCA were arrested for their involvement in the
irregularity. All three officials of DGCA have been suspended. 15 pilots
involved in forged flying records in Rajasthan have been arrested and
their [licences suspended. Licence issued to Rajasthan State Flying

School, Jaipur has since expired and has not been renewed.

(b) and (c) Yes, Sir. 20 Flying Clubs have been audited by DGCA. The
discrepancies found during the audit include not maintaining proper
documents; non-completion of Flying training Dossiers; improper briefing
and de-briefing; non-maintenance of dissemination registers for working
engineers etc. Corrective action as per the nature of Audit Observation
is taken with the concerned flying training institutes with an aim to
improve the system. Further, inspection of facilities at the flying
training institutes is carried out by DGCA to ensure compliance of laid

down norms and procedures before renewal of approval.

(d) The details of the accidents are given in the Statement.

123



Statement
Accidents to Indian Civil Registered Aircrafts & Helicopters from 2009 to 2011

A. Accidents to Indian Civil registered Aircrafts and Helicopters in 2011

SI.No. Date/ Place A/c Type/ Regn. Operator / Category Fatalities
Details of Pilot

1 2 3 4 5 6
1 19-04-2011 Tawang Helipad, MI-172 Pawan Hans 18 Capt. Varun Gupta, under rule
160
Arunanchal Pradesh Helicopter Helicopters Limited Co-pilot Capt. A. K. Tiwari
CHPL
VT-PHF Non-Scheduled 382.
2 30-04-2011 at Labotang Ecureuil AS350 Pawan Hans 5 Capt. J. S. Babbar CHPL 1042
Arunanchal Pradesh B-3 Helicopter Helicopters Limited Co-pilot Capt. T S Mamik CHPL
519
VT-PHT Non-Scheduled
3 04-05-2011 Lengpui Airport, Cessna C -208 B North East shuttles (P) Ltd. Nil Capt.
Sarabjeet Yadav, FATA
Aizawl, Mizoram aircraft VT-NES Non-Scheduled No. 741/2010
4 13-05-2011 Fatehpur Village, Chetak Helicopter Border Security Force 4 Capt. BPJS Bal,
CHPL
Near Mount Abu, Rajasthan VT-EQL No. 758Co pilot Capt Vivek

Choudhary, CHPL 919
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25-05-2011
Parvatja Colony,
Faridabad

Pilatus PC 12
Aircraft
VT-ACF

Air Charter Services Pvt. 10
Ltd.
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Capt. Harpreet Singh Sekhon,
CPL 5251 Co-pilot Capt. Manjeet
Kataria, CPL 7312



19-06-2011
Ladpur, Dehradun

29-07-2011 Aligarh

Bell 407
Helicopter
VT-SWA

Cessna 152
Aircraft VT-PSJ

B. Accidents to Indian Civil Registered Aircrafts

Capt.

19-05-2010
Kalayanpura village,
Ujjain

22-05-2010
Mangalore, Airport

06-08-10
Chukham, Itanagar,
Arunanchal Pradesh

27-08-2010
HAL Bangalore Airport,
Bangalore

16-12-2010
Chandigarh

Cessna 152
Aircraft
VT-MMM

Boeing 737-800
VT-AXV

MI-172 Helicopter
VT-PHF

Chetak Helicopter
VT-EIV

Dauphin AS 365 N3
helicopterVT-SOK.

M/s Swajas Air Charters Nil
Pvt. Ltd

M/s Pioneer Flying o1
Academy Private Limited

& Helicopters in 2010

Yash Air 02
Air India Express 158
Pawan Hans Helicopter 1
Limited’s

M/s Rotary Wing Society NIL
Bangalore

M/s Pawan Hans Helicopter NIL
Limited
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Capt. Naveen Wig CHPL
No. 727

Captain Rakesh Grover,
CPL

Capt Girish Korperkar
CPL8692 Trainee Pilot:
Hitesh Karia. SPL/YAL/282

Capt. Zlatko Glusica,
Serbian License No. SRB 0230/
0276 FATA No. 184/09Co Pilot

Harbinder Singh Ahluwalia ALTP
No. 3575

Capt. H PS Natt, under rule
160Co- pilot Prakash Naually
under rule 160

Air Cmde (Retd) Raj Assey,
under rule 160 Trainee Pilot
Virendra Singh. CHPL 919

Capt. M S Brar. under rule
160 Co- pilot Capt. S P S Brar,



CHPL 884
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C. Accidents to Indian Civil Registered Aircrafts & Helicopters in 2009

SI.No. Date/ Place A/c Type/ Regn. Operator / Category Fatalities
1 06-03-2009 Saras Aircraft National Aerospace 03 Wg. Cdr K Praveen,
Bidithi, Bangalore VT-XRM laboratories, Bangalore ASTE (Air force)
Experimental Wg. Cdr D K Shah, ASTE
(Air force)
2 06-04-2009 Cessna Chimes Aviation Pvt. 01 Sh. Ritu Raj,
Bargi Dam, 172-RVT-CA1 Ltd. Sagar, M. P. SPL License
Jabalpur, M. P. No. CAA/ D / 113
3 09-07-2009 Helicopter Lama M/s Himalayan Heli 01 Capt. Parminder Singh,
Near Amarnath 315 B VT-WEX Services Pvt. Ltd CHPL No. 635
Cave, J & K
4 02-09-2009 Helicopter Bell M/s Andhra Pradesh 05 Capt SK Bhatia,
Rudrakodru Hills Kurnool, 430 VT-APG Government CHPL 714 Co-pilot
Andhra Pradesh Capt M S Reddy CHPL88
5 19/11/09 ATR 72-212 KingFfisher Airlines Nil Capt. Derrick Barker

Mumbai Airport

Aircraft VT-KAC

ALTP 3181582, FATA 1951

Co-pilot Capt. Resma Rajwar

CPL 5513
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Losses to Air India

511. SHR1I MAHENDRA MOHAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Ministry of Finance has refused to pay

Rs.105 crores it owes on account of VVIP flights etc.;

(b) whether salaries of pilots and staff have not been paid to them
for months;

(c) how much money has been demanded by Air India and how Government

is planning to bail out the airlines;

(d) whether is it also a fact that this loss has occurred due to

allocation of profit making routes to private airlines; and
(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.

Ministry of Finance does not owe any dues on account of VVIP flight.

(b) Salary for the month of June, 2011 and July, 2011 has not been

paid to Pilots and other employees of Air India due to liquidity crunch.

(c) The Turn Around Plan(TAP) and FRP of Air India is being examined
by a Group of Officers, whose report would be considered by the Group of
Ministers. A provision for equity infusion of Rs.1200 crores in Air India

has been made in this year’s budget.
(d) No, Sir.
(e) Does not arise.
Renewal of Pawan Hans Fleet

512. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the age of fleet under the charge of Pawan Hans Helicopter
Limited;

(b) whether there is a proposal to renew the fleet;

(c) if so, when was this proposal moved and whether there is a delay

in acquiring the new fleet;
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(d) if so, the reasons for delay;

(e) whether there were complaints from pilots of helicopters
belonging to Pawan Hans; and

(F) if so, the nature of these complaints and the efforts made to
redress it?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) Pawan Hans
Helicopters Limited (PHHL) has a fleet of 42 helicopters. The details
regarding age of the helicopters are given in the Statement (See below).

(b) to (d) Renewal of fleet 1is an ongoing process based on
operational requirements.

(e) No, Sir.
() Does not arise.
Statement

Age wise Fleet Strength

SI.No. Type of Helicopter Age (years) No. of Helicopters
1. Dauphin SA365N 25 07
24 11
2. BELL 206 L4 18 10
16 01
15 01
3. Ml -172 15 01
4. Bell 407 14 02
5. Dauphin AS 365 N3 09 02
07 02
6. Bell 407 07 01
7. Dauphin AS 365 N3 05 01
8. Bell 407 05 01
9. Dauphin AS 365 N3 04 02
10. AS 350 B3 01 02
11. Dauphin AS 365 N3 01 05
<01 02
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TOTAL

42
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Security for airport metro express

513. SHRI B.S. GNANADESIKAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether any private company has requested Government that the
security be provided for free or at a subsidy for Airport Metro Express;

and

(b) if so, the details thereof and decision of Government in this

regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes,
Sir. M/s Delhi Airport Metro Express Private Limited (DAMEPL), the
Concessionaire for the Airport Metro Express Line had requested Ministry
of Urban Development that the entire cost of security provided by Central
Industrial Security Force (CISF) be borne by the Central Government which

has not been acceded to by the Ministry of Urban Development.
Cancelled routes by Air India

514. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) the number of Air India routes cancelled in the past five years;
(b) the load factor on the cancelled routes; and
(c) the reason for which the routes were cancelled?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) During
the past five years, Air India has cancelled/restructured its flights on

approximately 40 routes.

(b) and (c) An examination of all such routes has been conducted.
Routes withdrawn were on pure route economics considerations after a
process of rationalization of routes between erstwhile Air India, Indian
Airlines and Air India Express. It cannot happen that three former
constituents of a unified airline compete with each other. The load
factor is thus not only consideration the overhaul route economics is

determined by yield and revenue and not load factor.
International flights at Guwahati

515. SHRI BHUBANESWAR KALITA: Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether it is a fact that Lokpriya Gopinath Bordoloi (LGNB)

airport at Guwahati is declared an international airport;

(b) if so, how many international flights are operated daily/weekly

from this airport; and

(c) the amount of fund allocated under different heads for
renovation/reconstruction in the airport and how much is utilized, on
which work from 2005 to 20107

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) and (b) Yes,
Sir. At present, Druk Air is operating two flights per week on Paro -

Guwahati - Bangkok and vice-versa route.

(c) The fund allocated (BE) under Capital Head at LGNB Airport for
civil and electrical works during the period of year 2005-06, 2006-07,
2007-08, 2008-09 & 2009-10 (Rs. in crores) are 7.97, 11.49, 19.39, 34.25
& 25.41 respectively and funds utilized for each of these respective year

(Rs. in crores) are 4.83, 16.14, 44.28, 31.68 and 40.29.
Issues raised during Indo-Pak talks

516. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the issues raised/discussed during the Indo-

Pakistan bilateral talks since last one year;
(b) the levels at which these talks were held;
(c) the details of talks/meetings likely to be held in the future;

(d) whether the issues discussed and agreements signed have been

implemented;
(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (f) In pursuance of the mandate given by the Prime
Ministers of India and Pakistan, following their meeting in Thimphu in
April, 2010 and the meeting of the Minister of External Affairs of India
and
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Minister of Foreign Affairs of Pakistan in Islamabad in July, 2010, the
Foreign Secretaries of India and Pakistan met in Thimphu on February 6,
2011, to chart the way forward in India-Pakistan relations. The Foreign
Secretaries agreed on the need for a constructive dialogue between India
and Pakistan to resolve all outstanding issues. The two sides agreed on

the following:

(i) They agreed to resume dialogue on all issues following the

spirit of the Thimphu meeting between the two Prime Ministers.

(ii) The Foreign Minister of Pakistan will visit India by July 2011
to review progress in the dialogue process with his counterpart. This

will be preceded by a meeting of the two Foreign Secretaries.

(iin) They agreed that prior to the visit of the Foreign Minister
of Pakistan, meetings at the level of respective Secretaries will be
convened on Counter-terrorism (including progress on Mumbai trial);
Humanitarian issues; Peace & Security, including CBMs; Jammu & Kashmir;
promotion of friendly exchanges; Siachen; Economic 1issues; Wullar
Barrage/Tulbul Navigation Project; and Sir Creek (at the level of

Additional Secretaries/Surveyors General).

Talks on the various issues, as agreed at Thimphu, were held during
the period March-June 2011. The discussions contributed to a better

understanding of each other’s position on these issues.

The Foreign Secretaries of India and Pakistan met again on July 26,
2011 in New Delhi prior to the meeting of the Foreign Ministers of the
two countries. They reviewed the progress in the talks on various
subjects under the resumed dialogue process and preparation for the

Ministerial level meeting held on July 27, 2011.

The Minister of Foreign Affairs of Pakistan visited India from July
26-28, 2011 and held discussions with EAM in New Delhi on July 27, 2011.
The Ministers reviewed the status of bilateral relations, expressed
satisfaction on the holding of various Secretary level meetings and
affirmed the importance of carrying forward the dialogue process with a
view to resolving peacefully all outstanding issues. They agreed that
terrorism poses a continuing threat to peace and security and reiterated
the firm and undiluted commitment of the two countries to fight and
eliminate this scourge in all its forms and manifestations and in this
regard agreed on the need to strengthen cooperation on counter-terrorism

to bring those responsible for terror crimes to justice. The Ministers
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decided to resume the work of the India-Pakistan Joint Commission. The

Ministers agreed to convene separate
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expert level meetings on Nuclear and Conventional CBMs, in Islamabad in
September 2011. The Ministers also agreed to the continuation of the
dialogue process and to convene a series of Secretary level meetings on
all issues, prior to the visit of EAM to Pakistan in the first half of

2012.
Meeting on Haj Pilgrimage

517. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether a meeting was held by him with the Members of Parliament
in New Delhi on 7th March, 2011 to discuss matters relating to Haj

pilgrimage;
(b) if so, the details of the issues discussed;
(c) the consensus arrived at; and
(d) the details of the follow-up action being taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (@) Yes.

(b) Issues discussed during the meeting were: i) Issues related to
subsidy to Haj pilgrims; ii) Scrapping Haj Goodwill Delegations; 1iii)
Hiring of accommodation in Makkah & Madinah on long term basis; iv)
Global tendering of air charter for the pilgrims; v) Sharing contents of
the bilateral Haj Agreement signed between the Government of India and
Saudi Arabia; vi) Abolition of PTO quota; vii) Regional balance in PTOs
quota; viii) Inclusion of Ziyarat with Haj pilgrimage; ix) Shifting of
HCOl office from Mumbai to Delhi; Xx) Expeditious issuance of pilgrims”
passports; xi) Coordination among Government, Haj Committees and
airlines; xii) Delays in arrival/departure of charter flights; xiii)
Compensation on account of loss of baggage of pilgrims; xiv) Release of
seats to MPs from Government quota; xv) Higher air fare in charter
flights; xvi) Adopting Malaysian model of Tabung Haji; xvii) Khadim-ul-
hujjaj etc.

(c) and (d) The views expressed are being given due consideration.
Period for issuing a passport

518. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:
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Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) the period normally required for issuing a passport;

(b) the time actually being taken in 1issuing the passports at

different Regional Passport Offices;

(c) whether it is a fact that on an average three months” time is

being taken by RPOs in issuing the passports;

(d) whether Government is aware that in the matter of passports and
Police verification, there 1is large-scale corruption and touts are

operating with the blessings of insiders; and
(e) if so, the steps taken to rid the system of these problems?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) Passports to Indian citizens are issued as per the
provisions of the Passports Act 1967 and the Passport Rules 1980 as
amended from time to time. Prior to issuing a passport, the Passport
Issuing Authority must establish the applicant’s citizenship, identity
and an absence of criminal record as mandated by the Passports Act. This
requires verification of personal particulars of applicants and
background check of their criminal antecedents which are time consuming.
The Government has fixed a time target of 30 days for grant of fresh
passports and 15 days for re-issue of passports and 1-7 days for Tatkal
applications. The Government is aware that in a number of cases passports
are not issued within the above time frame for fresh passports and
reissue of passports. This is mainly due to delays in receipt of police
verification reports, receipt of adverse police reports due to submission
of incomplete documentation by the applicants and a shortage of staff in

the Central Passport Organization.

(d) and (e) The Passport Offices have been duly instructed to closely
liaise with Police authorities to eliminate the menace of touts outside
their premises. So far as corruption is concerned, Government has taken
action, as required, against errant officials by sanctioning prosecution
by the concerned investigating agencies and by taking appropriate
departmental action. Government has also taken several corrective
measures. These include periodic surprise inspections, including
vigilance inspections of Passport Offices, with a view to ensuring
greater accountability in the working of Passport Offices. Further, the
Government has embarked on the Passport Seva Project (PSP) to
comprehensively transform the passport service delivery system. Under the

Project, the Government has decided to outsource the front end and non-
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sensitive
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activities such as submission of passport applications, taking of
digitalized photograph of applicants, collection of bio-metric features
and maintenance of national call centre etc. Eleven Passport Seva Kendras
(PSKs) including four under the Regional Passport Office, Bengaluru,
three under Passport Office, Chandigarh and two each under Passport
Office, Trichy and Madurai are already operational. The remaining 66 PSKs

will be made operational in a phased manner.
Amendment in Haj Committee of India Act

519. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether suggestions/requests have been received for amendment in

the Haj Committee of India Act;
(b) if so, the details thereof; and
(c) by when the required amendments would be made?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (@) Yes.

(b) Proposals for amendment of Haj Committee Act 2002 include (i)
change of nomenclature, (ii) addition of members to the Haj Cornmittee of
India (HCOl), (iii) Oversight of Haj tour operators, and (iv) a
Consultative mechanism for Haj operations. Other suggestions received

from stake holders are also being given due consideration.

(c) Efforts are being made to finalise the submission of the

proposed amendments as soon as possible.
Opening of PSKs

520. SHRI T._.M. SELVAGANAPATHI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government had opened many Passport Sewa Kendras (PSKs)

across the country in association with private organisation;
(b) if so, the details thereof;

(c) whether the employees union of passport offices and staff were

against such move; and
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(d) if so, the steps taken by Government to remove their

apprehensions?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (a) and (b) As part of the implementation of the Passport Seva
Project under the e-Governance Plan of the Government of India, it is
envisaged to set up 77 Passport Seva Kendras (PSKs) across the country.
The Project is being implemented in a Public Private Partnership model.
Only non-sovereign, non-security and non-sensitive functions have been
outsourced to a private Service Provider. These functions include token
issuance, initial scrutiny of the application forms, acceptance of fee,
scanning of the documents and taking photos and biometrics. Eleven PSKs

are operational at present.

(c) All India Passport Employees Association (AIPEA) has conveyed no
objection to implementation of the Project with certain observations and

suggestions.

(d) The concerns raised by the AIPEA have been addressed within the
framework of jJoint consultative mechanism and through a series of

meetings and onsite visits to the PSKs.
Chinese activities in PoK

t521. SHRIMATI MAYA SINGH: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that as per reports coming from various
levels China is continuously increasing 1its activities in Pakistan

occupied Kashmir and has deployed large number of forces in this area;
(b) if so, the details of actions taken by India;
(c) the Government’s point of view on this step of China; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (d) Government is aware that China 1is executing
infrastructure projects in Pakistan Occupied Kashmir. Government has
raised this issue with the Chinese side and has clearly conveyed India’s
consistent position that Pakistan has been in illegal occupation of parts

of the Indian State of Jammu

toriginal notice of the question was received in Hindi.
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and Kashmir since 1947. China regards Kashmir as a bilateral matter to be
settled between India and Pakistan. Government has conveyed its concerns
to China about their activities in Pakistan Occupied Kashmir, and asked
them to cease such activities. Government keeps a constant watch on all
developments having a bearing on India’s security and takes all necessary

measures to safeguard it.
Hike in US professional visa fees

522. SHRI MOHD. ALI KHAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India issued yet another warning to the US on the non-

compatibility of the recent hike in professional visa fees;
(b) if so, the details thereof; and
(c) the response received from US, so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (@) and (b) The Government has repeatedly conveyed to the United
States Government its concerns over the adverse impact of increase in
fees for HIB and L category visas on the Indian IT companies. External
Affairs Minister had raised this issue once again with the US Secretary
of State Hillary Clinton during the Indo-US Strategic Dialogue held in
New Delhi on 19 July 2011.

(c) US Secretary of State Hillary Clinton conveyed that the increase
in visa fees was due to an Act of the US Congress. The two sides
reiterated their commitment to take steps to facilitate movement of

professionals and enhance trade relations between two countries.
Indian casualties due to recent turmoil in Egypt

1523. SHRI OM PRAKASH MATHUR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of casualties of Indian citizens in internal strife

in Egypt during recent past;

(b) whether there has been any loss to the property of Government of

India and Indian’s property also; and

(c) the number of Indian citizens brought back to India during this

period and the number of Indians living in Egypt at present?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (a) As per available information, no Indian citizen was killed

or seriously injured during the recent turmoil in Egypt.

(b) There has been no loss or damage to the property belonging to
the Government of India during the turmoil. However, there was one
incident related to an Indian company in Alexandria in which some
miscreants took away office equipment. The company has since resumed

normal activity.

(c) During the turmoil, Air India arranged three special flights, on
‘no profit”’ basis, from Cairo to Delhi for Indian citizens living in
Egypt and stranded Indian tourists who wanted to leave Egypt, but were
unable to find booking in available commercial flights. Around 670

Indians availed of these special Air India flights to return to India.

Prior to the turmoil, about 3600 Indians were estimated to be living
in Egypt. By now, most of the Indians who had temporarily left Egypt
during the turmoil have returned to Egypt. The estimate for the number of

Indians currently living in Egypt would, therefore, be 3600.
ISI role in 26/11 attack

524_. SHRI Y.S. CHOWDARY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that US investigations have confirmed 1SI

Role in 26/11 Mumbai attacks;
(b) if so, the details thereof; and

(c) whether Government contemplates to raise this 1issue at

international forum?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) and (b) In the indictment filed by the US authorities in the
District Court, Northern District of Illinois, seven individuals were
charged for the Mumbai terror attacks, including those, the government
believe, are associated with ISl. The testimonies during the trial drew
attention to the links between the ISI and the terrorists responsible for

the Mumbai Terrorist attacks.

(c) The Government has consistently drawn attention to the [link
between the security apparatus in Pakistan and the terrorist groups

operating out of Pakistan. The international community is aware of these
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linkages.
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Extradition of Kim Davy

525. SHRI Y.S. CHOWDARY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is planning to get Mr. Kim Davy extradited to

India in arms drop case of Purulia District in West Bengal;
(b) if so, the details thereof; and

(c) the details of action taken/being taken by Government in the

matter?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
PRENEET KAUR): (@) to (c) Government has made strenuous diplomatic
efforts to get Mr. Niels Holck alias Kim Davy extradited from Denmark. A
formal request was made to the Danish Government in April 2002 and taken
up thereafter on several occasions with that Government. The Danish
Government agreed to do so on April 2010 after prolonged negotiations.
Mr. Niels Holck alias Kim Davy appealed against the decision of the
Danish Government in the City Court which ruled against the extradition
on November 1, 2010. The City Court decision was immediately appealed
against by the Danish Government. The matter was heard in the Eastern
Court in Denmark from 16 to 19 May, 2011. The judgment delivered on June
30, 2011 upheld the judgment of the City Court and ruled against the

extradition.

Soon after the Eastern Court of Denmark gave its judgment, Government
conveyed its extreme disappointment at the highest Ilevels to the
Government of Denmark and urged it to appeal against it. However, on July
7, 2011, Danish Director of Public Prosecution announced the decision not
to appeal the verdict of the Eastern High Court. Government’s
disappointment and concerns were again conveyed to the Danish Government
and it was emphasized that the judgment had grave and far-reaching
implications and could only serve as an encouragement to terrorists and
criminals. The grounds cited by the Danish Court as the basis for its
decision were completely rejected by the Government. Government’s demand

for extradition of Mr. Niels Holck alias Kim Davy to India stands.
Phasing out of nuclear power after Fukushima disaster

526. SHRI TAPAN KUMAR SEN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
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(a) whether Germany and Switzerland have decided to phase out

nuclear power after the Fukushima nuclear disaster;

(b) whether US, Japan and China are reviewing their nuclear power

addition programme;

(c) if not, their plans for nuclear power addition iIn next ten

years;

(d) whether India is reviewing its Nuclear Power addition programme

in view of the above; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c¢) In the light of Fukushima nuclear incident, some
countries are reviewing their nuclear power programmes. Reports indicate
that the Governments of Germany and Switzerland plan to phase out nuclear
power by 2022 and 2034, respectively. The US stated on 20 June 2011 that
it continues to support nuclear energy’s role as part of a diversified,
low-carbon energy portfolio, and as a way to reduce global air pollution
and promote energy security. On 24 March 2011, China stated its intention
to develop nuclear projects in an orderly and constructive way. China
plans to increase nuclear power production from 10.8 GW to 80 GW by 2020
and 200 GW by 2030.

(d) and (e) In view of India’s vast and growing energy needs, nuclear
energy is an important clean energy option and this will be pursued with
full regard to safety aspects of nuclear power plants. The Government is

taking all necessary measures to ensure the safety of our plants.
Agitation against Jaitapur nuclear power plant

527. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the PRIME MINISTER

be pleased to state:

(a) whether Government has proposed to install a nuclear power plant

in Jaitapur in coastal Ratnagiri District;

(b) whether there was some agitation by the people of that area

against the installation of Jaitapur nuclear power plant;

(c) whether the agitation became aggressive and one person was

killed in the agitation;
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(d) whether the agitation of locals was a result of Environment and
Forest Minister’s statement for ruling out a “re-think” on the project;

and

(e) if so, the details of the agitation and circumstances leading to

this agitation?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (@) Yes, Sir. There are plans to set up a pair of Light
Water Reactors of 1650 MW each at Jaitapur in Rajapur Taluka, Ratnagiri

District, Maharashtra, in technical cooperation with France.

(b) and (c) A section of people has been opposing setting up of the
project and they were holding occasional agitations, one of which

resulted in unfortunate loss of life of a person.

(d) and (e) As the opposition is primarily due to land acquisition
issue, efforts are continued to arrive at an acceptable rehabilitation
and resettlement package in consultation with the State Government. Their
apprehensions and misconceptions on issues ranging Tfrom safety of
reactors, radioactive waste management, rehabilitation, livelihood,
bio-diversity, etc. are being addressed through sustained public

awareness campaigns.
Foreign Secretary level talks with Pakistan

528. SHRI NAND KUMAR SAl: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Foreign Secretary level talks between India and Pakistan

were held in the recent past;

(b) if so, the details of the various issues discussed during the

said meeting;

(c) the details of the issues on which Secretaries of both the

countries agreed upon;

(d) whether issues of nexus between Pakistan’s ISl and perpetrators

of 26/11 attacks were also raised by Indian delegates;
(e) if so, the details in this regard; and

(f) the reaction of Foreign Secretary of Pakistan thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (f) In pursuance of the mandate given by the Prime
Ministers of India and Pakistan, following their meeting in Thimphu in
April, 2010 and the meeting of the Minister of External Affairs of India
and Minister of Foreign Affairs of Pakistan in Islamabad in July, 2010,
the Foreign Secretaries of India and Pakistan met in Thimphu on February
6, 2011, to chart the way forward in India-Pakistan relations. The
Foreign Secretaries agreed on the need for a constructive dialogue
between India and Pakistan to resolve all outstanding issues. The two

sides agreed on the following:

(i) They agreed to resume dialogue on all issues following the

spirit of the Thimphu meeting between the two Prime Ministers.

(ii) The Foreign Minister of Pakistan will visit India by July 2011
to review progress in the dialogue process with his counterpart. This

will be preceded by a meeting of the two Foreign Secretaries.

(iin) They agreed that prior to the visit of the Foreign Minister
of Pakistan, meetings at the level of respective Secretaries will be
convened on Counter-terrorism (including progress on Mumbai trial);
Humanitarian issues; Peace & Security, including CBMs; Jammu & Kashmir;
promotion of friendly exchanges; Siachen; Economic issues; Wullar
Barrage/Tulbul Navigation Project; and Sir Creek (at the level of

Additional Secretaries/Surveyors General).

The Foreign Secretaries of Pakistan and India also met in Islamabad
on June 23-24, 2011 for bilateral talks on Peace and Security including
CBMs, Jammu and Kashmir and promotion of friendly exchanges, The talks
were held In a frank and cordial atmosphere. Both sides reiterated their
intention to carry forward the dialogue process in a constructive and
purposeful manner. Both sides emphasized the importance of constructive
dialogue to promote mutual understanding. The Foreign Secretaries noted
that both countries recognize that terrorism poses a continuing threat to
peace and security and they reiterated the firm and undiluted commitment
of the two countries to fight and eliminate this scourge in all its forms
and manifestations. They agreed on the need to strengthen cooperation on

counter-terrorism.

The Foreign Secretaries of India and Pakistan met again on July 26,
2011 in New Delhi prior to the meeting of the Foreign Ministers of the

two countries. They reviewed the progress in the talks on various
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subjects under the resumed dialogue process and preparation for the

Ministerial level meeting held on July 27, 2011.

149



Rehabilitation of Tamil refugees in Sri Lanka

529. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether it is a fact that thousands of Tamil refugees are still

staying in refugee camps in Sri Lanka waiting for their rehabilitation;

(b) whether Government has taken up the matter with Sri Lankan

Government requesting for proper rehabilitation of the refugees;

(c) if so, the details thereof and the response of the Sri Lankan

Government thereto;

(d) whether Government has extended any Tfinancial help to the Sri

Lankan Government for the rehabilitation of the Tamil refugees; and

(e) if so, the details thereof and the details of mechanism to

ensure that this help is used for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) The conclusion of the armed conflict in Sri Lanka left
around 3,00,000 Internally Displaced Persons (IDPs) living in camps in
Northern Sri Lanka. According to Government of Sri Lanka figures, as of
July 2011 around 2,90,000 IDPs had been resettled and around 10,000 IDPs

are still in the camps.

(b) and (c) Government of India accords highest priority to the
welfare and rehabilitation of IDPs in Northern Sri Lanka. It has held
regular discussions with the Government of Sri Lanka, including at the
highest levels, on the issue of resettlement of IDPs. In a Joint Press
Statement issued on 17 May, 2011 during the visit of Sri Lankan External
Affairs Minister to India, the External Affairs Minister of India “urged
the expeditious implementation of measures by the Government of Sri Lanka
to ensure, resettlement and genuine reconciliation, including early

return of Internally Displaced Persons (IDPs) to their respective homes”.

(d) and (e) Government of India has provided extensive assistance to
people affected by the conflict. In June, 2009 India announced Rs 500
crores for relief, rehabilitation and resettlement in Sri Lanka. As
humanitarian relief assistance, India had dispatched 2.5 lakh family
relief packs which were mobilised by the Tamil Nadu Government and

deployed an emergency field hospital for six
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months. India has deployed seven demining teams in Northern Sri Lanka;
sent more than 10,400 MT of shelter material; distributed 95,000
agricultural starters packs, gifted seeds and 500 tractors to revive
agricultural activities in Northern Sri Lanka; gifted 55 buses to the
Northern, Eastern and Central Provinces; conducted an artificial limb
fitment camp in Northern Sri Lanka for Internally Displaced Persons
(IDPs) and gifted 4 lakh cement bags for resettling IDP families. India
has also announced construction of 50,000 houses for the IDPs in the
Northern and Eastern Provinces of Sri Lanka. During his visit to Sri
Lanka in November 2010, EAM inaugurated a pilot project for construction
of 1000 houses at Ariyalai in Jaffna and also carried out the ground
breaking of Medawachchiya railway line restoration project in Northern
Sri Lanka, which is being carried out under a Government of India Line of
Credit about US $ 800 million. India is also assisting in the
rehabilitation of the Kankesanthurai harbour, restoration of Duraiappa
stadium, and construction of Cultural Centre at Jaffna and vocational

training centre at Batticaloa and Nuwara Eliya.
Remarks of Danish High Court

530. DR. K.V_.P. RAMACHANDRA RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the Danish A High Court made remarks
recently about the human rights record and prison conditions in India

while hearing the Purulia arms drop case; and

(b) if so, the action taken to take up the matter with Government of

Denmark?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
PRENEET KAUR): (a) Yes.

(b) Government has made strenuous diplomatic efforts to get Mr.
Niels Holck alias Kim Davy extradited from Denmark. A formal request was
made to the Danish Government in April 2002 and taken up thereafter on
several occasions with that Government. The Danish Government agreed to
do so on April 2010 after prolonged negotiations. Mr. Niels Holck alias
Kim Davy appealed against the decision of the Danish Government in the
City Court which ruled against the extradition on November 1, 2010. The
City Court decision was immediately appealed against by the Danish
Government. The matter was heard in the Eastern Court in Denmark from 16

to 19 May, 2011. The judgment delivered on June 30, 2011 upheld the
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judgment of the City Court and ruled against the extradition.
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Soon after the Eastern Court of Denmark gave its judgment, Government
conveyed 1its extreme disappointment at the highest Ilevels to the
Government of Denmark and urged it to appeal against it. However, on July
7, 2011, Danish Director of Public Prosecution announced the decision not
to appeal the verdict of the Eastern High Court. Government’s
disappointment and concerns were again conveyed to the Danish Government
and it was emphasized that the judgment had grave and far-reaching
implications and could only serve as an. encouragement to terrorists and
criminals. The grounds cited by the Danish Court as the basis for its
decision were completely rejected by the Government. Government’s demand

for extradition of Mr. Niels Holck alias Kim Davy to India stands.
Guidelines on export of nuclear technologies

531. SHRI H.K. DUA: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether the Nuclear Suppliers Group has taken a decision in its
meeting on June, 24 at Vienna to change the guidelines on the export of

enrichment and reprocessing technologies;

(b) whether the NSG’s decision practically amount to undoing of the
clear waiver it gave for the export of enrichment and reprocessing

technologies to India; and

(c) whether it creates uncertainty about the supplies of enrichment
and reprocessing technologies from the US, France and Russia under the

bilateral agreements for civil nuclear cooperation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) Nuclear Suppliers Group (NSG) agreed on new
guidelines on the transfer of enrichment and reprocessing (ENR)
technologies during its plenary in the Netherlands on 23-24 June 2011. As
per new guidelines, suppliers should not authorise the transfer of
enrichment and reprocessing facilities, and equipment and technology
therefor, if the recipient does not meet various criteria, inter alia
being a party to the Treaty on the Non-Proliferation of Nuclear Weapons
(NPT). India has raised this issue with NSG and its member countries.
United States, France and Russia have clarified, iIn separate statements
their positions on the NSG decision and have reiterated commitment to the
full implementation of the respective bilateral agreements with India on

cooperation in the peaceful uses of nuclear energy.
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Acquisition of nuclear weapon by Pakistan

532. SHRI H.K. DUA: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether the Government is aware of the reports that Pakistan has
stepped up stockpiling its nuclear weapons aiming at acquiring about 200

warheads in the coming decade;

(b) whether Pakistan is building two plutonium production reactors

and new reprocessing facility to fabricate more nuclear weapon fuel; and

(c) whether Pakistan’s enhanced nuclear weapons programme would be a

threat to India’s security?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) Government has seen reports regarding Pakistan’s
expansion of its nuclear stockpile. However, Government does not comment
on the veracity of specific reports about nuclear weapons. Government
continuously monitors all developments having a bearing on national

security and takes all necessary steps to safeguard it.
Chinese dams on upper reaches of Brahmaputra

533. SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is aware of some recent reports which suggest
that China is constructing Dams on the upper reaches of Brahmaputra in

Chinese territory and diverting its flow towards its northern region;

(b) whether Government has ascertained the fact that the said
activities of China 1is not against the international convention of

sharing of river resources;
(c) if so, the details thereof; and

(d) the reasons that Government has not been able to arrive for a

suitable accord with China on water related disputes?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (c) Government is aware of the construction activity at
Zangmu, on the main Yarlung Zangbo (Brahmaputra) River in the Tibet

Autonomous Region of China. Government has taken up this
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matter with the Chinese side, including during the recent visit to India
by Chinese Premier Wen Jiabao in December 2010. The Chinese Premier said
that China’s development of upstream areas will be on the basis of
scientific planning and study and will never harm downstream interests.
Government has ascertained that this is a run-of-the-river hydro-electric
project, which does not store water and will not adversely impact the
downstream areas in India. A large proportion of the catchment of the
Brahmaputra is within Indian territory. It is important that the States
of Arunachal Pradesh and Assam of India harness and utilize the waters of
the Brahmaputra. Government keeps a constant watch on all developments
having a bearing on India’s national interest and takes all necessary

measures to safeguard it.

(d) During the visit of Chinese President Hu Jintao to India, in
November 2006, India and China agreed to set up an Expert-Level Mechanism
(ELM) on trans-border rivers. The ELM has held five meetings, since 2007,
the latest in April 2011. Government takes up relevant issues relating to
trans-border rivers, with the Chinese side through this Expert Level
Mechanism. India and China have also signed a Memorandum of Understanding
(MoU) on Provision of Hydrological Information on Brahmaputra River in
Flood Season in 2002 which was renewed in 2008. In regard to the Sutlej,
there is an MOU for the provision of similar data during the flood

season, concluded in 2005, which was renewed in 2010.
Diversion of course of Brahmaputra

1534. DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether recent satellite images have shown that China has

diverted the course of Brahmaputra towards its side;

(b) if so, when the same came to the notice of our country, and the

steps taken by Government in this regard so far; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (c) Government is aware of the construction activity at
Zangmu, on the main Yarlung Zangbo (Brahmaputra) River iIn the Tibet
Autonomous Region of China. Government has taken up this matter with the
Chinese side, including during the recent visit to India by Chinese

Premier Wen Jiabao in December 2010. The Chinese Premier said that
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China’s development of upstream areas will

tOriginal notice of the question was received in Hindi.
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be on the basis of scientific planning and study and will never harm
downstream interests. Government has ascertained that this is a run-of-
the-river hydro-electric project, which does not store water and will not
adversely impact the downstream areas in India. A large proportion of the
catchment of the Brahmaputra is within Indian territory. It is important
that the States of Arunachal Pradesh and Assam of India harness and
utilize the waters of the Brahmaputra. Government keeps a constant watch
on all developments having a bearing on India’s national interest and

takes all necessary measures to safeguard it.
Membership of the NSG

535. DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether after getting support from US, France and Russia, China
still refused to commit supporting India’s application for getting

membership of the Nuclear Suppliers Group (NSG);
(b) if so, the reasons therefor;

(c) India’s position in getting membership of NSG, if China refused

to give support; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (d) The Government has taken up with Nuclear Suppliers
Group (NSG) and NSG member countries India’s Tfull membership of the

Group. This issue is under consideration of the NSG.
Resumption of peace talks with Pakistan

536. SHRI DHIRAJ PRASAD SAHU: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) whether India and Pakistan agree to resume peace talks; and
(b) if so, the details and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) and (b) In pursuance of the mandate given by the Prime
Ministers of India and Pakistan, following their meeting in Thimphu in

April, 2010 and the meeting of the Minister of External Affairs of
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India and Minister of Foreign Affairs of Pakistan in Islamabad in July,
2010, the Foreign Secretaries of India and Pakistan met in Thimphu on
February 6, 2011, to chart the way forward in India-Pakistan relations.
The Foreign Secretaries agreed on the need for a constructive dialogue
between India and Pakistan to resolve all outstanding issues. The two

sides agreed on the following:

(i) They agreed to resume dialogue on all issues following the

spirit of the Thimphu meeting between the two Prime Ministers.

(ii) The Foreign Minister of Pakistan will visit India by July 2011
to review progress in the dialogue process with his counterpart. This

will be preceded by a meeting of the two Foreign Secretaries.

(iin) They agreed that prior to the visit of the Foreign Minister
of Pakistan, meetings at the level of respective Secretaries will be
convened on Counter-terrorism (including progress on Mumbai trial);
Humanitarian issues; Peace & Security, including CBMs; Jammu & Kashmir;
promotion of friendly exchanges; Siachen; Economic 1issues; Wullar
Barrage/Tulbul Navigation Project; and Sir Creek (at the level of

Additional Secretaries/Surveyors General).

Talks on the various issues, as agreed at Thimphu, were held during
the period March-June 2011. The discussions contributed to a better

understanding of each other’s position on these issues.

The Foreign Secretaries of India and Pakistan met again on July 26,
2011 in New Delhi prior to the meeting of the Foreign Ministers of the
two countries. They reviewed the progress in the talks on various
subjects under the resumed dialogue process and preparation for the

Ministerial level meeting held on July 27, 2011.

The Minister of Foreign Affairs of Pakistan visited India from July
26-28, 2011 and held discussions with EAM in New Delhi on July 27, 2011.
The Ministers reviewed the status of bilateral relations, expressed
satisfaction on the holding of various Secretary level meetings and
affirmed the importance of carrying forward the dialogue process with a
view to resolving peacefully all outstanding issues. They agreed that
terrorism poses a continuing threat to peace and security and reiterated
the firm and undiluted commitment of the two countries to fight and
eliminate this scourge in all its forms and manifestations and in this
regard agreed on the need to strengthen cooperation on counter-terrorism

to bring those responsible for terror crimes to justice. The Ministers
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decided to
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resume the work of the India-Pakistan Joint Commission. The Ministers
agreed to convene separate expert level meetings on Nuclear and
Conventional CBMs, in Islamabad in September 2011. The Ministers also
agreed to the continuation of the dialogue process and to convene a
series of Secretary level meetings on all issues, prior to the visit of
EAM to Pakistan in the first half of 2012.

Participation of women in Panchayati Raj System

1537. SHRI MOHAN SINGH: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) the name of the States in India which have made legal provision

to ensure 50 per cent women partnership in Panchayati Raj System;

(b) the number of district level Panchayats in the country having

women as President following the women partnership; and

(c) the extent of change witnessed iIn Panchayati Raj system

following the active participation of women?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (&) As
per information available, the following States have made legal provision
for 50% reservation for women in Panchayati Raj Institutions: Andhra
Pradesh, Bihar, Chhattisgarh, Jharkhand, Kerala, Maharashtra, Orissa,

Rajasthan, Tripura and Uttarakhand.

(b) Under Article 243D (4) of the Constitution of India, not less
than 1/3rd of the seats of Chairpersons of District Panchayats shall be
reserved for women. The State of Panchayats Report 2008-09 sponsored by
the Ministry of Panchayati Raj shows that in 2010 the percentage of women
members in District Panchayats was 35.80%. However, the Tfigures of
percentage of women Chairpersons of District Panchayats is not available

separately.

(c) A Nation wide study on Elected Women Representatives (EWRS)
commissioned by Ministry of Panchayati Raj (MoPR) in 2007-08 had
concluded that the earlier notions of women being mere proxies for male
relatives have gradually ceded space to the recognition that given the
opportunity to participate in the political system, women are as capable
as their male counterparts. EWRs have used their office not only to
mainstream gender issues but also to address the developmental needs of
the community as a whole and also issues such as health, sanitation,

early childhood care, drinking water etc., that have a special impact on
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the lives of women.

tOriginal notice of the question was received in Hindi.
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Centrally sponsored schemes routed through Panchayats

538. DR. BHALCHANDRA MUNGEKAR: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) the number of Centrally Sponsored Schemes (CSS) currently being

routed through Panchayats; and

(b) the role, the State Governments play in operationlizing of CSS

in the respective States?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) The
Backward Regions Grant Funds (BRGF) Programme is the main scheme
administered by the Ministry of Panchayati Raj, which is an Additional
Central Assistance (ACA) Scheme and not a Centrally Sponsored Scheme
(CSS). The Panchayats, the Municipalities and other local bodies are the

planning and implementing entities of this programme.

The role of Panchayats varies across different CSSs, which are
administered by different Union Ministries. Among the major CSSs,
National Rural Employment Guarantee Programme, Indira Awas Yojana, Total
Sanitation Campaign, Accelerated Rural Water Supply Programme, National
Programme of Nutritional Support to Primary Education (Mid-Day Meals),
National Horticulture Mission, Macro Management of Agriculture, Micro
Irrigation etc are the schemes, which provide for roles and
responsibilities for Panchayats. Ministry of Panchayati Raj (MoPR) has
issued detailed advisory dated 19.01.2009 (available on
www.panchayat.gov.in) to Central Ministries for delineating roles and

responsibilities to Panchayati Raj Institutions in implementing CSSs.

(b) The role of the State Government in operationalizing CSS is
determined by the respective scheme guidelines and the extent to which
States have devolved funds, functions and functionaries (3Fs) to
Panchayats, as Panchayat is a State subject and as per Article 243G
States are to endow power and authority to Panchayats to enable them to
function as institutions of self-government and plan and implement
schemes for socio-economic development and social justice, including

matters listed in the Eleventh Schedule.
Discretionary powers enjoyed by Ministers

539. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be pleased to

state:
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(a) the details of the discretionary powers enjoyed and used by the

Ministers in various Ministries, Ministry-wise;

(b) the instance in which such powers are used by the Ministers and

senior functionaries of the Ministries, Ministry-wise;
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(c) whether Government proposes to put an end to all types of

discretionary powers enjoyed by the Ministers;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) The details of
discretionary powers enjoyed by Ministers in various

Ministries/Departments are not centrally maintained.

A Group of Ministers (GoM) was constituted by the Government on 6th
January, 2011 to consider measures that can be taken by the Government to
tackle corruption. One of the terms of reference of the GoM was to
consider and advise on “relinquishing discretionary powers enjoyed by
Ministers at the Centre’. In this context, all Ministries were requested
to provide details of discretionary powers enjoyed by the Ministers. On
the basis of information received from various Ministries/Departments, in
that context. The powers of Ministers in various Ministries/Departments

are given in Annexure [See Appendix 223 Annexure No.5].

(c) to (e) The GoM has in its First Report, recommended that wherever
the Ministers have discreation in discharging their official functions,
e.g. for making nomination to various bodies, suitable guidelines should

be formulated by the Ministries and placed in public domain.
List of officials with dubious integrity

540. SHRI T.M. SELVAGANAPATHI: Will the PRIME MINISTERS be pleased to

state:

(a) whether the Central Bureau of Investigation (CBI) is maintaining

the lists of its officials with dubious integrity;
(b) if not, the reasons therefor; and

(c) the number of CBI officials against whom complaints have been
registered and are facing departmental enquiry and legal actions are
being taken with their names, position in CBl and the nature of enquiry

and its status?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (&) Yes, Sir.

(b) Does not arise.
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(c) Information regarding CBI officials facing departmental enquiry

and legal action is given in the Statement.
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Statement
(B) Official facing departmental enquiry and legal actions.

A. Departmental enquiries against CBI personnel

SI.No. Name and Designation (S/Shri) Nature of Enquiry Present Status
1 2 3 4

1. R.K. Sharma, the then DIG, CBI, MDMA Delhi. (Retired) Departmental Enquiry Enquiry is in
progress

2. P. Balachandran, DSP, CBI MDMA, New Delhi. Departmental Enquiry Enquiry is in
progress

3. B.R. Prabhakar, the then Inspector, CBI Shimla Unit. Presently posted
Enquiry is in progress
as DSP, CBI, SC-11 Delhi.

4. K. Murlidhar, the then Addl. SP, CBI Training Academy, Ghaziabad. Departmental Enquiry
progress

5. K. Murlidhar, the then Addl. SP, CBI Training Academy, Ghaziabad. Departmental Enquiry
progress

6. Jayant Kashmiri, the then Inspector, CBI, ACB, Lucknow. Presently posted
Enquiry is in progress
as DSP, CBI, BS&FC Kolkata.

7. K.R. Malatesha, the then Sr. PP, CBI ACB, Kolkata. Presently posted
Enquiry is in progress
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at BS&FC, CBI, Bangalore.

8. N.K. Sharma, Addl. SP, CBI, SC.1l1, New Delhi. Departmental Enquiry Enquiry is in
progress
9. B.N. Kapri, the then Sr. PP, CBI, ACB, Patna. Presently posted at SC-11, Departmental Enquiry

Enquiry is in progress
CBI, New Delhi (Retired).
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10. Mihir Kumar Jha, S.1., CBI, SC.I11, New Delhi.
progress

11. Om Prakash, Sr.PP, CBI, AC.I1I11, Delhi (Retired).
progress

12. H.R. Chopra, the then DSP, CBI, ACB Chandigarh. Presently posted
progress
as Addl. SP, CBI, EO.I1, New Delhi.

13. R.S. Panwar, the then DSP, CBIl, Gandhinagar. Presently posted as
progress
Addl. SP, CBI, Interpol, New Delhi

14. Mohd. Shakeel, PP, CBI, ACB, Delhi.
progress

15. P.S. Bose, DSP, CBI, SCB, Kolkata.
progress

16. N.B. Haider, UDC, CBI, SCB, Kolkata.
progress

17. Atul Gupta, inspector, CBI, SCB, Kolkata.
progress

18. Kewal Singh, SP, CBIl, Jabalpur. (Retired)
progress

19. Rajendra Singh, the then PP, CBI, Silchar. Presently posted at CBI,

Enquiry is in progress
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MDMA, Delhi.

20. Rajendra Singh, the then PP, CBI, ACB, New Delhi. Presently posted Departmental Enquiry
Enquiry is in progress
at CBI, MDMA, Delhi.

21. Rajendra Singh, the then PP, CBI.EOU-VI, New Delhi. Presently Departmental Enquiry Enquiry is in
progress
posted at CBI, MDMA, Delhi.

22. PS. Bose, DSP, CBI, SCB, Kolkata. Departmental Enquiry Enquiry is in
progress
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1 2 3 4

23. R.C. Sethi, the then Sr.PP, CBI, Silchar. Presently posted Departmental Enquiry Enquiry is in
progress
at CBl, EOW, Kolkata.

24. R.C. Sethi, the then Sr_PP, CBIl, Silchar. Presently posted Departmental Enquiry Enquiry is in
progress
at CBI, EOW, Kolkata.

25. R.C. Sethi, the then Sr.PP, CBI, Silchar. Presently posted at CBl, STF, Delhi. Departmental Enquiry
Enquiry is in progress

26. R.C. Sethi, the then Sr.PP, CBIl, Bhubaneswar. Departmental Enquiry Enquiry is in
progress
27. N.M. Sherawat, Inspector, CBI, EO-111, NewDelhi. Departmental Enquiry Enquiry is in
progress
28. R.P. Dwivedi, DLA, CBI, BS&FC, Mumbai (Retired) Departmental Enquiry Enquiry is in
progress
29. R.S. Panwar, the then Addl. SP, CBI, NCB-Interpol, New Delhi. Departmental Enquiry Enquiry is in
progress
30. Vinayak Dube, Inspector, Interpol (IPCC), New Delhi. Departmental Enquiry Enquiry is in
progress
31. Suresh Prasad, Hd., Clerk, Policy Division, CBI, New Delhi. Departmental Enquiry Enquiry is in
progress
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32. B.N. Kapri, the then Sr. PP, CBI, ACB, Patna. Subsequently
progress
transferred to SC-11 Delhi (Retired)

33. B.N. Kapri, the then Sr. PP, CBI, ACB, Patna. Subsequently
progress
transferred to SC-11 Delhi (Retired).

34. Dalip Kumar Thakur, Inspector, CBI, ACB, Delhi.
progress
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35. Shammi Kapoor, Head Constable, CBI, ACB, Delhi.
progress

36. Abnezer Pillai, P.S., CBI, HO, Delhi.
progress

37. Bhudev Singh, PS, DOP Section, CBI, New Delhi.
progress.

38. Bhuvnesh Prasad Sharma, JAO, CBI, New Delhi.
progress

39. Subhash, Safai-karamchari, CBl, HO, New Delhi
progress

40. B.N. Jha, the then SP, CBI, SCB Mumbai. (Retired)
progress

41. Yoginder Kumar, Inspector, CBIl, SCB, Mumbai
progress

42_. Sh. Dipak Kumar, S.1., CBI, EOW, Mumbai
progress

43. Dalip Kumar Thakur, Inspector, CBI, ACB Shimla.
progress

44_ Prabeen Kumar, the then Inspector, CBI, ACB Patna.
progress
(Attached with CBI, ACB Lucknow).

45. Vinod Kumar, Inspector, CBI, ACB, Nagpur.
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progress

46. R.S. Palekar, PC, CBI, ACB, Nagpur.
progress

47. M.S. Patil, Inspector, CBI, ACB, Nagpur.
progress

48. R. Nandagopal, S.l1., CBI, EOW, Chennai.
progress

49. A Annamalai, S.I1., CBI, ACB, Chennai.
progress

Departmental Enquiry

Departmental Enquiry

Departmental Enquiry

Departmental Enquiry

Enquiry

Enquiry

Enquiry

Enquiry

is

is

is

is
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50. Rajesh, Safaiwala, CBI, ACB, Chennai.
progress

51. N. Mallaiah, ASl, CBI, ACB, Hyderabad.

progress

52. V.S. Prabhu, Constable, CBI, ACB, Chattisgarh.

progress

53. S.K. Mishra, Inspector, CBI, ACB, Jabalpur.

progress

54_. Rajiv Kumar Sinha, Inspector, CBIl, ACB, Bhopal.

progress

55. A. K. Singh, Inspector, CBI, ACB, Dehradun.

progress

B. Cases under investigation against CBIl personnel

SI.No. Name and Designation (S/Shri)

1 D_N.Biswas, the then DSP, CBI
(Retired asSP.CBI, SU, Kolkata)

2 D.N.Biswas, the then DSP, CBI
(Retired as SP, CBI, SU, Kolkata.)

Case No.

RC0102010A0034/
CBI/ACB/Kolkata.
dated 24.11.2010

RC0102010A0035/

CBI1/ACB/ Kolkata.

dated 24.11.2010
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K. A. A. Salam, DSP, CBI, ACB, RC.11(A)/2011-ACB Abuse of official position Under investigation.
Nagpur -Chennai dated 13.2.2011

R.A. Soni, Inspector, CBI, ACB, Jaipur RC7/CBI/ACU-III, Demand and acceptance of Under investigation.
New Delhi dated 18.6.11 illegal gratification
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C. Cases under trial against CBIl personnel

SI. No. Name and Designhation. S/Shri Case No. Allegation /nature of enquiry Present
Position.
1 2 3 4 5
1 0.P.Sharma, DIG, CBlI (two cases), RC6/91/S1U-1X/EOU-VI1/ Demand and acceptance
(Retired) N.D.dated 16.07.1991 of bribe.
Date of Charae-sheet
(D.0.C) 14.09.1992.
2 RC.8/91 /SIU-I1X/EOU-1V/ Disproportionate Assets Under trial
N.D. dated 31.10.1991 (D.A.) Case.
D.0.C. 30.10.1995
3 A.K. Sudhakar Rao, 1. RC-2(A)/2003/ACU-V/
Ex DIG IPS, CBl (Repatriated) N.D. dated 5.12.2003.
D.0.C. 22.09.2005
4 2. RC.1(A)/2004-ACU-(V) Demand and acceptance
of Under trial
dated 26.2.2004.D.0.C. bribe. D.A. Case.
26.2.2004
5 D.K. Srivastava, RC-4(A)/2006/ACU-1V Demand and acceptance Under trial

DLA, CBI, ACB, Kokalta.

N.D. dated 11.5.2006 of bribe.
D.0.C. 11.07.2006
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1 2 3 4 5
6 B_.N. Sharma, Addl. SP, ACB, RC-3(A)2002/ACU-11/N.D. Abuse of official
position Under trial
Kolkata (Retired) dated 18.4.2002
D.0.C. 05.03.2005
7 K. Murlidhar, Addl. SP, RC-3(A)/2002/ACU D.A. Case Under trial
CBl Academy,Ghaziabad. VI 1I/1X/ N.D.
dated 5.8.2002
D.0.C. 03.04.2006
8 S.S. Ali, DSP, CBI, SC-1, Delhi. RC.2(A)/2000/ D.A. Case. Under trial
ACU-I1V/N.D.
dated 25.8.2000
D.0.C 13.08.2002
9 Vinayak Dube, Inspector, CBI, RC 3 (A)/2007/ Sending lewd text Under trial
Interpol New Delhi. ACU-IX/N.D. messages to female
dated 27.09.2007 colleague.
D.0.C. 28.12.2007
10 S.D.Mishra, Inspector, CBI. RC-27(A)/2000-DL1I. Demand of Bribe Under trial

dated 24.05.2000
D.0.C. 14.09.2001
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11

12

13

14

caste

15

16

Ghanshyam Choudhary, Inspector,
CBI. (Repatriated)

Lilu Ram.SI, SC.I11, Delhi.(Retired).

Abnezer Pillai, PS, CBI, DoP, Delhi.

P_K.Ghosh, PA, CBI, SCB, Kolkata.

Suresh Prasad, Head Clerk, CBI, Policy
Divn. New Delhi.

V.S. Wagh, UDC,
CBI Academy Ghaziabad.

RC.17(A)/2004/GNR. Demand of Bribe
dated 11.07.2004.
D.0.C. 09.09.2005

RC 1 (A)/2007/ACU-VI Abuse of official position
I/N. D. dated 23.01.2007
D.0.C. 21.3.2007

RC-5(S)/2006/CBI1/ Secured employment on the
SCR-111/N. basis of forged ST caste
dated 11.09.2006 Certificate

D.0.C. 01.05.2007

RC-2(S)91/SI1U-11/SCB Secured employment on the
Kolkata dated 04.02.1991

D.0.C. 2.07.1992 Certificate
RC-4(S)/2006/CB1/ Secured employment on the
SCR-111/N.D. basis of forged ST caste
dated 11.09.2006 Certificate

D.0.C. 28.12.2006

RC5(A)/95-Nagpur Misappropriation of Govt.
dated 22.3.1995 Fund
D.0.C. 29.07.1995

Under

Under

Under

Under

basis

Under

Under

trial

trial

trial

trial

of forged SC

trial

trial
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3

4 5

17

18

19

20

21

22

Arvind Kumar Yadav, LDC, CBI.
Under trial

Sanjay Kumar, Const.
CBI. (Repatriated.)

B_N.Kapri, Sr. PP, CBI, SC.11,
New Delhi.

V.S. Prabhu, Constable, CBI,
ACB and RP Dwivedi,
DLA, CBI, ACB Mumbai .

Prabeen Kumar, Inspr.,
CBI, ACB, Patna.

N.M.Sharawat, Inspr. EO.I1,
CBI, New Delhi and P Balanchandran,
DSP, CBI, Cochin.

RC.6(S)/2001/ACB Patna.

dated 24.05.2001
D.0.C. 29.02.2002

RC.1(A)/2004/ACU-1V/
N.D. dated 12.3.2004
D.0.C. 05.09.2005

RC-8(S)/2007-CB1/

Secured employment by

making an imposter sit in
the examination on his
behalf

Demand and acceptance Under trial

of bribe

Manipulation in the date of Under trial

Patna. dated. 26.4.2007 birth in the service records

D.0.C. 12.08.2008

RC1(A)/2006-ACU-IX
dated 7.3.2006
D.0.C. 30.08.2008

RC1(A)/2008-ACU-VI11
dated 31.1.2008
D.0.C. 17.12.2008

RC1(A)/2006-ACU-1,
CBI, New Delhi.
D.0.C. 24.12.2008
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23

24

25

26

27

28

Yoginder Kumar, Inspr., EO.11,
CBI, New Delhi

Dilip Kumar Thakur, Inspr. CBI,
ACB, Delhi.

Shammi Kapoor, Head Constable,
CBI, ACB, New Delhi.

Bhudev Singh, PS, CBI, ACB, Delhi.

M. R. Shori, Addl. SP, CBI,
EOW, Mumbai (Retired)

Deepak Kumar,
SI, CBI, EOW, Mumbai

RC2(A)/2006-ACU-1,
CBI, New Delhi.
D.0.C. 23.12.2008

RC.2(A),2008,ACU-1,
New Delhi.
D.0.C. 24.12.2008

RC-47(A)/2008/DL1I
dated 12.11.2008
D.0.C. 30.6.2009

RC1 (A)/2008/ACUIV/
New Delhi

dated 23.04.2008
D.0.C. 30.6.2009

RC-1 (A)/2009/CB1/
ACU-VII. dated
D.0.C. 5.10.2009

RC-20(A)/2009/CB1/
Mumbai .

dated 13.5.2009
D.0.C. 20.12.2009

Abuse of official position

Demand and acceptance

of bribe

Demand of bribe

Criminal misconduct and
Cheating

Gross misconduct

Demand and acceptance
of bribe

Under

Under

Under

Under

Under

Under

trial

trial

trial

trial

trial

trial
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1 2 3 4 5
29 Parth Sarathi Bose, RC-2(A)/2008/CBI1/ Demand and acceptance of Under trial
DSP, CBI, SCB, Kolkata ACU-VI bribe
dated 27.12.2008
(Trap case)
D.0.C. 22.12.2009
30 Partha Sarathi Bose, RC2(A)/2009/ACU-1V/ DA. Case Under trial
DSP, CBI, SCB, Kolkata New Delhi
Dated 20.1.2009 (DA Case).
D.0.C. Sept. 2010
31 R.S. Panwar, RC3(A)2006/ACU-IX Suspicious transactions in Under trial
Addl. SP, CBI, Interpol wing. New Delhi dated bank accounts and non-
D.0.C. 29.9.2010 intimation to department about
the transactions related to
the loans and receipts
32 Shri R. Nandagopal, RC14(A)/2010/MAL Forgery of SC caste Under trial
SI, CBI, EOW, Chennai dated 31.03.2010 Certificate for seeking
and others D.0.C. November 2010 employment
33 A.K.Singh, RC5(A)/2007/ACU-1 Manipulation of Under trial

the then DSP, CBI, EOW.I1

(Repatriated)

New Delhi
dated 30.11.2010
D.0.C 30.11.2010
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34

35

Brij Bhawan Choube Head
Constable, CBI, Lucknow
& others.

Brij Bhawan Choube
Head Constable, CBI,
Lucknow & others

RC2(A)2009/CBI/ACU-1, D.A. Case
New Delhi

dated 31.3.2009

D.0.C. 27.10.2010

RC1(S)2009/CBI/ACU-1, Criminal conspiracy and
New Delhi dated 23.2.09 demand of bribe
D.0.C. 23.11.2010

Under trial

Under trial
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Drafting of Lok Pal Bill

541. SHRI SHYAMAL CHAKRABORTY: Will the PRIME MINISTER be pleased to

state:
(a) the progress made in drafting the Lok Pal Bill so far;

(b) whether the Lok Pal would stand above other Government agencies

already in existence to curb corruption; and
(c) the proposed focus of the Bill?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (@) The Government has finalized the
Lokpal Bill, 2011, which is being introduced in the Lok Sabha during the

current Session of Parliament.

(b) Institution of Lokpal will be set up within the framework of the

Constitution.

(c) The proposed Lokpal Bill intends to deal with complaints of

corruption against certain public functionaries in high places.
Bill to stop infringment of law

1542. DR. PRABHA THAKUR: Will the PRIME MINISTER be pleased to

state:

(a) whether law is infringed in various departments viz. public
works department, traffic and transport, forest department or police
department or any other Government department due to collusion of

Government officials;

(b) whether Government proposes to fix responsibility of officers in

tune with the powers conferred to the latter;

(c) if so, whether Government proposes to bring any Bill in this

regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) No such centralized data
in respect of all Ministries/Departments 1is maintained. However,
infringements of law in Ministries/Departments of Government of India are

handled in accordance with the provisions of relevant laws which also

tOriginal notice of the question was received in Hindi.
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provide for the consequences of infringement of the same. Further, any
violation of the law by a Government servant may also attract action
under the relevant Conduct and Disciplinary Rules applicable to such

Government servant.
(c) and (d) No Sir.
Cases of disproportionate assets
543. SHR1 SHANTA KUMAR: Will the PRIME MINISTER be pleased to state:

(a) the number of cases of disproportionate assets against
politicians/bureaucrats an others that were pending in CBI since 2005 to

2010 for investigation; and

(b) the number of cases out of them that were pending for

disciplinary action due to non-availability of sanction from Government?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (@) The pendency of disproportionate

assets cases at the end of year 2005 to 2010 is a under:

Year No. of DA. Cases Pending
2005 217
2006 197
2007 179
2008 152
2009 122
2010 90

(b) As on 30.06.2011, 10 cases are pending for further action due to
non-availability of sanction from Government/concerned prosecution

sanctioning authority.
Legal status to reservation policy

1t544. SHRI RAM VILAS PASWAN: Will the PRIME MINISTER be pleased

to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that reservation policy for scheduled
castes, scheduled tribes and other backward castes are still continuing

with Government order;

(b) whether Government would give the present reservation policy a
legal status and would present the Bill in the Parliament for the same;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) Yes, Sir, the policy of
reservation to the Scheduled Castes, Scheduled Tribes and Other Backward
Classes in Government services is administered through executive
instructions. The Supreme Court in the case of Indra Sawhney Vs. Union of

India has held that these instructions have the force of law.
Jobs earmarked for SC/ST category
545. SHR1 AMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(a) the details of total sanctioned staff strength in the Ministry,
group-wise i.e. Group A to Group D;

(b) out of the total strength, the number of jobs earmarked for

SC/ST category as per Government of India’s reservation policy; and

(c) the reasons, if any, for the staff strength not being in

accordance with the reservation policy of Government of India?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (@) The Ministry of Personnel,
Public Grievances & Pensions consists of three Departments, viz., the
Department of Personnel & Training, the Department of Administrative
Reforms & Public Grievances, and, the Department of Pensions &
Pensioners” Welfare. The sanctioned staff strength group-wise as on 1st

August, 2011 is as under:

Sanctioned Strength

Group A Group B Group C

151 416 438

After the 6th Central Pay Commission, the erstwhile Group “D” staff

has been included in Group “C.
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(b) There are no jobs earmarked specifically for SC/ST employees in
Ministry of Personnel, Public Grievances & Pensions. Reservation in
services is provided by the respective cadre controlling authorities as

per extant Government policy.
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(c) Appointments are made centrally by the respective cadre
controlling authorities as per the extant reservation policy of the
Government. The personnel are allocated to all Ministries including the
Ministry of Personnel, PG & Pensions on the basis of available vacancies.
At any point of time the number of SC/ST employees in a
Ministry/Department may not, therefore, necessarily match the prescribed

reservation quotas.
Raids conducted by CBI

546. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER be pleased

to state:

(a) the number of raids conducted by the Central Bureau of

Investigation (CBI) during the last three years, till present;

(b) the number of officers and other persons booked during the said

period;

(c) the current status of investigations being carried on against

the officers and others found guilty during the said raids; and

(d) the number of officers still serving in various Government
Departments/PSUs/PSEs/Railways against whom the investigations are

underway?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS (SHRI V. NARAYANASAMY): (a) CBI conducts searches at various
places from time to time, during investigation in accordance with law,
depending on requirement of the cases. The number of raids/searches
conducted are a part of individual case record. No centralised data is
maintained in respect of searches carried out by CBI while conducting the

investigations of cases.

(b) 3621 cases/enquiries were registered against officers and other
persons in CBI during last three years i.e. 2008, 2009, 2010 & 2011 (upto
30/6/2011) year wise details are as under:

Year No. of cases No. of Govt. No. of other
registered Servants involved persons involved

2008 991 595 1779

2009 1119 654 1141

2010 1009 559 1266
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2011 502 481 711
(upto 30/6/2011)

Total 3621 2289 4897
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(c) No such data is maintained centrally by CBl However the number
of cases/enquiries disposed of from iInvestigation/enquiry during last
three years i.e. 2008, 2009, 2010 & 2011 (upto 30/6/2011) are as under:

SI.No. Year No. of cases
1 2008 1127
2 2009 1127
3 2010 1173
4 2011 (upto 30/6/2011) 434

(d) The information is part of individual case record and is not

maintained centrally.
Special category status for Bihar
547 . SHRI N.K. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether the Chief Minister of Bihar and political leaders have

urged the Prime Minister to provide “Special Category’ status for Bihar;

(b) if so, whether the Prime Minister has assured the various
political leaders to take up the issue of providing “Special Category”

status for Bihar at the next NDC meeting; and

(c) if so, the response of the Union Government in extending Special

Category status for Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (a) to (c) Chief Minister of Bihar has requested Prime Minister
to provide “Special Category Status” to Bihar. A delegation from Bihar has
presented a memorandum to the Prime Minister on 14th July, 2011
requesting for Special Category Status to Bihar. An Inter-Ministerial

Group would be constituted to look into the matter.
Proposed model of development

1548. SHRI SHREEGOPAL VYAS: Will the PRIME MINISTER be pleased to

state:

(a) whether Planning Commission keeps it in mind that model of
development should be put up by States for consideration once it is

proposed by Panchayat, district and Municipality etc.;

toriginal notice of the question was received in Hindi.
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(b) the names of States from where such reports have been received;

and

(c) whether these States have comparatively lower number of cases of

land acquisition disputes?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (@) The process of District Planning, as per the guidelines
issued by the Planning Commission in August, 2006, has three aspects,
namely, Plans to be prepared by Rural Local Bodies, Plans to be prepared
by Urban Local Bodies and physical integration of these two Plans. The
Planning Commission has been advising the State Governments, every year,
at the time of formulation of the States” Annual Plans, to prepare the
District Plans as per these guidelines and incorporate in their Annual
Plans. Since planning and development of an area 1is primarily the
responsibility of the concerned State Governments, it is for the State
Governments to keep in mind the proposals received from Panchayats,
districts and municipalities while formulating the Annual Plan proposals

for consideration of the Planning Commission.
(b) and (c) Do not arise.
New methodology for identifying the BPL people

549. SHRI SHYAMAL CHAKRABORTY: Will the PRIME MINISTER be pleased to

state:

(a) whether Government is studying new methodology for identifying

the BPL people in rural areas;

(b) if so, the details of the proposed parameters for identifying
the BPL people; and

(c) whether the Planning Commission, has already stipulated poverty
cap of 42 per cent of the rural population of India and 27 per cent of

the urban population which comes to 37 per cent of the total population?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (@) As per the information received from the Ministry of Rural
Development under whose purview BPL Census comes, the Govt. has already
approved the new methodology recommended by Dr. N.C. Saxena Committee for

conducting BPL Census for rural areas.

(b) The Census will be based on a self-declaration of respondents.

The classification of households will be done in three steps. The Tfirst
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stage is to apply the exclusion criteria. When any
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household satisfies any of the 13 criteria, the household will be
excluded - (list of criteria enclosed). Subject to exclusion criteria,
five categories of families will be compulsorily included (List of

categories enclosed).

Remaining (subject to automatic inclusion & exclusion) will be
assigned deprivation scores depending on the numbers of deprivation
indicators they satisfy (which are 7 in number and their list is

enclosed).

Inclusion priority - Households eligible under compulsory inclusion
will have highest priority. For the households eligible for ranking under
deprivation indicators as above, a deprivation score would be derived for
each household by adding up the number of deprivations satisfied by the
household. This score will vary from a minimum O to maximum 7. The order
of priority for inclusion of households in the BPL list would be from
largest number of deprivations to smallest number of deprivations. For
the purpose.of coverage under welfare schemes of the Government,
households eligible for compulsory inclusion will have highest priority,
followed by households with higher deprivation, scores. For such welfare
programme where universal coverage is not permissible. The system would
be capable of generating a ranking of priority household till poverty
caps prescribed by the Planning Commission are attained. The deprivation
cut-off will be chosen in such a manner that the total percentage of
households will be less than or equal to the cut-off poverty ratio
prescribed by the Planning Commission. The difference in the number of
households prescribed by Planning Commission and arrived at by
deprivation cut-off method, if any, will be identified by permitting
households with one less deprivation than deprivation cut-off from
Panchayats which have highest percentage of SC/ST population in the State
arranged seriatim in decreasing order of percentage of SC/ST population.

This method can be used to arrive at any cut-off as required.

(c) The poverty head count ratio estimate based on Tendulkar
Committee report is 41.8 per cent in the rural area & 25.7 per cent in
urban area, and together 37.2 percentage for the country. This was based
on NSSO sample survey of 2004. In the light of the latest data of 2009,
these figures may need to be revised. There is a wide variation in this
figure of Poverty Head Count Ratio among different States and Union

Territories.
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Statement
New methodology for identifying the BPL

1. List of Automatic Exclusions: The following are the criteria for
automatic

exclusions:

(i) Households owning Motorized Two/Three/Four Wheelers/Fishing boats

(which require registration);

(ii) Households owning mechanized Three/Four wheeler agricultural

equipments such as tractors, harvesters etc;

(iii) Households having Kisan Credit Card with the credit limit of
Rs.50,000 and above;

(iv) Households with any member as Government Employee: gazetted and non-
gazetted employees of Central government, State government, Public
Sector Undertakings, Government aided autonomous bodies and local
bodies. This will exclude incentive and other honorarium based

workers;

(v) Households with Enterprises registered with the Government for any
purpose: any non agricultural enterprise registered with the Central

or State Governments;

(vi) Households with any member in the family earning more than Rs. 10,000

p-m.3
(vii) Households paying income tax or professional tax;

(viii) Households with three or more rooms with pucca walls and pucca

roof;
(ix) Households owning Refrigerator;
(X) Households owning landline phones;

(xi1) Households owning 2.5 acres or more irrigated land with at least one
irrigation equipment such as diesel/ electric operated bore

well/tubewell;
(xii) 5 acres or more land irrigated for two or more crop seasons;

xiii) Households owning 7.5 acres or more land with at least one
irrigation equipment such as diesel/electric operated

borewel 1/tubewell;
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2. List of Automatic Inclusions: Following categories of households
would be

compulsorily included subject to exclusion criteria.
(i) Households without shelter;

(ii1) Destitutes/living on alms;
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(i) Manual scavengers;
(iv) Primitive Tribal Groups;
(v) Legally released bonded labourers;

3. Deprivation Indicators: The following are the deprivation indicators

used for inclusion:
(i) Households with only one room with kucha walls and kucha roof;
(ii) Households with no adult member between age 16 to 59;

(i) Female headed households with no adult male member between
age 16
to 59;

(iv) Households with any disabled member and no able bodied adult

member ;
(v) SC/ST households;
(vi) Households with no literate adult above 25 years;

(vii) Landless households deriving the major part of their income
from manual

casual labour;
Statistical accounts of poor

1550. SHRI ISHWARLAL SHANKARLAL JAIN: Will the PRIME MINISTER be

pleased to state:

(a) whether the Planning Commission and the Ministry of Rural
Development keep the details of statistical accounts of the poor in the

country;

(b) if so, whether these Ministries have collected the details or

data pertaining to the present condition of the poor in the country;

(c) if so, the caste-wise number of such families in each State of

the country; and

(d) the details of their monthly 1income by way of financial
assistance being provided by the Centre and State Governments and the

employment being provided to them during the year?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI

KUMAR): (a) Planning Commission prepares the poverty estimates for the
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country & the States based on the

tOriginal notice of the question was received in Hindi.
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large sample surveys on households consumers expenditure conducted by
NSSO at the interval of approximately five years. Ministry of Rural
Development (MoRD) provides financial & technical support to the
States/UTs for conducting BPL Census to identify rural households living
below the poverty line. The technical component of MoRD’s role include
finalization of methodology for identifying BPL families and
implementation modalities. The BPL Census 1is thus conducted by the
States/UTs and the BPL lists are prepared and maintained by the

respective State Governments/UT Administrations.

(b) Currently, Census has commenced in one State and four UTs under
the stewardship of Ministry of Rural Development. This will be followed
in other States/UTs. The Census will capture the number of people in the

BPL lists in the States and Union Territories.

(c) Caste-wise number of such families iIn each State is not
available as the earlier BPL Census was not caste based. The figures will

emerge after the Socio-Economic & Caste Census of 2011.

(d) This figure is not available. Even the present Socio-Economic
Census is based an automatic exclusions, automatic inclusions & the
inclusion of others based on deprivation scores depending on the number
of deprivation indicators they satisfy. This Census does not elicit
information on any financial assistance received from the Central and

State Governments and employment they have received during the year.
Special status to Bihar

t551. SHRI UPENDRA KUSHWAHA: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that Prime Minister’s Office has received a
memorandum on 14 July, 2011 with signatures of one crore people for

giving Bihar the status of special state; and
(b) if so, the action being taken on the said memorandum?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (a) and (b) The Prime Minister’s Office has received a memorandum
on 14 July, 2011 for granting Special Category Status to Bihar. An Inter-

Ministerial Group would be constituted to look into the matter.

toriginal notice of the question was received in Hindi.

197



BPL Census 2011

552. SHRIMATI T. RATNA BAI: Will the PRIME MINISTER be pleased to
state:

(a) whether BPL census 2011 for the rural areas started in selected

States; and

(b) if so, the details thereof, State-wise and the present position

thereof especially iIn Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (@) Yes, as per the information received from the Ministry of
Rural Development under whose purview BPL Census comes, BPL Census of
2011 for rural areas has started in one State & four UTs. The State where
it has started is Tripura and the four Union Territories are Dadra &

Nagar Haveli, Daman & Diu, Chandigarh & Puducherry.

(b) The BPL Census has commenced on 29.06.2011 in the State of
Tripura. This will be followed in other States/UTs in a planned manner
taking into consideration their preparedness and other relevant
considerations. The State of Andhra Pradesh has reported that Census will

start in the month of September, 2011.
Road projects in Assam under Chinese company

1553. SHRIMATI HEMA MALINI:
SHR1 PRABHAT JHA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that contract of six road projects in Assam

has been given to a Chinese company;
(b) if so, the details thereof;

(c) whether Parliamentary Consultative Committee has expressed its

objection in this matter; and
(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No Sir.

(b) to (d) Do not arise.
Heavy duty and light duty cranes

554. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to State:

(a) whether the State Government of Himachal Pradesh has requested
Government to provide ten numbers of Heavy Duty Cranes and ten numbers of
Light Duty Cranes for the use at the time of major accidents where either
the vehicle roll down the hill or turn turtle, as it becomes difficult to
rescue the victims and salvage the vehicle due to non availability of

Heavy Duty and Light Duty Cranes;

(b) if so, the details thereof and the current status of the

proposal ;
(c) whether Government considers to approve the proposal;

(d) if so, the time by when Himachal Pradesh is likely to be

provided requested Cranes; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (a) Yes, Sir.

(b) to (e) The proposal regarding heavy duty cranes and small
recovery cranes received from the Govt. of Himachal Pradesh, along with
similar other proposals received during last financial year, have been
considered, and the Ministry has already placed an order for supply of
five small recovery cranes specially designed for Hilly areas, to the
Government of Himachal Pradesh on 25.05.2011. The delivery of these
cranes is to be completed within six months. Besides, under National
Highways Accident Relief Service Scheme (NHARSS), this Ministry has
provided 11 Heavy duty cranes, 17 small recovery cranes for hilly areas

and 15 ambulances to Government of Himachal Pradesh till date.
Funds for Ahmedabad-Dandi heritage marg

555. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:
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(a) by when the Ministry would provide sufficient funds for
completion of Ahmedabad-Dandi heritage marg, declared by Hon’ble Prime

Minister;

(b) whether the Ministry has received any representation from

Gujarat State Government in this regard;
(c) if so, the action taken in this regard; and

(d) the amount of fund that has been allocated by the Ministry for

completion of this project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Planned development of Ahmedabad-Dandi heritage
marg with required funds is envisaged in second phase, after finalisation
of alignment of heritage corridor along with other components, by the
Ministry of Culture, coordinating with the other stakeholders, Central

Ministries and Government of Gujarat.
(b) Yes, Sir.

(c) This Ministry has conveyed, its no objection to the proposal
submitted by Government of Gujarat, to Ministry of Culture. After
announcement made by the Hon’ble Prime Minister, this Ministry has
declared Ahmedabad-Dandi heritage marg as National Highway No. 228 and
undertaken improvement of the existing road within the available right of
way in TFirst phase, at a sanctioned cost of Rs. 167.52 crores. These

works have been completed.

(d) The allocation made during 2011-12 for this heritage route is
Rs. 10.00 crore. The amount of fund for completion of this project is
subject to finalisation of the alignment and other details related to the

heritage route.
Wooden bridge in Assam

556. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the total number of wooden-bridges in Assam, district-wise;

(b) whether it is a Tfact that wooden bridges iIn Assam are in
dilapidated condition without side protection and cause of frequent road

accidents and casualties;

(c) if so, the details thereof and number of accidents recorded in
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last three years near wooden bridges; and
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(d) the measures and action taken by Government with State

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (@) Ministry of Road Transport & Highways, 1is
primarily responsible for development & maintenance of National Highways.
District-wise number of wooden-bridges on National Highways, in Assam,

are as under:

SI.No. Name of district No
1 Hai lakandi 12
2 Nagaon 4
3 NC Hills district 24
4 Chirang 1

(b) No, sir. Existing timber bridges are being maintained in traffic

worthy condition within the available fund.
(c) Does not arise.

(d) Replacement of all these timber bridges with permanent bridges

are in various stages of progress.
Closure of NH 55

1557. SHRI SAMAN PATHAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is aware of the fact that NH 55, which goes

towards Darjeeling from Siliguri, is closed since last 16th June, 2011;
(b) if so, the details thereof;

(c) the steps taken to repair NH 55 at Paglajhora where a land-slide

has taken place;
(d) the measures taken to avoid such incidents in future;

(e) whether Government 1is considering to give any package for

repairing of highway NH 55; and

tOriginal notice of the question was received in Hindi.
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() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Yes, Sir.

(b) Due to heavy rain on 16th and 17th June, 2011, huge mixture of
mud and rock came down from hill side on the road bench at K.m.44 of NH-
55. As a result newly built up road bench of about 250 mt length in
Km.43.500 to 43.750 at Paglajhora area was completely washed out. Since
then traffic movement in this stretch is completely cut off. Presently
traffic is moving through Rohini road which alternatively connects
Siliguri/Sukna (Km.69 of NH-55) - Kurseong (Km.32,6 of NH-55).

(c) to (F)Details are given in the Statement.
Statement
Steps taken to Repair NH-55 at Paglajhora

1. The Paglajhora area of NH-55 is highly unstable zone and sinking day
by day. The road bench in this area was completely washed out in the
year 1999 and again on 21st June, 2010. Ministry had sanctioned an
estimate amounting to Rs.408.71 lakhs on 20.01.2011 to restore the
road bench. The State PWD restored the roach bench and road was
opened to traffic on 14.4.2011. However, landslide occurred on 16th
June, 2011 and benches in 250 mt. were completely washed off. This is
a continuously sinking zone and require permanent restoration for

stabilizing the steep hill slopes.

2. Consultancy service for preparation of Detailed Project Report (DPR)
for vrehabilitation and upgrading to 2 lane with/without paved
shoulder configuration and strengthening of Salbari-Kurseong and
Kurseong-Darjeeling (Km. O to 77) of NH-55 is taken up with World
Bank Loan Assistance. The Consultant will also provide permanent
restoration measures for this section. After detailed study, work
will be taken wup under National Highways Inter Connectivity
Improvement Projects (NHIIP) to be taken up with loan assistance of
World Bank.

New alternative bridge over NH-31

1558. SHRI SAMAN PATHAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether any proposal to construct a new alternative bridge over
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NH-31, which goes to Duwars, Jalpaigudi Cooch Behar via Siliguri, is

lying pending with Government; and

toriginal notice of the question was received in Hindi.
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No,Sir.

(b) However, work of carrying out feasibility study for a bridge at
Km.595 near Sevoke at Teesta river has been included in the current

Annual Plan.
High toll charges in Andhra Pradesh

559. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has noted the representation of Road Safety
Forum that high tollages are collected from Andhra Pradesh by the NHAI as

opposed to lower tollages from other States;

(b) the total tollages collected in Andhra Pradesh by NHAI in 2009-
10;

(c) whether Government would revise the high tolls downward in

sector and sector States where the tollage has been high;

(d) the measures proposed to ensure that tolls are reasonably priced

and efficiently managed; and

(e) the reasons for high toll between Vijayawada and Visakhapatnam

on NH-5?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (&) No Sir.

(b) The total toll collected in Andhra Pradesh by NHAI during 2009-
10 is Rs. 323.69 crore.

(d) No Sir. The user fee is charged as notified by the National
Highways Fee (Determination of Rates & Collection) Rules, 2008 on
5.12.2008 as amended from time to time. The recent amendments include,
bypass to be treated as a part of a section of national highway and
tolled at rate of 1.5 time of the base rate, creating a separate category
for 3-axle vehicle with user free base rate of Rs. 2.40 per km per
vehicle per trip, a person, who owns a commercial vehicle (excluding
vehicle playing under National Permit), registered with address on the

Registration Certificate of a
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particular district and uses such vehicle for commuting on a section of
the National Highways, permanent bridge, tunnel or bypass, as the case
may be, which is located within that district, shall be levied user fee
on all toll plazas which are located within that district, at the rate of
fifty percent of the prescribed rate of fee; provided that no such
concession shall be provided, if a service road or alternative road is
available for use by such commercial vehicles, and after completion of
the concession period or the period in which the capital cost is
recovered in case of the public funded projects, the fee shall be
collected at 40% of the fee notified for the particular section of
national highway, permanent bridge, tunnel or bypass as the case may,
subject to the condition that if a fresh concession is given for that
section of national highway, permanent bridge, tunnel or bypass as the

case may be, full fee rates shall apply as per NH fee Rules, 2008.

(e) Tolling 1is being done between Vijayawada and Visakhapatnam

Section on NH-5 as per Fee Rule 1997.
National Permit Scheme

560. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the salient features of the new National Permit Scheme which

were announced recently as Vision 2020;

(b) whether the scheme has been implemented in all States to promote

transport sector;

(c) if not, the number of States which have not implemented the

scheme along with the reasons therefor;

(d) the percentage of revenue earning shared by each State by way of

all taxes as provided in the scheme; and

(e) if so, the details thereof and the steps being taken by
Government to implement the scheme throughout the country in a uniform

manner?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (a) to (c) In order to facilitate inter-state
movement of goods carriages, a new national permit system has been
implemented in all States/Union Territories with effect from 08.05.2010.

As per the new arrangement, national permit can be granted by the home
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payment of Rs. 1,000/- as home State authorization fee and Rs. 15,000/-
per annum per truck towards consolidated fee authorizing the permit
holder to operate throughout the country. Government has also taken
necessary steps to implement the new national permit system
electronically with effect from 15.09.2010. The consolidated fee
collected by the Central Government through State Bank of India is w

distributed among the States/Union Territories on a prorata basis.

(d) and (e) Under the new national permit scheme, the consolidated
fee is being distributed among the States/Union Territories on the basis
of an agreed formula which is based upon the average composite fee
received by the States/ Union Territories during the years 2007-08, 2008-
09 and 2009-10. Share of States/ Union Territories in every Rs. 15,000/-
collected towards consolidated fee for national permit has been notified
vide S.0. 1848(E) dated 28.07.2010.

Four laning of Delhi-Dehradun National Highway

1t561. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the State-wise number of National Highways being
constructed/developed/ upgraded in the country including Uttarakhand and

the number of Highways pending for construction;

(b) the reasons for delay in converting Delhi-Dehradun National

Highway into four-lane and by when it would be completed;

(c) whether there is any policy for the maintenance/development of

certain National Highways; and

(d) if so, the details of funds released by Government for
development/ construction/maintenance of National Highways and various

stretches during last three years, State-wise and Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHR1 JITIN PRASADA): (a) The State/Union Territory-wise number of on-
going and delayed NH projects in the country for development of NHs,
including those in the State of Uttarakhand are given in the Statements-1

and 11 respectively.

(b) In all, 250 km Ilength of National Highway from Delhi to
Dehradun, four laning from Delhi-Meerut, about 52.250 km. have been

completed and about 78.750 km from Meerut to Muzaffarnagar is in advanced
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stage of progress. In the remaining stretches, the works were awarded and

are at

tOriginal notice of the question was received in Hindi.
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various stages of progress. The reasons for delay are delay in land
acquisition and delay in obtaining forest clearance. Efforts are being

made to sort these issues for early completion.

(c) The development and maintenance of National Highways (NHs) is a
continuous process and the works on NHs are accordingly taken up from
time to time based on the traffic density, inter-se priority and
availability of funds. Further, all NHs are kept in traffic-worthy

condition within the available resources.

(d) The State/Union Territory-wise details of funds allocated and
spent for development & maintenance of NHs including those in the State
of Uttarakhand during the last three years are given in the Statement-111
and 1V respectively (See below). Funds for the developments/maintenance

of NHs are not released stretch-wise.
Statement-1

State-wise/Union Territory-wise number of on-going National Highway (NH)

projects in the country for development of NHs (as on 30-6-2011)

SI.No. State/Union Territory Number of NH projects
1 2 3
1 Andhra Pradesh 34
2 Arunachal Pradesh 26
3 Assam 81
4 Bihar 64
5 Chhattisgarh 46
6 Goa 3
7 Gujarat 24
8 Haryana 38
9 Himachal Pradesh 69
10 Jammu & Kashmir 51
11 Jharkhand 71
12 Karnataka 53
13 Kerala 29
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1 2 3

14 Madhya Pradesh 51
15 Maharashtra 72
16 Manipur 27
17 Meghalaya 17
18 Mizoram 28
19 Nagaland 26
20 Odisha 58
21 Punjab 30
22 Rajasthan 35
23 Sikkim 12
24 Tamil Nadu 40
25 Tripura 5
26 Uttar Pradesh 78
27 Uttarakhand 63
28 West Bengal 54

Union Territories

29 Andaman & Nicobar Islands 8

30 Chandigarh 1

31 Delhi 2

32 Puducherry 1
Statement-11

State-wise/Union Territory-wise details of number of delayed on-going
National Highway (NH) projects in the country for development of NHs (as
on 30-6-2011)

SI.No. State/Union Territory Number of delayed NH projects
1 2 3
1 Andhra Pradesh 9
2 Arunachal Pradesh 3
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1 2 3
3 Assam 30
4 Bihar 16
5 Chhattisgarh 8
6 Gujarat 6
7 Haryana 12
8 Himachal Pradesh 24
9 Jammu & Kashmir 26
10 Jharkhand 19
11 Karnataka 4
12 Kerala 5
13 Madhya Pradesh 13
14 Maharashtra 6
15 Manipur 3
16 Meghalaya 10
17 Mizoram 7
18 Nagaland 2
19 Odisha 32
20 Punjab 7
21 Rajasthan 3
22 Tamil Nadu 14
23 Tripura 1
24 Uttar Pradesh 24
25 Uttarakhand 21
26 West Bengal 10
Union Territories
27 Andaman & Nicobar Islands 8
28 Delhi 1
29 Puducherry 1
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Statement-111

State/ Union Territory-wise details of funds allocated and spent for

development of National Highways during the last three years

(Rs. in crore)

SI.No. Name of State Allocation Expenditure
2008-09 2009-10 2010-11 2008-09 2009-10 2010-11

1 2 3 4 5 6 7 8

1 Andhra Pradesh 192.97 348.39 25477 196.38 348.39 25477
2 Arunachal Pradesh 1.10 0.00 0.00 1.10 0.00 0.00
3 Assam 88.25 206.29 177.64 87.65 206.29 177.64
4 Bihar 104.02 245.45 199.15 95.02 245.45 199.15
5 Chandigarh 3.39 2.95 8.81 3.39 2.95 8.81
6 Chhattisgarh 67.42 79.65 53.53 65.74 79.65 53.53
7 Delhi 15.80 17.21 52.58 15.80 17.21 52.58
8 Goa 34.39 33.16 30.14 34.39 33.16 30.14
9 Gujarat 102.33 150.26 111.60 101.06 150.26 111.60

213



1 2 3 4 5 6 7 8

10 Haryana 103.23 152.16 143.69 103.23 152.16 143.69
11 Himachal Pradesh 76.21 80.46 95.72 76.21 80.46 95.72
12 Jharkhand 96.41 117.90 112.70 96.41 117.90 112.70
13 Karnataka 215.30 305.43 276.65 214.91 305.42 276.65
14 Kerala 72.53 141.23 109.00 73.20 141.23 109.00
15 Madhya Pradesh 110.14 150.16 134.24 98.35 150.16 134.24
16 Maharashtra 195.18 326.18 265.53 196.87 326.18 265.53
17 Manipur 23.77 19.65 63.88 23.65 19.65 63.88
18 Meghalaya 51.60 61.54 79.08 50.77 61.54 79.08
19 Mizoram 13.55 5.52 24.23 13.55 5.52 24.23
20 Nagaland 30.60 30.46 26.94 30.60 30.46 26.94
21 Orissa 209.55 333.70 230.71 208.84 333.70 230.71
22 Puducherry 2.95 9.22 3.93 2.95 9.22 3.93
23 Punjab 156.77 188.49 115.00 156.77 188.49 115.00
24 Rajasthan 214.35 140.24 147.31 216.54 140.23 147.31
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25 Tamil Nadu 133.77 168.40 182.13 131.96 168.40 182.13
26 Uttar Pradesh 223.51 433.21 452 .55 222.20 433.21 452 .55
27 Uttarakhand 112.40 160.91 130.83 112.29 160.91 130.83
28 West Bengal 95.30 147.00 120.61 95.30 147.00 120.61
29 Andaman & Nicobar Islands 0.00 0.00 1.89 0.00 0.00 1.89
National Highways Authority 12566 .47 11744.70 17918.94 10497 .21 9017.96 12563.94
of India (NHAI)*
Border Roads Organisation (BRO)* 650.00 756 .00 760.00 645.80 723.49 714 .31
SARDP-NE* 1000.00 1200.00 1500.00 643.72 658.55 1004.81
LWE* 0,00 125.00 750.00 0.00 5.00 718.05

* The State-wise allocations are not made
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State/Union Territory-wise details of funds allocated and spent for maintenance & repairs

Statement-1V

of National Highways during the last three years

(Rs. in crore)
SI.No. State/UT 2008-09 2009-10 2010-11 (Provisional)
Allocation Expenditure Allocation Expenditure Allocation Expenditure
1 2 3 4 5 6 7 8
1 Andhra Pradesh 83.25 97.70 56.25 63.89 67.06 64.14
2 Arunachal Pradesh 1.82 0.02 0.91 2.73 26.53 27.07
3 Assam 40.20 40.47 78.85 67.19 111.36 99.04
4 Bihar 44 .50 38.02 69.51 50.92 93.84 79.06
5 Chandigarh 0.68 0.80 0.75 0.67 0.66 0.31
6 Chattisgarh 27.26 27.76 33.40 31.94 22 .66 22 .66
7 Delhi 0.00 0.00 0.50 0.00 0.00 0.00
8 Goa 5.01 4.61 5.35 4.93 4.85 1.66
9 Gujarat 42.04 41.92 43.03 41.68 82.74 82.21
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1 2 3 4 5 6 7 8

26 Uttar Pradesh 55.22 61.04 73.93 84.83 97.50 97.11
27 Uttarakhand 21.87 20.86 25.31 23.40 73.59 59.45
28 West Bengal 31.49 21.69 27.15 36.70 57.65 54.75
29 Andaman & Nicobar Islands 0.00 0.00 4.00 0.00 0.00 0.00
30 NHAL*# 70.00 70.00 87.94 87.94 617.65 617.65
31 BRO*# 26.35 21.68 24.00 24.00 65.00 4405

* State-wise allocations are not made.

#

Includes allocation to State of J&K.
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Bridges constructed/Under construction in Punjab

562. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the details of the bridges/over bridges constructed/under
construction on National Highway in Punjab during each of the last three

years;

(b) whether any bridge has been found in a dilapidated condition and

declared dangerous;

(c) the details of the proposals received from Punjab for

strengthening and widening of National Highway; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI  JITIN PRASADA): (a) The details of the bridges/overbridges
constructed/under construction on National Highways in Punjab during the

last three years are given in the Statement (See below).
(b) No, Sir.

(c) Two numbers proposals for four laning of National Highways in

Punjab have been received.

(d) The details are as follows:

SI.No. Name of Project NH Status
1 Zirakpur- Patiala section 64 The project is proposed to be
(km 0.00 -50.70) taken up under Design Build

Finance Operate & Transfer
(DBFOT-Toll) mode of funding

under National Highways

(Original)
with 20% Viability Gap Funding
(VGF) support. The proposal has
been considered by Empowered
Institution & approved in-
principle.
2 Patiala-Bhatinda section 64 The proposal from State PWD and
(km 0.00 -50.70) is under consideration under
NHDP-
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Statement

Bridges/ Overbridges constructed/ Under construction on

NH in Punjab during the last three years

NH No. No. of Bridges constructed No. of Bridges under
2008-2009 2009-10 2010-11 construction

1 15 2 - 7

1A 6 11 4 31

21 - 15 9 -

22 7 - - -

10 1 - - -

15 - 1 -

TOTAL 29 29 13 38

Road projects to Chinese company

563. SHRIMATI KUSUM RAI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether NHAI has awarded contract to construct six road projects

to a Chinese company in Assam;
(b) if so, the details thereof;

(c) the reasons for awarding contract of these road projects to

Chinese company;

(d) the details of companies including Indian companies which

participated in bidding process for these projects;
(e) the merit on which Chinese company was awarded the contract;
() whether aspect of national security was considered;
(g) if so, the details thereof; and

(h) if not, the reasons for compromise with the national security in

a sensitive State like Assam?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No Sir.

(b) to (h) Do not arise.
Deaths iIn road accidents

564. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that during 2009, the number of deaths in

road accidents were 1.3 lakhs;

(b) if so, the figures during 2007 and 2008 and the percentage

increase thereof; and

(c) whether any analysis has been made to attribute deaths
separately to faulty road designs, vehicular manufacturing defects,
inadequate traffic management, etc. to introduce customized remedial

measures?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (a) and (b) A total of number of 1,25,660 persons
were killed In road accidents during the year 2009 in India. The details
of number of persons killed and the percentage increase thereof during

the years 2007 to 2009 is given below:

Years Persons killed Percentage increase over previous year
2007 1,14,444 8.2
2008 1,19,860 4.7
2009 1,25,660 4.8

(c) An annual publication “Roads Accidents in India 2009” brought
out by the Ministry of Road Transport & Highways presents a general
overview of various causes of road accidents in India. The single most
important factor responsible for accidents, fatalities and injuries is
driver’s fault followed by other factors like fault of cyclist, fault of
pedestrian, defect in road condition, defect iIn condition of motor
vehicle, weather condition etc. Road Safety Audit to assess reason for
accidents and identify remedial measures is regularly being done by
National Highway Authority of India (NHAl). At present Safety Audit for
stretches Gurgaon-Jaipur (226 km), Surat-Dahisar (239 km)
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and Chikaluripet- Vijaywada (79 km) is going on. Apart from this, safety
consultancy for 53 projects involving 4820 km has also been awarded by

NHAL in different parts of the country.
Users of Gurgaon-Delhi Express Highway

1565. SHRI RAVI SHANKAR PRASAD:
SHR1 RAMCHANDRA PRASAD SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a Tfact that the number of present users of
Gurgaon-Delhi Express Highway 1is much more than the number estimated

while fixing amount of toll for the same;

(b) if so, the details thereof and the number of present users and

of those estimated while fixing toll charges; and

(c) the annual collection of toll on the basis of number of present

users and the total amount collected as toll as on 31lst March, 201172

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No, Sir.

(b) As per details given in the Detailed Project Report (DPR), based
on Traffic Survey carried out in the year 2000 and with estimated growth,
the projected average traffic volume in the year 2010, between km 15.4 to
km 34 of Gurgaon-Delhi Express Highway was 2,14,469 PCU/day whereas the
actual average tollable traffic in the year 2010 was 1,74,643 PCU/day at
km 24 Toll plaza and 93,387 PCU/day at km 34 Toll plaza.

(c) The annual toll collection in 2010-11 was Rs. 193.51 crore and

the total amount collected as toll till 31.03.2011 was Rs.495.542 crore.
Four laning of NH-6 in Chhattisgarh

566. SHRI NAND KUMAR SAI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has approved four laning of Orissa border to
Aurang section of NH-6 in the State of Chhattisgarh under NHDP phase-1V-
B;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the details of the estimated expenditure likely to be incurred

in the said project; and
(d) the time by which this project will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (d) Yes, Sir. The Government has approved
the project of four laning of 150.400 Km long Chhattisgarh/Orissa Border
- Aurang section from Km 88/000 to Km 239/000 of National Highway NH-6 in
the State of Chhattisgarh under National Highways Development Project
(NHDP) Phase- [IV-A on Design, Build, Finance, Operate and Transfer
(DBFOT) basis in BOT (Toll) mode. The total cost of the said project is
estimated as Rs. 1548.00 Crore, out of which, the total project cost
(TPC) estimated by National Highways Authority of India (NHAI) as Rs.
1232.00 Crore, would be incurred by the concessionaire towards civil
construction works. Public expenditure to the tune of Rs. 316.00 Crore
(estimated) would be incurred by NHAl towards cost of land acquisition,
rehabilitation and resettlement and other pre-construction works. The
concession period of the project is 28 years including the construction
period of 30 months (2.5 years) with completion schedule ending on 3lst
December, 2014.

Punishment for drunk drivers

567. SHRI RAJKUMAR DHOOT: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that drunk drivers are killing people on

roads and highways;

(b) if so, the details of persons killed by drunk drivers during the

last three years, year-wise and State-wise;

(c) whether Government proposes to bring forward a legislation
providing for capital punishment for drunk drivers killing people deeming

it as murder; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (@) and (b) State -wise breakup of the number of
persons killed due to intake of alcohol/drugs by drivers during the years

2007-2009 is given in the Statement (See below).

(c) and (d) There is no proposal pending with the Government to amend
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the Indian Penal Code (IPC), 1860 for providing capital punishment for

drunken driving deeming it as murder.
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Statement

Number of persons killed due to intake of alcohol/drugs by drunk drivers

SI.No. States/UTs 2007 2008 2009
1 2 3 4 5

1 Andhra Pradesh 865 619 1668
2 Arunachal Pradesh 4 15 9
3 Assam 142 414 129
4 Bihar 885 839 422
5 Chhattisgarh 97 222 64
6 Goa 0 0 0
7 Gujarat 48 64 170
8 Haryana 171 181 131
9 Himachal Pradesh 111 9 28
10 Jammu & Kashmir 5 48 9
11 Jharkhand 387 296 273
12 Karnataka 33 156 212
13 Kerala 5 11 8
14 Madhya Pradesh 993 277 681
15 Maharashtra 1007 896 896
16 Manipur 5 6 15
17 Meghalaya 3 3 11
18 Mizoram 30 7 6
19 Nagaland 0 5 0
20 Orissa 268 333 335
21 Punjab 382 101 323
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1 2 3 4 5

22 Rajasthan 543 353 311
23 Sikkim 13 19 0
24 Tamil Nadu 82 88 538
25 Tripura 0 6 0
26 Uttarakhand 17 22 3
27 Uttar Pradesh 1501 2021 2127
28 West Bengal 489 668 932
UTs
1 A & N Islands 0 2 4
2 Chandigarh 0 0 0
3 D & N Haveli 0 0 0
4 Daman & Diu 0 1 0
5 Delhi 0 0 0
6 Lakshadweep 0 0 2
7 Puducherry 0 0 0
TOTAL : 8086 7682 9307

Roads as per National Highways Standards

568. MS. MABEL REBELLO: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the reasons for NH roads, in Tri Junction of Jharkhand,
Chhattisgarh and Orissa, which are passing through LWE districts-NH-23

and NH-78 are in bad shape, worse than PMGSY roads;

(b) whether bridges and culverts are broken and not repaired for

years together; and

(c) by when these roads would be maintained as per National Highways

standard and the probable time limit?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (&) and (b) The NH-23 and NH-78, in tri junction of
Jharkhand, Odisha & Chhattisgarh are in traffic worthy condition. Some
narrow/submersible bridges & culverts are under widening/reconstruction
to make the road of NH standard. But, there is delay in execution of
sanctioned works due to initial delay in award of work due to poor
response to bids as area being highly naxal affected. Frequent bandh by
naxalites and poor performance by the contractors is also causing delay
in execution of works making the condition of some part of NH-23 & 78 in

bad shape.

(c) The NH-23 & 78 in Tri Junction of Jharkhand, Chhattisgarh and
Odisha are mostly 2-lane standard and are being maintained in traffic
worthy condition. The Ranchi-Gumla-Birmitrapur section of NH-23 in
Jharkhand, Birmitrapur-Barkote section of NH-23 in Orissa and Gumla-
Pathalgaon section of NH-78 in Jharkhand & Chattisgarh are included under
NHDP-1V for widening to 2-lane with paved shoulders, the Tfeasibility

study is in progress. It is too early to give time frame for completion.
Shortfall in release of funds for NHs

569. DR. K.P. RAMALINGAM: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that large sections of National Highways
are poorly maintained and shortfall in the release of Central funds was

around Rs.1440.90 crores during the year 2009-10;

(b) if so, whether Government will come forward to iIncrease the

Central allocation for maintenance of National Highways; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHR1 JITIN PRASADA): (a) to (c¢) The non-plan allocations that are
annually provided by the Ministry of Finance to this Ministry for
Maintenance & Repair (M&R) of National Highways (NHs) are of the order of
about 40% of the actual requirements as per the Ministry’s stipulated
norms based on the Report of the Committee on Norms for Maintenance of
Roads in India, published in 2001. As against the estimated fund
requirement of Rs.2,500 crore for M&R of NHs, an amount of Rs.1,059.10

crore was provided to this Ministry during 2009-10.
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The M&R of NHs are carried out annually as per availability of funds,
extent of damages, inter-se priority, spill over liabilities of works
sanctioned during previous Tfinancial year, etc., to keep the NHs in
traffic worthy conditions. However, it is not always possible to carry
out maintenance of NHs as per requirements due to limited availability of
funds. This Ministry has taken up the issue of enhancing the allocations
for M&R of NHs with the Ministry of Finance. However, at present there is

no proposal to raise the allocation.
Widening of NH No. 24, 58 and 91

1t570. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that there is heavy traffic on all the
three main National Highways No. 24, 58 and 91 passing through Ghaziabad;

(b) if so, the details thereof;

(c) whether any proposal to widen these Highways is under

consideration of Government;
(d) if so, the details thereof; and
(e) the time when this proposal is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Yes, Sir.

(b) Traffic in terms of Passenger Car Unit (PCU) in Ghaziabad on NH-
24, NH-58 & NH-91 was 71,862, 33,666 and 36,441 respectively during the

last traffic count done in year 2006.

(c) to (e) Yes, Sir. NH-24 and NH-58 are envisaged to be widened
under Delhi - Meerut Expressway project planned to be undertaken under
National Highway Development Project (NHDP)-Phase VI. The scope of work
as regarding to widening of these NHs under Delhi - Meerut Expressway

project is under:

i) Widening of NH-24 from Km 0.0 (T-point junction at Delhi Ring road)
to km 28.00 (near Dasna) with 8 lane expressway in the middle and 3

lane each on either side of main 8 lane carriageway.

-
-
o/

6 laning of NH-24 from km 28.00 (near Dasna) to km 50.00 (near Hapur
Bypass) .

tOriginal notice of the question was received in Hindi.
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iii) 6 laning of NH-58 from km 8.00 to km 52.250.

Final feasibility study for Delhi-Meerut Expressway is iIn progress.
The work of four laning of NH-91 from Ghaziabad to Aligarh is in progress

and likely to be completed by August, 2013.
Shortfall in laying National Highways

571. SHRI B.S. GNANADESIKAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that Government awarded 5,083 km. of
National Highways last year, but managed to construct only 1780.34 km;

(b) if so, the details thereof and the reasons for such slow

progress in laying National Highways; and

(c) the action taken by Government to speed up building of National

Highways as fixed earlier?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) During 2010-11, National Highways
Authority of India (NHAI) awarded projects in a length of 5,058.95 km and
constructed for a length of 1780.34 km as per details are given in the
Statement (See below). Length completed depends on quantum of work under
implementation at a point of time and the time when these were awarded. A
road project, usually has a 3 year construction period. NHAI awarded only
5237 km during last three years i.e. 2007-08, 2008-09 & 2009-10. This
comparatively lower quantum of award 1in previous years affected the
completion rate in 2010-11. Progress in implementation has also been
affected by poor performance of some contractors, delay in obtaining
forest/wild life clearances from Ministry of Environment & Forest,
railway clearances, law & order problems in some states, delay in land

acquisition etc.

(c) To achieve higher completion rates NHAI has accelerated the
award of projects. In order to expedite implementation of projects
Regional Offices, each headed by Chief General Managers have been set up
by NHAlI for close monitoring of implementation of projects. Two zonal
offices, each headed by Executive Director have also been set up at
Bhopal and Bangalore for close monitoring of pre-construction activities.
Achievement of targets 1is being monitored closely. Projects are

periodically reviewed at field and at Head Quarters.
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Statement

Details of the achievement during 2010-11

SI. No. Phase Length completed Length awarded
(in km) (in km)
1 NHDP Phase-1 89.75 6
2 NHDP Phase-11 645.59 159.76
3 NHDP Phase-111 661.98 2610.79
4 NHDP Phase 1V - 765
5 NHDP Phase-V 367.77 987.4
6 Misc/special projects 15.25 418
7 Special Accelerated - 112

Road Development
Programme
(North East)

ToTAL 1780.34 5058.95

Trady progress in construction of roads

572. SHRIMATI GUNDU SUDHARANI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that during 2010-11. the Ministry could
award on an average, 14 km. a day but it could construct only 4.9 kms

against the target of 20 kms/day;

(b) if so, the reasons for such a tardy progress in achieving the

target: and
(c) the efforts the Ministry is making to achieve 20 kms/day target?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHR1 JITIN PRASADA): (a) During 2010-11, National Highways Authority of
India (NHAI) awarded projects for a length of 5,059 km (13.86 km per day)
and completed a length of 1780.34 km (4.9 km
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per day) under National Highways Development Project. In addition during
2010-11 this Ministry has also completed 2158.03 km (5.9 km/day) of
National Highways through State PWDs.

(b) Length completed depends on quantum of work under implementation
at a point of time. NHAl awarded only 5237 km during period 2007-08 to
2009-10. This comparatively lower quantum of award iIn previous years
affected the completion rate in 2010-11. Progress in implementation has
also been affected by poor performance of some contractors, delay in
obtaining forest/wild life clearances from Ministry of Environment &
Forest, railway clearances, law & order problems in some states, delay in

land acquisition etc.

(c) To achieve higher completion rate NHAl has accelerated the pace
of award of projects. In order to expedite implementation of projects
Regional Offices, each headed by Chief General Managers have also been
set up by NHAI for close monitoring of implementation of projects. Two
zonal offices, each headed by Executive Director have been set up at
Bhopal and Bangalore for close monitoring of pre-construction activities.
Achievement of targets 1is being monitored closely. Projects are

periodically reviewed at field offices and at Head Quarter.
Improvement of NH of Jharkhand

573. SHRI DHIRAJ PRASAD SAHU: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of proposals/projects for improvement of the NH of

Jharkhand pending with the Ministry as on date;
(b) the details of each such proposal and status thereof; and
(c) the time by which these proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) One number of original cost estimate
and one number of revised cost estimate under “Road Requirement Plan” for
Left Wing extremism areas in Jharkhand is pending in the Ministry as on
date. The details of proposals and status thereof are given in the

Statement (See below).

(c) Development of National Highways is a continuous process and
proposals are approved depending on the inter-se priority of works and

availability of funds.
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Statement

Details of proposals/projects for improvement of the NH of
Jharkhand pending with the Ministry as on date:

SI_.No. Particulars/ NH No. Name of work Cost Status
proposal (Rs. In lakh)

1. Original 75 Ext. Widening and improvement 6298.20 Under
Estimate in km 15.75 to 61.00 of process.

NH-75(Ext.) in Jharkhand
under “Road Requirement
Plan” for Left Wing
Extremism areas.

2. Revised 99 Widening and Strengthening 2250.90 Under
Cost in km 11.20 to 30.00 of process.
Estimate NH-99 in Jharkhand under

“Road Requirement Plan”
for Left Wing Extremism
areas.

Status of port projects

574. SHRIMATI RENUBALA PRADHAN: Will the Minister of SHIPPING be
pleased to state:

(a) the number of port projects under construction in the country at
present and their status in details;

(b) whether the Ministry would plan to take up any new port project
during the current year;

(c) whether the Ministry has plan to take up any new port project
from Orissa;

(d) the cost of expansion of the Paradip port in Orissa;

(e) by when it will be completed and the expenditure made so far;
and

() the present status of Paradip port and its capacity to handle
after expansion?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (@) The details of
projects under construction/implementation is given in the Statement (See
below).

(b) Yes Sir. 23 projects at various Major Ports have been identified
for award during the current financial year.
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(c) No, Sir. No new projects for creation of additional capacity are
to be awarded in Paradip Port of Orissa in the current financial year.

(d) and (e) The details of expansion at Paradip Port in Orissa,
likely date of completion and total expenditure involved are furnished as
below:
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SI. No. Name of the Project Estimated cost Capacity (in Expenditure made Likely date of

(Rs. in crore) MTPA) so far (Rs. in crore) completion

1. Installation of 2nd & 3rd SPM by 10CL 1492.33 22 Nil 31.12.2012

2. Construction of Southern Oil Jetty at Paradip Port 191.01 10 Nil 31.12.2013

3. Construction of deep draft iron ore berth on BOT 591.35 10 Nil 30.06.2014
basis at Paradip Port

4. Construction of deep draft coal berth on BOT 479.01 10 Nil 30.06.2014
basis at Paradip Port

5. Construction of multipurpose berth to handle 387.31 5 Nil 30.09.2015

clean cargo including container on BOT

basis at Paradip Port

(f) The present capacity of Paradip Port is 76 MTPA and after expansion the capacity would be about 133 MTPA.
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Statement

Status of projects under implementation/construction

SI.No. Project Name of the Estimated Cost Structure Date of Likely date
Deptt/Agency (in Cr. Rs.) (BOT, BOOT, Award of Completion
etc.)

1 2 3 4 5 6 7

1 Development of Container Ennore Port 1407 BOT 13.08.2010 Feb, 2014
Terminal at Ennore.

2. LNG Re-gasification Terminal Cochin Port 3500 Captive 13.03.2009 March, 2012
at Cochin.

3. Construction of Offshore Mumbai Port 1460.52 BOT 01.04.2009 Sep. 2012
Container Berths and (1.R 445, Pvt
Development of terminal Inst. 1016)
on BOT basis at Mumbai Rs. 1460.52
Harbour at Mumbai Port

4. Construction of Captive New 230 Captive 09.05.2008 March, 2011
Jetty for handling Coal Mangalore Port
by M/s. NPCL at NMPT

5. Construction of Coal Berth VOC Port, Tuticorin 49_50 (Captive) Captive Jan., 2010 Nov, 2011

at NBW for NLC-TNEB
at Tuticorin




1 2 3 4 5 6 7

6. Construction of North Cargo VOC Port, Tuticorin 332.16 BOT 12.08.2010 Oct, 2012
Berth-11 at Tuticorn

7. Construction of Deep Paradip Port 591.35 BOT 01.07.2009 July 2013
Draft lron Ore Berth
at Paradip.

8. Construction of Deep Paradip Port 479.01 BOT 21.08.2009 July 2013
Draft Coal Berth at Paradip.

9. Multi-purpose Berth at Paradip Port 387.31 BOT 05.07.2010 July 2013
Paradip to Handle Clean
Cargo including Containers

10. Setting up of Mechanised NewMangalore Port 296.03 BOT 23.09.2009 Oct. 2011
Iron Ore Handling Facilities
at Berth No- 14 at New
Mangalore

11. Development of Coal Handling Mormugao Port 252 (406 as BOT 07.08.2009 May 2013

Teminal at Berth no-7 at
Mormugao

per FinancingPlan)
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12.

13

14

15

16.

17

18.

Development of 13th Berth Kandla Port
other than liquid and container
cargo berth at Kandla.

Development of 15th Kandla Port
multipurpose cargo berth at
Kandla.

Development of 16th Kandla Port
multipurpose cargo berth
at Kandla.

Setting up of Captive Barge Kandla Port
Jetty at Old Kandla (1FFCO)

Development of Western quay Visakhapatnam Port
(WQ-6) in the northern arm of

Inner harbour of VPT for

handling Dry bulk cargo at Vizag

Development of EQ-10 berth in Visakhapatnam Port
Inner Harbour for handling
liquid cargo at Vizag

Mechanised Coal handling Visakhapatnam Port
facilities at General cum
Cargo Berth(GCB) in the

Outer Harbour at Vizag

188

188.87

188.87

27.00

114.50

55.38

444 .10

BOT

BOT

BOT

Captive

BOT

BOT

BOT

19.09.2009

7.12.2010

7.12.2010

17.2.11

28.12.2009

2.3.2010

1.3.2010

March, 2013

July, 2013

July, 2013

Aug, 2013

Dec. 2011

Aug. 2012

Dec, 2012
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1 2 3 4 5 6 7

19. Development of EQ-1 by Visakhapatnam Port 323.18 BOT 19.3.2011 Aug. 2013 (not
replacement of Equity Ffirmed depending
EQ-1 and Part of EQ-2 in upon signing
Inner Harbour to Handle of CA)
Steam Coal at Visakhapatnam
Port

20. Developemnt of EQ-1 A on Visakhapatnam Port 313.39 BOT 19.3.2011 -do-
South side of EQ-1 for
Handling Thermal Coal and
Stem Coal in the inner
harbour of Visakhapatnam Port

Total Rs. 10348.29
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Development of inland water ports

575. SHR1 BHARATSINH PRABHATSINH PARMAR: Will the Minister of
SHIPPING be pleased to state:

(a) whether Government has any proposal for development of all the

inland water ports in Gujarat in view of their present conditions;

(b) if so, the details of action plan taken thereon and the amount

to be invested, port-wise and enhanced capacity of the ports; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MUKUL ROY):
(a) to (c¢) Inland Waterways Authority of India (IWAl) develops inland
water ports/terminals only on National Waterways. Since there is no
National Waterway in the State of Gujarat, question of developing any

inland water port there by IWAI does not arise.
Guards for merchant ships

576. SHR1 MOHD. ALI KHAN: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government can’t provide armed guards for merchant

ships; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) The
Government is actively considering issuance of necessary guidelines for
provision of armed guards on Indian Flag Ships under the provisions of

relevant laws.
Pay revision in Central Public Sector Enterprises

577. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of SHIPPING be

pleased to state:

(a) whether despite orders issued by the Department of Public
Enterprises No. 2(70)08DPE (WC) dated 26th September, 2008, relating to
pay revision of officers and non-unionised supervisors in all Central
Public Sector Enterprises effective from 1st January, 2007 the Shipping
Corporation of India (SCl) employees have been denied this pay-revision

benefit; and

(b) if so, the reasons therefor when SCl earned a profit-before-tax
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to the tune of Rs.776.90 crore during 2007-08 and Rs.903.33 crore during
2008-09 and such revision could be absorbed and afforded within the

resources generated?
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THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) Government
have 1issued a presidential directive on 1st May, 2009, subsequently
amended on 28.02.2011 for pay revision of Board level and below Board
level executives and non-unionised supervisors in Shipping Corporation of
India (SCl) with effect from 01.01.2007. Officers and non-unionised
supervisors of SCI have given their acceptance for implementation of the

wage revision.
Incidents of hijacked ships

578. SHR1 PARIMAL NATHWANI: Will the Minister of SHIPPING be pleased
to state:

(a) the details of incidents of hijacked ships in Somali waters

recently;

(b) whether Government has set up an inter-ministerial group (IMG)

to negotiate with hijackers;
(c) if so, the details thereof; and
(d) the progress made in the negotiations?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (@) The details of

incidents of hijacked ships in Somali waters from January, 2011 is as

under:

SI. Name of Flag Number of Date of Released on/

No. Vessel Indians hijack present status

1 2 3 4 5 6

1. Savina Caylyn Italy 17 8/2/2011 Not released.

2. Sinin Malta 9 12/2/2011 Not released.

3. Zirku UAE 1 29/3/2011 Released on
12/6/2011.

4. Jubbaxx UAE 5 16/7/2011 Released.

Mechanized Sailing Vessels:

5. Al Musa India 14 19/1/2011 Released on
22/2/2011.
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6. Al Yasim India 15 27/3/2011 Released.
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1 2 3 4 5 6

7. Faize Goushe India 18 11-12/5/2011 Released on
Nor 18/5/2011.
8. Nashir Yet to be 7 14/7/2011 Released.
confirmed
9 Shihaan UAE Not yet 18/7/2011 The MSV “Shihaan”
(Shaan) known is reported to
have

total crew of 19

and
composition of
crew
reported to be mix
of India &
Pakistan.
Total Ships = 4 32
Total MSVs = 5 54
Grand total=9 86

(b) and (c) No, Sir. The Government has, however, set up an Inter-
Ministerial Group of Officers (IMGO) to deal with the hostage situation
arising out of the hijacking at sea of merchant vessels with Indian crew
on board. The Group is headed by Additional Secretary & Financial Advisor
of Ministry of Shipping and has representatives from other
Ministries/Departments like External Affairs, Defence, Home, 1&B etc. The

Group, however, does not negotiate with the pirates.
(d) Does not arise.
Ban on new projects in high erosion zone

579. DR. K.P. RAMALINGAM: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government proposes to ban new projects including new
port projects in the port sector in the high erosion zone along the

country’s coastline;

(b) if so, whether Government has undertaken any study to find out

high, medium and low erosion zone;

244



(c) if so, the details thereof and all the preventive steps taken by

Government to save ports situated along high erosion zones; and

(d) the details thereof?
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THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) All port
projects are undertaken by Major Ports after getting the
Environmental/CRZ Clearances from Ministry of Environment & Forests
(MoEF). After undertaking of detailed Comprehensive Environment Impact
Assessment (EIA) study as per Rules and Regulations of MoEF’s and Coastal

Regulation Zone (CRZ) Notification, 2011, the port projects are taken up.
New law to manual scavenging

580. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether it 1is a fact that the Manual (Scavengers) and
Construction of Dry Latrines (Prohibition) Act, 1993 has failed to

eradicate the dehumanizing practice even 18 years after its enactment;
(b) if so, the details and reasons therefor;

(c) whether in view of its failure, Government has a proposal to

enact a new law to end manual scavenging in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) Certain instances of manual
scavenging have been brought to this ministry’s notice, which have been
referred to concerned State Governments for verification and

rehabilitation of remaining manual scavengers.
(c) and (d) The matter is being examined.
Evaluation of Rajiv Gandhi National Fellowship

581. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) total number of amount disbursed under Rajiv Gandhi National

Fellowship for SC/ST students in higher education;

(b) whether the Ministry or the UGC has evaluated the scheme since
its inception in 2005-06;

246



(c) whether there have been cases where SC/ST students” applications

for Rajiv Gandhi National Fellowship got rejected; and
(d) if yes, reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) During 2010-11, an amount of Rs.
141.71 crore for SC students and Rs.70.35 crore for ST students was
released by University Grants Commission (UGC) under Rajiv Gandhi

National Fellowship (RGNF) Schemes for them.

(b) No Sir. However, the implementation of the Scheme is
periodically reviewed. The RGNF Scheme for SCs has been revised with
effect from 1-4-2010. The number of fellowships to be awarded each year
has been increased from 1333 to 2000. The rates of fellowship awarded

under the Scheme have also been increased.

(c) and (d) There are 2000 and 667 fresh fellowships available every
year for allotment to SC and ST students respectively. The selection is
made on the basis of inter-se merit of the applicants, by an Expert
Committee constituted by UGC and the applications exceeding the

prescribed seats get rejected.
Rehabilitation centre in Madhya Pradesh

1t582. SHRIMATI MAYA SINGH: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the number of proposal received from the State Government of
Madhya  Pradesh for setting up and operating deaddiction-cum-
rehabilitation centre and the total number of pending proposal at

present;

(b) the quantum of amount involved in the State Government proposal
at present and the action taken by the Ministry after receiving the

proposal till date; and

(c) whether any time-frame has been fixed for disposal of proposals?

and
(d) if yes, reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (c) During 2010-11, 17 proposals
for grant-in-aid amounting to Rs.157.68 lakhs were received from the

State Government of Madhya Pradesh for running of
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Integrated Rehabilitation Centres for Addicts (IRCAs) under the Central
Sector Scheme of Assistance for Prevention of Alcoholism and Substance
(Drugs) Abuse. Grant-in-aid amounting to Rs.38.60 lakh was released for 5
ongoing projects during the year 2010-11. 1In the remaining cases,
required clarifications/documents have been sought from the State

Government/concerned organizations.

25 new proposals received from the State Government of Madhya Pradesh
during the year 2010-11 for running of IRCAs were considered by the
Screening Committee set up in the Ministry to consider new project
proposals under the scheme. Out of these, 9 new proposals amounting to
Rs.83.63 lakh were recommended by the Screening Committee. However,
financial assistance could not be released during the year 2010-11 for
want of required clarifications/documents from the State Government/

concerned organizations.

As per the procedure, financial assistance in case of new proposals
is provided from the current financial year. Government of Madhya Pradesh
has been requested vide letter dated 20.05.2011 to send proposals along
with recommendation of the State Grant-in-aid Committee to the Ministry
in respect of ongoing as well as new proposals for the year 2011-12 by
31.07.2011. However, recommendation of the State Government for the year

2011-12 has not been received so far.
Reservation for judges

1t583. SHRI GANGA CHARAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of Judges belonging to backward caste in Supreme

Court and High Courts of the country;

(b) whether Government is contemplating to provide reservation to
backward castes in Supreme Court and High Courts as per receommendation

of Mandal Commission; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) Appointment of Judges of the Supreme
Court and High Courts are made under Articles 124 and 217 respectively,
of the Constitution of India, which do not provide for reservation.

Therefore, no such information is maintained.
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(b) and (c) No proposal is under consideration of the Government to

change the above position.
Economic upliftment of backward castes

1584. SHRI GANGA CHARAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) details of the percentage of total budget being spent by

Government for economic upliftment of backward castes as of now;

(b) whether there is any proposal under consideration to spend 27
per cent of the total budget for the economic upliftment of backward

castes on the line of scheduled castes; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) The Ministry has been implementing
schemes for development of “Other Backward Classes” (OBCs). Details of
the total budget allocation of the Ministry and details of percentage of

total budget allocated for Other Backward Classes (OBCs) is as under:

(Rs. 1n crores)

Year Total Plan Budget Allocation for Percentage of budget
of Ministry OBCs for OBCs out of

total Budget Allocation

of the Ministry

2009-10 2500.00 245.00 9.80
2010-11 4500.00 500.00 11.11
2011-12 5375.00 716.00 13.32

(b) and (c) At present, due to budgetary constraint, this Ministry is
not able to allocate 27% of its total budget allocation for OBCs.

S-Band Devas deal
585. SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:

(a) the details of S-Band Devas deal & current status thereof;

tOriginal notice of the question was received in Hindi.
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(b) the responsible persons to carry out such faulty deal and the

action taken against them;

(c) the measures PMO is taking to stop practice of such faulty
deals; faulty deals in 2G; other investment and latter on permission is

causing harm to investors; and

(d) the steps that PMO is taking to safeguard investor as well as
interests of common man on Qlong term basis Qlike Fflip-flop on

environmental clearance and land allotment etc.,?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) The Antrix-Devas Agreement was entered into on January
28, 2005. This Agreement together with the option exercised by Devas in
June, 2007 provided for leasing of 90% of the space segment capacity by
Antrix to Devas on two satellites for 12 years for the purpose of
offering a new digital multimedia and information service across the
country. In view of the policy decision taken by the Government for not
providing the orbital slot in S band to Antrix, the agreement has been

terminated by Antrix.

(b) to (d) The Central Government set up a High Power Review
Committee on February 10, 2011 to (i) review the technical, commercial,
procedural and financial aspects of the Antrix-Devas Agreement, taking
into account the report of internal review conducted by Department of
Space; to suggest corrective measures; Tix responsibility for lapses, if
any; and (ii) review the adequacy of procedures and approval processes in
Department of Space, Indian Space Research Organization and Antrix and
suggest improvements and changes. The committee submitted its report on
March 20, 2011. The report was reviewed and certain suggestions and
recommendations for actions were made by Cabinet Secretary, arising out
of these. Consequently a High Level Team has been set up with Shri
Pratyush Sinha, former Chief Vigilance Commissioner (CVC) as Chairman on
May 31, 2011, to examine the entire gamut of decision making process
followed in the signing of the agreements; seek explanations of persons
concerned for various identified acts of omission and commission; and
suggest future course of action on the basis of the explanation tendered.
The report of the Team 1is expected to be submitted shortly. The
Government would then take appropriate actions under the provisions of

the relevant rules.
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Arbitration Petition before ICJ
586. DR. T_N. SEEMA: Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware that M/s. Devas Multimedia Limited
with whom ISRO sponsored Antrix Corporation had signed a deal to share S-
band spectrum, has moved an arbitration petition before the International

Court of Justice against cancellation of the contract with them;
(b) if so, the status of the petition;

(c) the provisions in the original agreement under which the

arbitration petition has been moved; and

(d) the financial compensation liable to be paid by ISRO/Antrix to
M/s. Devas as per the agreement in the event of unilateral cancellation

of the contract?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) Antrix is taking action to defend itself in consultation with

its legal adviser.

(c) Initially Devas Multimedia Pvt. Ltd., contested the grounds for
termination of the Agreement, stating that the force majeure was self-
induced. However, they sought to invoke Article 20(a) of the Agreement on
arbitration and requested for discussion between Senior Management of
both Parties. Based on legal consultations, Antrix agreed to the same and
already one meeting of the Senior Management Team has been held on July
27, 2011. In case the matter is not resolved within three weeks, the
Agreement provides for reference to an Arbital Tribunal comprising of
three Arbitrators, one to be appointed by each party and the Arbitrators

so appointed to appoint the third Arbitrator.

In the meanwhile, Devas has approached the International Court of
Arbitration, seeking restoration of the contract with Antrix and asked

the Tribunal for compensation for breach of Agreement.

The Agreement and the rights and responsibilities of the parties
shall be subject and construed in accordance with the Laws of India as
per the Article 19 of the Agreement. However, as per Article 20 (c) the
arbitration proceedings shall be held in accordance with the rules and
procedures of the International Chamber of Commerce or UNCITRAL. Antrix

is taking necessary legal measures to safeguard its interests.
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(d) As per the Article 7(c) of the agreement on “Termination for
convenience by Antrix” Antrix shall immediately reimburse Devas all the
upfront capacity reservation fees and corresponding service taxes
received by Antrix till that date and upon such termination, neither
party shall have any further obligation to the other party under this
Agreement nor be liable to pay any sum as compensation or damages (by

whatever name called).
Scam in Posco Project

1587. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister
of STEEL be pleased to state:

(a) whether Government’s attention has been drawn towards bigger

scam in “Posco’ project than that in 2-G; and
(b) if so, the reason therefor and the details thereof?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (@) and (b) Ministry
of Steel has not received any information regarding any investigation

concerning Posco India Limited’s projects in the country.
MoU with Posco

1588. SHRI RUDRA NARAYAN PANY: Will the Minister of STEEL be

pleased to state:

(a) whether Government is aware that the last date of a “Memorandum
of Understanding” signed by Government with the giant Korean project Posco
had ended;

(b) if so, whether in such a condition, the construction of Posco is

legitimate;

(c) if not, the reasons for not putting pressure on the State

Government by the Central Government for renewal of the MoU; and

(d) whether the issues of providing more compensation to
rehabilitated people, more employment opportunities to locals and not
allowing export of iron-ore, would be given more importance in the new

Memorandum of Understanding?

THE MINISTER OF STEEL (SHRI BENlI PRASAD VERMA): (a) In June, 2005,
M/s POSCO, Republic of Korea had entered into a Memorandum of

Understanding (MoU) with the Government of

tOriginal notice of the question was received in Hindi.
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Orissa to set up a 12 million tonne integrated steel plant in Orissa at a
proposed cost of Rs.51,000 crores. The said MOU had a validity of five

years.

(b) and (c) Memorandum of Understanding (MoU) is purely a statement
of understanding between the concerned State Government and the
respective steel investor. Government of India has no role to play in the

MoU concerning Posco steel project.

(d) As explained above, the relevant articles in the Memorandum of
Understanding (MoU) are to be exercised between the concerned State
Government and the respective Investor. Government of India has no direct

role in drafting or signing of the MoU.
Delhi Institute of Hotel Management

589. SHRI O.T. LEPCHA:
SHR1 M.V. MYSURAREDDY:
Will the Minister of TOURISM be pleased to state:

(a) whether National Council for Hotel Management and Catering
Technology(NCHMCT) has permitted Delhi Institute of Hotel Management
(DIHM) to increase number of seats for B.Sc. (HHA) from 2011-12 session

onwards, If so, the details thereof;

(b) the details of policy/norms under which NCHMCT allows IHMs to
increase number of seats in their institutes and conditions prescribed

for such an increase; and

(c) whether DIHM fulfils all the conditions of NCHMCT required for
increase of seats; iIf so, the details thereof, if not, the time-frame

given to DIHM to comply the same?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED):
(a) Yes, Sir. NCHMCT has permitted DIHM, Lajpat Nagar to increase the
number of seats for 1st year of 3 year B.Sc. (HHA) programme from 60 to

120 seats from 2011-12 academic session.

(b) and (c) Affiliation of Institutes of Hotel Management with NCHMCT
including DIHM, Lajpat Nagar and the allowed intake strength of students
is based on the approved affiliation guidelines which include having

minimum prescribed land, building, equipments and faculty.
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Tourism parks in country

590. SHRI A. ELAVARASAN: Will the Minister of TOURISM be pleased to

state:

(a) whether Government has decided to set up 20 tourism parks in the

country on the pattern of Sentosa Theme Park on an island in Singapore;
(b) if so, the details thereof;

(c) whether Government has started the process of identifying new

tourist destinations across the country;
(d) if so, the details thereof;

(e) whether these tourist parks are likely to be developed through
public-private participation and also aims to hold tourists for a longer

period in our country; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED):
(a) to (F) Development and promotion of tourism including the
identification of new tourism destinations and setting up of Mega Tourism
Parks for holding the tourists for a longer period as well as adopting
public - private partnership model for their development are primarily
the responsibility of the State Governments/Union Territories (U.T)

Administrations.

Assistance from Ministry of Tourism to State Governments/U.T.
Administrations in these activities may include services of consultants
and financial assistance under its Plan Schemes as per the scheme
guidelines, inter-se priority and subject to availability of funds. The
projects to be funded by the Ministry of Tourism (MOT) are decided in
consultation with the States/UTs.

MOT has appointed a National Level Consultant (NLC) to develop action
plans for setting up of Tourism Parks and integrated development of

tourist destinations/circuits in consultation with States/UTs.
Lavana Caste as Scheduled Tribe

1591. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) whether it 1is a fact that Himachal Pradesh’s Legislative
Assembly unanimously passed a vresolution to declare Lavana caste,
involved in cow raising trade, as scheduled tribe and Member of
Parliament coming from Himachal Pradesh time and again urged the Central
Government verbally and by writing letters that Lavana caste be declared

as scheduled tribe; and
(b) if so, the details thereof and latest status of this matter?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI MAHADEV
S. KHANDELA): (@) There 1is no proposal received in the Ministry for
inclusion of “Lavana” caste in the list of Scheduled Tribes in Himachal
Pradesh. However, a proposal for inclusion of “Labana” community in the
list of Scheduled Tribes in Himachal Pradesh has been received from the

State Government of Himachal Pradesh.
(b) The proposal is being processed as per approved modalities.
Establishment of Vocational Training Centre

1592. MISS ANUSUIYA UIKEY: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the details of the funds sanctioned along with the works for
which the funds were sanctioned during the year 2009-10 and 2010-11 to
the States under the scheme “Establishment of Vocational Training Centres”

being run under the Centre’s scheme by the Government of India;

(b) whether the sanctioned amount has been allocated to Madhya

Pradesh along with other States, if so, the details thereof; and

(c) if not, the reasons therefor and by when the funds will be

allocated?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI MAHADEV
S. KHANDELA): (@) The Ministry of Tribal Affairs implements a Central
Sector Scheme called “Vocational Training in Tribal Areas” under which
grant-in-aid is released to State Governments and NGOs for running the
Vocational Training Centres. The training programme is for one year only.
The details of funds sanctioned and released during the year 2009-10 and
2010-11 along with number of training centres and number of trainees is

given in the Statement (See below).

tOriginal notice of the question was received in Hindi.
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(b) The funds have been sanctioned and released to Madhya Pradesh
along with other State Governments and NGOs during the year 2009-10 and
2010-11 is given in the Statement (See below).

(c) In view of (b) above, does not arise.
Statement

Funds Allocated and released during 2009-10 and 2010-11 and

the Number of Training Centres and Trainees

(Rs. in lakh)

S.No. States Grant-in-aid released to State Governments/NGOs along
with

number of training centres and trainees.

2009-10 2010-11
Amt. Centres Trainees Amt. CentresTrainees
released released
1 Assam 54_00 2 200 181.20 11 600
2 Gujarat 0 0 0 37.12 13 1300
3 Karnataka 19.40 1 100 11.08 01 100
4 Madhya Pradesh 0 0 0 291.12 11 1100
5 Meghalaya 32.88 1 100 0 0 0
6 Mizoram 0 0 0 152.88 05 500
7 Nagaland 93.72 2 200 0 0 0
8 Tamil Nadu 0 0 0 14 .46 01 100
ToTAL 200 6 600 687.94 42 3700

Status report on Forest Right Act

593. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) the status report as on December 31, 2010 on Forest Right Act
(FRA) implementation issued by the Ministry;

(b) the number of FRA claims filed according to the report; and
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(c) the details of the number of FRA claims accepted by the

Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHR1 MAHADEV
S. KHANDELA): (a) As per the provisions of the Forest Rights Act, 2006
and the Rules framed thereunder, the responsibility for implementing the
Act lies with the State/Union Territories Governments. According to the
information received from the State/UT Governments, the status of
implementation of the Forest Rights Act, 2006, as on 31st December, 2010,

was as under:

Number of claims Total number Number of title Number of
filed of claims distributed claims
disposed off rejected

30,311,624 25,48,496 11,06,541 14,41,955

(b) A total number of 30,31,624 claims were filed under the Forest
Rights Act, 2006, as on 31st December, 2010.

(c) A total number of 11,06,541 <claims were accepted for
distribution of title deeds under the Forest Rights Act, 2006, as on 31lst
December, 2010.

Revision of Post-matric Scholarship

594. DR. T. SUBBARAMI REDDY: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether Government has increased the post-matric scholarship

scheme for ST students;

(b) whether such a revision would benefit about 15.59 1lakh ST

students in the country; and

(c) if so, the details thereof, State-wise especially in Andhra

Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI MAHADEV
S. KHANDELA): (a) Yes, Sir.

(b) Yes, Sir.

(c) Ministry of Tribal Affairs has 1increased the post-matric
scholarship for ST students w.e.f. 01-07-2010. The details of revision of

the Scheme is given in the Statement-1 (See below). The State-wise number
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of beneficiaries is given in the Statement-11.
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Statement-1

Post Matric Scholarship Scheme for ST Students revised
(Applicable from 01-07-2010)

Parental

annum

Income Ceiling Raised From Rs. 1.45 lakh to Rs. 2.00 lakh per

Re-Grouping of Courses

Pre-Revised Courses

Revised Courses

Group 1

level
Ph.D

Degree and Post Graduate
courses (including M.Phil,
and Post Doctoral research) in
Indian and

of

Medicine (Allopathic,

other recognized systems

medicines), Engineering,
Technology, Agriculture,
Veterinary and Allied Sciences,
Business

Management, Finance,

Business Administration and

Computer Applications/Science.

Commercial Pilot License
(including helicopter pilot and

Multi Engine rating) Course.

Group 1

261

(i) Degree and Post Graduate
level courses including M.Phil.,
Ph.D. and Post Doctoral research

in Medicine (Allopathic, Indian

and other recognized systems of

medicines), Engineering,
Technology, Planning,
Architecture, Design, Fashion
Technology, Agriculture,
Veterinary & Allied Sciences,
Management, Business
Finance/Administration, Computer
Science/Applications.

(i1) Commercial Pilot License

(including helicopter pilot and

multiengine rating) course.

(iin) Post Graduate

courses

Diploma
in various branches of

management & medicine.

(iv) C.A./1.C.W.A./C.S./1.C.F.A.
etc.

(v) M. Phil., Ph.D. and Post
Doctoral Programmes (D. Litt.,
D.Sc. etc.) - (@) In existing
Group 11 courses b) In existing

Group 111 courses

(vi) L.L.M.




Pre-Revised Courses

Revised Courses

Group 11

Other professional and technical

graduate and Post Graduate

(including M.Phil, Ph.D. and Post

Doctoral research) level courses
not covered in Group I.
C.A./ICWA/C.S. etc. courses. All
Post Graduate, Graduate level
Diploma courses, all Certificate
Level Courses

Group 111

All other courses leading to a
graduate or above degree (not
covered in group 1 & 11).

Group 1V

All post matriculation level
courses before taking up
graduation like classes Xl and
X1 in 10+2 system and
intermediate examination etc.,
not covered in Group “11° or
‘1. ITI courses, other
vocational courses (if minimum

required qualification to pursue
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the course is at least
matriculation).

Group 11

(1) Graduate/Post Graduate
courses leading to Degree,
Diploma, Certificate in areas
like Pharmacy (B Pharma),
Nursing(B Nursing), LLB, BFS,
other para-medical branches like

rehabilitation, diagnostics etc.,

Mass Communication, Hotel

Management & Catering,
Travel/Tourism/Hospitality

Management, Interior Decoration,
Nutrition & Dietetics, Commercial
Art, (e.g.-

Taxation

Financial Services

Banking, Insurance,
etc.) entrance

Sr.

for which

qualification is minimum

Secondary (10+2).

(ii) Post Graduate courses not

covered under Group |1 MA/M

eg.
Sc/M.Com/M Ed./M. Pharma etc.

Group 111

All other courses leading to a

graduate degree not covered under

Group I & Il eg. BA/B Sc/B Com
etc.
Group 1V

All post-matriculation level non-
degree courses for which entrance
High  School

qualification is

(Class X), e.g-senior secondary

certificate (class XI and XIl1);



both general and vocational diploma courses in Polytechnics,

stream, 1Tl courses, 3 year etc.
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Revised rates of maintenance & Other allowances

Maintenance Allowances

Group of Monthly rates of Maintenance Allowance (In Rupees)

Courses Pre-revised Revised w.e.f. 01-07-2010
Day Scholars Hostellers Day Scholars Hostellers

| 330 740 550 1200

] 330 510 530 820

11 185 355 300 570

v 140 235 230 380

Other Allowances

(In Rupees)

Items Pre-revised Rates Revised Rates
1 2 3

1. Study Tour Charges (Per Annum) 1000 1600

2. Thesis Typing/Printing Charges 1000 1600
(Per Annum)

3. Book Grant for Correspondence 750 1200
Courses (Per Annum)

4. Allowance for Students with Disability

(i) Reader Allowance for Blind Scholars (PM)150 (Group 240 (Group 1&11)

1&11) 200 (Group I11)
125 (Group 111) 160 (Group 1V)
100(Group 1V)

(ii) Transport Allowance for Disabled 100 160

Students (as defined under the Persons
with Disabilities Act 1995), if such

students do not reside in the hostel

which is within the premises of the

Educational Institution. (PM)
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(iii) Escort Allowance for Severely 100
Handicapped: Day Scholars/Students
with low extremity disability (PM)

(iv) Helper Allowance: admissible 100
to any employee of the hostel

willing to extend help to a severely
orthopedically handicapped student

residing in the hostel of an

Educational Institution who may

need the assistance of a helper. (PM)

(v) Coaching Allowance to Mentally 150
Retarded and Mentally ill Students (PM)

160

160

240

Statement-11

State-wise number of beneficiaries under the scheme of Post

Matric Scholarships for ST students during 2010-11

SI. No. Name of State/UT

No. of Anticipated Beneficiaries

1 2 3

1 Andhra Pradesh 287862
2 Arunachal Pradesh 1
3 Assam 79744
4 Bihar 3355
5 Chhattisgarh 93766
6 Goa 1500
7 Gujarat 142521
8 Himachal Pradesh 2616
9 Jammu & Kashmir 10190
10 Jharkhand 48438
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1 2 3

11 Karnataka 78978
12 Kerala 12210
13 Madhya Pradesh 106728
14 Maharashtra 160552
15 Manipur 46619
16 Meghalaya 64110
17 Mizoram 39770
18 Nagaland 41888
19 Orissa 60476
20 Rajasthan 189495
21 Sikkim 2206
22 Tamil Nadu 4580
23 Tripura 16744
24 Uttar Pradesh 0.00
25 Uttrakhand 18002
26 West Bengal 45998
27 A_&N. Islands 658
28 Daman & Diu 0

TOTAL 1559007

Tribal groups affected by Posco project

1t595. SHRI RUDRA NARAYAN PANY: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether it is a fact that people of tribal groups are also

affected by ongoing Posco project in Orissa;

(b) if so, the details thereof; and

toriginal notice of the question was received in Hindi.
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(c) the measures adopted by Government to provide relief to the

affected tribal people?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHR1 MAHADEV
S. KHANDELA): (a) As per the information received from the Ministry of
Environment & Forests, 478 original families and 1178 extended families
in eight villages need rehabilitation because of Posco project in Orissa.

None of these families belong to Scheduled Tribes.
(b) In view of the reply to part (a) above, question does not arise.
(c) In view of the reply to part (a) above, gquestion does not arise.
Remedial measures for incidents of abuse of children

596. SHRI RAJKUMAR DHOOT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whetrer it is a fact that incidents of abuse of children
including their sexual abuse in orphanages and shelter homes have

increased;

(b) if so, the details thereof for the last two years, year-wise and

state-wise; and

(c) the remedial measures that Governments has taken or propose to

take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government in the Ministry of
Women & Child Development has not received any report indicating increase
in incidents of abuse of children including sexual abuse in orphanages

and shelter homes in the last 2 years.
(c) Does not arise.
Street Children in Metropolitan cities

1t597. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) the current number of street children living in the four

metropolitan cities of the country;

(b) whether any scheme is being run by Government to help them live

a normal life; and

(c) if so, the achievement of these schemes during the last three

years along with money spent on these schemes?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The Government, in the Ministry of
Women and Child Development, does not collect data regarding number of
street children and therefore, no authentic figures are available.
Moreover, their number is inherently fluctuating in nature. Prior to
2009-10, the Ministry of Women and Child Development was implementing the
scheme, namely, “An Integrated Programme for Street Children® (IPSC) for
the welfare and rehabilitation of such children. From 2009-10 onwards,
the Ministry has been implementing a new centrally sponsored scheme,
namely, Integrated Child Protection Scheme (ICPS) through State
Governments/Union Territory Administrations. IPSC has been merged under
the new scheme, with improved norms. ICPS provides for setting up of Open
Shelters for children in need of care and protection including street
children, in urban and semi-urban areas, where they are inter alia
provided education, vocational training, food, health facilities etc. In
2008-09 Rs.5.37 crore was released to Non-Governmental Organizations
(NGOs) for running street children projects covering 32,588 beneficiaries
under IPSC. Similarly, under the Open Shelter component of ICPS, Rs.4.78
crore & Rs.8.36 crore were released to State Governments in 2009-10 &
2010-11 for Open Shelters covering 17,205 & 16,845 beneficiaries

respectively.
Increasing cases of Crime Against Women

598. SHRI ISHWAR SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether in view of the increasing cases of crime against women
in the country, the Ministry has stressed the need to deal firmly with

such incidents;
(b) if so, the details thereof;

(c) whether the National Commission for Women and National Human

Right’s Commission have also confirmed excesses against women in the
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country; and
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(d) if so, to what extent the crimes against women would be properly

checked?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) As per the National Crime Records
Bureau data, a total of 185312, 195856 and 203804 cases of crimes against
women were reported in the country during the years 2007 to 2009, thereby
showing an increasing trend. Both National Commission for Women (NCW) and
National Human Rights Commission (NHRC) also received complaints of
alleged atrocities on women. During the period 01.04.2008 to 29.07.2011,
NHRC registered 53711 complaints of atrocities against women, majority of
which relate to atrocities on women by the police and other complaints
such as dowry deaths, physical assault and harassment at workplace.
During 2009-10, NCW registered 15985 complaints which largely relate to
domestic violence/matrimonial dispute, dowry harassment and death,

property, rape and police apathy.

The Central Government attaches highest importance to the matter of
prevention and control of crimes against women. The Government of India
has been advising State Governments from time to time on the steps that
need to be taken to afford a greater measure of protection to the women
and in particular to prevent incidence of crimes against them. These
advisories, inter-alia, emphasise on gender sensitization of the police
personnel, minimizing delays in investigation, improving the quality of
investigations and setting up “Crime against Women Cells” in districts
where these do not exist. States have also been advised to increase the
overall representation of women in police forces. However, “public order”
and “police’ as per the 7th Schedule of the Constitution of India are
State subjects and as such, prevention, detection, registration,
investigation and prosecution of crime, including crime against women, is

primarily the responsibility of the State Governments.
Children increasing with malnutrition

599. SHRI N. BALAGANGA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the number of children with malnutrition is iIncreasing

in the country;

(b) if so, the details thereof;
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(c) the details of such children with malnutrition reported during

the last two years, year-wise and State-wise; and
(d) the steps taken by Government to nourish them?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) As per the National Family Health
Survey, the prevalence of underweight children below three years of age
has declined from 42.7 per cent in 1998-99 (NFHS-2) to 40.4 per cent in
2005-06-(NHFS 3). However, anemia in children (6-35 months) has risen
from 74.3% to 78.9% during the same period. The State-wise prevalence of
underweight in children below the age of five years, as per the last
NFHS-3 survey conducted in 2005-06, is given in the Statement (See
below).

The problem of malnutrition is complex, multi-dimensional and inter-
generational in nature, the determinants of which include household food
insecurity, illiteracy and lack of awareness especially in women, access
to health services, availability of safe drinking water, sanitation and

proper environmental conditions and adequate purchasing power etc.

Under the Integrated Child Development Services (ICDS) Scheme,
supplementary nutrition 1is provided to bridge the gap between the
Recommended Dietary Allowance and the Actual Dietary Intake. Children
under six years are provided with 500 k.calories and 12-15 g proteins
while severely underweight children are given 800 k.l calories and 20-25g
of protein in the form of Take Home Ration and /or morning snack and hot
cooked meal. Besides the supplementary nutrition, the other services
under ICDS include pre-school non-formal education, nutrition & health
education, immunization, health check-up and referral services for women
and children. Three of the services namely immunization, health check-up
and referral services are delivered through the public health system of

Ministry of Health & Family Welfare.

Besides, the ICDS programme, the Government is implementing several
schemes/ programmes of different Ministries/Departments through State
Governments/UTs which impact directly or indirectly on the nutritional
status. These schemes, include National Rural Health Mission (NRHM), Mid
Day Meals Scheme, Drinking Water & Total Sanitation Campaign,
Swarnjayanti Gram Swarozgar Yojana (SGSY), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MNREGS), Targeted Public Distribution System
(TPDS) etc. The recently introduced Rajiv Gandhi
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Schemes for Empowerment of Adolescent Girls (RGSEAG), namely SABLA would
provide a package of services including health and nutrition to
adolescent girls in the age group of 11-14 years for out of school girls
and 15-18 years for all girls for nutrition in 200 districts as a pilot.
Another new scheme, the Indira Gandhi Matritva Sahyog Yojana (IGMSY) -
The CMB Scheme would provide a better enabling environment for improved
health and nutrition to pregnant and lactating mothers and support for
providing early & exclusive breastfeeding for the first six months of

life on pilot basis in 52 districts initially.
Statement

Prevalence of Underweight Children below the age of five
years, NFHS 3, (2005-06) State-wise

SI.No. State % Underweight Children
1 2 3
India 42.5
1 Madhya Pradesh 60.0
2 Jharkhand 56.5
3 Bihar 55.9
4 Meghalaya 48.8
5 Chhattisgarh 47.1
6 Gujarat 44.6
7 Uttar Pradesh 42 .4
8 Orissa 40.7
9 Rajasthan 39.9
10 Haryana 39.6
11 Tripura 39.6
12 West Bengal 38.7
13 Uttrakhand 38.0
14 Maharashtra 37.0
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1 2 3

15 Karnataka 37.6
16 Himachal Pradesh 36.5
17 Assam 36.4
18 Andhra Pradesh 32.5
19 Arunachal Pradesh 32.5
20 Tamil Nadu 29.8
21 Delhi 26.1
22 J&K 25.6
23 Nagaland 25.2
24 Goa 25.0
25 Punjab 24.9
26 Kerala 22.9
27 Manipur 22.1
28 Mizoram 19.9
29 Sikkim 19.7

Increasing cases of atrocities against women

600. SHRI TARIQ ANWAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the number of cases of atrocities
against women, incidents of rapes in Delhi and other parts of country is

increasing day by day;
(b) if so, the details thereof; and

(c) the steps Government is taking for the safety of women in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) and (b) As per NCRB data, total of 185312,
195856 and 203804
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cases of crimes committed against women were reported in the country
year-wise between 2007 to 2009 thereby showing an increasing trend. Of
them 20737, 21467 and 21397 were cases of rape year-wise in the country
between 2007 to 2009. The number of reported cases of rape in Delhi have

been 598, 466 and 469 year-wise during the same period.

(c) As per Seventh Schedule, “Police” and “Public Order’ are State
subjects under the Constitution. As such, the primary responsibility of
prevention, detection, registration, investigation and prosecution of
crimes, including crimes against women, lies with the State
Governments/Union Territory Administrations. However, the Central
Government attaches importance to the matter of prevention and control of
crime against women and has enacted legislations. It has also been
reviewing and strengthening them from time to time for prevention of
crime against women. Further, the Government of India has been advising
the State Governments from depending upon the need regarding the steps
that need to be taken to afford a greater measure of protection to the
women and, in particular, to prevent incidence of crimes against them.
These advisories, inter-alia, emphasize on gender sensitization of the
police personnel, minimizing delays iIn investigations of crime against
women and improving the quality of investigation and setting up “Crime

against Women Cells” in districts where these do not exist.
Proposal for ITI’S in Himachal Pradesh

601. SHRIMATI VIPLOVE THAKUR: Will the Minister of TOURISM be pleased

to state:

(a) whether Government has received a proposal from the State
Government of Himachal Pradesh for seeking financial assistance to start

hospitality tourism sector courses in its 7 ITls;
(b) 1if so, current status of the proposal;
(c) by when the said proposal is likely to be approved;

(d) whether requested financial assistance is likely to be released

during current financial year; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED):
(a) Yes, Sir.
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(b) to (e) State Government has been requested to furnish the
requisite details/information relating to civil works and equipments in
respect of 7 ITI’s so that the proposals can be examined based on the

scheme guidelines for central assistance.
Cases under Dowry Prohibition Act

602. SHRI P. RAJEEVE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of cases that have been registered all over the

country under the Dowry Prohibition Act since its inception;
(b) the number of them that have completed trial; and
(c) the conviction rate?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The Dowry Prohibition Act came into
being in 1961. National Crime Records Bureau (NCRB) has been collecting
data under the Act since 1988. Thus, the requisite data is available from
1988 onwards. A Statement showing details of cases registered, cases in
which trial was completed and conviction rate under Dowry Prohibition

Act, during 1988 to 2009, is given in the Statement.
Statement

Cases Registered, Cases in which trial completed and conviction rate
under Dowry Prohibition Act 1961 during 1988-2009

Year Cases Trials Conviction
Reported Completed Rate
1 2 3 4
1988 2064 263 NA
1989 1918 415 NA
1990 2155 732 NA
1991 1841 633 NA
1992 2102 1072 NA
1993 2679 988 NA
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1994 2709 1434 NA
1995 2814 1372 NA
1996 2047 1537 NA
1997 2685 1884 36.5
1998 3578 1594 31.9
1999 3064 1472 24.3
2000 2876 1512 24.6
2001 3222 1828 29.9
2002 2816 1950 28.8
2003 2684 1555 21.2
2004 3592 2088 25
2005 3204 1898 25.5
2006 4504 2317 27.3
2007 5623 2450 23.1
2008 5555 2651 23.9
2009 5650 2917 21.5

Source: NCRB
Strikes by pilots

603. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) total loss caused by the strikes of pilot this year;

(b) steps Government is taking so that such events may not happen in

future;

(c) planning of Government to handle the situation when the pilots

even refused to obey the orders of the court; and

(d) whether Government can plan to recover the loss so caused from

the salary of the strike of pilots, if not, the reasons therefor?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The estimated
revenue loss suffered by Air India on account of the strike of pilots is

around Rs. 200 crores.

(b) The Government has constituted a Committee under Justice D.M.
Dharmadhikari, a retired Supreme Court Judge to address to the pay.and
perks parity and other HR issues for all employees including the pilots.
A regular dialogue with unions/associations are also undertaken at the

Management and Ministry level to sort out issues.

(c) Disciplinary action like de-rostering, termination, suspension
and de-recognition of erring unions/associations besides policy of no

work no pay would be considered.
(d) No salary has been paid to the pilots for strike period.
Nutritional meal through anganwadi centres

1604 . SHRI BHAGAT SINGH KOSHYARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has conducted any study to review the
existing system of distribution of nutritional meal through Anganwadi

Centres;
(b) if so, the details thereof;

(c) whether the cases of alleged corruption/ irregularities/black
marketing in distribution of nutritional meal under Integrated Child

Development Scheme have come into notice recently; and

(d) if so, state-wise details thereof and the details of norms for

distribution of nutritional meal received from various sources?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government has not conducted
any specific study to review the current distribution system of
nutritional meal through the Anganwadi Centres. Integrated Child
Development Services (ICDS) 1is a Centrally Sponsored Scheme. The
implementation includes modalities of procurement, preparation and
management /distribution of supplementary nutrition and rests with the

respective States/UTs.

tOriginal notice of the question was received in Hindi.
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(c) and (d) During 2011, total of 21 complaints have been received
from Orissa (1), MP (1), Rajasthan (2), Uttarakhand (1), Haryana (1),
Delhi (1) and UP (13) and Bihar (1). These contain allegations regarding
irregularities in management of Supplementary Nutrition Programme. All
these have been forwarded to the State Governments for suitable action at

their end and report.

Supplementary nutrition 1is one of the six services under the
Integrated Child Development Services [ICDS] Scheme. Under the Scheme,
children below six years of age and pregnant and lactating mothers are
required to be provided Supplementary Nutrition, 1in accordance with
Guidelines issued by Government of India on 24.02.2009 and endorsed by
the Hon’ble Supreme Court vide its Order dated 22.04.2009. The provision
of Supplementary Nutrition prescribed for various categories of

beneficiaries is as follows:

[i] Children in the age group of 6 months to 3 years: Food
supplement of 500 calories of energy and 12-15 gms. of protein per child
per day as Take Home Ration[THR] in the form of Micronutrient Fortified

Food and/or energy-dense Food marked as “ICDS Food Supplement”.

[ii] Children in the age group of 3-6 years: Food supplement of 500
calories of energy and 12-15 gms. of protein per child per day. Since a
child of this age group is not capable of consuming a meal of 500
calories in one sitting, the guidelines prescribe provision of morning
snack in the form of milk/banana/seasonal fruits/Micronutrient Fortified
Food etc. and a Hot Cooked Meal.

[iii] Severely under weight children: Food supplement of 800
calories of energy and 20-25 gms. of protein child per day in the form of
Micro-nutrient fortified food and/or energy dense food as Take Home

Ration.

[iv] Pregnant Women and Lactating Mothers: Food supplement of 600
calories of energy and 18-20 gms. of protein per beneficiary per day in
the form of micronutrient Fortified Food and/or energy dense food as Take

Home Ration.

The financial norms of Supplementary Nutrition Programme [SNP] for
children [6 months to 72 months], severely underweight children [6 months
to 72 months] and pregnant women and lactating mothers are Rs. 4.00,

Rs.6.00 and Rs.5.00 per beneficiary per day, respectively.
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Female foeticide and human trafficking

605. SHRI MOINUL HASSAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that India is the fourth most dangerous

country for women;
(b) if so, the measures that Government is taking to remedy this;

(c) whether female foeticide and human trafficking are the main

reasons why India figures on the list; and

(d) if so, the steps being taken by Government to curb these

practices and their impact so far?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) A global perceptions survey based
on a sample of 213 gender experts across Tive continents, has been
conducted by Trust Law, the legal news service of Thomson Reuters
Foundation. India has been referred to as the fourth most dangerous
country of the world for women, female foeticide and human trafficking
are cited as the major reasons. The Government of India is not aware of
the content and methodology adopted and can, therefore, not comment on

the credibility of the conclusions it has drawn.

(d) Both female Tfoeticide and trafficking reflect the status of
women in society. Government is implementing short term and long term
interventions, in the form of schemes and legislations to tackle these

problems.

To curb female foeticide, Government has adopted a multi-pronged
strategy which includes |legislative measures, advocacy, awareness
generation and programmes for socio-economic empowerment of women.
Legislative measures comprise of the implementation of the Pre-Conception
and Pre-Natal Diagnostic Technique (Prohibition of Sex Selection) Act,
1994 under which sex selective abortions are punishable. The Government
in the Ministry of Health and Family Welfare is responsible for
implementation of this Act and enforcement lies with the State

governments.

To ensure stricter implementation of the PCPNDT Act, Ministry of
Health and Family Welfare is taking a number of steps including: asking
the Chief Secretaries in the States/UTs to take effective measures and
regularly monitor implementation of the PNDT Act, regular appraisal of
effective implementation of the Act through zonal and state specific
reviews, empowering the National Inspection and Monitoring Committees to

oversee follow-up action after inspections and take recourse under the PC
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& PNDT Act etc. State Inspection and Monitoring Committees would be
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similarly empowered. In accordance with the provisions of the PC & PNDT
Act etc, MCI would consider suspension/cancellation of registration of

doctors found prima facie guilty of violations.

The issue of human trafficking is extremely complex as it involves
intersection of factors such as migration, labour exploitation, sexuality
and human rights. Its dimensions are often not fully understood, as a

result.

Being a clandestine activity, it is difficult to estimate the number
of girls/women involved. The primary push factor for these girls and
women is poverty and economic deprivation. The social factors such as low
status of women, illiteracy, patriarchal mindsets, and objectification of
women and continuation of traditions/cultural practices are some of the
other factors that exacerbate women’s vulnerability to trafficking. This
is further enhanced by the migration process. To break this cycle, would

necessitate managing both demand and supply.

The Government in the Ministry of Women and Child is taking measures
to combat trafficking for commercial sexual exploitation in the country.
The Immoral Traffic (Prevention) Act, 1956 supplemented by the Indian
Penal Code prohibits trafficking in human beings, including children, for
purpose of commercial sexual exploitation and lays down penalties for
trafficking. A Comprehensive Advisory on Preventing and combating human
trafficking in India has been issued on 09.09.2009 by the Government of
India to all States/Union Territories. Further, the Ministry has been
implementing “Ujjawala” Scheme under which, financial assistance is
provided for prevention of trafficking and for rescue, rehabilitation,
re-integration and repatriation of victims of commercial sexual

exploitation.

Further, socio economic empowerment of women through the poverty
alleviation and developmental schemes of the Government such as STEP,
Mahatma Gandhi NREGA, NRLM, loans through the Rashtriya Mahila Kosh and
the Right to Education all help in decreasing the vulnerability of women
to trafficking and at the same time, enable them to make decisions about

the birth of children as well as retaining of the girl child.

However, along with effective implementation of existing policies and
legislations and measures adopted for empowerment of women, there is need
for change of traditional and patriarchal mindsets. This is the key

element required for fostering a change in status of women. It is a
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gradual process in itself and requires continuous and sustained efforts

by both Government and civil society organisations.
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Sabla Scheme

606. SHRI MOINUL HASSAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the physical and financial achievements trade vis-a-vis the
target of the Rajiv Gandhi Scheme for Empowerment of Adolescent Girls
(Sabla);

(b) whether SABLA will replace Kishori Shakti Yojana (KSY) in the

forthcoming years; and
(c) whether SABLA will expand its country-wide coverage?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) The implementation of scheme has commenced
from the last quarter of 2010-11. The guidelines of the Scheme Sabla have

been disseminated to the States/UTs.

The baseline survey 1in the selected districts to identify the
beneficiaries by States/UTs have been completed and around 00 lakh
Adolescent Girls (AGs) are expected to be benefited under the scheme
every year. In 2010-11, 39.87 lakh Adolescent Girls were covered under
the scheme. In 2011-12, around 100 lakh adolescent girls are expected to

be benefited under the scheme.

Against the budget provision of Rs.340 chores in 2010-11, the fund
released to States/UTs was Rs.296.73crores. In 2011-12, there is a budget
provision of Rs.750 crores, out of which Rs.266.14 crores have been

released so far.

(b) The scheme Sabla has been introduced in 200 districts across the
country on a pilot basis where it has replaced Kishori Shakti Yojana

(KSY). The KSY is being implemented in the remaining districts.

(c) The learnings in the pilot phase would become the basis for the

expansion of the scheme Sabla.
Alternatives to “Go” and “No Go” areas
607. SHRI R.C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Planning Commission has suggested

alternatives to “go” and “ no go” areas;

(b) whether it is also a fact that the proposal is put before the
GoM;
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(c) if so, the details of (a) and the outcome of (b) above;

(d) whether it is also a fact that the Coal Ministry is opposing the

above proposal; and
(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (@) to (c) The Cabinet Committee on Infrastructure (CCIl) had,
while considering the Cabinet Note dated 26-11-2010 and Supplementary
Note dated 10-12-2010 from the Ministry of Coal regarding “Need for making
available more coal bearing areas for enhancing coal production” in its
meeting held on 13-01-2011, directed that all pertinent issues may, in
the first instance, be considered by a GoM, and thereafter, the matter be
brought before the CCI. Three meetings of the GoM have been held so far
on 17th February, 2011, 7th April, 2011 and 9th June, 2011 respectively.
The GoM in its meeting held on 9th June, 2011 appointed a committee under
the Chairmanship of Member (Energy), Planning Commission to recommend
solutions on the issues relating to reconciliation of environmental
concerns emanating from various development activities including those
related to infrastructure and mining. The Committee has submitted its
report to the GoM on 25th July, 2011. This report is under the

consideration of the GoM.

(d) and (e) The Committee under the Chairmanship of Member (Energy),
Planning Commission drafted the report with 1its recommendations in
consultation with the members of the Committee. Secretary (Coal) was a
member of the Committee along with Secretary (Power), Secretary (MoE &F)

and Secretary (Finance).
Promotion of tourism in rural areas of Maharashtra

1608. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of
TOURISM be pleased to state:

(a) whether any proposal or scheme for promoting tourism especially

in rural areas of Maharashtra is under consideration;
(b) if so, the details thereof; and

(c) the details of the funds given to the State Government under
such tourism promotion scheme during each year in the last five years and

in the current year?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED):
(a) to (c) Under its Rural Tourism Scheme, Ministry of Tourism provides
Central Financial Assistance to State Governments/Union Territory
Administrations, including the State of Maharashtra, for development of
rural tourism sites. An amount of upto Rs.50.00 lakh for infrastructure
development and upto Rs.20.00 lakh for capacity building, including skill
upgradation, at the identified sites is given subject to adherence to

scheme guidelines, availability of funds and inter-se priority.

The details of the funds given to the State Government of Maharashtra
under the Rural Tourism Scheme during the last five years and current

year are given below:

Year Name of Project Amount sanctioned
(in Rs. lakhs)

2006-07 Infrastructure development at Village Morachi
Chincholi, District Pune 50.00
2006-07 Capacity Building at Village Morachi Chincholi, 20.00

District Pune

Performance of Anganwadi Centres

609. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) the State-wise details of the number of children in the age
group of 3-6 eligible for enrolment in the Anganwadi centres in the

country, in urban and rural areas;

(b) the State-wise details of the number of pregnant and lactating
women targeted for getting the services in Anganwadi centres and the

actual number of beneficiaries;

(c) whether Government has done any evaluation/study on the

performance of the Anganwadi centres under ICDS; and

(d) if so, the major drawbacks in their performance found in the

study and reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) and (b) There were 11.79 crore child
population (0-6 years)
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and 2.31 crore pregnant and lactating mothers eligible for enrolment as
per anganwadi survey register in 12.66 lakh operational Anganwadi Centres
(AWCs) as on 30.6.2011 in urban and rural areas in country. Integrated
Child Development Services Scheme is a self selecting scheme. The State-
wise details of eligible and actual beneficiaries including children in
the age group of 3-6 years and pregnant and lactating mothers, are given
in the Statement (See below).

(c) and (d) Planning Commission has conducted an Evaluation of
Integrated Child Development Services (ICDS) Scheme through National
Council for Applied Economic Research (NCAER) in 2009. The study covered
a sample covering 19,500 households, 3,000 community leaders and 1,500
Anganwadi Centres (AWCs) from 300 projects across 35 States/UTs that were
set up before March 2005. According to this report, major drawbacks found

in the performance of AWCs are as under:

- About two third (64%) of the children received supplementary
nutrition out of total children recorded in the delivery register by
AWNs. Against the norm of 25 days a month, on an average they

received food for 16 days in a month.

- Average attendance of no. of children 3-6 years based on three sudden

visits by the Research Team was found to be 14;
- Only 51.2% children (12-23 months) were found to be fully immunized.

- Overall 42.5% of sampled AWCs have their own buildings, 17.4% are in
rented buildings, 17.3% are located in primary schools and other
22_.9% are running from AWW/AWH house, panchayat and community

buildings.
- About 87% AWCs were found to have drinking water supply. Drinking

water source was available within the premises in 65% AWCs.

- About half the AWCs across the States had toilet facilities in the

premises.

- 69% of sampled AWCs were having functional baby weighing scale; 40%
of AWCs having adult weighing scale; 49% of AWCs having utensils; 48%
of AWCs having cooking vessels; only 44% of AWCs having PSE kits and
62% of AWCS having medicine kits.
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Statement

Statewise number of children (6 months - 6 years) and Pregnant & Lactating Mothers receiving supplementary

nutrition w.r.t. total child population [as per AW survey register] under ICDS Scheme

(as on 30.6.2011)

SI.No. State/UT No. of operationalTotal populationTotal Children (6Total Children (3-Total pregnant Total
pregnant
Anganwadi Centre [Children (0-6 months -3 years) 6 years) received and lactating and lactating
years) as per AW received Supplementary mother as per mother
received
Survey register] Supplementary Nutrition AW Survey Supplementary
(eligible) Nutrition register] (eligible)Nutrition
1 2 3 4 5 6 7 8
All India 1265753 117954669 41691579 36919971 23090743 17906937
1 Andhra Pradesh 85202 5852027 2412561 1821100 1260125 1161265
2 Arunachal Pradesh 6028 226621 115175 111446 27576 27576
3 Assam 56681 4298690 1357050 1411844 873377 582802
4 Bihar 80211 9641830 1786099 1721778 1936636 710378
5 Chhattisgarh 39137 2870135 1125301 878887 580704 488517
6 Goa 1258 121868 31566 17670 16223 13934
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10

11

12

13

14

15

16

17

18

19

20

21

22

Gujarat

Haryana
Himachai Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Punjab

Rajasthan

49926

21240

18413

25793

38186

63366

33026

90999

106231

9883

5113

1980

3455

69572

26656

57511

4352938

2319963

640871

1176314

2486231

5194363

2812015

9240243

8289149

384821

393000

142334

323052

4497609

2292555

8954970

1684231

658451

254388

231116

1215657

1865295

531192

3629872

3044241

158777

166095

70230

150561

1995027

595281

1772428

1460642
410084
148235,
179921
1164390
1688168
515485
3247717
3191040
156752
188834
53807
155152
1979196
539108

1119425

814134

425581

104499

264090

944189

986573

436079

1789819

1320302

66885

64140

37172

55630

813268

415021

1628161

724739

309213

96161

98911

646061

856873

210281

1519784

1173526

54810

60296

34949

53770

806637

313625

840821
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1 2 3 4 5 6 7 8

23 Sikkim 1188 52967 5396 13702 6695 2417
24 Tamil Nadu 54439 4147027 1311662 1139013 822912 528860
25 Tripura 9906 395891 148086 155375 159842 85248
26 Uttar Pradesh 173533 26729681 11140060 9511446 5561946 4916580
27 Uttrakhand 16181 1031486 380449 190684 1685G1 142595
28 West Bengal 111652 7922638 3416455 3469860 1311220 1303506
29 A & N Islands 697 . 26041 9991 7210 4933 3832
30 Chandigarh 420 84367 21977 16409 16758 8187
31 Delhi 6606 952264 365567 238034 1.57211 113867
32 Dadra & N Haveli 267 16958 8453 6677 3026 2941
33 Daman & Diu 102 10198 3720 2862 2005 1806
34 Lakshadweep 1077 1446 2771 2511 2409 2409
35 Puducherry 788 72106 26398 5512 13041 9760
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Working Women®s Hostels Scheme

610. SHR1 PARIMAL NATHWANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether working women’s hostels scheme is 1In operation since

1972;

(b) if so, the details thereof alongwith targets fixed and

achievements made during the Tenth Five Year Plan, State-wise;

(c) whether non release of funds on time has affected implementation

of the scheme;

(d) if so, the percentage of total funds released during the first

three years of the Eleventh Plan; and
(e) the steps taken for timely release of fund?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) and (b) Yes, Sir. The scheme aims to
provide safe and conveniently located accommodation for working woman who
may be single, widowed, divorced, separated, married but whose husband or
immediate family does not reside in the same city/area. The scheme is
being implemented through State Government agencies, Urban Municipal
Bodies, Civil Society Organizations etc. The Scheme has been revised in
the year 2010. Financial assistance for construction of hostels is now
provided on public land only. There is also a provision of extending

financial assistance for hostels run in rented premises.

There are no State-wise targets fixed under the scheme. The physical
and financial performance during the Tenth Five Year Plan is given in the

Statement (See below).

(c) to (e) Release of fund to the implementing organizations depends
upon the receipt of documents prescribed under the scheme viz utilization
certificate, Inspection report, progress report and recommendation of
State Governments etc. Sometimes there are delays at the level of
implementing organizations and the State Government/Union Territory
Administration in submitting the documents to the Government of India,
due to which the release of funds is delayed affecting the
implementation. State Governments and the Implementing organizations are
reminded periodically by the Ministry for timely submission of requisite

documents. Details of funds released under the Scheme and percentage
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during the first three years of the Eleventh Plan are as under:
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(in Crore)

Year BE Release Percentage
2007-08 15 2.40 16.00
2008-09 20 2.41 12.00
2009-10 10 9.17 91.00
Statement
Physical and financial performance during the X Plan
Financial
(Rs. in Crores)
Year BE Actual expenditure
2002-03 15.00 6.00
2003-04 10.00 5.16
2004-05 10.00 4.82
2005-06 6.00 2.23
2006-07 5.00 4.39
Physical
Year No. of New Hostels No. of beneficiaries (working
women)
Target Achievement Target Achievement
2002-03 25 21 2500 2533
2003-04 25 13 2500 1188
2004-05 25 3 2500 535
2005-06 25 4 2500 344
2006-07 25 1 2500 500
Percentage of malnutrition among women and children
611. MS. MABEL REBELLO: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:
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(a) the percentage of malnourishment among women and children in

India, specially in Jharkhand;

(b) the steps the Ministry propose to take, to vremedy this

situation;

(c) whether the Minister is aware that this situation is worse in
LWE districts;

(d) whether the Minister would take special measures for the LWE

districts;
(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) As per National Family Health
Survey-3, 2005-06, 42.5% children under 5 years are underweight and 35.6%
of women in the age group of 15-49 years suffer from chronic energy
deficiency (measured as low Body Mass Index) in country. In the State of
Jharkhand, 56.5% children under 5 years are underweight and 43.0% of

women suffer from chronic energy deficiency.

The problem of malnutrition 1is multi-dimensional and inter-
generational in nature, the determinants of which include household food
insecurity, illiteracy and lack of awareness especially in women, access
to health services, availability of safe drinking water, sanitation and
proper environmental conditions and adequate purchasing power etc. The
nutritional status of the population is the outcome of complex and inter-
related set of factors and cannot be improved by the efforts of single

sector or action alone.

The Government has accorded priority to the issue of malnutrition,
and, particularly, in respect of children, adolescent girls and women and
has been implementing several schemes/programmes of different
Ministries/Departments through State Governments/UTs which impact
directly or indirectly on the nutritional status. These schemes,
interalia, include Integrated Child Development Services (ICDS), National
Rural Health Mission (NRHM), Mid Day Meals Scheme, Drinking Water & Total
Sanitation Campaign, Swarnjayanti Gram Swarozgar Yojana (SGSY), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MNREGS), Targeted
Public Distribution System (TPDS) etc. The recently introduced Rajiv

Gandhi Scheme for Empowerment of Adolescent Girls
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(RGSEAG), namely SABLA would provide a package of services including
health and nutrition to adolescent girls in the age group of 11-18 years
in 200 districts as a pilot. Another new scheme, the Indira Gandhi
Matritva Sahyog Yojana (IGMSY) -The CMB Scheme would provide a better
enabling environment for improved health and nutrition to pregnant and
lactating mothers and support for providing early & exclusive
breastfeeding for the first six months of life on pilot basis in 52

districts initially.

The State Governments and UT Administrations have a crucial role to
play in addressing the nutrition challenges as they implement most of
these multi-sectoral nutrition related programmes. The States/UTs have
been requested to expedite the setting up of the State Nutrition Council
under the chairmanship of the Chief Minister. This will be an Inter-
Departmental Coordinating Committee at the apex level. The States/UTs
have been asked to constitute District Co-ordination Committees and
District Nutrition Councils for developing State and District Plan of

Action on Nutrition.

(c) to (F) The Integrated Action Plan (1AP) for 60 Selected Tribal
and Backward Districts which includes 14 districts of Jharkhand, is one
of the special and new programmes initiated by the Government in Ministry
of Home Affairs for districts affected by LWE. This is being implemented
with a block grant of Rs.25 crore per district starting from 2010-11. In
2011 - 2012, the amount has been increased to Rs. 30 crore and is
required to be spent on development schemes. Creation of public
infrastructure and services such as construction of Anganwadi Centres
besides; school buildings, primary health centres, drinking water supply,
village roads, electric lights in public places, are some of the priority

areas conveyed to the States/UTs for attention.
Anomalies in Anganwadi System

612. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government has taken action to correct anomalies in the
Anganwadi system because of which slum children in urban areas have been

found to be severely malnourished;
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(b) if so, the details thereof;

(c) the extent to which benefits of other schemes such as Janani

Suraksha Yojana reach urban slum children; and
(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) to (d) As per National Family Health
Survey-3, 2005-06, the prevalence of undernutrition is 32.7% in urban
children (below the age of 5 years) compared to 45.6% in rural areas. The
Integrated Child Development Scheme (ICDS) provides a package of services
including supplementary nutrition to children, pregnant and nursing
women. 744 urban projects and 1,19,473 Anganwadi centres including 1877
mini-Anganwadis in urban areas are sanctioned. ICDS is one of the several
programmes which has a bearing on the nutritional status of children

which is an outcome of complex and multisectoral issues.

The Government has accorded priority to the issue of malnutrition,
and has been implementing several schemes/programmes of different
Ministries/Departments through State Governments/UTs in both rural and
urban areas. The schemes, interalia, include Integrated Child Development
Services (ICDS), Mid Day Meals Scheme, Targeted Public Distribution
System (TPDS), Jawahar Lai Nehru National Urban Renewal Mission (JNNURM)
etc. The recently introduced Rajiv Gandhi Scheme for Empowerment of
Adolescent Girls (RGSEAG), namely SABLA would provide a package of
services including health and nutrition to adolescent girls in the age
group of 11-18 years in 200 districts as a pilot. Another new scheme, the
Indira Gandhi Matritva Sahyog Yojana (IGMSY) - The CMB Scheme would
provide a better enabling environment for improved health and nutrition
to pregnant and lactating mothers and support for providing early &
exclusive breastfeeding for the first six months of life on pilot basis
in 52 districts initially. The Janani Suraksha Yojana promotes
institutional delivery among the poor pregnant women in all States and
UTs.

Domestic Violence Cases

613. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
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(a) the details of domestic violence cases registered and disposed
by courts after implementation of Domestic Violence Act, 2005, in the

country, State-wise and year-wise;

(b) whether it is not a fact that as per the Domestic Violence Act,
2005, the judgment has to be delivered within 60 days of registering a

case;

(c) 1if so, whether it is also a fact that courts are not delivering
judgments within sixty days thereby defeating the very purpose of the
Act; and

(d) the efforts the Ministry is making to see that cases are quickly
finished?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (@) The Protection of Women from Domestic
Violence Act, 2005 (PWDVA, 2005) came into force w.e.f. 26.10.2006. As
per National Crime Records Bureau (NCRB) data, total of 5788, 5643 and
7802 cases were registered under tie PWDVA, 2005 during 2007, 2008 and
2009 respectively. State-wise details of cases registered, cases charge-
sheeted, cases convicted, persons arrested, persons charge-sheeted and

persons convicted are given in the Statement (See below).

(b) to (d) Under Sub-Section (5) of Section 12 of the Act, the
Magistrate is required to endeavour to dispose off every application made
under Sub-Section (1) of Section 12 with in a period of sixty days from
the date of its Tfirst hearing. The Government does not have definite
information about the time taken by the Magistrates in disposing off the
cases. It is likely that judicial process may not be completed within the
stipulated period in all the cases. But the increasing number of cases
registered under the Act shows that more and more aggrieved persons are

accessing reliefs and services under the provisions of the Act.

The Act is implemented by the State Governments/UT Administrations.
The Central Government reviews the implementation of the Act from time to
time with the States/UTs. for its effective implementation. The Central
Government has been emphasising upon the need to impart training to First
Class Judicial Magistrates/Metropolitan Magistrates to deal with the
cases under the Domestic Violence Act, through National/State Judicial

Academies.
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Statement-1

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted, Persons Arrested, Persons Charge-Sheeted And Persons
Convicted under Protection of Women from Domestic Violence Act 2005 during 2007-09

A Number of Cases Registered, Cases Charge-sheeted, Cases Convicted, Persons Arrested, Persons Charge-sheeted and
Persons
Convicted under protection of Women from Domestic Violence Act 2005 during 2007

S_No. State/UT Cases Cases Cases Persons Persons Persons
Registered Charge-sheeted Convicted Arrested Charge-sheeted Convicted

1 2 3 4 5 6 7 8

1 Andhra Pradesh 1979 345 53 1 42 1

2 Arunachal Pradesh 0 0 0 0 0 0

3 Assam 2 0 0 1 1 0

4 Bihar*

5 Chhattisgarh 1651 1249 89 2206 2066 101

6 Goa 3 1 0 5 3 0

7 Gujarat 883 862 27 2491 2231 6

8 Haryana 17 10 0 21 21 0

9 Himachal Pradesh 3 2 0 2 2 0

10 Jammu & Kashmir Central Act and its provisions are not applicable

298



1 2 3 4 5 6 7 8
11 Jharkhand 880 765 171 1984 2031 223
12 Karnataka*

13 Kerala 14 9 1 11 12 1
14 Madhya Pradesh*

15 Maharashtra 117 109 1 480 495 3
16 Manipur 0 0 0 0 0 0
17 Meghalaya 5 5 0 13 5 0
18 Mizoram 0 0 0 0 0 0
19 Nagaland 0 0 0 0 0 0
20 Orissa*

21 Punjab 37 14 0 68 35 0
22 Rajasthan 25 14 0 14 14 0
23 Sikkim 6 4 0 10 9 0
24 Tamil Nadu 0 0 0 0 0 0
25 Tripura 0 0 0 0 0 0
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26 Uttar Pradesh 25 20 0 33 51 0
27 Uttarakhand 0 0 0 0 0 0
28 West Bengal 5 2 0 2 0 0

Total States 5652 3411 342 7342 7018 335
29 A & N Islands 20 6 0 37 7 0
30 Chandigarh** 112 37 0 142 75 0
31 D & N Haveli 0 0 0 0 0 0
32 Daman & Diu 1 1 0 3 3 0
33 Delhi 3 2 0 7 2 0
34 Lakshadweep 0 0 0 0 0 0
35 Puducherry 0 0 0 0 0 0

Total UTs 136 46 0 189 87 0

Total All India 5788 3457 342 7531 7105 335
Note: "*" Indicates data not available

** Includes IPC cases also.

Data is provisional
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B. Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted, Persons Arrested, Persons Charge-Sheeted And
Persons
Convicted Under Protection Of Women From Domestic Violence Act 2005 during 2008

S_No. State/UT Cases Cases Cases Persons Persons Persons
Registered Charge-sheeted Convicted Arrested Charge-sheeted Convicted

1 2 3 4 5 6 7 8

1 Andhra Pradesh 2267 485 76 1 17 1

2 Arunachal Pradesh 0 0 0 0 0 0

3 Assam 0 0 0 0 0 0

4 Bihar*

5 Chhattisgarh 361 426 1 987 1020 0

6 Goa 1 0 0 0 0 0

7 Gujarat 324 324 1 1058 1058 0

8 Haryana 9 8 0 27 27 0

9 Himachal Pradesh 1 1 0 1 1 0

10 Jammu & Kashmir Central Act and its Provisions are Not Applicable

11 Jharkhand 955 856 178 1857 1943 206
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12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

27

Karnataka*

Kerala

Madhya Pradesh*

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa*
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura
Uttar Pradesh

Uttarakhand

30

376

35

52

60

765

16

27

278

36

50

437

12

103

25

217

16

29

99

55

30

13

33

325

97

55

320

19

197
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1 2 3 4 5 6 7 8
28 West Bengal 328 80 0 118 280 RO

Total States 5590 3033 494 4538 5209 558
29 A & N Islands 35 22 0 36 30 0
30 Chandigarh 0 0 0 0 0 0
31 D & N Haveli 0 0 0 0 0 0
32 Daman & Diu 0 0 0 0 0 0
33 Delhi 18 15 0 15 15 0
34 Lakshadweep 0 0 0 0 0 0
35 Puducherry 0 0 0 0 0 0

Total Uts 53 37 0 51 45 0

Total All India 5643 3070 494 4589 5254 558
Note: “*” Indicates Data Not Available

Data is provisional
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C. Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted, Persons Arrested, Persons Charge-Sheeted and
Persons
Convicted Under Domestic Violence Act 2005 during 2009

S_No. State/UT Cases Cases Cases Persons Persons Persons
Registered Charge-sheeted Convicted Arrested Charge-sheeted Convicted

1 2 3 4 5 6 7 8

1 Andhra Pradesh 2710 608 97 0 103 0

2 Arunachal Pradesh 13 8 3 12 8 3

3 Assam*

4 Bihar*

5 Chhattisgarh 22 23 0 18 18 0

6 Goa 0 0 0 0 0 0

7 Gujarat 67 67 0 234 234 0

8 Haryana 32 10 0 13 13 0

9 Himachal Pradesh 4 3 0 4 4 0

10 Jammu & Kashmir Central Act and its provisions are not applicable

11

Jharkhand*
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1 2 3 4 5 6 7
12 Karnataka 18 6 8 1 4
13 Kerala 53 46 0 61 72
14 Madhya Pradesh*

15 Maharashtra 1395 121

16 Manipur 25 0 0 28 0
17 Meghalaya 23 28 0 76 45
18 Mizoram 4 4 1 4 4
19 Nagaland 6 6 3 6 6
20 Orissa*

21 Punjab 38 34 1 76 77
22 Rajasthan 45 29 1 37 37
23 Sikkim 6 6 0 8 8
24 Tamil Nadu 2376 729 0 0 0
25 Tripura 0 0 0 0 0
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26 Uttar Pradesh*
27 Uttarakhand 0 0 0 0
28 West Bengal 923 0 0 0
Total States 7760 1607 578 633
29 A & N Islands 36 29 53 53
30 Chandigarh 0 0 0 0
31 D & N Haveli 0 0 0 0
32 Daman & Diu 0 0 0 0
33 Delhi 6 4 5 4
34 Lakshadweep*
35 Puducherry 0 0 0 0
Total Uts 42 33 58 57
Total All India 7802 1640 636 690
Note: “*” Indicates Data Not Available

Data is provisional
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Juvenile homes

614. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of Juvenile Homes and Rehabilitation Centres we have

in our country;
(b) if so, the details thereof;

(c) whether Government is contemplating to setting up Juvenile Homes

in each district in our country under the Child Protection Scheme; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) The Juvenile Justice (Care and
Protection of Children) Act, 2000 (JJ Act) provides that State
Governments may establish and maintain either by themselves, or in
association with voluntary organizations, Special Homes and Observation
Homes or Children’s Homes and Shelter Homes in every district or a group
of districts, as may be required for reception and rehabilitation of any
juvenile in conflict with law or children in need of care and protection

respectively.

The Government of India in the Ministry of Women and Child
Development, 1is implementing a Centrally Sponsored Scheme, namely,
Integrated Child Protection Scheme (ICPS) through the State
Governments/UT Administrations under which, Tfinancial assistance is
provided to them, inter-alia, for setting up and maintenance of such

Homes.

In 2010-11, financial assistance has been provided under ICPS for
1199 Homes of various types to State Governments/Union Territory

Administrations.
Failure in dope test

615. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether it is a fact that many sports persons failed the dope

test in various international events during the last three years;

(b) if so, the details thereof including the role of coach and
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officials of sports federations;

(c) the details of sports persons on whom ban has been imposed

during the last three years and action taken in each case; and

(d) the steps taken/proposed to be taken by Government to prevent

recurrence of such incidents including use of drugs particularly steroids
in future?
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THE MINISTER OF STATE OF THE MINISTERY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) to (c) The Anti Doping Rules of National Anti
Doping Agency (NADA) became operational from 1st January 2009. NADA is
responsible for sample collection work of athletes for dope analysis
during the national level competitions. Until 30.6.2011, NADA has
collected 6607 samples of sportspersons out of which 242 have been
returned positive for dope substances. Out of 242 positive cases,
sanctions have been imposed on 135 athletes by the Anti Doping
Disciplinary Panel since January 2009. The list of athletes on whom

sanctions have imposed is given in the Statement (See below).

(d) The Government has taken the following corrective measures to

curb doping in sports:

i) Increasing the frequency of testing of Core probables undergoing

training at various centres for London Olympics, 2012.

ii) Surprise checking of rooms of Athletes, Coaches and Support Personnel

at training institutes and surprise collection of samples.

iii) Distribution of educational materials related to dope related issues

amongst Sportspersons, Coaches & Support Personnel.

iv) Increase iIn Seminar/Workshops/Teaching Sessions with Athletes and

Coaches.

v) Closer surveillance and vigilance on Coaches and Support Personnel

through their Employers.

Further, in the aftermath of the recent doping incidents in the
Netaji Subhash National Institute of Sports, Patiala, the Government has
appointed Justice Mukul Mudgal, retired Chief Justice of the High Court
of Punjab & Haryana, as a one member Committee on 07.07.2011 to enquire
into all the aspects of the issues relating to prevalence of Doping. The

terms of reference of the inquiry Committee are as under:

i) To determine the facts and circumstances leading to large scale

recent incidents of alleged doping in Athletics discipline.

ii) To examine reasons for such large scale prevalence of doping and
modus operandi involved, including availability of the prohibited

substances in and around training camps/competitions.
iii) to enquire into the role of agencies involved, if any.

iv) To suggest remedial measures to improve the protocols of dope testing
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V)

and its integrity and promotion so that such lapses, if any, do not

happen in future.
Any other issues.

The Committee has been given six weeks to submit its report.
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Statement

List of sportspersons tested positive against dope substances and sanction imposed by

Anti Doping Disciplinary Panel w.e.f. 01-01-2009 till date:

SI. Name of Sports person Sport/Event Name of Prohibited Drug/ Date of Decision Period and
No. Anti Doping Rule violation Commencement of
Ineligibility
1 2 3 4 5 6
1. Mr. Harbhajan Singh Athletics (HammerThrow) Nandrolone (Anabolic Steroid) 27-05-09 2 years w.e.f. 11-
02-09
& Mephentermine (Stimulant) (Completed)
2. Mr. Avtar Singh Athletics (Javelin-Throw) Stanozolol (Anabolic Steroid) 27-05-09 2
years w.e.f.12-02-09
(Completed)
3 Mr. Gurdev Singh Athletics (Shot-Put) Stanozolol (Anabolic Steroid) 27-05-09 2 years w.e.f.10-02-
09
& Mephentermine (Stimulant) (Completed)
4. Mr. Sunil Kumar Mishra Athletics (Shot-Put) Mephentermine (Stimulant) 27-05-09 2
years w.e.f. 27-05-09
(Completed)
5. Ms. R. Kavitha Weight-Lifting (WL 69 Kg) Stanozolol (Anabolic Steroid) 24-07-09 2
years w.e.f. 29-01-09
(Completed)
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Mr. M. Syam Lal Weight-Lifting (WL 94 Kg) Stanozolol (Anabolic Steroid) & 06-07-09
2 Years w.e.f. 30-01-09
Furosemide (Diuretic) (Completed)
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7 Mr
09

8. Mr
09

9. Mr.
01-09
10. Mr.
01-09
11. Mr.
01-09
12. Mr.
08-09
13. Mr.
08-09

. K. Gopinath

. M. Romiyo Singh

M. Venkatesh

Body

Body

Body

M. Kothandaraman Body

Amal P. Surendrah Body

Anil Kumar

Anand Kumar

Body

Body

Building

Building

Building

Building

Building

Building

Building

Stanozolol (Anabolic Steroid)

Stanozolol &Methanedienone

(Anabolic Steroids), Furosemide
(Diuretic)

Stanozolol (Anabolic Steroid) &

Furosemide (Diuretic)

Stanozolol & Boldione

(Anabolic Steroids)

Stanozolol & Boldione

(Anabolic Steroids)

Stanozolol (Anabolic Steroid)

& Probenecid (Diuretic)

Stanozolol (Anabolic Steroid),

Furosemide (Diuretic) &
Mephentermine (Stimulant)
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06-07-09

22-06-09

22-06-09

22-06-09

22-06-09

20-08-09

20-08-09

2 Years w.e.f.18-01-

(Completed)

2 Years w.e.f.18-01-

(Completed)

2 Years w. e. F. 18-

(Completed)

2 Years w.e.f. 18-

(Completed)

2 Years w.e.f. 18-

(Completed)

2 Years w.e.f. 20-

2 Years w.e.f. 20-



14. Mr. Bhakta Kumar Body Building Stanozolol (Anabolic Steroid) 20-08-09 2 Years w.e. f. 20-
08-09

15. Mr. Gaurav Sharma Body Building Stanozolol (Anabolic Steroid) 20-08-09 2 Years w.e.f. 20-
08-09
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16. Mr. E. Ponmudi Body Building Stanozolol (Anabolic Steroid) & 06-10-09 2 Years w.e.f. 28-
02-09

Furosemide (Diuretic) (Completed)
17. Mr. N. Premchand Body Building Stanozolol & Drostanolone (Anabolic 06-10-09 2 Years w.e.f. 28-
02-09

Steroid), Clenbuterol (Anabolic Agent) (Completed)
18. Mr. Sarabjit Singh Powerlifting Nandrolone (Anabolic Steroid) 06-10-09 2 Years w.e.f. 08-
01-09

(Completed)
19. Mr. Nashkar Tandon Powerlifting Nandrolone (Anabolic Steroid) 06-10-09 2 Years w.e.f. 08-
01-09
(Completed)

20. Mr. M. Jayaprakash Body Building Stanozolol (Anabolic Steroid) 29-10-09 2 Years w.e.f. 25-
03-09

& Furosemide (Diuretic) (Completed)
21. Mr. O. V. Vipin Body Building Stanozolol & Nandrolone 29-10-09 2 Years w.e.f. 25-
03-09

(Anabolic Steroid), Furosemide (Completed)

(Diuretic), Mephentermine

(Stimulant) & Tamoxifene
22. Mr. Hegde Prasad Body Building Stanozolol (Anabolic Steroid) 29-10-09 2 Years w.e.f. 25-
03-09
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& Probenecid (Diuretic) (Completed)

23. Mr. Sawant Mangesh Body Building Stanozolol (Anabolic Steroid) 29-10-09 2 Years w.e.f. 25-
03-09
(Completed)
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24.
03-

25.
08-

26.
08-

27.
02-

28.
02-

29.
09-

30.

31.
10-

32.
04-

Mr.

09

Ms.

09

Mr.

09

Mr.

09

Mr.

09

Mr.

09

Ms.

Mr .

09

Mr.

09

Dinesh Kumar Body Building

Bhateri

Raj Kishore Nayak Body Building

P. P. Shameel Body Building

S. D. Karamtulla Body Building

Sachin Patatare Wrestling
Kamla Bisht Boxing
Sumit Choudhary  Boxing

Kiran Patil Body Building

Athletics (HammerThrow)

Probenecid (Diuretic)

Probenecid (Diuretic)

Probenecid (Diuretic)

Stanozolol & Nandrolone

(Anabolic Steroid), Furosemide
(Diuretic)

Stanozolol & Nandrolone

(Anabolic Steroid), Furosemide
(Diuretic)

Furosemide (Diuretic)

Acetazolamide (Diuretic)

Stanozolol (Anabolic Steroid)

Stanozolol (Anabolic Steroid)

& Furosemide (Diuretic)
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29-10-09

17-11-09

17-11-09

18-12-09

18-12-09

15-01-10

15-01-10

01-02-10

01-02-10

2 Years w.e.f. 25-

(Completed)

2 Years w.e.f. 20-

2 Years w.e.f. 20-

2 Years w.e.f. 28-

(Completed)

2 Years w.e.f. 28-

(Completed)

2 Years w.e.f. 17-

No Ineligibility

2 Years w.e.f. 08-

2 Years w.e.f. 05-

(Completed)



33. Mr. E. G. Byju Body Building Testosterone/Epitestosterone ratio 4:101-02-10 2 Years w.e.f. 05-
04-09
(Completed)
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34. Mr. Sasi Kannan Athletics Modafmil (Stimulant) 04-02-10 2 Years w.e.f. 04-
02-10
35. Mr. Sukhwinder Singh Boxing Nandrolone (Anabolic Steroid) 19-02-10 2 Years w.e.f. 19-
02-10
36. Mr. Krishna Alladi Cycling Nandrolone (Anabolic Steroid) 19-02-10 2 Years w.e.f. 18-
06-09
37. Mr. Naskar Uma Pada Swimming Mephentermine (Stimulant) 14-04-10 2 Years w.e.f. 03-
09-09
38. Mr. Naved Khan Body Building Nandrolone (Anabolic Steroid) 14-04-10 2 Years w.e.f. 05-
04-09

(Completed)
39. Mr. Anirudha Chatterjee Body Building Stanozolol (Anabolic Steroid) 20-04-10 2
Years w.e.f. 20-04-10
40. Mahantesh N. Kaparatti Cycling Nandrolone (Anabolic Steroid) 20-04-10 2

Years w.e.f. 25-08-09

41. Mr. Shankar Poonia Athletics
04-10

42_. Mr. Om Narain Athletics
12-09
43. Mr. Madhu Kumar Athletics

Methyl Testosterone (Anabolic Steroid)20-04-10 2 Years w.e.f. 20-

Stanozolol (Anabolic Steroid) 21-04-10 2 Years w.e.f. 16-

Stanozolol (Anabolic Steroid) 21-04-10 2 Years w.e.f. 16-
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12-09

44_. Ms. Neelamma M. Cycling
08-09
Maruthi

45. Ms. L. Monika Devi Weight Lifting

Nandrolone (Anabolic Steroid)

Testosterone metabolite and
its Precursor
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21-04-10

21-04-10

2 Years w.e.f. 07-

2 Years (completed)



46.
04-

a7.
04-

48.
04-

49.
10-

50.

51.
11-

52.
11-

53.
11-

54.
11-

Mr. Ranjit Kumar
09

Mr. P. P. Sameer
09

Mr. Rahul Salukhe
09

Mr. Sanjay
09
Baburao Hilge

Ms. Parul Verma

Mr. Thangam
09
Arivazhagan

Mr. Biju Velayuthan
09

Mr. Digvijay Singh
09

Mr. Praful Kr. Dubey
09

Body Building

Body Building

Body Building

Body Building

Judo

Weight Lifting

Weight Lifting

Boxing

Weight Lifting

Stanozolol (Anabolic

Stanozolol (Anabolic

Stanozolol (Anabolic

Nandrolone (Anabolic

Nandrolone (Anabolic

Stanozolol (Anabolic

Steroid)

Steroid)

Steroid)

Steroid)

Steroid)

Steroid)

Stanozolol and Methandienone

(Anabolic Steroid)

Nandrolone (Anabolic

Stanozolol (Anabolic
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Steroid)

Steroid)

04-05-10

04-05-10

04-05-10

05-05-10

05-05-10

30-06-10

30-06-10

30-06-10

30-06-10

2 Years w.e.f. 05-

(Completed)

2 Years w.e.f. 05-

(Completed)

2 Years w.e.f. 05-

(Completed)

2 Years w.e.f. 10-

No Ineligibility

2 Years w.e.f. 05-

2 Years w.e.f. 03-

2 Years w.e.f. 12-

2 Years w.e.f. 05-



55. Mr. Sachin Khambe Body Building Epimethandiol (Anabolic Steroid) 30-06-10 2 Years w.e.f. 10-
10-09
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56. Ms. Priyadarshani Weight Lifting Furosemide (Diuretic) 30-06-10 No Ineligibility
Jagushte
57. Ms. Seepana Yamini Weight Lifting Stanozolol (Anabolic Steroid) 14-07-10 2 Years w.e.f. 08-
10-09
58. Mr. P. B. Giri Athletics Stanozolol (Anabolic Steroid) 21-07-10 8 Years w.e.f. 21-
07-10
59. Mr. Naresh Athletics Stanozolol (Anabolic Steroid) 21-07-10 2 Years w.e.f. 21-
07-10
60. Mr. Birju Wrestling Furosemide (Diuretic) 04-08-10 No Ineligibility
61. Mr. Harpreet Singh Judo Stanozolol (Anabolic Steroid) 04-08-10 2 Years w.e.f. 19-
11-09
62. Mr. Sudhir Wrestling Stanozolol (Anabolic Steroid) 04-08-10 2 Years w.e.f. 13-
11-09
63. Mr. Soumendrra Bodybuilding Stanozolol (Anabolic Steroid) 11-08-10 2 Years w.e.f. 24-
03-10
Pattanaik
64. Mr. S K Mohanty Bodybuilding Stanozolol (Anabolic Steroid) 11-08-10 2 Years w.e.f. 24-
03-10
65. Mr. Mohamed Abdullah Bodybuilding Stanozolol, Metabolites of 11-08-10 2 Years w.e.f. 24-
03-10
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Methandienone & Mephentermine

66. Mr. Dheeraj Kumar Bodybuilding Stanozolol (Anabolic Steroid) 11-08-10 2 Years w.e.f. 24-
03-10
67. Mr. Vinod Kumar Bodybuilding Stanozolol (Anabolic Steroid) 11-08-10 2 Years w.e.f. 24-
03-10
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68.
03-

69.
08-

70.
08-

71.
08-

72.

73.
08-

74.
08-

75.
08-

76.
02-

Mr.

10

Mr.

10

S K Tiwari

Dhamodharan

Gajapathi

Mr.

10

Mr.

10

Ms.

Ms.

10

Mr.

10

Mr .

10

Mr .

10

Prawesh Pradhan

Shamsher Singh

Kavita Chaudhary

Seema Jhakar

Jagdeep

Vikas

Manjinder Singh

Bodybuilding

Weightlifting

Boxing

Judo

Wrestling

Athletics

Athletics

Athletics

Weightlifting

Stanozolol, Metabolites of

Methandienone, Clenbutrol &
19-Norandrosterone

Stanozolol (Anabolic Steroid)

Metabolite of Marijuna

Stanozolol (Anabolic Steroid)

Nandrolone (Anabolic Steroid)

Stanozolol (Anabolic Steroid)

Stanozolol & Methyl Testosterone

(Anabolic Steroid)

Stanozolol (Anabolic Steroid)

T/E Ratio =8 (Testosterone or

its Pre Hormone)
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11-08-10

11-08-10

26-08-10

26-08-10

31-08-10

31-08-10

31-08-10

31-08-10

31-08-10

2 Years w.e.f. 24-

8 Years w.e.f. 11-

2 Years w.e.f. 26-

2 Years w.e.f. \ 26-

No Ineligibility

8 Years w.e.f. 31-

2 Years w.e.f. 31-

2 Years w.e.f. 31-

2 Years w.e.f. 22-



77. Mr. Siddharth Mishra Weightlifting
03-10

78. Ms. Balvir Kaur Weightlifting
03-10
Chandhar

Metabolites of Methandienone

(Anabolic Steroid)

Stanozolol (Anabolic Steroid)

31-08-10

31-08-10

2 Years w.e.f. 06-

2 Years w.e.f. 06-
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79. Ms. Parmjit Kaur Weightlifting Drostanolone (Anabolic Steroid) 31-08-10 2 Years w.e.f. 24-
02-10
80. Mr. Gurpreet Singh Weightlifting Drostanolone (Anabolic Steroid) 31-08-10 2 Years w.e.f. 25-
02-10
81. Mr. Pardeep Sharma Weightlifting T/E Ratio =17 (Testosterone 31-08-10 No Ineligibility
or its Pre Hormone)

82. Ms. Megha Choudhary Net-ball Nandrolone (Anabolic Steroid) 22-09-10 No Ineligibility
83. Mr. Krishna Kumar Athletics Ephedrine 28-10-10 2 Years w.e.f. 20-
02-10

Sharma
84. Ms. Sailaja Pujari Weightlifting Stanozolol (Anabolic Steroid) 01-11-10 Life Time w.e.f.
01.11.10
85. Ms. Th. Sanamacha Weightlifting Methylhexamine (Stimulant) 16-11-10 8 Years w.e.f. 16-
11-10

Chanu
86. Mr. Rohan Barua Powerlifting Metabolites of Methandienone 18-11-10 2 Years w.e.f. 18-
11-10

(Anabolic Steroid)

87. Mr. Parveen Batra Powerlifting Stanozolol & 19-Norandrosterone 18-11-10 2 Years w.e.f. 18-
11-10

(Anabolic Steroid)
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88. Mr. Amit Srivastava Powerlifting Stanozolol & Boldenone 18-11-10 2 Years w.e.f. 18-
11-10
(Anabolic Steroid)
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89.
11-

90.
11-

91.
11-

92.
11-

93.
11-

94.
11-

95.
03-

9.
04-

97.

Mr. Dinesh Pawar
10

Mr. Ankit Chauhan
10

Mr. Satpal Singh
10

Ms. Preeti Singh
10

Ms. Pinku Moni
10

Handique

Ms. Ch Lilybala Chanu
10

Mr. Harpreet Singh
10

Mr. Ashish Surve
10

Mr. S. Anoop

Powerlifting

Powerlifting

Powerlifting

Hockey

Taekwondo

Taekwondo

Kabbadi

Weightlifting

Bodybuilding

Stanozolol & 19-Norandrosterone

(Anabolic Steroid)

Stanozolol & 19-Norandrosterone

(Anabolic Steroid)

Metabolites of Methandienone,

Mephentermine & 19-

Norandrosterone (Anabolic Steroid)

Nandrolone (Anabolic Steroid)

Nandrolone (Anabolic Steroid)

Nandrolone (Anabolic Steroid)

Mephentermine & Its Metabolites

(Phentermine)

Stanozolol (Anabolic Steroid)

Stanozolol (Anabolic Steroid)
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18-11-10

18-11-10

18-11-10

18-11-10

18-11-10

18-11-10

15-12-10

20-12-10

20-12-10

Years

Years

Years

Years

Years

Years

Years

Years

Years

. 18-

. 18-

. 18-

. 18-

. 18-

. 18-

. 20-

- 07-

. 24-



03-10

98. Mr. Atma Singh Kabbadi Nandrolone (Anabolic Steroid) 17-01-11 2 Years w.e.f. 20-
03-10
99. Ms. Sharada Narayana Athletics Stanozolol (Anabolic Steroid) 17-01-11 No Ineligibility
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100. Ms. Manjot Kaur Weightlifting Nandrolone (Anabolic Steroid) 18-01-11 2 Years . 09-
04-10

101. Mr. Ibrar Mohammad Athletics Stanozolol (Anabolic Steroid) 04-02-11 2 Years . 04-
02-11

102. Mr. Dilshad Ali Kabbadi Stanozolol & Metabolites 28-02-11 2 Years . 13-
05-10

(Anabolic Steroid)

103. Mr. Satnam Singh Kabbadi Mephentermine (Stimulant) 28-02-11 2 Years . 27-
03-10

104. Ms. Sukanya Mishra Athletics Stanozolol (Anabolic Steroid) 01-03-11 2 Years . 01-
03-11

105. Ms. Anjali Thakur Soft-Tennis Stanozolol (Anabolic Steroid) 14-03-11 2 Years . 05-
10-10

106. Mr. Suresh Sathya Athletics 19-Norandrosterone (Anabolic Steroid)17-03-11 2 Years . 24-
11-10

107. Ms. Romina Chanu Power-lifting Metabolites of Methandienone 25-03-11 2 Years . 06-
08-10

(Anabolic Steroid)

108. Mr. Kunal Savardekar Power-lifting 19-Norandrosterone 25-03-11 2 Years . 06-
08-10
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109. Mr.

03-11

110. Mr.

03-11

111. Mr.

03-11

112. Mr.

03-11

Mukesh Kumar

Surender

Dalwinder Singh

Vinod

Wrestling

Wrestling

Rugby

Wrestling

Stanozolol (Anabolic Steroid)

Stanozolol (Anabolic Steroid)

Solbutamol (Beta 2 Agonist)

19-Norandrosterone
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11-03-11

11-03-11

11-03-11

11-03-11

2 Years w.e.f.

2 Years w.e.fT.

2 Years w.e.f.

2 Years w.e.f.

11-

11-

11-

11-



113. Mr. Jitinder Singh
04-11-10

114. Ms. Sunita Toppo
08-10

115. Mr. Jai Prakash
08-10

116. Mr. Pradeep Kumar
08-10

117. Mr. Jitin Kumar
08-10

118. Mr. Bachu M. R.
08-10

119. Mr. Amit Kumar
01-11

120. Ms. S. lbeyama Devi

Athletics

Power-lifting

Power-lifting

Power-lifting

Power-lifting

Power-lifting

Athletics

Football

Metabolites of Methandienone

(Anabolic Steroid)

Stanozolol & Metabolites of

Methandienone (Anabolic Steroid)
Stanozolol, Metabolites of
Methandienone (Anabolic Steroid)

& Mephentermine & Its Metabolites
(Phentermine), Stimulant

T/E Ratio = 25.9+0.6

(Testosterone or its Pre Hormone)

Stanozolol (Anabolic Steroid)

Metabolites of Methandienone

(Anabolic Steroid)

Methendienone Metabolite

(Anabolic Steroid)

Refusal to provide sample
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25-04-11

26-04-11

26-04-11

26-04-11

26-04-11

26-04-11

09-05-11

09-05-11

Life Time w. e.f.

2 Years w.e.f. 06-

2 Years w.e.f. 07-

2 Years w.e.f. 08-

2 Years w.e.f. 08-

2 Years w.e.f. 08-

2 Years w.e.f. 04-

No Ineligibility



121. Mr. Satish Solanki Boxing Furosemide (Diuretics) 31-05-11 6 Month w.e.f. 09-
01-11
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122. Mr. Ravinder Singh Athletics Methendienone Metabolite 01-06-11 2 Years w.e.f. 04-
01-11

(Anabolic Steroid), Mephentermine

& its Metabolites (Phentermine)-

Stimulant
123. Mr. Nishant Mehra Football Tetrahydrocannabinol (THC) at a 01-06-11 2 Years w.e.f. 10-
02-11

concentration 46.5 ng/ml (Cannabinoid)
124. Mr. Jitendra Verma Taekwondo Methylhexanamine (Stimulant) 01-06-11 2 Years w.e.f. 01-
06-11
125. Ms. Saroj Sihag Athletics-Discuss Throw Stanozolol (Anabolic Steroid) 06-06-11 No Ineligibility
126. Mr. Mohan Phogat Boxing Metabolites of Methandienone 14-06-11 2 Years w.e.f. 05-
08-10

(Anabolic Steroid)
127. Mr. Sanjeev Kumar Boxing 19-Norandrosterone 14-06-11 2 Years w.e.f. 12-
07-10
128. Mr. Jitender Boxing Methendienone Metabolite 06-07-11 2 Years w.e.f. 09-
01-11

(Anabolic Steroid)
129. Mr. Sanjeev Kadian Boxing Mephentermine & its Metabolites 20-07-11 2 Years w.e.f. 09-
01-11
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(Phentermine)-Stimulant

130. Mr. Angrej Singh Boxing Mephentermine & its Metabolites 20-07-11 2 Years w.e.f. 09-
01-11
(Phentermine)-Stimulant
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131. Mr.

07-11

132. Mr.

133. Mr.

134. Mr.

02-11

135. Mr.

02-11

Arjun Singh

Narender Singh
Anil Kumar

Rohit Dagar

Rinku

Basket-ball

Rowing
Rowing

Equestrian

Wrestling

Methylhexanamine (Stimulant)

Methylhexanamine (Stimulant)
Methylhexanamine (Stimulant)

Prednisone, Prednisolone-

Glucocorticosteroids

Metabolites of Boldenone

(Anabolic Steroids) & Prednisone,
Prednisolone-Glucocorticosteroids

22-07-11

22-07-11

22-07-11

22-07-11

22-07-11

2 Years w.e.f. 22-

No Ineligibility
No Ineligibility

6 months w.e.f. 19-

2 Years w.e.f. 24-
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Dope test on athletes

616. SHRI TARIQ ANWAR: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whether it is a fact that a number of athletes were found

positive in Dope tests;
(b) if so, the details thereof; and

(c) the steps Government 1is taking against the athletes and

including remedial measures for future?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) and (b) The Anti Doping Rules of National Anti
Doping Agency (NADA) became operational from 1st January 2009. NADA is
responsible for sample collection work of athletes for dope analysis
during the National Level Competitions. Until 30.6.2011, NADA has
collected 6607 samples of sports person out of which 242 have been
returned positive for dope substances. Out of the 242 positive cases,
sanctions have been imposed on 135 cases by the Anti Doping Disciplinary
Panel since January 2009. In the recent doping incidents in Netaji
Subhash National Institute of Sports, Patiala, 8 athletes were found

positive in dope testing.

(c) The Government has appointed Justice Mukui Mudgal, retired Chief
Justice of the High Court of Punjab & Haryana, as a one member Committee
on 07.07.2011 to enquire into all the aspects of the issues relating to
prevalence of Doping. The terms of reference of the inquiry Committee are

as under:

i) To determine the facts and circumstances leading to large scale

recent incidents of alleged doping in Athletics discipline.

-
-
o/

To examine reasons for such large scale prevalerce of doping and
modus operandi involved, including availability of the prohibited

substances in and around training camps/competitions.
iii) to enquire into the role of agencies involved, if any.

iv) To suggest remedial measures to improve the protocols of dope testing
and its integrity and promotion so that such lapses, if any, do not

happen in future.

V) Any other issues.
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In addition, the Government has taken the following corrective

measures through NADA to curb doping in sports:

i) Increased frequency of testing of Core probables undergoing training

at various centres for London Olympics, 2012.

ii) Surprise checking of rooms of Athletes, Coaches and Support Personnel

at training institutes and surprise collection of samples.

iii) Distribution of educational materials related to dope related issues

amongst Sportspersons, Coaches & Support Personnel.

iv) Increase iIn Seminar/Workshops/Teaching Sessions with Athletes and

Coaches.

v) Closer surveillance and vigilance on Coaches and Support Personnel

through their Employers.
Funds for promotion of sports

617. DR. JANARDHAN WAGHMARE: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government has allocated/sanctioned/released funds for

the development of sports in the last two years;
(b) if so, the details thereof;

(c) whether the proposals of the States Governments fcr construction

of sports stadia etc. are pending for clearance; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) Yes, Sir.

(b) The details of allocation of funds and expenditure under Plan
and Non-plan schemes for development of sports in the country during the
last two years i.e. 2009-10 & 2010-11 are given in the Statement-1 (See
below).

(c) and (d) This Ministry has no scheme for construction of sports
stadia. However, a new scheme called “Urban Sports Infrastructure Scheme”
has oeen introduced on pilot basis for two years (2010-11 & 2011-12).
Under the scheme, grants-in-aid 1is provided to State Governments,
Colleges and Universities of the Government and Service Sports Control

Boards for renovation/modernisation of sports facilities, players
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training and development, coaching and protection and preservation of
playing fields. Details of grants-in-aid approved and released to States

during 2010-11 are given in the Statement-I1I.
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Statement-1

Allocation of Funds and Expenditure under Plan and
Non Plan Schemes in 2009 and 2010

(a) Plan Schemes (Rs. in crore)

SI.No. Name of the Scheme 2009-10
2010-11

Allocation Actual expenditure AllocationActual expenditure
1. Panchayat Yuva Krida aur Khel Abhiyan (PYKKA) 135.00 135.00 350.00 350.00
2. Urban Sports Infrastructure Scheme (USIS) 0.00 0.00 15.00 15.00
3. Assistance to National Sports Federations (NSFs) 51.00 50.53 87.68 81.44
4. Talent Search & Training 1.00 7.00 7.00
5. National Sports Development Fund 8.125 8.12 20.00 20.00
6. Promotion of sports among disabled 2.00 0.74 6.27 5.96
7. Special Cash awards to medal winners in international 5.50 5.50 34.00 34.00

sports events including Rajiv Gandhi Khel Ratna Award

8 Pension to meritorious sportspersons 6.50 6.50 30.25 30.25
9 Sports Authority of India 200.375 206.15 347.00 347.01
10 Laxmibai National University of Physical Education, Gwalior23.00 23.00 30.00 30.00
11 National Anti Doping Agency (NADA) 1.00 1.00 2.00 2.00
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12 National Dope Testing Laboratory (NDTL) 14.00 14.00 11.50 11.50
13 Scheme for contribution to World Anti Doping Agency 0.50 0.44 0.50 0.42
(WADA)

14 Commonwealth Games, 2010 2268 2260.03 1137.43 872.29

(b) Non-Plan Schemes (Rs. 1In core)

SI.No. Name of the Scheme 2009-10 2010-11
Allocation Actual expenditure  AllocationActual expenditure

1 Scheme of Assistance to National Sports Federations 3.00 2.78 3.00 2.97

2 Arjuna Award 1.10 0.84 1.00 0.92

3 Dhyanchand Award 0.20 0.19 0.20 0.16

4 Dronacharya Award 0.32 0.21 0.32 0.29

5 Sports Authority of India 48.60 48.60 49.42 49.42

6 Laxmibai National University of Physical Education 10.32 10.33 9.63 9.63

7 National Sports Championship for Women 0.00 0.00 0.00 0.00

8 National Welfare Fund for sportspersons 1.00 1.00 1.00 1.00

9 Physical Education Grant to NCC/ Public Residential School0.10 0.10 0.10 0.0

10. Commonwealth Games 2010 615.00 615.00 807.96 663.21
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Statement-11

State wise release of grants-in-aid under Urban

Sports Infrastructure Scheme during 2010-11

SI.No. Name of the ProjectAmount sanctioned

Amount released in

in (2010-11) (2010-11)
1 Synthetic Hockey field at Indira 5.00 3.50
Stadium, Una (Himachal Pradesh)
2 Multipurpose Indoor Hall at 3.98 2.00
Taran Taran (Punjab)
3 Renovation/modification of Indoor 6.00 3.00

Sports Complex (Khudiram Anushilan)
Eden Gardens, Kolkata (West Bengal)

4 Astro Turf for Hockey at Mizoram 5.00 3.00

TOTAL 19.98 11.50

Funds from Special Component Plan

618. SHRI P. RAJEEVE: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whether the amount diverted from Special Component Plan for SCs

to Commonwealth Games have been remitted back; and
(b) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) and (b) The information is being collected and

will be laid on the Table of the House.
Dispute in Hockey Association

1619. SHRI OM PRAKASH MATHUR: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether the dispute of Hockey India and Hockey Federation has

been resolved;

(b) the institution responsible for upliftment and maintenance of

Hockey in the country now; and
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toriginal notice of the question was received in Hindi.
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(c) whether Government is contemplating any scheme so that only
former Olympian or former international players could be appointed on

main posts of Hockey related institutions?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) and (b) The Government has been making efforts to
facilitate an amicable settlement between Hockey India (HI) and Indian
Hockey Federation (IHF). As part of this process, IHF and HI have agreed
to an administrative arrangement to jointly discharge the
responsibilities of the national sports federation for hockey in India
pending resolution of various disputes between the two bodies. The

salient features of the proposed arrangement are as follows:

1) HIl & IHF while maintaining their individual legal existence, shall
set up a Joint Executive Board consisting of the existing Executive
Boards of IHF and HI for the limited purposes of holding annual
national championship; selection of the national team in different
categories; preparation of the national team; and participation of
national teams 1in Federation Internationale de Hockey (FIH -
International Federation for Hockey) approved international

tournaments.

2) A Joint Working Committee shall be constituted consisting of the
Presidents of HI and IHF as Co-Chairman and three members each from
HI and IHF.

3) The annual National Championship will be jointly held by IHF and HI
after holding joint selection of state teams for which appropriate
selection procedure shall be put in place by the Joint Executive

Board.

4) As per the provisional settlement, Government should review the
position after 31.12.2012 and decide further course of action on the
basis of Government guidelines for recognition of National Sports

Federation.

In the meanwhile, FIH has expressed concern over the proposed
settlement stating that it would go against their statute, which provides
for a sole national governing body in each member country. The entire

matter is under consideration.
(c) No such proposal is under consideration.

Shunglu Committee Report
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620. SHRI M. VENKAIAH NAIDU: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:
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(a) whether Government is in receipt of Shunglu committee report

about the irregularities in the conduct of Commonwealth Games;

(b) if so, the findings of the Committee and the action taken

thereon by Government;

(c) whether it is a fact that Shunglu Committee has indicted the

Delhi Government and the Union Sports Ministry; and

(d) the present status of the Shunglu Committee and the actions
taken in view of the allegations of large scale financial irregularities

to the tune of thousands of crores of money?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) Yes, Sir.

(b) The HLC in 1its various Reports has cited instances of
irregularities, procedural lapses, delay in execution of the works,
financial loss to the Government, favouring of Contractors, not following
the proper procedure in awarding contracts, use of sub standard material
and purchase of material at higher cost, irregular appointment of various
staff/consultants, lack of supervisior/control over the contractors/staff
etc. The High Level Committee has in some cases also recommended

investigations by various agencies.

In the matter related to award of contract by Prasar Bharati to
private company, a case has been registered against CEO of Prasar Bharati
and one private individual. A GoM has considered the observations made by
the HLC regarding the relationship between the Government and Prasar
Bharati and the CEO and the Prasar Bharati Board and the Ministry of
Information and Broadcasting has done a compresssive review of the
provisions of the Prasar Bharati Act and has recommended certain
amendments to the Act. Other matters relating to alleged forgery,
falsification, record creation have been referred to the Central Bureau
of Investigation (CBI) and Directorate of Enforcement for taking
necessary action. The CBI has already registered 5 cases related to
Overlays, Queens Baton Relay, Timing, Scoring & Result Systen and
Merchandizing and Licensing, against 14 officials of the Organizing
Committee including its erstwhile Chairman and 13 others. 3 cases have
also been registered by CBI in matters related to Shivaji and Talkatora
Stadiums against 10 officials of NDMC, 2 officials of CPWD and some
private entities. Similarly 1 case, pertaining to the Lawn Bowls venue at

Jawaharlal Nehru Stadium has been registered against 7 officers of DDA
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and CPWD and a private
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company. In the case of Barapullah Project of Government of Delhi, a case
has been registered by CBl against 8 officials of PWD of Government of
Delhi and 2 private companies/individuals and in the matter of Street
Lighting project of MCD, a case has been registered against 6 officials
of MCD and one private entity Apart from the Central Bureau of
Investigation, the Enforcement Directorate and the Income Tax authorities
are also investigating alleged irregularities. The Central Vigilance
Commission (CVC) is also examining varous complaints regarding the Games.
The other recommendations of the HLC including those related to
corrective action are also being examined carefully by the Government in

consultation with the Ministries concerned.

(c) No, Sir. The Shunglu Committee has however cited instances of
irregulaities ties in award of contracts etc. by functionaries of the

Delhi Government.

(d) The High Level Committee headed by Shri V.K. Shunglu has since
completed its task and wound up. It has submitted 6 reports these related
to (1) Host Broadcasting (2) Commonwealth Games village (3) City
Infrastructure. (4) Games Venues (5) Organizing Committee (6) Organizing
and Conduct of CWG D-2010. The action taken has been indicated in (b)

above.
12.00 Noon
(MR. DEPUTY CHAIRMAN in the Chair)
PAPERS LAID ON THE TABLE
I. Notifications of Ministry of Shipping.
I1. Reports and Accounts (2009-10) of HDPEL, Kolkata
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, 1 lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of
the Ministry of Shipping, under sub-section (4) of Section 124 of the
Major Port Trusts Act, 1963:

(1) G.S.R. 43 (E), dated the 21st January, 2011, publishing the
Jawaharlal Nehru Port Trust Employees®™ (Recruitment, Seniority

and Promotion) Regulations, 2011.

(2) G.S.R. 210 (E), dated the 11th March, 2011, publishing the
Mumbai Port Trust Employees®™ (Conduct) Amendment Regulations,
2011.
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(3) G.S.R. 386 (E), dated the 14th May, 2011, publishing the Paradip
Port Trust Employees®™ (Recruitment, Seniority and Promotion)

Regulations, 2011. [Placed in Library. See No. L.T. 4644/15/11]

I1. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:

(a) Twenty-sixth Annual Report and Accounts of the Hooghly Dock
and Port Engineers Limited (HDPEL), Kolkata, for the year
2009-10, together with the Auditor®s Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in

laying
the papers mentioned at (1) above. [Placed in Library. See No.
L.T. 4643/
15/11]

Notifications of Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): Sir, 1 lay on the Table, under Section 10 of the
National Highways Act, 1956, a copy each (in English and Hindi) of the

following Notifications of the Ministry of Road Transport and Highways:

(1) S.0. 1849 (E), dated the 28th July, 2009, regarding fee to be
collected from the users of the stretch from K.M.406.000 to K.M.
449.150 on National Highway No. 76 in the State of Rajasthan, along
with delay statement. [Placed in Library. See No. L.T. 4676/15/11]

(2) S.0. 1856 (E), dated the 29th July, 2009, regarding fee to be
collected from the users of the stretch from K.M.373.725 to K.M.
426.600 (Dindigul Bypass-Samyanallore Section) on National Highway
No. 7 in the State of Tamil Nadu, along with delay statement.

(3) S.0. 2070 (E), dated the 7th August, 2009, regarding fee to be
collected from the users of the stretch from K.M.12.600 to K.M.
84_.700 (Indore-Khalghat Section) on National Highway No. 3 in the
State of Madhya Pradesh, along with delay statement. [Placed in
Library. See No. L.T. 4676/15/11]
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(4) S.0. 1539 (E), dated the 25th June, 2010, publishing Corrigendum (in
Hindi only) to Notification No. S.O0. 762 (E), dated the 6th April,
2010.
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S.0. 1698 (E), dated the 19th July, 2010, publishing Corrigendum to
Notification No. S.O. 768 (E), dated the 6th April, 2010.

S.0. 1846 (E), dated the 27th July, 2010, regarding fee to be
collected from the users of the stretch from K.M.306.000 to K.M.
362.160 (Samakhayali-Gandhidham Section) on National Highway No. 8A

in the State of Gujarat, along with delay statement.

S.0. 2089 (E), dated the 26th August, 2010, regarding fee to be
collected from the users of the stretch from K.M.10.000 to K.M.
29.500 (Banglore-Nelamangala Section) on National Highway No. 4 in

the State of Karnataka, along with delay statement.

S.0. 2090 (E), dated the 26th August, 2010, regarding fee to be
collected from the users of the stretch from K.M.725.000 to K.M.
834.000 and Westerly Diversion from Katraj realignment and merging at
the end of Mumbai-Pune Expressway on National Highway No. 4 in the

State of Maharashtra, along with delay statement.

S.0. 2183 (E), dated the 6th September, 2010, regarding fee to be
collected from the users of the stretch from K.M.52.250 to K.M.
131.000 (Meerut-Muzaffarnagar Section) on National Highway No. 58 in
the State of Uttar Pradesh, along with delay statement.

S.0. 2293 (E), dated the 16th September, 2010, amending Notification
No. S.0. 860 (E), dated the 7th June, 2006, to substitute certain

entries in the original Notification.

S.0. 2331 (E), dated the 22nd September, 2010, regarding fee to be
collected from the users of the stretch from K.M.16.100 to K.M.
20.500 (Delhi-Agra Section) on National Highway No. 2 in the National
Capital Territory of Delhi and the State of Haryana, along with delay

statement.

S.0. 2350 (E), dated the 28th September, 2010, regarding fee to be
collected from the users of the stretch from K.M.405.000 to K.M.
485.000 (Chattisgarh/Maharashtra Border-Waingana Bridge Section) on
National Highway No. 6 in the State of Maharashtra, along with delay

statement.

S.0. 2351 (E), dated the 29th September, 2010, regarding acquisition
of land, with or without structure, from K.M.66.000 to, K.M.106.700
(Parwanoo-Solan Section) on National Highway No. 22 in Solan District

in the State of Himanchal Pradesh.
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S.0. 2417 (E), dated the 5th October, 2010, regarding fee to be
collected from the users of the stretch from K.M.0.000 to K.M.
148.300 (Krishnagiri-Walajahpet Section) on National Highway No. 46
in the State of Tamil Nadu, along with delay statement. [Placed in
Library. See No. L.T. 4676/15/11]

S.0. 2535 (E), dated the 12th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 365.600 to K.M. 367.800
(Bhuban Bhadaliapasi- Bhubanbethiapal Section) on National Highway
No. 200 in Dhenkanal District in the State of Orissa.

S.0. 2545 (E), dated the 12th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 54.180 to K.M. 67.480
(Malatipatpur-Sipasurubuli Section) on National Highway No. 203 in

Puri District in the State of Orissa.

S.0. 2563 (E), dated the 13th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 330.300 to K.M. 336.900
(Alutuma - Malapura Section) on National Highway No. 200 in Dhenkanal

District in the State of Orissa.

S.0. 2638 (E), dated the 25th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 237.000 to K.M. 318.000
(Mulabagal-Kolar Bangalore Section) on National Highway No.4 in

Bangalore Rural District in the State of Karnataka.

S.0. 2640 (E), dated the 25th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 4.300 to K.M. 7.400, K.M.
8.400 to K.M.10.100, K.M. 20.400 to K.M. 30.400, K.M. 37.500 to K.M.
38.300 and K.M. 40.300 to K.M. 41.900 (Jhansi-Khajuraho Section) on
National Highway No.76 in Tikamgarh District in the State of Madhya

Pradesh.

S.0. 2641 (E), dated the 25th October, 2010, regarding acquisition of
land, with or without structure, from Chhindwara bypass section on
National Highway No. 26 B in Chhindwara District in the State of
Madhya Pradesh.

S.0. 2663 (E), dated the 28th October, 2010, regarding acquisition of
land, with or without structure, from Narsinghpur/Chhindwara District
Border to Amarwara Section on National Highway No. 26B in Chhindwara
District in the State of Madhya Pradesh.
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S.0. 2666 (E), dated the 28th October, 2010, publishing Corrigendum
to Notification No. S.0. 1541 (E), dated the 25th June, 2010.

S.0. 2667 (E), dated the 28th October, 2010, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 84.400
(Belgaum-Goa/KNT Border Section) on National Highway No. 4A in

Belgaum District in the State of Karnataka.

S.0. 2668 (E), dated the 28th October, 2010, regarding acquisition of
land, with or without structure, from K.M.306.500 to K.M.368.000
(Gadparajang-Samala Section) on National Highway No. 200 in Dhenkanal
District in the State of Orissa. [Placed in Library. See No. L.T.
4676/15/11]

S.0. 2737 (E), dated the 8th November, 2010, regarding acquisition of
land, with or without structure, from K.M. 218.000 to K.M. 295.700
(Hungund-Hospet Section) on National Highway No. 13 1in Koppal

District in the State of Karnataka.

S.0. 2740 (E), dated the 9th November, 2010, publishing Corrigendum
(in English only) to Notification No S.O0. 1835 (E), dated the 27th
July, 2010.

S.0. 2744 (E), dated the 8th November, 2010, regarding acquisition of
land, with or without structure, from K_M.581.500 to K.M. 595.500
(Dewas-Indore Section) on National Highway No. 3 in Indore District

in the State of Madhya Pradesh.

S.0. 2745 (E), dated the 8th November, 2010, regarding acquisition of
land, with or without structure, from Narsinghpur/Chhindwara District
Border to Amarwara Section on National Highway No.26 B in Chhindwara
District in the State of Madhya Pradesh.

S.0. 2754 (E), dated the 9th November, 2010, publishing Corrigendum
to Notification No S.O0. 1092 (E), dated the 14th May, 2010 and S.O.
No. 1712 (E), dated the 19th July, 2010.

S.0. 2768 (E), dated the 11th November, 2010, regarding acquisition
of land, with or without structure, from Multai to Betul/Chhindwara
District Border Section on National Highway No. 69 A in Betul
District in the State of Madhya Pradesh.

S.0. 2769 (E), dated the 11th November, 2010, regarding acquisition

of land, with or without structure, within Chhindwara bypass section
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on National Highway No.26B in Chhindwara District in the State of
Madhya Pradesh.
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S.0. 2770 (E), dated the 11th November, 2010, regarding acquisition
of land, with or without structure, from Betul/Chhindwara District
Border to Chhindwara Section on National Highway No. 69 A in
Chhindwara District in the State of Madhya Pradesh.

S.0. 2771 (E), dated the 11th November, 2010, regarding acquisition
of land, with or without structure, from Amarwara to Chhindwara
Section and Chhindwara Bypass Section on National Highway No. 26B in

Chhindwara District in the State of Madhya Pradesh.

S.0. 2821(E), dated the 22nd November, 2010, regarding acquisition of
land from K.M. 185.550 to K.M. 201.305 on National Highway No.50 in
Nashik District in the State of Maharashtra.

S.0. 2823 (E), dated the 22nd November, 2010, regarding acquisition
of land, with or without structure, from K.M. 177.000 to K.M. 185.550
(Sinnar Bypass Section) on National Highway No. 50 in Nashik District

in the State of Maharashtra.

S.0. 2830 (E), dated the 24th November, 2010, regarding acquisition
of land, with or without structure, from K.M. 102.000 to K.M. 164.400
(Bijapur- Hungund Section) on National Highway No. 13 in Bijapur
District in the State of Karnataka. [Placed in Library. See No. L.T.
4676/15/11]

S.0. 2831 (E), dated the 24th November, 201&, regarding acquisition
of land, with or without structure, from K.M. 164.400 to K.M. 218.000
(Bijapur-Hungund and Hungund-Hospet Section) on National Highway
No.13 in Bagalkot District in the State of Karnataka.

S.0. 2835 (E), dated the 24th November, 2010, regarding acquisition
of land, with or without structure, falling within the stretch of
land of Chhindwara Bypass Section on National Highway No. 26B in
Chhindwara District in the State of Madhya Pradesh. [Placed in
Library. See No. L.T. 4676/15/11]

S.0. 2845 (E), dated the 26th November, 2010, regarding acquisition
of land, with or without structure, from K.M. 176.760 to K.M. 199.600
(Delhi-Agra Section) on National Highway No.2 in Agra District in the
State of Uttar Pradesh.

S.0. 2857 (E), dated the 29th November, 2010, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 84.400
(Belgaum-Goa/KNT Border Section) on National Highway No.4A in Uttar
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Kannada District in the State of Karnataka.
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S.0. 2876 (E), dated the 1st December, 2010, regarding acquisition of
land, with or without structure, from K.M. 3.400 to K.M. 22.800
(Jabalpur-Mandla-Chilpi Section) on National Highway No.12A in
Jabalpur District in the State of Madhya Pradesh.

S.0. 2881 (E), dated the 1st December, 2010, regarding acquisition of
land, with or without structure, Narsinghpur to
Narsinghpur/Chhindwara District Border to Amarwara Section on
National Highway No. 26B in Narsinghpur District in the State of
Madhya Pradesh.

S.0. 2922 (E), dated the 9th December, 2010, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 165.950
(Jhansi-Khajuraho Section) on National Highway No. 75 in Chhatarpur
District in the State of Madhya Pradesh.

S.0. 2933 (E), dated the 13th December, 2010, regarding acquisition
of land, with or without structure, from K.M. 15.500 to K.M. 35.200
(Indore-MP/Gujarat Border Section) on National Highway No. 59 in
Indore District in the State of Madhya Pradesh.

S.0. 2939 (E), dated the 14th December, 2010, regarding acquisition
of land, with or without structure, from K.M. 375.300 to K.M. 376.600
(Panaji-Mangalore Section) and from K.M. 3.600 to K.M. 17.200
(Mangalore-Cochin Section) on National Highway No. 17 in Dakshin

Kannad District in the State of Karnataka.

S.0. 2943 (E), dated the 15th December, 2010, regarding appointment
of competent authority for acquisition of land on National Highway

No.86 in the State of Uttar Pradesh.

S.0. 2944 (E), dated the 15th December, 2010, regarding acquisition
of land, with or without structure, falling within the stretch of
land of Chhindwara Bypass Section on National Highway No. 26B in

Chhindwara District in the State of Madhya Pradesh.

S.0. 2951 (E), dated the 15th December, 2010 amending Notification
No. S.0. 514 (E), dated the 7th April, 2006, to substitute certain
entries in the original Notification. [Placed in Library. See No.
L.T. 4676/15/11]
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S.0. 3073 (E), dated the 31st December, 2010, regarding appointment
of competent authority for acquisition of land, with or without
structure, from K.M. 42.000 to K.M. 97.000 (Khed-Sinnar Section) on

National Highway No.50 in Pune District in the State of Maharashtra.

S.0. 3074 (E), dated the 31st December, 2010, regarding appointment
of competent authority for acquisition of land, with or without
structure, from K.M. 97.000 to K.M. 157.100 (Khed-Sinnar Section) on
National Highway No.50 1in Ahmednagar District in the State of

Maharashtra.

S.0. 3075 (E), dated the 31st December, 2010, regarding appointment
of competent authority for acquisition of land, with or without
structure, from K.M. 157.100 to K.M. 177.000 (Khed-Sinnar Section) on
National Highway No. 50 in Nashik District in the State of

Maharashtra.

S.0. 43 (E), dated the 11th January, 2011, regarding acquisition of
land, with or without structure, Tfrom Betul/Chhindwara District
Border to Chhindwara Section on National Highway No. 69A in

Chhindwara District in the State of Madhya Pradesh.

S.0. 46 (E), dated the 11th January, 2011, regarding acquisition of
land, with or without structure, falling within the stretch of land
of Chhindwara Bypass Section on National Highway No.26B in Chhindwara
District in the State of Madhya Pradesh. [Placed in Library. See No.
L.T. 4676/15/11]

S.0. 47 (E), dated the 11th January, 2011, regarding acquisition of
land, with or without structure, falling within the stretch of land
of Chhindwara Bypass Section on National Highway No.26B in Chhindwara

District in the State of Madhya Pradesh.

S.0. 94 (BE), dated the 17th January, 2011, amending Notification No.
S.0. 556 (E), dated the 25th February, 2009, to substitute certain

entries in the original Notification.

S.0. 95(E), dated the 17th -January, 2011, amending Notification No.
S.0. 2666 (E), dated the 22nd October, 2009, to substitute certain
entries in the original Notification.[Placed in Library. See No. L.T.
4676/15/11]

S.0. 157 (E), dated the 24th January, 2011, regarding acquisition of
land, with or without structure, from K.M. 12.762 to K.M. 67.255
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(Uttarasasan-Sipasurubuli Section) on National Highway No. 203 in

Puri District in the State of Orissa.
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S.0. 236 (E), dated the 3rd February, 2011, regarding acquisition of
land with or without structure, from K.M.115.700 to K.M.119.850
(Rohtak-Hissar Section) on National Highway No.10 in Bhiwani District

in the State of Haryana.

S.0. 292 (E), dated the 8th February 2011, amending Notification No.
S.0. 2013 (E), dated the 6th August, 2009, to insert certain entries

in the original Notification.

S.0. 293 (E), dated the 8th February, 2011, publishing Corrigendum to
Notification No. S.O. 234 (E), dated the 18th February, 2005. [Placed
in Library. See No. L.T. 4676/15/11]

S.0. 299 (E), dated the 8th February, 2011, regarding acquisition of
land, with or without structure, from K.M. 93.800 to K.M. 176.760
(Delhi-Agra Section) on National Highway No.2 in Mathura District in
the State of Uttar Pradesh.

S.0. 352 (E), dated the 14th February, 2011, amending Notification
No. S.0. 656 (E), dated the 12th March, 2009, to substitute certain

entries in the original Notification.

S.0. 354 (E), dated the 14th February, 2011, regarding acquisition of
land, with or without structure, from K.M. 176.760 to K.M. 199.600
(Delhi-Agra Section) on National Highway No.2 in Agra District in the
State of Uttar Pradesh.

S.0. 366 (E), dated the 14th February, 2011, publishing Corrigendum
(in Hindi only) to Notification No. S.0. 2845 (E), dated the 26th
November, 2010.

S.0. 367 (E), dated the 14th February, 2011, amending Notification
No. S.0. 41 (E), dated the 8th January, 2010, to insert certain

entries in the original Notification.

S.0. 370 (E), dated the 14th February, 2011, amending Notification
No. S.0. 39 (E), dated the 8th January, 2010, to substitute certain

entries in the original Notification.

S.0. 375 (E), dated the 15th February, 2011, publishing Corrigendum
to Notification No S.0. 952 (E), dated the 26th April, 2010. [Placed
in Library. See No. L.T. 4676/15/11]

MoU between Government of India and Cochin Shipyard Limited

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MUKUL ROY):
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Sir, 1 lay on the Table, a copy each (in English and Hindi) of the

Memorandum of Understanding between the
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Government of India (Ministry of Shipping) and the Cochin Shipyard
Limited, for the year 2011-12. [Placed in Library. See No. L.T.
4642/15/11]

Reports and Accounts (2009-10) of the ALIMCO, Kanpur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): Sir, I lay on the Table:

I. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:

(a) Thirty-seventh Annual Report and Accounts of the Artificial
Limbs Manufacturing Corporation of India (ALIMCO), Kanpur,
for the year 2009-10, together with the Auditor®s Report on
the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above. [Placed in Library.
See No. L.T. 4677/15/11]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING COMMITTEE ON
CHEMICALS AND FERTILIZERS

ot Teea wAT (FET G): AP, H e Feftd W@ 3R 3AE d@6H dud
Rl gfafa (2010-11) & Arafaf@a gfddeat & ww-ve ufa (GEsh aur =< #) @
geel W TGl g:

(i) Fourteenth Report on Action Taken by the Government on the
recommendations contained in the Fifth Report (Fifteenth Lok Sabha)
on “Production and Availability of Medicines to deal with Swine Flu*
of the Ministry of Chemicals and Fertilizers (Department of

Pharmaceuticals);

(ii) Fifteenth Report on Action Taken by the Government on the
recommendations contained in the Sixth Report (Fifteenth Lok Sabha)
on "Demands for Grants (2010-11)" of the Ministry of Chemicals and

Fertilizers (Department of Fertilizers);
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(iii) Sixteenth Report on Action Taken by the Government on the
recommendations contained in the Seventh Report (Fifteenth Lok Sabha)
on "Demands for Grants (2010-11)" of the Ministry of Chemicals and

Fertilizers (Department of Pharmaceuticals);
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(iv) Seventeenth Report on Action Taken by the Government on the
recommendations contained in the Eighth Report (Fifteenth Lok Sabha)
on "Demands for Grants (2010-11)" of the Ministry of Chemicals and

Fertilizers (Department of Chemicals and Petrochemicals);

(v) Eighteenth Report on "Demands for Grants (2011-12)" of the Ministry

of Chemicals and Fertilizers (Department of Fertilizers);

(vi) Nineteenth Report on "Demands for Grants (2011-12)" of the Ministry

of Chemicals and Fertilizers (Department of Pharmaceuticals); and

(vii) Twentieth Report on “Demands for Grants (2011-12)" of the
Ministry of Chemicals and Fertilizers (Department of Chemicals and

Petrochemicals).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, 1 lay on the Table, a
copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on Information
Technology (2010-11):

(i) Twenty-first Report on "Demands for Grants (2011-12)*" relating to the
Department of Telecommunications (Ministry of Communications and

Information Technology);

(ii) Twenty-second Report on "Demands for Grants (2011-12)" relating to

the Ministry of Information and Broadcasting;

(i) Twenty-third Report on "Demands for Grants (2011-12)" relating
to the Department of Information Technology (Ministry of

Communications and Information Technology); and

(iv) Twenty-fourth Report on "Demands for Grants (2011-12)" relating to
the Department of Posts (Ministry of Communications and Information

Technology) -

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHR1 PRAVEEN RASHTRAPAL (Gujarat): Sir, 1 lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Department-
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related Parliamentary Standing Committee on Social Justice and
Empowerment (2010-11):
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(i) Fifteenth Report on "Demands for Grants (2011-12)" of the

Ministry of Social Justice and Empowerment;

(ii) Sixteenth Report on “"Demands for Grants (2011-12)" of the
Ministry of Tribal Affairs; and

(iin) Seventeenth Report on "Demands for Grants (2011-12)" of the
Ministry of Minority Affairs.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: 1 have to inform the hon. Members that a letter
has been received from Smt. Kanimozhi stating that on account of her

jJudicial custody she is unable to attend the proceedings of the House.

Does she have the permission of the House to remain absent from all
sittings of the House during the current (223rd) session of the Rajya
Sabha?

(No Hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MOTION FOR ELECTION TO COIR BOARD

THE MINISTR OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RAJEEV SHUKLA): Sir, on behalf of Shri Virbhadra Singh, 1 move the

following Motion:

"That in pursuance of clause (e) of sub-section (3) of Section 4 of
the Coir Industry Act, 1953 (45 of 1953), read with clause (e) of
sub-rule (1) of Rule 4 and sub-rule (1) of Rule 5 of the Coir
Industry Rules, 1954, this House do proceed to elect, in such manner
as the Chairman may direct, one Member from amongst the Members of

the House, to be a member of the Coir Board."

The question was put and the motion was adopted.

CALLING ATTENTION TO A MATTER OF URGENT PUBLIC IMPORTANCE.

The situation arising out of frequent rail accidents and

the action taken by the Govt. in this regard.
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SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, 1 beg to call the
attention of the Minister of Railways to the situation arising out of the

frequent rail accidents.
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THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Sir, the number of
consequential train accidents on account of collisions, derailments,
fire, manned level crossing accidents and other miscellaneous reasons on
Indian Railways have declined from 335 in 2001-02 to 269 in 2002-03, 239
in 2003-04, 169 in 2004-05, 169 in 2005-06, 123 in 2006-07, 129 in 2007-
08, 115 in 2008-09, 100 in 2009-10, and further to 93 in 2010-11,
registering a decline of seven per cent in comparison to the previous

year.

This is the lowest ever figure in a year. Notwithstanding this, every
accident is unfortunate and even if one person loses his or her life, the
entire Railway family condoles it. The above figures do not include cases
of trespassing by road vehicles across the unmanned level crossings on
railway tracks. In the current year, Sir, during April to July, 2011,
consequential train accidents, on account of collisions, manned level
crossing accidents, fire and miscellaneous accidents, have decreased from

26 to 21, as compared to the corresponding period of previous year.

Sir, while the number of consequential train accidents has come down
over the years, | am pained to apprise the House regarding unfortunate
accidents occurred recently in the month of July, 2011 on North Central,
Northeast Frontier, North Eastern and Eastern Railways. This includes two
derailments, one collision and one incident at unmanned level crossing.

Details of these accidents are as under:

Sir, unfortunately, on 10.07.2011, at 12.20 hrs, while the Train No.
12311 Howrah-Kalka Mail was passing through Malwan station (U.P.) of
Allahabad Division of North Central Railway, its Ilocomotive and 15
coaches derailed, blocking both up and down lines. In this accident, 70
precious lives were lost; 87 persons suffered grievous injuries, and 166
suffered simple/trivial injuries. Medical Relief was iImmediately
despatched through Accident Relief Medical Equipment (ARME) from Kanpur
and Allahabad, which reached the accident site at about 1410 hrs and 1425
hrs respectively. The civil authorities also provided local help to shift
the injured to nearby hospitals. Rescue and medical teams were pressed
into service within a short period from the Army and the Indian Air
Force. Three helicopters including Air Ambulances reached the site at
around 1640 hrs. Crack teams of National Disaster Response Force (NDRF)
were also air-lifted from Noida and reached the site of accident at 2115
hrs. The injured were shifted to nearby Government and private hospitals

at Kanpur, Fatehpur and Allahabad.
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Chairman, Railway Board, and other Board Members rushed to the
accident site to supervise the relief efforts. Hon. Minister of State for
Railways, Shri K. H. Muniyappa, also rushed to the site in the evening. 1
myself also visited the site to gather the Ffirst-hand information,
immediately after assuming charge, and also visited the injured

passengers in hospitals.

On humanitarian grounds, enhanced ex-gratia amount of Rupees Tfive
lakhs each to the next of the kin of the deceased, Rupees one lakh to
each grievously injured and Rs.25,000/- to each simple injured person has
been announced. So far, an amount of Rs. 1.30 crores (approx.) has been

disbursed towards ex-gratia to the victims of the accident.

A statutory inquiry into this accident has been conducted by the
Chief Commissioner of Railway Safety (CCRS) under the Ministry of Civil
Aviation, based at Lucknow. CCRS, in his Preliminary Report, has
concluded that the accident had occurred due to breakage of rail across
the weld between left tongue and lead rails, and accordingly, he has
attributed the cause of the accident to "Failure of Equipment -Permanent

Way* .

In another incident, on 10.07.2011 about 20.15 hrs, while the Train
No. 15640 Guwahati-Puri Express was passing between Rangiya and Ghograpar
stations of Rangiya Division of Northeast Frontier Railway, there was an
explosion on the track and due to its impact, the locomotive along with
four coaches derailed and four other coaches were thrown off the track.
As a result, 03 persons suffered grievous injuries and 13 others received
simple injuries. Fortunately, no fatality took place in this accident.
Railway medical teams with doctors and paramedical staff were immediately
rushed from Rangiya by road and they reached within half an hour or so.
The injured were shifted to Railway Hospital at Maligaon and Civil

Hospitals at Rangiya and Nalbari.

On humanitarian grounds, ex-gratia amount of Rupees one lakh to the
grievously injured and Rs.10000/- to the simple injured has been
announced. This ex-gratia amount totalling to Rs.4.30 lakhs has since
been disbursed to all the victims. Statutory inquiry into this incident
has been conducted by the Commissioner of Railway Safety (CRS), Northeast
Frontier Circle. The CRS has come to the conclusion that the Derailment
was caused due to an act of train wrecking by planting certain explosive
device/bomb in the track and triggering the same by a remote control or

otherwise
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in the face of the approaching train by some unknown person(s)-

Accordingly, the cause of the accident has been attributed to "Sabotage”.

Another unfortunate incident had taken place at an unmanned level
crossing, wherein one Bus carrying a marriage party dashed against Train
No.15108 Mathura-Chhapra Express at about 01.47 hrs. on 07.07.2011
between Patiyali and Daryaoganj stations of Kasganj - Farrukhabad Section
of lzzatnagar Division of North Eastern Railway. In this incident, 39
persons travelling in the Bus lost their lives and 31 persons were
injured, of which 7 suffered grievous injuries and 24 suffered simple
injuries. This incident took place at a "C" Class unmanned level crossing
on a village road with very low traffic density (969 Train Vehicle Unit
as per Census done iIn March, 2011). Buses and other heavy vehicular

traffic do not normally ply across this unmanned level crossing gate.

Medical Relief was immediately despatched through an Accident Relief
Medical Train (ARME) which departed Kasganj at 02.30 hrs. and reached the
accident site at 03.25 hrs. However, the civil authorities, with the help
of locals, had shifted the iInjured to nearby hospitals by the time the
ARME reached the site. Most of the injured were shifted to District
Hospital, Etah, and those requiring special medical attention were sent

to Medical Colleges at Agra and Aligarh.

Hon"ble Minister of State for Railways, Shri K. H. Muniyappa, and
Chairman, Railway Board, proceeded to the accident site to oversee the
relief efforts, as also to visit the persons affected by the incident. On
humanitarian grounds, an ex-gratia amount of Rupees Two Lakhs each to the
next of the kin of deceased, Rs. 50,000/- to the grievously injured and
Rs. 10,000/- to persons who sustained simple injury, was announced by
Hon"ble Prime Minister as Minister of Railways then. The entire ex-gratia

amount of Rs. 83.90 lakh was disbursed within a week.

The incident has been inquired into by Commissioner of Railway Safety
(CRS) under the Ministry of Civil Aviation. As per the Preliminary Report
of the CRS, the incident occurred due to the negligent driving by the
driver of the bus. The driver did not stop his bus at the Stop Board
short of level crossing to check for approaching train as prescribed in
Section 131 of Motor Vehicles Act, 1988.
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On 31.07.2011 at 19.05 hrs., Sir, while the Train No. 12510 Dn
Guwahati-Bangalore Express was on run between Gour Malda and Jamir Ghata
stations of Malda Town-Barharwa Section of Malda Division of Eastern
Railway, 1its locomotive and eight coaches derailed infringing the

adjacent line.

In the meantime, Train No. 53027 Up Azimganj-Malda Town Passenger,
which had left Jamir Ghata at 19.02 hours, side collided with the
derailed train engine of the Guwahati-Bangalore express resulting into
derailment of the engine and four coaches of the Azimganj-Malda Town
Passenger train. As per information received, two persons suffered
grievous injuries and 28 persons, including ten railway staff, sustained
simple injuries. Medical relief teams were immediately dispatched through
an Accident Relief Medical Train (ARME) which departed Malda at 19.25
hours and reached the accident site at 20.30 hours. Injured persons have
been shifted to Civil and Railway Hospitals at Malda. General Manager,
Eastern Railways, and Divisional Railway Manager, Malda, visited the

accident site along with a team of doctors.

Statutory inquiry into this incident is being conducted by the
Commissioner of Raillway Safety, Eastern Circle. He has already visited

the site for inspection and inquiry.

All the General Managers of all Zonal Railways have been instructed
to undertake intensive inspections including night inspections through
the zonal and divisional officers as well as to undertake regular safety
checks to further tighten the safety performance and to avoid recurrence

of such accidents.

Sir, safety is accorded the highest priority by the Indian Railways
and all possible steps are being undertaken on a continuing basis to
prevent accidents and to enhance safety. These include timely replacement
of over-aged assets, adoption of suitable technologies for upgradation
and maintenance of track, rolling stock, signaling and interlocking
systems, safety drives, greater emphasis on training of officials and
inspections at regular intervals to monitor and educate staff for
observance of safe practices. Safety devices/ systems being introduced to
prevent accidents include provisions of Block Proving Axle Counters
(BPAC), Auxiliary Warning System (AWS) and Vigilance Control Device
(VCD). Anti-Collision Device system was proposed for pilot trials in 2001
over the North Frontier Railways. Since the result of the pilot trials

were not found foolproof, modifications
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have been suggested. Further trials are being done with the Modified
Version of ACD. Train Protection Warning System (TPWS) has been
introduced in the Southern Railways and service trials are in progress in
the North Central Railways. ACD and TPWS have been approved for
deployment on more zones of Indian Railways after successful field and

service trials.
..-(Interruptions). ..

MR. DEPUTY CHAIRMAN: Shri Prakash Javadekar. Now, 1| would like to
remind hon. Members that they have to only seek clarifications and not

make speeches. ...(Interruptions)... There is a party-wise list of names.

A yFr FESF: W, AN AT AT &1 3eglel 300 I FAAGT H FRGR HA g,
Afret T et &1 Yord vadisSeq &1 Tl & @or, fohde Rt &7 sl & seisifar &
W 3R FEAT AR # compensation &0 WA? FAT g7 TgT I HAAT YT FA & this
will be an accident-free country, Y& UFHISCH gl §RI? I ST Seicl I 3HU&T
gl W, segist @gr ¢ "safety is accorded the highest priority”. @, 3d #I
SRS & F § T O = P @ B, Fi9 W @ A, 3§ W e @ W 8 W,
Yo FACT F T B o @ & IR ¥ 7 aX doo FHE W W §, R W IR Sy
gl 59 Yo FAET & AU TA B AET A §? W, A FS FA gl

wST A Ieglel AT A FgT & vadSe FA & W §, dAfhed ol T R ToT AT
H U a1 S 3ca) fgar o=, 394 & ae 234, 234, 195, 197, 177, 162 3R 3mef
oo @rel &1 off st § A oo @rel & off st §, ST WS 2004 & 39 dF Fo
1200 ¥ S UFHST AR Al §U E1 sEA Hfore o ¥, SNewie off ¥, dAqe HiA
TFHIST  §, BRR §T oW W B, IE WA I SNl 9% gdr & e §, A oA
vFEse qff g F w6 A B € AR Y vehde o ar % o velse dar #, ar
3EH AFE w1 @ LA AT ST B FAT AR Fel 98 W SHAeisn Ao g7 A uger
waer TG ¢ R g & eE e A Y9 A9 wee B, Fr A N smeawd s s
arel AU H gF o UHN T AR T A IR T AEE F QU T AT & W, Th
U5 AT FoER &2 FAih hae oe WEh F ST fo@r §, 3den i g ¥ e &
Y TH A Tg 3T & TR vHAST & a1 S BT g, S a-de fod @ g & W
¢Ed §, 399 o9rar § f cgawm
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¢ & S ¢, fRdr &1 P Irar-uar A€ geldr, ¥IST SFYEHT e w1 YAE A B,
Afhed HeT gFyadic & & W 81 $Ah T g # Accident Investigation and
Crisis Management Board gIdl &l a1 39 $ff W& $& I I €2 Fg Hel Heca o
gl

3UEHETT S, $H THR H Tg Fool § o 0 WHX & IH Fg 5g H O a0
3 A AwEWS @ W e o @, R o wEEn 1 ogd e & v e oW oig, A
B A §, kel H dF FIS Udhe AHH H a1 AGl X | &, G P oI P Jed
TR B TR & R ST I FRURT Tl ST AT, 3T W I IFHA HT AT AGT? AWT
& T Sae 3moer SFrdtst TS 8, o U ¢F Regyre #a9 Agcaqol e gl

At RS AT g8 (HERE) : W, IE FARMhHAA YT W § AT HNOT & 1@ 82
.. (FFEUE) . . .

At gRr FEsHT: H FARMRAAA & IS T El .. . (FFAUR) .- ..
MR. DEPUTY CHAIRMAN: He is giving the points. ...(Interruptions)...
ot grer STESHT: A RU gC wHT # H A@d T & 9T @ g
Nt 3umemafa: 319 Aifew, ... (GEUT) ... 3P T g 9T | ... (SHaU). . .

At g A W, ¢F Regydl 9@ Ageaq®l A &, OF & IR qf e 8@
W &I Boe S Aoed @ g &, 3 3nh o am ) §, e Bty woeee 3w s
Wd @ 9T AT W o 6 g S foer sew §, 3o & @ @ qv §, 39 SAa | o
ar, AT 8l 3T T AT A W § FE-3ARE F¢ ¥ FAR H, AT W §Ed X F
g, S8l &X Ui fAde W UH ¢ ST W &, 6T ¥ ¢ W renewal and maintenance T
PIS TATST I8 8 @I &1 modernization of signaling, anti-collusion device,
fog sheilds, the tetra technology, the GSMR, fire proof coaches, WX o9l
A, IR ERR qF FAS gl F W A A5 A oA A g W g, @I Fogar
A F, W W EG G, WO e g # Ag 8, g & aw g s
WA §, AT gAR FgT gueg & 39T A a1 3H FROT I ¥ wHAST @ W B
SHTAIT AT 3T9H FaTd Ig & & 3§ TR cFaleliol &l ol & [T FI7 319 IS SH-a138
WA ST AT UH AF WA gl

3YEATS A, Hroel W & U AT @ §1 3R F F ARAT & e g3, o
Y @ IR gl & E) 3 Il FF wAe & fow ar § By, I N wqger # g A
wRleT ¥ F qoer
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e § 58 @9 fhae AT #S dAR g & Ae 49 3000 B €, SefE sad &%
ger # 2000 d Fwa¢ FT @ 9sd g1 IF 2000 a Reaw g 9w IR & A @ A
TIE-I9 &5 &7 feed &, e T 900 R W €, R i Reodddc fder
BT, geEme H qUr @ I g, IO § ool S gredl wHAUH B, 3HAl BEE TH H
fBear @ @l QR Bl 3T ¥ A U fBed omudr, o guem KA geM? @ g o
Aot FAET 8 W §, 3@ @A ar 700 FAS W RN AT g w §, AeghaR A o W@
g, Fifh e &1 eTe & A8 &1 Ued Ui W S ¥ AN i 9 A qU amA aiRew
I 7 & o

gl @gl v fREm kA S 700 IR @, 3w o gerar FRwl AW
39TeT Hatl I ¢ f Her FE A6 & 6 technology Fr &, #w IE & T sEe fav
funds SR dolc & &3F AT 112

3gedfa S, Yo &1 ge # YT AwE %S gar §, 3HH 3T 3uder o AL ghar
g, Hifh Yo arhr AT B GERE &l ¥, sHG w1 B GARE F@r & g1 A ew S
& FHAG H 32,000 FF TIT H TH XS B3 IR fRdm a=r a1 3R a8 okl dolc &
Yed @ fear @ an 3W & o FH g, A 91q # 10 At F nh dF 37 s A
Fo 7 R ¥ Rod @ g o1 ¥ e FHaiat & 308 F [ 2,000 w05 w9 R
I T HAT & F T B3 FoRA Folc ¥ Rl I1 A7 WFR F 37 ) H gH 3Meaed
FAT TR

3T A had & Tt T §l THERE FEdhr 872 R R Y FEd § & sER H
T &, TE FHH I § IR G a1 MR dad W I &d &1 N e 9 frafav &,
N TR HoR FafAT 8?2 T 300 PSS ThESeafad w8 aaaar 827 3 3 +er &
SNefe AASR &1 YT oS §| R g AAT VA ¢, o A FHA TRIA HEAM, olfdhed
gaem TEEefafad 7 ol et & afar & S § 3R 93 Mg W AS el Fr o fEar
EIcIl!

Ig skill development and upgradation & programme $7 ¥ATCqd & fear i
ERR ool &I THESHfadT gl a1fgul sa#a‘g?r@rga—%tnéﬁmﬁmﬁ%l

AT A FaTer AFUTER F IR FH gl 2004 H 30,000 IR A, e I IS 2
G g S §I GDP fhaelr a1, @ AN UAT AGT, olfhed gotehr AT @l SRl W §6 W
g, Fife g difedr BUe § & &/ @d 3 Wie JAFUaY reduce &L 3R 3 wEe
e & 3R a7 Tww a7 AT Ag, asadd a8, a R e & oawd
gaf? @ See AR Fgl SuA? ¥ AHAS T TH @l A HY 0@, 8 G F IS
Collel & g3V, sl ar unmanned gates X il
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IR & & gaam & FEW & 3T A0 &7 30§, WR 3T A Fo R @E w7
ST &, o AT ST R e weh @rel H 39 FAT HEA, & @rell H A9 F HGr, T
el F AT FAT FHE? PR TG F G g, o B IR FAW Fer a0 7@ Fer, s@wr
HIE FcIold G S| A F G H HUA I FACA T g

ot .. Rie (IR someny: ImwwmEla S, # WUR gedde AT g B 3mue
g 38 vy W e &1 A ar| gaR #N Agley ¢ §| H Sasal oS ¥ g wear
g & 39 e A g AR R Rl @17 Tg H AT Fear dear § R gEd gge S
I #7AT AT ... (cHauwT). ..

At IqgHfA: 3T 39T address A HITAT, 3T IR H address FHfATI

st .. RiE: sE@ ged S W@ H#N N, 3 SO B W FO Had dENT W
& R &, 9% NIddl W AL T SOl # oS o fAem &, Fael #nrel W Her &, 98
RIS TR AGT AT § ... (STIYUA). . .

AN IyEHMfA: 3T R AT WU, YR THAT AT g7 AT 3T FolRThehereT
eyl

ot 3., Re: symemafa S, # wgar wedr § & oA & 3% § oo #@
giea iR M & wfdw & Swl sEd QT a9 = sewm & oW §, S sae
TFHESed & | 8?7 &R JgT & al-did fear 7 3¢ vedised & W} &, I§ VakeT FE W@ gl
sHPT Adele & & Tadised T ratio ¢ W &I

W, s 2020 & sfagdicd # @gr o= § & - "It is the aim of the

Railways to put it on the road to regain its lost position."

FIHT, ¥ T H A5 W& o @ &1 Dl o geeard g @ &, 3 qw Afow
Tt geea3lt & anfeai wedr & A weh o W g1 FEl S Aeelw f AT @ @ §, 3EHR
# e FE TEarl ¥ AN St A a™er fRur o1 7 anti-collision device @S
Sell Ig VO 3egia s Uifelamie H & oY, JfFd 3 g% de-aR aet 7 & I
anti-collision device oS a5 §, o 1hr Sl &F anti-collision device oETe &
S ewor T g ofr, GF Koo TSN FRAAEN & W TS ¢l HN SN 3 F dw @ A,
TE AT ST IAIC, §HA G AR

gaq o, ﬁwmmiﬁ?ﬁ?ﬁsﬁﬁTrain Protection Warning System
YT I AT A FHer M| GEE FER F vlFase HOADA Ao A S O, gg 3nh
ds o] g oS Rt H
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ﬁﬁﬁmm{%wﬁwwﬁ%%@ammﬁrm,weﬁmm,
rad & e & ggd & aifeter e @&

m,@g:a%wﬁmméﬁ;mwwwwmmmm
2 YT # S AEY hE VR €, 3PR T AT & el H Ig WA, o SEY A I
T o YIS AT G H HE HS TS G W@ ST g1 2010-11 AR 2011-12 F Jed
AHRY s A aedd H S B3 Uellche g1 fhar T, TS dd HROT FRET & Jhare giar gl
FH W eI & A S § IR g 35 § R AN S A 39 AR A TR o Fwe

W, 3R Mo g8 @ &1 ReE q@, d &t 2431 Yo goea” g €, $4 120
Ffaeret 3R 1410 e affe &1 3R g0 grean3i 1 favavor frar Sme @ sHd egHeT
TR, AT g o A g1 TR ST ey gen fh Yord dr gean F SEder dwdr
Reies wel & #8907 86,000 I T2 g5 § AR 1w o §, AW FNg 7 o Afw,
AT AT Reies 86,000 FFeT € 3R s R & AT AS Ferm AL 3o o W@ §,
S fastar A1 frar arr &1 v amer @ #h Agley 3§ W TUSEER0T S & R e
T IwT Rees et & e IR e ald @ aEre

W, @& aid IR, S AR WS & A9 $oT §, 9 FA 5533 A Fo ¢,
S ¥ 1500 3Tl Solel 33¢3es & T §, obsolete & ¥ §, AfFT St g7 TamelT
& U sugwd A ¥, 3 & P T S @ | AT G YT ot FoaA e oS Ay
R Goiedt H & & Tl 7 E

W, # T a1 IR Feell AT § AN g@ oFIaT § R IR UH S9TE wedise g
¥, @ 7 e Fea € & UE Ald & T g aw & 3R gud s wise @i §
ar FEd €, @ AW & Feors § o FE gede gaR & &I, FE &8 9N &, o 38k
A F g7 FIS AW g aifeT F 3¥ FE H Y@d sdem &, WRTw s #osaen
M, AR Feoll & gaar M, 3uR RERRRUT &, 35R govaimdie &, Fr HE0 ar
W & SR #A S e N TR, 9g SRl % carT Ao aE @ ¥, safav Ig
gl TIfRT| Fgled, o 931 o1d ¥E ¢ o SEsH S A S wer g & wwea H ¥ v
AR RIS P Feled 8T &, A T AT Roles FeleT @1 TRT, 5§ ey H FWA 2
c..(@AET #oEd). L.
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W, TF M a1 Fear aear g1 Too H G & §, 3797 N SeRa A
off, STeRel HUEHH ¥, Yo o F27 AT F 3T AT R a1 3R 319 3987 had Th
& Furae §, e iR R AE ™ g & IR afE & e A o § R s
S T, O 3 S I HIST age AT S § 3R Yerd wel § g Sefe
ST FE g W E .. (@A A ). .. @eRer AR e det F v e Fr sRafed
S W R, 3EH AN A gH AN SN A drea

MR. DEPUTY CHAIRMAN: Now, Mr. Moinul Hassan.

SHRI MOINUL HASSAN (West Bengal): Sir, Mr. Prasanta Chatterjee will

speak.

MR. DEPUTY CHAIRMAN: But your name is there. ..._.(Interruptions)...

Only one of you will speak. ...(Interruptions)... Okay.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we have the Indian
Railways Vision 2020. As far as Railway accidents are concerned, only in
the year 2011, 70 plus 39, that is, 109 deaths have already occurred.
Now, the Railways will say, "unmanned railway crossings®. In the Railways
Vision 2020, the Railway Minister announced that 17,000 unmanned level-

crossings would be manned within five years. What has been done?

When this decision has been announced, why is there a ban on creation
of posts, including the post of gateman? Whom are you fooling? There is a
ban and there are 55,000 vacancies in the Trackman cadre only, leave
aside the safety category. There are 1,26,000 vacancies in the safety

category. This is ridiculous.

Sir, in 2010 only, 50 major rail road accidents took place worldwide

and in India this number is 14.

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Can you please repeat

that figure?

SHRI PRASANTA CHATTERJEE: Yes, yes. Worldwide advanced rail traffic
management provides signalling information to the trains and other such
facilities are there in most of the European countries. This has been
introduced even in China and Algeria. But India, the largest rail road

entity in
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the world, has not introduced countrywide digital wireless system which
is used worldwide. In 2008, it was started and introduced only at Mathura
section, a 270 kilometer stretch. That has been stalled now. 1 want an

answer .

Sir, in 2008, the CAG report observed that out of the 4,163 broad
gauge diesel locomotives, 223 were over-aged. Drivers are fatigued. That
is one of the important causes behind the railway accidents. You are
introducing new projects without any infrastructure. Vacancies are also

there.

Sir, presently, the Railways management has become a mess, both with
respect to finances and safety. Sir, on the opening day itself, we
observed silence on three major rail accidents. What is the answer? We
met here on the 1st and there was an accident on the 3lst. That was
obviously not included in the obituary. Fortunately, when both the trains
collided, the bogies involved were the parcel vans. That is why many
lives were saved. But what was the reason behind the accident? Picture
has come out. The railway track was hanging because the earth subsided.
What is the answer? The Minister®s chamber has been secured yesterday.
There was a problem. The Prime Minister got involved. But, how will the
lives of the people, be saved? The Railways admitted that the number of
accidents, including the unmanned level crossings, in 2008-09 was 177. In
2009-10, it was 165 and in 2010-11, the number was 103. That is the
incomplete figure. In 2011-12, the Minister has mentioned here about two
incidents. This is the picture. Why is it happening? Some of the Members
talked about Depreciation Reserve Fund. This is very much linked to
upkeep of assets. What is the picture during the last five years? In
2006-07, 2007-08, 2008-09, 100 per cent of the Budget Estimates had been
spent. During the subsequent two years, that is, 2009-10 and 2010-11,
only 43 per cent and 73 per cent had been spent. It has direct bearing
with the asset maintenance, Sir. Who is to answer this? What is the
answer? There is no answer in the Minister®"s statement. Both the recent
accidents, one in the Kalka Mail in U.P. and the other in Assam, were

cases of derailment. ...(Time-bell)... 1 want some time, Sir. In one
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estimate, in 2010-11, such cases accounted for 56 per cent of all the 141
train accidents. Why is it so? In recent times, there has been too much
political interference, election-oriented populism with narrow political
game, corruption, inadequate investment, lack of upgradation in safety

cadres, etc.
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That was the vision of the Railways. (Interruptions) Now | come to

tragedies at level crossings. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please confine yourself to seeking

clarifications on the statement of the Minister.

SHRI PRASANTA CHATTERJEE: Why don"t you -engage rural bodies,

panchayats, till the posts are filled?

Railways elsewhere, particularly in China, have become popular even
among urban upper middle-class. But here people are afraid of the

situation prevailing in the Railways.

The Ministry of Railways has increased a number of trains at random
without taking the minimum care of passenger safety. Most of the loco
pilots are fatigued due to acute staff crunch. Fifty-six new trains have

been introduced in 2010-11.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PRASANTA CHATTERJEE: How surprising it 1is that the State
Minister disobeyed the Prime Minister®s instruction to visit the accident
site. Who will answer it? The Cabinet Minister attended only 15 per cent

of the meetings.

MR. DEPUTY CHAIRMAN: Seek clarifications. It is not a debate. qa'sﬁ,
ey 8 Ao & R I8 e 79 8

SHRI PRASANTA CHATTERJEE: A high-level enquiry is needed. The Prime

Minister should explain it.
MR. DEPUTY CHAIRMAN: Please restrict to clarifications only.
SHR1 PRASANTA CHATTERJEE: This is how the UPA-I1 is functioning.

MR. DEPUTY CHAIRMAN: Please conclude. | have a big list of names with

me.

SHRI PRASANTA CHATTERJEE: How was this situation allowed to go on? A

high-level enquiry is needed. Thank you, Sir.

At IEar Rig FAGH GeR w2 W, Fg 9gd & MR BT § 5 gaAr &7 A
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Yo gheAt 3T G Y W &1 3w way F F@A S @ S S s g aw e Rew &
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o 38 gl ¥ gheat FA g5 §, IE 3% AU oo N A1 & Tl ¥ 6 gHeare e
¥ FH g § Afed gheatd edpel o &, $6F U @ g W@ 8l F F WER A A
N FAE T8 fF N I Reds W F W9 ease A Qe & o F-F SR Sw®
£? 3R S A Foll, dr 3TH Fa Reprsid@ & 3R 30 W WeER o 41 37 Far g2
TO% AT 3R Uil AFeX &, Y09 & A% R § ar g Jwd), ufsfaedy, Farfad
IR THIERRN, 59 99 W eI &A1 @l PR gH 3o & Rl T o EiEES
HE A g 57 o F AT FEN, 3ecHcal THR STCIT HIT| SATAT §H 3l AT
FAN ST & Ig wee T F ST anti-collision devices § 30% R # AR HeW o
o uger FEr & & 3Us U g Teeh ARfS 390U aE 3§ W T HELT Fh U
TBH 135 PG AMBTI df §H FAIRMhSST H T S @gdr 6 7 HIe¥ s8% fav
R § & sue osH a3 fRar Siv iR sEe T S se-des Yo Fifde § e v
e ¥, 98 W 9gd I gHeA’ @ W § W AR §A FAN S # oA fe @,
Fifeh oIl €T fohdr 3R aXw

A o Bad: e & AW 3 w E

M ygar e FA: Tg 3 a1d ¢, dfha vidase W o eue S0 g1 Fgifs
3 faww & vfdmse W eue & fov @r mr g1 oY safow g\ Seer arger TR S 3e-
Aoz Yo Wieh § 98T W fhdel aer AR 9T 3R 38F IR H WHR H FI7 7iRar g2

FF dh WHER o Ig o8T ag R § & &7 unmanned Yoa HIfT T Yo@ ufFase
H U & o Serrer AhIgR &1, wed N TeY F &I, difsh UHT geaAe R o g
It should be time bound. St 3MeR ol Wew ¥, o=@ Yod g, qo 3R ¢ Yo@
e o enfe €, 3 RoaRer, AR o1 ot 399 €, 399 ect@ifita &9 fhue W
N, arfd wg W goEr R A g sES erar gH ey Fh Sh & ¥E fAdes aeer
m%mmﬁmﬁﬂﬁg,mmwmgmmm%,
FIfF Yoid A 9gd 99 el W IR @el TN ¥, 395 IWRIR H § HH § HH ThH
HeET F Yod H o7t fhar Se 3R S handicap & 9T €, 3a@ 8 Y99 F UE3TREA W)
Sq?ﬁﬁw‘mar(f,ﬁ%wwﬁﬁﬁnegligenee%mgﬁ%m&hﬁwﬁ
ﬂa?ra%mgm%‘ls?rawﬁwwm;ralamm (@A)

SHRI A. ELAVARASAN (Tamil Nadu): * Hon"ble Deputy Chairman Sir,

tEnglish versionof the original speech made in Tamil.
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1 thank you very much for giving me this opportunity to participate
in this Calling Attention Motion on the situation arising out of frequent
rail accidents and the action taken by the Government in regard thereto.
Sir, iIn recent days, many rail accidents are happening in our country.
Many of us know about the common causes for these accidents. Hundreds of
people lose their lives and property due to rail accidents. Sir, 1 would
like to point out some critical causes that are responsible for such rail
accidents. If the Government analyses these causes and formulates
strategies to avoid them, 1 hope that rail accidents can be prevented in

future.

Hon"ble Deputy Chairman Sir, Tfirst, the number of unmanned Ilevel
crossings is more in rural areas than in urban areas. There are no gates
at many unmanned level crossings. Usually, uneducated rural people try to
cross railway tracks at such unmanned level crossings without having
knowledge about the frequency of trains. Many people have lost their
lives and property while crossing railway tracks at such unmanned level
crossings. Sir, 1 would like to know from the Hon"ble Minister whether
the Government have taken any steps to survey the total number of
unmanned level crossings in our country? And whether the Government have
taken any steps to survey the total number of railway gates that are
absent in unmanned level crossings? The vacancies at unmanned level
crossings have to be filled up. Railway gates have to be constructed.
What are the steps taken by the Government with regard to filling up the
vacancies at unmanned level crossings and with regard to the construction

of railway gates? How much fund is allocated for this purpose?

Secondly, though the Indian Railways earn huge income, many posts
which need expertise and experience are lying vacant. More than one lakh
posts are still vacant. One more cause for frequent accidents is that
many vacancies in technology related positions are not yet Tfilled up.
Hon"ble Minister Sir, 1 would like to know about the exact number of
vacant positions (general as well as technology related positions) in
Indian Railways? What are the steps taken by the Indian Railways to fill

up those vacancies? When are you going to fill up all the vacancies,
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especially in technology related positions in Indian Railways?

Hon"ble Minister Sir, thirdly, 1 would like to humbly state that

modern technological methods
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are not utilized for facilitation of the movement of super fast express
trains. Many accidents happen due to derailment. It causes loss of life.
It causes loss of property. The economy of our country is also affected
by such accidents. What are the steps taken by the Indian Railways to
introduce ultra-modern technologies on the lines of Japan and China? 1
would like to know whether the Indian Railways have any plan with regard
to introduction of ultra-modern technologies. If so, how much fund is

allocated for this purpose?

Hon"ble Chairman Sir, 1 would like to state the fourth point. Proper
training has to be imparted to railway employees to equip them with
ultra-modern technologies. It seems that no such training was given to
the railway employees so far, with regard to updating of technological
expertise. Many accidents happen due to collision of trains. One of the
reasons Tfor collision is the absence of trained personnel in Indian
Railways. Therefore, 1 would like to know whether the Indian Railways
have any plans to impart training to their employees so as to equip them
with latest technology. Have the Indian Railways conducted any research
with regard to 1imparting training to their personnel with updated
technological expertise? What is the plan of the Indian Railways in this
regard? If so, when are you going to implement the plan? Sir, 1 would

like to emphasise some points for the prevention of rail accidents.

Hon"ble Chairman Sir, please give me some more time. Sir, this is a
very serious issue. This 1is a very very important issue. This is
concerned with your life, Sir. This is concerned with the life of all our
Hon"ble colleagues, Sir. This is concerned with the life of the people of

India.

Hon"ble Minister Sir, | humbly request you not to stop only at taking
notes, but to continue with formulation of proper strategy to prevent
rail accidents. During the past four years, many assurances have been
given for Tilling up all the vacancies in Indian Railways. But the
assurances were not fulfilled so far. Proper strategy is needed to fill

up all the vacant positions in Indian Railways as expeditiously as
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possible. All the vacancies have to be filled up at unmanned level
crossings. Railway gates have to be constructed at all level crossings.
Ultra-modern technology has to be introduced in Indian Railways. Railway
employees have to be given proper training in ultra-modern technology.

Rai lway
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tracks have to be constantly monitored. Proper strategy needs to be
framed to avoid derailment and collision of trains. Only then can rail
accidents be prevented. All these activities will facilitate the progress

of the Indian Railways and thus will enhance the Indian Economy.

Hon"ble Chairman Sir, | thank you once again for giving me this

opportunity. With these words, | conclude my speech.
MR. DEPUTY CHAIRMAN: Thank you.

SHRI RAJIV PRATAP RUDY (Bihar): Mr. Deputy Chairman, Sir, | must say
that interpretation from English to Hindi was outstanding. The

Interpreter was outstanding. Very good interpretation.

SHRI D. RAJA (Tamil Nadu): I must also appreciate because | know both

Tamil and English. ...(Interruptions)... | entirely agree with you.

Mo AR e (787 wew): W, §A Fed F dF & ugdd & o Yor gHeansit &
3o T, 3FH AR A0 Fwdar & 9fd We med B a1 3R seefe & O e
aRart & safdd s gHeast F AR 7T § A 39 IRERT F A FAF weET A, G oo
gheaslt # S IS ¥, 3% URART & FA g §, H aaen uweeh| # e s 4w
RO & Fewdt & el M| 58 FEME F FHT # 3o IRAR g & ARl HT AHAA
T T &l AN g 919 7% § 6 &) Yo gheen & ag Yo d A S s @we e §
3R 97 FROT & ¥ gHead gl §, AT 3R WA Yo HAGT Hal 82 IS aar §
ar 39 a1d i SR Teod & G GFEATAT GeEdl & & STl a@nfgul

# @l a1 FE FEA A B X HAeT F G THRANG aFar derw A LA AR
AreEnfEAt A FEAT ;WA For & § IR IREr 3R A f S gag @ g, 3
45 fsT sSerm &1 Jga aF ¥ AT WA 15 o o, 3@ 15 e ¥ s 30 R ww feam
IR R 30 R & soaY, 45 fad X feam g1 & Ig g ae § f6 Afy 3T sa
3w fGal 9% Al & T@EE T #AFAT & [Kar J@0 & dr I g6l giefl 39 diE &
ged ¥ gH Al & Sigel & g[@ W & oeNU, AU /9 & I§ AEE &l AFlead ww
T FHAT & FROT ATCENS FH Tl F S head ARefhhe §, T& 306 X IHR e IR
A E & GO § FEOd T O 9 FOR 96 Red @ § FRUT YT 6 H aHT W
WEAT A A T P F W R AT A, T A% F AR eghifEe AfT § S
gl Ia &1 Sl SAIET &7 @ % HRUT IR AT & IWAE H ST o6 @ 9T W@ gl
H AT F7AY
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St & wgel & o9 gaell ATRaEr X fHET & AeAw § @ @ R, o viraded A¢7 g ar
R Far gem? # Y A S @ ue 3R @arel qpe 9gel 10,500 Al e Yerd shider
W g AT Wkl #SU @ &, 36 ad & 39 o Sea & 3 9% Yo Aderm & @
FERAr & el 7 o §1 Roo 9y W W Ao F S 1,26,000 96 REd €,
3AH qd Y AN gt mAAT Sefet St A 2009 3R 2010 H U YT T F AT A
IMeara fEar a1 o I WAfAedr & MUR W 3o Yar & AEN| H 73 St & Feler G ar
gﬁsﬁmwﬁsaﬁaﬁqa@ﬁr%,aﬁrirqa,era’iﬁsﬁ’iﬁi?rmzoogaﬂrzomﬁ
R T Ig 3T I ATl § g W Av § T G, TG Teel NUN SHH SAPRY AR
g2 S, Y O AR ael T e O 9 W g, T s oy-my aRdT
qEied FEAT # XEESAT dela H HeTH A ¥l Yo Y A X wgel Qore Fr afq of sga
el &, Yo A 7S qeRar 7 o W@ §, WEAd F w1 A6 @ W@ E H S g §
F 39 d& 75 ¥ el g g9, df FH ARGT g Soic TF H Tl T YewEmisaAr Hr
S YO WA €, a9 7% Yeenf3ar fRE ade ¥ gefi? S9 d% gH 39 RO @ ¢E #
A& g o7 &, a5 JeRa A% Wor 97 §, 99 d% N9 FH § FA 50 a<g HT awomsit
W dfeer weme| # FA Sh & S Wl B oae fhw R # E2 osih % @ A &
THT T Toct gean3it & aig off Yo Farery U wifoere By o & SR # s e
e o 9T W@ B, ¥ FAAT SN AU a9 H Tg adedr fF Ig Haemr w9 a& g Seen?
mmqﬁrﬂﬁa'q,ﬁﬁsﬁﬁwaﬁaﬂ?mmﬁﬁ%._(maﬁﬁ)._m
A F TG o FAY ¥ AT HoXT 1 9g R ¢, W A G 34 W A 7§ ehwone
AT GIVUNT §o7 R Ig oG, Fifeh ¢ H AT MR om@l wesh gl @I 3R ¢ &
GIY & o F & AW IR A ek gU §? FA SN, FAT FE Gadd & g @9 S
W e IS YE EEM? IR YT YOI F, o S frogem i e d T "9 FA Fe
dh UT X AT Fgl qdwa? TR IR RO B AArew @ Yo gheansit #2020 A
YT W WA F drer fhaAT AT, 2020 T gar BRAT A1l H Tg I GEA § O IR X
gedr Hr Yo TIETOT T RUIE &ar W@ &, dAfhed AT dF hal T ROC X o 3@
7 BT ¢, ¥E agd R AR A fr a9 7 #H Sh, ww S oA A § R R
I H RAE | Yo T FRON @ FR—AET 761 ST & A 3 Fraarfeadr H afa el
F &, ¥ A A A S SACE A {E 3reeT @] Yega|
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MR.DEPUTY CHAIRMAN: Hon. Members, 1 would like to take the sense of
the House. Still there are five more hon. Members to seek clarifications
and then the Minister would reply. Should we continue and break for lunch
after 1its conclusion or break for Jlunch and continue afterwards?

---(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Let us continue and after

its conclusion we will break for lunch. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 don"t want a divided opinion. | want a
consensus. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: We want to continue. ...(Interruptions)...

oA sugamafa: Ay HE
SHRI RAJINEETI PRASAD (Bihar): We will continue after lunch.

--.-(Interruptions)...

DR. T. SUBBARAMI REDDY: He feels hungry. Let wus continue.

---(Interruptions)...
ot T wE: eF R A g
DR. T. SUBBARAMI REDDY: Let us continue, Sir. ...(Interruptions)...
Awet Amr Re: W, IR &7 Hifow, 7 T F & J@g S g

MR. DEPUTY CHAIRMAN: It makes no difference. We have to sit another

40 minutes. ...(Interruptions)... We will continue after lunch.
The House is adjourned for lunch for one hour.
The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two minutes past two of the

clock,
Mr. DEPUTY CHAIRMAN in the Chair.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, in
the year 2001-02, 335 accidents took place. The number of accidents has

gone down considerably to 93 accidents in 2010-11. Though it is a good
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development, yet too many accidents are taking place. The most
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unfortunate thing 1is, in the month of July, 2011, continuously Tfour
accidents took place. It is a very unfortunate thing. Of course, we
appreciate the action taken by the Ministry. They had sent the Chairman,
Railway Board and the Minister of State for Railways to the place of
accident and they had done their best by providing relief measures and
also ex-gratia amount. We appreciate all these things. But at the same
time, 1 want to seek some clarifications from the hon. Minister. What
concrete action has the Ministry taken to prevent accidents? In regard to
the first accident in July, the Minister says, '"The accident had occurred
due to breakage of rail across the weld between left tongue and lead
rails and accordingly'. These are very technical-words, which we cannot
understand. So the Minister should clarify what was the actual reason for
the first accident in July, 2011. Who was responsible for the Howrah-
Kalka Mail accident on 10th July? The second accident took place because
of an explosion on the track. It is a very serious issue. Sir, explosions
are taking place all over the country. So the Railways must take concrete
measures for checking the tracks constantly. The Railway should use
highly mechanized system and modern technology to find out how these
explosions can be avoided. For instance, if any VVIP is coming, modern
technology is used to find out or detect the explosives. Of course, it is
a very difficult job to take care of the railway tracks all over the

country. But still we have to make a lot of efforts to do that job.

Then another important thing is, many accidents are taking place at
the unmanned railway crossings. Even though the former Minister of
Railways, Km. Mamata Banerjee, had promised that gradually, in a period
of five years, unmanned railway crossings would be converted into

automatic crossings, nothing has happened.

Nothing has happened. 1 want to know from the hon. Minister as to
what the number of such level crossings is. Secondly, what is the future
plan of the Railway Ministry and the Railway Board in this regard? |1
would like to suggest one point more to the hon. Minister. Even though it
is difficult to do it overnight, that is, completely removing all

unmanned level crossings, - they must do it gradually - yet, at least,
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they must identify those manned level crossings where there 1is more
traffic and where more number of people use the crossings to reach their

places. In one such incident, a bus, carrying
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a marriage party, met with an accident and, unfortunately, so many people
died. Therefore, one of the major suggestions, which the Railway Ministry
must bear in mind, is that along with achieving the target of completely
abolishing the manned level crossings, they must, immediately identify
crossings where a lot of traffic is there, and, they must have more
watch, more guard and give more caution to the people who are using these
crossings. That will also be of great help. Another thing is that even
though the Railway Ministry is very much committed and concerned about
accidents, which is alone not sufficient, the hon. Minister must inform
the House as to what comprehensive measures they are going to take in
this matter. In the Minister®"s statement, he has mentioned several steps
that they are going to take. One such thing which he has stated is that
the Train Protection Warning System has been introduced in the Southern
Railways and service trials are iIn progress in the Northern Railways.
This is a very good sign. The Train Protection Warning System is a modern
technology that is being followed in various countries, including Asia.
But why has it only been done in the Southern Railways? When are they
going to have it in all the Zones, all over the country? 1 would like to
know how they are going to do it. Sir, then, the Railway Ministry must
have a concrete attempt to see how countries, like, China, Japan and
other Asian countries, have wused modern technologies, and have,
successfully, minimized the accidents. Sir, one surprising thing is that
more than 1 lakh posts are vacant, which is unbelievable. A number of my
colleagues here have brought it to the notice of the hon. Minister that
more than 1 lakh posts are remaining vacant. | would like to know from
the hon. Minister as to how many posts are vacant in the Railway Ministry
as of today, what steps they are going to take to fill up these posts and

what has been the real practical problem in filling up the vacancies...
MR. DEPUTY CHAIRMAN: Please conclude.

DR. T. SUBBARAMI REDDY: Lastly, Sir, besides paying my compliments to
the Railway Minister for having brought down the number of accidents as
compared to 2001, - that is, of course, not sufficient - 1 would like to

say that they must take it as a challenging job and they must take all
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pains in this regard. Shri Dinesh Trivedi is a dynamic man. 1 am sure
that he will implement his party"s Ileader"s 1ideas and he will,

definitely, ...
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MR. DEPUTY CHAIRMAN: That is no clarification.

DR. T. SUBBARAMI REDDY: We both came to Parliament around the same
time, and | am happy that he has become the Railway Minister. | have a
great hope that he will do a wonderful job in the Ministry. Thank you,

Sir.

ot ATy AT (3R yeRn): 3uwHafa AT, H AT Af 1 eI 3l g &
#H PAR F FAoIAd §§ Uh goel A NG e agen, Sedr &% gl 39 aoaed A
ot famar Bl

W@mﬁwzﬁa@é’rmw%lmmmﬁﬁa&w@ﬁ
GUTATT g T &1 $HH FROT TE ¢ 6 I 1 qeRAT i q@-Y@ & § A g @ g 3R
el S S Yo SR # Worr s ar, 98 & AE g 9 W@ gl FuAr 3§ R faew
e &, Fifh g a¥ 3§ GhR H gHeAt g WE E| Fow Aol H gHear & ag g8l W
R o Aoy A gEe gg, A P @ G g8 3§ THR H gheanst & A FS
mmaﬁm%,aﬁmwmwmﬁmma@mw%l

3% TU-Q-TY, FAR & TF § NMAeeqd T7F v R2AT ¥ 9@ @ NRT
w1 AT & W our, Smer s A% I v g1 suF FRUT g@f & ol Yod alseT #
Yoo IR W § 3R g a¥ gl 20-25 &7 e W AW ST &, oHH P AR Tod
N 3W & A UIed G @ I §1 3AfAU 39 A oot @ AT w1 qu R s

=0 YR, TH g 91 gl HeAR-FrEeS # unmanned level crossing W §%
Tl TEw I, S Gl F ARl # aow 3 W N, T Al 77 A Sed T W, 59
® W Fgd ¥ unmanned level crossings & I g, ®HAR-FPEIS, HATR-
WG, FAR-FTA-FEN S FCH, S 9gd S ®d ¢ IR A W FAr eew g
g1 g8 9 o unmanned level crossings &, oS¢ @8l & T R Ugod HE I &
AT SR HE A 81 FHA gL IFd gl W Al Il Wl &1 So¢ Ufrdse & &9 H o g7
forar sirar &, AfhaT ag W gAAT geeaAt gl & 3R ST AT HT FHHT AT gl gl

g YHR, 20 Jel$ H TFReN A Th ACENS el & 3R 2y &, o S
ST 8 ™ ATl YT W maintenance & AT 3T SiIdT g1 HAGIEH, IE maintenance TET
I ¥ FAET g our W 87 39 AN Ay ewe & =iy

AT HN S A I gy H el § R cHFRQelr 3uaRor R amsr gra Adraer
YuTell & HEd Hles 3R AT &0l & a1 HRAT Y& & 3R 3% Siae & # o
e T TP &
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& TS BT TIg UG I gH IcTT THeIdT Bl &, WAfhe] IE I o oW, SHH FAT AT
AT ¢, SUH T A § AW T§ F fhaw ast A q@ g, % aN F Fo A
R F oA B &, A §H SEd IS SAby g gEll Yed & awd & fav 7 @gd
HEeTE § & sEH U Us AT S A0 aife Ig ATH & 'F F Yo A Aud 7 gA
fFa R & 3T s | €

TR, H 3T LA 3H IR Sl e agem fF Inh FAR F aH Frewr A
o gheeT gg M, TEH W gy IR H Qe H SR g gl S99
SFel g & IS &, d9 5§ Hey & @ v fav av ¥, sa% an & o afe &4
qRled TSR &, A e H OIFH! AAFR grod gen AR g gH @er o I sk
Aeg A wH, TEd 6 Yo gqreasit F e 8

Fah WEA-E-T, # AT FA S Ag Fee UGN R Segial el AAT-_T =l
foar 8, ofed 3 Fuar 5@ 3R RAY &0 @ @ & AR W AR & Foic e e
el F FAT 47| YT AW H S Il glaT &, 9§ W AL BlaT &1 &F ol o sHe e
Sole 3didhe fFaT a1 3R 38% against g9 Nod I gl & Wd AW W frdar @
Far g1 3R 39 a1d f IEERT o § o @ dr 399 3@ Ig I ol ofuen fF g @ler
W AR IR P aTRarg § 3R gH AT 39 99 F ggl W @I AL E e d A
AFRET AT WE AG A W B AT 3T Tg Y o @9 Yo awd & fov U fady
%5 FAT ST, Ed Yed # Ar | Oy eue X wefia st @ fRar Sl o
qSH Ugd & gaar o FF g § 6 R e T #15 Wod AR vae Fae Bl SR
g, dr 38 &Y s Sw, drfeh 58T W manned railway crossings #gT §, S@l W ST
oeT AT A7 S o 3T FH A &, 3% IR M R for Aw| Jg FwA Y SR
3% 3eeX TE AT Yo7 BT TIRT & g o dmed F HE AG T g1 THY T R
gdeard g W g

SWT%WE'IH?T%“,iﬂa‘é’rsﬂﬁtﬁéwaﬁrintegrate%@g‘(’%‘lmmmﬁ
Waﬁﬁm@mﬁwmwaﬁ%mﬂwﬁ@?g@%lmwmeﬁﬁﬁ
Wﬁ%ﬂﬁﬁﬁﬁﬁgﬁﬂ%ﬁﬁmﬁlﬁﬁmﬁmﬁsﬁmmwﬁw%
& ot @a § & T fRar smee 5@ 3R o 3nh 3R R e & i S g

WWH’&T—H’&TMWH@T%IWMdynaMsm%,Fﬁﬁmwg\ﬁ?
3MTh S 32T &, I & I & 3ec] IS 6@l &| MU S A HRIES &, d9 db
T 57 YHR HI
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HGAT F1 ¢ IR 39 TR & ROeeed a1 & fF 30 arel T#FT I & Jolel arel ollall &l
TF FEHE & 6 I WAT I W AN T A9 el A I W W AT TgT
SEN| 3 3eeX ¥ Y§ o WACT @ U fF oar A, 9 Ho e GgSdr yar Ad
...(ma?rsiﬁ)...mmsﬁ,ma@a—agauml

MR. DEPUTY CHAIRMAN: There are three more requests. Please take only

two minutes each. Shri Rajniti Prasad.

At ToEfa wEE: Yeal, W TSR Tgd A H AR HORedE & T g
.. (FgaUE) . ..
A ywemafd: Y FIRFAE S A ARSCAN, g clarification 4T AfdT,

FifP AT T JHT gl
A TeEdfa guwg: W, BT & v geraw @
" Y @Y d9 99, @9 99 @9 sel”

wW, o Hadr o & wgar S Y A off, s euw gEd R ur, s@fev we
ATHACT 1395 & I 39 gAA 97 g foh faer Badr of o $o &8@ qhe-1 # &«
e sEE St Y A ff, 99 3w 36 WO euw R, sEfan s e A
accidentzﬂgmgﬂlmmﬁﬁﬂﬁmmﬂl

W, # SaEr clarification Y EdT E:"\ # Fad s clarification IEdr E;I
# s Ug W@ § "A Statutory inquiry into this accident has been
conducted by Chief Commissioner of Railway Safety (CCRS) under the
Ministry of Civil Aviation, based at Lucknow. CCRS in his Preliminary
Report has concluded that the accident had occurred due to breakage of
rail across the weld between left tongue and lead rails and accordingly,
he has attributed the cause of the accident to "Failure of Equipment -
Permanent Way®." What is the meaning of it? Is it a complete failure of
equipment or way? ¥ §ar1 ¢ [ SHHT FAT AdAS g 3R STHT FAT 3T §? 5 alAl H
SR A T ST FA R IR FE K2 Fhih, §H AP A Yo H gl AT R
ST 9sal ¢ 3R 3HH Uee usar gl

W, AT TF suggestion § & AT swerard H qem HifGw, RegwAm semEe w1 oae
M@T, 7@ @ 95T TSI & AT &l gega|

SHR1 BAISHNAB PARIDA (Orissa): Sir, thank you. At the beginning, |
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must express my good wishes to the new Minister. 1 am concerned that he

has inherited a Ministry which is now in the most
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mismanaged position, in a mess. | am happy that now we are having a full-
time Minister. At least, 1 think, he would operate from Delhi, and not
from Kolkata. 1 think, he would also have a national outlook, not a

parochial outlook.

Many of my friends explained the present condition of our Railways.
It is going to be in a similar condition as of Air India. We have damaged
that organisation and we should not damage this organisation which is
concerned with the lives of crores of people of our country, which
connects us all. As my friend, the previous speaker, said, it is a symbol
of national integration. And it is our pride also. For more than two
years, we have not given proper attention to this Ministry. That is why,
the number of accidents is increasing though you maintain that it has
decreased by a percentage. But, if we see the number of people affected,
the number of accidents is on the rise. We know, as my friends have
already mentioned, what the reason of these accidents is unmanned level

crossings.

Sir, 1 want to know from the hon. Minister how many unmanned level
crossings have been converted into manned level crossings during the last
two-and-a-half years. There are still more than 10,000 unmanned railway
crossings. How many years will it take to convert it into manned level

crossings?

Sir, | have seen that even in the Rajdhani Express Trains the
condition of the carriage and engine is bad. I request the hon. Minister
to please travel, even if it is concealed, in some of your trains, not in
your special coach, but in other coaches, to see the rotten condition of

the coach.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BAISHNAB PARIDA: The carriage and the engine are old. So, you
have to see to it. My friends have already said that the world has gone
for a very high technology in railways. The advanced countries are using
this technology in order to modernise their railway system and to ensure

safety of passengers.
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MR. DEPUTY CHAIRMAN: It is over. Now, Shri Raja.

SHR1 BAISHNAB PARIDA: Mr. Minister, about Orissa, we requested your

predecessor so many times...
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MR. DEPUTY CHAIRMAN: You can speak on the Appropriation Bill, not
now. Now, you have to only seek clarifications on railway accidents.
Please confine yourself to seeking clarifications on railway accidents.
We are going to have the Appropriation Bill on the Railways. At that

time, you can speak about it.

SHRI BAISHNAB PARIDA: 1 request the hon. Railway Minister to complete

all the under-going projects and railway lines in Orissa.

MR. DEPUTY CHAIRMAN: Hon. Members, please confine to seeking
clarifications. We are going to have the Appropriation Bill on the

Railways. Then, you can raise all these issues. Now, Shri D. Raja.

SHRI D. RAJA: Sir, I would like to seek a couple of clarifications.
One, between April and July, this year, there were eight accidents. In
case of five accidents, it 1is said that the cause is yet to be
ascertained. The Railway Ministry is not giving the cause for such
accidents. In one accident, 1i.e., July 10, Guwahati-Puri Express
derailment in Assam, it 1is said that there 1is suspicion of
blast/sabotage. The cause for such a major derailment of Kalka Mail near
Fatehpur is not yet ascertained. So, this is a major concern. Why do such
things keep happening? Why is the Ministry grappling in dark to find out

the cause for accidents? This is one.

Secondly, there is a Corporate Safety Plan. The Corporate Safety Plan
for 2003-2013 period was made by the Railway Ministry with a
comprehensive view to improve safety in Railways. Most of its achievable
targets were divided in two phases. Phase-1 covers the period between
2003-08, and Phase-11 covers the remaining period up to 2012-13. This was
done to have a mid-term assessment, with changed circumstances,
advancement of technology and assimilation of devices. The funds required
for safety enhancement works, including SRSF outlined in CSP, were
Rs.31,835 crores. My question Sir, is: Was there any mid-term assessment

by the Railway Ministry?

Then, the CAG has given its findings in the Performance Audit Report

No.8 - Railways. The CAG has made several findings about the railway
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safety measures. Due to constraint of time, 1 am not getting into all the
details. But the state of achievement of targets of Phase-1 of Corporate

Safety
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Plan for the period up to 2010, technology equipment, and research and

development, that is the area on which CAG has given nine suggestions.

What has the Railway Ministry done on the suggestions or
recommendations given in the CAG Report on railway safety measures? These
are the two clarifications I would like to seek from the Minister. At the
end, before concluding, 1 wish the new Minister, Shri Dinesh Trivedi, to
be a successful Minister. 1 wish him to be a full time Railway Minister.
I wish him to sit in Rail Bhawan, and motivate and guide the Indian
Railways which is one of the largest in the world. With these words, |1

conclude. Thank you.

SHRI MOINUL HASSAN: 1 have one or two clarifications. The first is,
there is nearly 64,000 km rail track, out of which 1736 km rail track is
covered under Automated Collusion Device. 1 would like to know when the
Railways is going to cover, at least, a sizeable track of Railways
finally. Secondly, nearly 1.50 lakh posts, which are directly related to
safety, are vacant. 1 would like to know what is the plan of the Railway
Ministry to fill up these posts which are directly related to safety.
Thirdly, it is a fact that several key posts in the organization of
Railway Board are vacant, including Member, (Traffic). Is it a fact that
trains have been introduced on the over used track without any clear cut
strategy to develop the related infrastructure? Lastly, Sir, 1 would like
to mention here one statement made by the Chairman, Railway Amenities
Committee. Everybody knows that Mr. Dinesh Trivedi®s predecessor formed
many committees which are related to Railways, such as the Railway
Heritage Committee, Culture Committee, Railway Amenities Committee and
many others. But, Mr. Suvaprassanna, Chairman of Railway Amenities
Committee, in a Press Conference, after the incident of Kanpur, said, "We
have submitted several recommendations. ...But the staff need to do their
job properly, which they are not". Sir, | don"t know whether the new
Railway Minister knows it or not, but, this is the attitude of Railways
till date. A new Minister comes. | fully agree with my other colleagues
that he will be a full time Minister. So far as the Committee is

concerned, so far as the staff is concerned, so far as the Railway guard
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is concerned, he will look after them. 1 hope, at least railway safety

will not suffer.
ot ReT Samere g2t W, #H IR AIA § AAAT FAA S F Sl A § R
T YT TR g 1 RRT wae &), 5T N Aded & A0 §H AU T Afhh cgawdT 4t

TG I UIT?
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3R §H AT 30 W &H A F RS 3@ gl golc ¢of Foic &, Tei 3 fooll # wh o
TFHIST S g3 AR A @ A RRE vae gaml gufAr A o aR O Qewer awem R
A S SUeT i AR T ¥aTUW R AT e ¥ FHA IO

M Meg FAR FIT (3ccX TeRN): 3UWHUTT Hgled, Tfh ool S drel o &
W R @l @t & v gga sd ur, St gAR 2w & @ R B, ofe wed g%
ghead It & et & &gl 7 g T F AR Yo @ § I F AT § T@
7Y e, 38 AT oo - ey H T 3R €T FH WA A

st 3qmaEfY: 3T R ¥ FIRMBHIT ffFT)

M Mew FAR FIY: Aled, Ioa Aeael 3R aeld Getelfhor e & &ror
Y gl gid &1 FN S @ §H ST e 5§ sod fATeH & HROT g are
gredl & focll ot 3R e T gl g% @7 A @1, qu A fhde & o E, o e
SN & qia AWAT B Ao X @ B R 38 & frae frdider & i e e
s ¥, fraer f arhr 82 S SR ], FT SER mEAd A o Siedr s Y F@A S hifRrer
FE? AR dF, & H WA &F ¢ F e IR, AR HEIE arer aE H, Sl &S
dare I ARG G ¢, 38 FROT AN 9Y W F AR g ¥ @fFa o am I §,
foa@ gdeam g Sl B F= O & A Yod ase & A AN dae Sede ar aradr
WA W AT S fGaR saEr?

A=IE, AAG-IA Yo FET W gHeeTr H S T a9 dol6 ¥, 396 FUN R
FE 3 oAfd qae FA Sl 3HH A FAS FOGIE F? A, IBAH, WHAR T Yol
F AR T VAT o & P TAT RAURA g2 TN 6 SBR T JdT ol & Ps TAT
fAffaa &2 3R, Fr 39 a1 F 95 3% o H gawer Wa oA garr H St 87
3H W AN SN AT AT eI S BT HUT S| FHK oA FAT ZBAR h GaRT SIS Y
A A GgS 3T Nelhlgel AT 398 & ST N P Ao WHR & I §? i w8 IR
AT FE @ AT § F 9 F AN HAA-THAS H FH BT §, o 38 GAT $FH O
BT &, AT RTeA 8% gldr ¥, Jfhd IR F 9 AT NREd o N dolg I
TFAIST g ST g1 af T S ogaedr & forw oY A o AR #Er?

AR, gHeAT & IR Hdhl & AT & fav ar gl & foar PARea & s
arell UM e &b & MR WX & Sl g7 3l gHEe o@r T wae H UH Jol gredr
g3, FAH & IMOACT
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N G-I oG AT HT HIAGST AT I, Th S o1 &, Afhd FRRE IR A S
el EIGHT E3T, WA $ae Q-a A ¥AC AT oA @ H AT A oS &
SIeelT g & TR W oAIEen IR A, gEk fU FA FE TH WA AAh RS H
W Y IR FE? @S G AT, Th & oa1d Fead # Ted FT @ gl o -
PG Te0d FUA W 3T T ToRAlIST g1 @ &l Miaamg & #s IS Tea @1 gU o
F ST g, 96 90 Re @ 3N 7, B F e g, @ ;= AN S 3wl @ e
AT 3R FIEIT & ¢F PN S AR 3UF Gl RE STl Feldlel AT AREEGT ATl R IR
HEN?
AAR, M9 AN FAI for, egare|

SHRI DINESH TRIVEDI: Thank you very much, Sir. 1 am very grateful to

all my colleagues. There are about 13 Members of Parliament participated

and 1, honestly, have no words to thank them. 1 must extend my
gratefulness to Shri Javadekarji. | had requested him specially to
present when 1 reply to the debate. And, amongst us, we have already

decided that this is a very serious issue and the entire country is
watching us so | wish that we listen, talk and understand the issue in
its seriousness. We have two choices. The first choice is: | give a reply
the way a reply is to be given and my work is done. And, the second one
is, we all, collectively, have to ensure to take the railway where it

belongs.

1 personally feel that this is a great opportunity in the sense that
this issue has been raised, and when such serious issues are raised they
give an opportunity to the Minister concerned to share whatever their
plans and programmes are. Ultimately, it belongs to the country. 1 am

talking about the Railways.
Sir, before 1| start, 1 would just like to know how much time 1 have.

MR. DEPUTY CHAIRMAN: The reply should end by 3 0" clock.

---(Interruptions). ..
SHRI DINESH TRIVEDI: Fair enough, Sir. ..._.(Interruptions)...

MR. DEPUTY CHAIRMAN: He can take less time, but should not go beyond

3 0" clock. ...(Interruptions)... | am happy that the Minister has asked
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about his time limit. Let him confine to his time because we have other

business also.
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SHR1 DINESH TRIVEDI: Thank you, Sir. 1 promise you that 1 will.
--.-(Interruptions)... 1 think we are not serious. ...(Interruptions)...
Either you be serious or | will just go through the routine.

---(Interruptions)...

A ACGAR Heam® AFN Gl T2 : I IR-IX Rogoh = @ § F g7 dfzw =
g, gg Fm ¢ ... (cHauE). ..

AN sywsmafa: 3T ST ... (cgaueT). ..

SHRI DINESH TRIVEDI: You can"t keep on interrupting me.

---(Interruptions)...
st symsfa: ¢RET, S-S adl | IH-as Ad ST ... (Ggaue). . .
M FEAR ead aFd: ¥ IR-IR &g ® & & g7 ARIF 76T § ... (Faum). ..
MR. DEPUTY CHAIRMAN: Please sit down, Mr. Rudy. ...(Interruptions)...

SHRI DINESH TRIVEDI: Please don"t take it otherwise. But if there are
interruptions, I will not be able to reply. This is not a threat, but

this is. ...(Interruptions)...
M HEAR 3eard aFdl: Ig MU choice § ... (SFAUM). ..

st suwsmafa: 39 e Sfovl [BEdr S, 39 S .. (F=EuR)... You are a

senior Member. ...(Interruptions)... Mr. Minister, you please go ahead.

At dd. Re sedk @euE): 3 Av-Av & oS §l # oW IRy AR § H
Zeg Slolel T Al f&ar se .. . (suauweT) . ..

MR. DEPUTY CHAIRMAN: Mr. Singh, it is not correct.

---(Interruptions)...

SHRI DINESH TRIVEDI: It is the Members who have asked. And, it is my
duty to reply seriously. If you want 1 would request you with folded

hands please let me reply.

MR. DEPUTY CHAIRMAN: As a Railway Minister, it is his maiden speech.

So, there should not be any interruptions. ...(Interruptions)...

SHRI DINESH TRIVEDI: Sir, let me share these lighter moments with
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Shri Javedkarji. He started with the "room" T Ugel & & {&T F o, o9 &
THSE fh EARY GET FX Wehd €1 A4 FAR B FRET FX o, gAR fav AEh, mus fow
TE P AR §, FANT TG &l A IE G FAA FX AN, o §H Yod H G F A
o W &, AT gA Sgd fawEan & @y 3w 3R & A & FwE fh-
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TF kel U SNuan, THeER ST 3o

IR 39 fAEH igT 3omder, o -

gH g o YT # & T H W@l

Sir, having said that, there have been altogether seven issues that
most of the Members have raised. Obviously, the issue number one is
safety; number two is vacant posts, related to safety; level crossing;

overuse of coaches and tracks; funding; compensation and the Tfuture

programme technology.-

1 am very grateful that this opportunity has been given to me. I am
going to divide my reply into two parts. The first part consists of - not
to convince anyone or anything - facts as they are. In the second part,
if you allow me, I am going to unfold the little plans, whatever | have,
with your support. Sir, 1 would like to give you the facts and figures.
Test of pudding is really in the eating. We should see ourselves in
comparison with the world. 1 am not trying to say that we are satisfied
with that. Not even one death, even one accident is not acceptable. 1
totally agree with all my hon. Members that we have to come to a stage
where we should be able to say, "Yes, there are no accidents.® We should
have zero tolerance as Tfar as accidents, injuries and deaths are
concerned. It is not a comparison, but, I would just like to tell you
where we stand vis-a-vis the world. Please don®"t misunderstand me. 1 am

not trying to justify any accident.

Sir, there are five situations under which accidents/casualties take
place. The Tfirst one is when rails collide. The second is due to
derailments, then comes the level crossing incidents, fires, etc. | have
mentioned these points earlier also. How should we compare them? If
possible, we would like to stop all accidents. Today there are 45 lakh
road accidents in which more than one lakh people die. Does it mean that

we stop travelling by road? No; we have to minimise the possibilities and
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probabilities of accidents. Today, in the era of Internet, all the

information is available. So, | was just trying to google and find out
about this. 1 will share the information with you. This is what | found
from
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the website. This website, whatever it is, is in the public domain. We
can compare India with Europe because Europe, America, India and Japan
are the ones which have a very, very good railway system. In the year
2002, India had 16 cases of collision. And, what did the European
Railways have? They had 249 collisions. | am sorry, the year is 2007. 1|

stand corrected. In the year 2007, we had 8 cases of head-on collision.

European railways. -..(Interruptions)... Just let me finish.
---(Interruptions)... Let me finish. ...(Interruptions)... Europe had 249
cases. ...(Interruptions)...)... No; I am telling you. We cannot run down
our Railways. 1 am thankful to all the Railway employees. Whatever

Railways 1is today, it is only because of its employees. It is the
lifeline. It is the bloodline. It is the one which integrates the
country. What was the number of deaths? If you want, 1 will give you the
figures. And, what was the number of fatalities? I can tell you that. You
will be surprised to see what happens in America and Europe. Where we
have figures in hundreds, they have in thousands. And they are supposed
to be most modern! All 1 am trying to say is, this is so when we live
under constraints. Mr. Rudy, you are a pilot. 1 have flown with you. You

know, today, one of the safest means of transportation is flying.

The reason why it has happened, as Javadekar sahib also said, is
“"technology®". That is what it is. We, definitely, need to modernize
ourselves. To do these kinds of things, we, definitely, require the
indulgence of the entire Parliament. Please understand that Ministers
will come and Ministers will go; parties will come in power and parties
will go. | am not trying to sermonize. Let me start with a positive note.
I can, standing here, guarantee you that if we all work collectively and
if we give some kind of a special status to the Railways, there is no
reason why the economy of our country cannot jump multi-fold; there is no
reason why the travel cannot be made very safe and there is no reason why
the vacancies cannot be filled. Sir, having said that, let me start with
the safety plan. Shri D. Raja mentioned about the corporate plan.These
are, somewhere down the line, related to safety. Please understand that

all these records which we have achieved in terms of comparison are there
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only because there is a safety plan in place. If many accidents and many
incidents have been avoided, it is only because there is a safety plan in
place. To say that the Indian Railways is totally unsafe, 1 think we are
exaggerating the situation. Sir, the Chairman, Railway Board, is the
overall Incharge. You will have to bear with me. Since you have asked, |1

am duty bound to reply to you.
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There are functional members. There are members who are, particularly,
designated as Safety Officers. We have Chief Safety Officers. When
accidents take place, it comes under the Civil Aviation because of the
cross check. We have Safety Directors and Adviser (Safety) of the level
of Secretary to the Government of India. They are assisted by five
functional Directors - Mechanical, Traffic, Electrical, Signalling and
Civil Engineering. Then, we have a policy formulation. 1 can go on and on
but it may sound somewhat routine matters. So, | don®"t think that 1 need
to tell you all this. You all are educated. There is nothing new I am
talking about. We have safety at the Zonal level also. We have a
professional Board. 1 also want to say that Railways is not run by a
Minister. Just like an Airline, it is also run by a Professional Board,
members of which have spent 35 or 40 years of their life thinking,
eating, breathing, or talking only about Railways. Railways come first

and. ...(Interruptions)...

SHRI BALBIR PUNJ (Orissa): What are you planning to do now? What is
happening, how many officers are there, all this is text book education.

Most of us know that. What are your plans for future?

SHRI DINESH TRIVEDI: 1 can do that but they have sought these
clarifications. If 1 do not clarify, they may not like it. Level crossing
is a big issue. Sir, total level crossing in the country is 32,735;
manual level crossing is 70,839; unmanned is 14,896. | do not want to
apportion blames, but the fact of the life is that railway crossing comes
under the Motor Vehicles Act. 1 am not apportioning blames. | am just
telling the system, as it 1is. But Railways do not shirk their
responsibility. In spite of that, Railways do manage the unmanned level
crossing. 1 will give you the figures of other countries also. 1 was
looking at the figures and 1 was astonished to note that a place like
America has more than 1,24,000. About 90 per cent of it is unmanned. If
you see the number of deaths because of these level crossings, you will
find India as one of the safest places, whether it is because of

Vishkarma Bhagwan or Hanuman ji.
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But I personally feel, it is because of the dedication of the Railway
staff. Do you have any 1idea that under what condition they work?
---(Interruptions)... They work under extreme cold, extreme heat
conditions. They work with all these things, and that is why whatever it
is, the Railway is relatively safe. | again repeat and every time | say |
am going to repeat, the objective is, we are going to have zero accident.

That is what is the objectivity.
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Time is running out fast and I want to come into my own plans. 1 have
noted down what each and every hon. Member said. 1 would have liked to
reply individually because there is not a single thing which 1 have
missed but because of paucity of time, | personally feel that 1 just get
into the track maintenance and then | would like to unfold as to what we

can do collectively.

By the way, in "Vision 2020" it is said that by 2015, all the level
crossings should be manned; but for that we - again | repeat - require
your support. The reason 1 said that today the towns are developing,
villages are developing and you are having crossing where there was no
crossing is because there is development of the village, which is a very
good thing. So, it is dynamic. Every day, new level crossing, unmanned

crossing, is cropping up.

Sir, as far as the track maintenance is concerned, | am very happy to
say that there is no track which is overdue for renewal. 1 repeat, there
is no track which is overdue for renewal. During the year, 2011-12, Rs.
4964 crores have been provided for renewal of tracks. 50 per cent of the
tracks renewal is done by using sophisticated machine. Sir, there are lot
of stuff which also includes bridge rehabilitation. We have got more than
1,33,000 bridges in Indian railway system - more than 1,33,000 - which is
enormous. Can you imagine that to inspect, to monitor the safety of these
bridges, you do require an army? And, that army is the army of Indian

Railway on which 1, and, 1 am sure, all of you are very proud of.

Accidents need to be definitely avoided. For that, what are we
supposed to do? We talked about funds. We have a regular Safety Fund, and
I am very happy to say that committees after committees have given
recommendations. 1 think, Mayaji mentioned that Committee recommendations
are not taken into consideration, which is not a fact. All the Committee
recommendations are taken into consideration in a proper manner. Majority
of the recommendations are taken into consideration. Rs. 17000 crore was
earmarked for safety and all the funds have been utilized. We definitely

require lot of funds. ...(Interruptions)... What are the devices for
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safety? Mayaji, if you want to say something and if the permission is

there, I am ready to yield.

MR. DEPUTY CHAIRMAN: No, No. Please complete because we have paucity

of time.
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SHRI DINESH TRIVEDI: Sir, | am very happy to say that we have ACDs.
Anti Collusion Device is a modern method. We have put it on trial but,
again, the Indian conditions are very different than the European,
American or the Japanese conditions. So, when we tried that, we found
that there is some kind of lacuna because these are very sophisticated
equipments. If they do not function properly, it will create more
problems than solutions. Sir, there have been pilot projects in Southern
India because it was a pilot project. It is not only meant for Southern

India. Pilot projects need to be taken.

Then, Sir, 1 would talk about Auxiliary Warning System. This is one
of the things which the world is using, and, Sir, 1 would also like to
say something about the technology involved in wagon. | do not want to
get into the details of the type and naming of it but 1 would say

something about the new type of wagon which has a system.

There are two types of wagons. In the first type of wagons which we
are using today, if there is an impact of the engine, then because of the
inertia and momentum, the coach behind tends to jump over the coach or
the engine in front, with the result that there is a lot of casualty. But
then, in the new modern technology coaches which have a different
technology, the inertia, momentum and pressure is distributed throughout
all the coaches. In layman®s words, it doesn"t jump over the other
coaches or the engine; it just separates out. So, it may get derailed or
it may get off the track, but the casualty or deaths due to it are
minimum. We have to make sure that all the coaches and all the engines

are modernized.

SHRI D. RAJA: 1t is reported that 20 per cent of the wagons are

overloaded.

SHRI DINESH TRIVEDI: No wagon can really be overloaded because there
are strict norms; they are very, very strict norms. It is a good idea
and, 1 think, it needs a review whether the present load, if it has been
increased, is acceptable or not acceptable. And, 1| can guarantee you that

if it was found to be not acceptable, or after review if it is found to
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be not acceptable - because it is a regular review - then, we would stop

that. Now, 1 have just five minutes to share some ideas with you.

SHRIMATI BRINDA KARAT (West Bengal): What about the vacancies?
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SHRI DINESH TRIVEDI: 1 would be telling you about the vacancies also.

That is a very good point.

SHRIMATI  BRINDA KARAT: What 1is the time frame for that?

---(Interruptions)...
MR. DEPUTY CHAIRMAN: There is no time.
SHRI DINESH TRIVEDI: That is a good point but. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, it is one of the main questions. We would

like to know about the vacancies.

AN gAY UBHF (3] USU): T, SAE Al AT ... (SFAURT) ... W, T&h [Aedc
. (FFaU) .. . .

Mt sgwemefa:  Fo A6 geT L. (SEEUW)... E3H @ R gare

..-.(Interruptions)... | have to run the House.

SHRI DINESH TRIVEDI: There are 1.5 lakh vacancies to be filled up.

...(Interruptions)...

Sir, ideally, 1 would like to take at least one hour to do justice,
but never mind; there is paucity of time. One of the reasons is, whenever
there is a vacancy to be filled up, out of the several reasons, one of
the reasons is that there are court cases, and this is a democracy.

...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Please understand. This is a Calling Attention
Motion and not a debate. ...(Interruptions)... ¥d TWRUS aFce & 3T @I

gl 39 39 W afdwen .. (sgaun) . . .

SHRI DINESH TRIVEDI: 1 can tell you that notification was issued in
2008 by ten Zonal Railways for about 47,000 posts; notification was
issued in December, 2010 for 85 posts; special recruitment drive for ex-
army-men for about 16,000 posts was carried out, and together the total
number was about 1,49,189. 1 can tell you, 1 am personally going to sit
on, if | can use the phrase, "everybody"s head®" to ensure that whatever
shortcomings are there in recruitment, we cannot afford. 1 am also very

happy to announce that all the positions which are vacant, whether at the
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Board level or at the level of members are all going to be filled up
perhaps in a week"s time. As far as my office iIs concerned, it is going

to go ahead.
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3.00 P.M.
oA gaT FRA: HleT A7 TSH FA 8?2

SHRI DINESH TRIVEDI: The Ministry is going to send it; it is already

done. ...(Interruptions)...
SHRIMATI BRINDA KARAT: What is the time-frame?

SHRI DINESH TRIVEDI: From my office, the proposal is going to go this
week, this very week, as far as the senior officers are concerned. | do
not get involved where junior level posts are concerned. For that there
is a due process. It goes to other places like the Prime Minister"s
Office, and there is no reason to believe that it is going to be delayed
there. | can assure you that the process was never ever stopped. There
may have been a lot of other reasons and it may have got delayed, but the
process has never stopped. A democracy is like an elephant; it walks but
walks very slowly; but surely, it walks. 1 wish to tell you that we

cannot afford a single vacancy. ...(Interruptions)...

At 3gmemafa: 39 g & =1&r gPml ... (Interruptions). ..

SHRI DINESH TRIVEDI: Sir, we require more and more LHB type of

coaches. At the moment we only have 2.5 per cent.

We need to make this 100 per cent and | can guarantee you whatever it
takes to make it 1 am going to do it, as | said earlier, with support of
all of you. Sir, we have been talking about safety. | have got a lot of
ideas and those ideas are absolutely useless if | do not get your support
and your approval of those ideas because they are not the final ideas.
The whole thing 1is that we must get opportunity to interact, not
necessarily here outside as well. The demand for more trains, the demand
for more stoppages and the demand for conversion of gauge are all
understandable because 1 also used to run after for these things,
whosoever was the Railway Minister, and that is what the demand and
aspiration of the people at the bottom line is. And we all are not
wanting for ourselves; this is for the country; this is for the people. 1

would like to have some kind of transparency and that is where | require
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help from all the Members of Parliament. What is that transparency | am
talking about? When you come to meet me in my room, it is not for me; it

is for you people. At any
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given point iIn time, you will find, at least, 25 hon. Members of
Parliament there because of the aspiration of people. Now I want to have
some kind of transparency. What 1 have thought of, not decided, is to
write to each and every Chief Minister, it does not matter to which party
they belong to, and then tell them that you please call the Members
whether they belong to this party or that party because it 1is the
question of the country and the Railways, and you please find out what is
it that they want. After you decide, | would like to go and visit each
and every State of this great country, spend a whole day, maybe two days
if they want, and discuss things as to what are their plans and what do
they want. 1 don"t want to behave as if I am the giver. The system is the
one which adjusts itself depending on what kind of resources they have.
If 1 have your approval, | am going to sit with all the Members of
Parliament and Chief Ministers. If that approval is there - at least, you
can clap and say that you approve - ...(Interruptions)... we will have
not only transparency but also synergy between the ideas of the Railways
and between the 1ideas of States because they also have their own
development plans and programmes. | personally feel bad if I cannot give
good reception to my hon. Members of Parliament when they come and visit
me; 1 feel very bad if | cannot give them whatever they demand. 1
certainly would not like that when you are presenting the budget you can
make only 5 per cent of the people happy and rest of them you cannot.
Now, 1 Teel that we collectively have to decide because we are all in
this particular, | don"t want to use the word, "game®. Somebody talked
about Air India saying that they don"t want Railways. 1 can guarantee
you; there is no way. The Railways charges less than 25 paise per km. Who
can provide these kinds of services? The Railways is meant for the
poorest of the poor. We have a social obligation that we can never
overlook. 1 would like to have a very safe travel. What are my visions?

See, when 1 talk about the vision, the light also comes out! The light

has come backp ...(Interruptions)... Jg &I &, 3R AT gl

I am very happy that the light has come. Sir, what I was thinking,

and honestly, I will just take five minutes.
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MR. DEPUTY CHAIRMAN: No, 1 have given five minutes® extension twice.

SHRI DINESH TRIVEDI: Sir, just five minutes; it is very important.

Sir, we really want, not in terms of competition, to have a safe travel

like aviation. So, we have to compete not with the buses
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and trucks, but with airlines because safety is paramount. What 1 have
been thinking is to have a separate Railway Safety Board. And, this is
not any kind of a policy matter; this is just an idea because like Mr.
Rudy, 1 am also a flier and | have taken some technology from there, and
there is no doubt about it. If we can have an independent Railway Safety
Board, what are they going to do? We are going to have experts, not
necessarily in-house experts. There are lot of Railway Board Chairmen who
are retired. There are lot of expert people in this country. We are going
to analyse various accidents 1in the Railway system. Why are they
happening? How do we get out? Analysing and providing advice regarding
accidents will be one function. There are lot of things. 1 don"t want to

go into all of them.

Lastly, Sir, there are three areas to make travel very safe -
identification of risk, safety management system, mitigating the risk of
the safety. These are the three broad parameters. If the hon. Members
support - - 1 am again quite glad and happy that they are all, on board,
with me - we are going to make sure that between, perhaps, Kolkata and
Delhi, why should it not take only Tfive hours? Why should it take
seventeen hours? Between Delhi and Jaipur, why should it take four hours?
It can be covered in one hour safely. We talked about Japan. Japan has
the technology. Definitely, it has the technology. India has the brains.
Please understand, all our 11T students, all our IIM students are there.
India is full of knowledge and full of brains. We have to develop this
in-house as well. All | need from you, hon. Members of Parliament, is a
huge support. Let"s take the Railways to the fourth generation so that
this country can give one of the best railway systems the world has ever

seen. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, we will continue the Short Duration
Discussion on the situation arising out of growing incidents of terrorism

in the country with special reference to recent blasts in Mumbai on 13th
July, 2011. @) fdg S, o 567 Y fFar a1, @ 4 & G g§ T Y& AT
FfS|

SHORT DURATION DISCUSSION

The situation arising out of growing incidents of terrorism in the

country with special reference to recent blasts in Mumbai on 13th July,
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At symemafa: agl ¥ YF HfSC

st X Rg: AwgwR, SafE g @l e § & &g @WER & FASAT F GEger
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A el H gEds TR SN §| #edeR, 9 @ 3Eed § R 26 dA@weY, 2011
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AT, H IOHr Tg o IA G § WS TEd Fe g § & Foq WER
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AR, IF wafaed ¥ f6 andwarfedl & U seayfw sRER wd swEwor E,
STl THT el H AR G a0 HeTH g g1 S.TE.W. Feg WHR A FH TWh
HAeFT AT & fT Helrg &l W & Few WER H Golld Aoklld § FW 38 & &
TSI & 3MYfash 3Tergl H FaedT & v qRd 3T G IR 3ryar @Ay dhst & =gl
st Tt i Ao Rt Rufy o a6 ¢ B 3 g wet @ gefea wa § T
I RPN T ST 3 FEEr & @de w|

AT, el G H Sglel FANST el WHR o Hol eoreiel IR af & 3 &
FEFEE #H 38 AN ¥ feea & v iR v e €1 ses faw aawsx, 2007 #F &
YA #H kA s gEd # ded A QAT aar wr, TG dewdardl EgEsi &
"o, 3E S JHfIFAE f RFawer iR 3EF fFERer & v qff e Seakert s@n I
gl
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for @ar & R ugs @sw @H0T S HETewdr g1 3§ @Y H AR WER F 6
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AT, TgAA FAST IE Y TWHR J cfeharey QAT X o1t 3ieper e ¢,
SE& AT Tod WK Ganl Hideh ot g&ar aifsa forar arar &, oas Aeasd 8@ 36
Adeafedl A FREar F 3 gealt @1 WHRT A T@EdeT ue fRar s g Soad
WHR 3cishdle, & WA Feg THR N QU T ¢ W 8, Akl go@ & Y FHgell U5
@ & & it TFR Mdeag & @eh 3ca 9SGl & 7 6T F @ gl

G A FT @RI Heled HT Ul TAMAT el T fITqN THR o Fafea graf@emdr
& ¢, @ FROT e aRUmA FHS 3T §

sqgaTeger (W, NS, FRIA): IR [y o, 9 ewA @A g T gl

$ft dR e: W,maﬁmamagaﬁwqﬁaﬁmsﬁwmm%,ﬁ
AT T HN S @ fodest & AR T AR & $fr 3E FwEeT & s gemal W
THRAT & faR H, TH U F IIFAET GeAw AH S Fqh| G=Idie|

SHRI MOINUL HASSAN (West Bengal): Thank you, Sir. It is a discussion
on terrorist activities in the country which is a great threat before the
internal security of our country. This discussion has special reference
to the 13th July incident that happened in Mumbai. At first, | would like
to say that our party always condemns this type of heinous activity or
incident. In the sorry incident which happened in Mumbai on 13th July, 26
people died, 123 were injured and a huge loss to property took place. We
have express, our concern to the bereaved families. At this point, 1
would like to say that all the time the issue of compensation was talked
about. So, | would like to know from the Minister whether it is properly
done or not. It is a fact that our party CPlI (M) has always been against
this type of activity wherever it happens, be it throughout the country

as well as outside the country.

My second point is this. Sir, on the floor of this House, on behalf
of our party, we have repeatedly told that terrorists or terrorism has no
religion, no caste and no creed. It was also proved after the
assassination of the Father of the Nation, after the assassination of
Mrs. Indira Gandhi and after the assassination of Mr. Rajiv Gandhi. Those
who were involved in these three crimes, belonged to extremist groups. |
am not in a position to take their name; everybody knows that. They have

proved one thing that extremist groups, terrorists or Maoists are secular
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in the other sense. So, they
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have no religion, no caste and no creed. In this perspective, | should
say that we must display one board so far as terrorist activities are
concerned, that is, zero tolerance board. But in this perspective, we

must fight these evils unitedly. But where is the unity?

Is there any unity in the Government? | read in the newspapers what
the Chief Minister, the hon. Prime Minister and the hon. Home Minister
said. | heard their press conference. They said that the Maoists are a
great threat to our internal security. But the other partner, the second
partner always asked where the Maoists were. 1 do not know whether they
have changed their attitude after taking the charge of the office of the

West Bengal or not. But it"s happening throughout the country.

Another thing is, after any incident what do the police do? The
police indiscriminately arrest the people. The worst sufferers are the

Muslims who are minorities. And it has been proved after the Malegaon

blasts.
Sir, because it is Mumbai related, | have before me one Tfigure
pertaining to Maharashtra. 1 would like to know about it from the

hon_Home Minister. In Maharashtra, Muslim population is 13 per cent. But
among the jail population of Maharashtra, 43 per cent belong to the
Muslim community. We are told that many innocent people are arrested. If
it goes on, and nobody stops this alienation, it will create an uneven

situation throughout the country.

When this type of incident happens, there are many agencies to tackle
it. But when it actually takes place what is heard is “lack of

coordination®. What is the Ministry doing? It says, "no idea" or "no
report™ or "no information®. The Home Minister said before the Press that
it"s "intelligence failure®. But after 26/11, many tools were announced
to protect our country, to take care of the internal security of our
country. One thing was NATGRID (National Intelligence Grid). With your
permission, Sir, 1 would like to read out two-three lines. It says, "The

National Intelligence Grid has been set up as an attached office of the

Ministry of Home Affairs in April 2010. NATGRID will link databases for
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constructing actionable intelligence to combat terrorism and internal
security threats. As such, NATGRID has been set up to create a facility
that improves India®s capability to counter internal security threats."
But what is it doing? | came to know that it just got in principle
approval two-three weeks ago. It shows lack of coordination, so far as

the Ministry is concerned.
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Sir, another point, which I would like to make, is this. | think that
the Minister remembers that both the Houses discussed and passed two
important Bills, namely, NIA and UAPA. They are Acts now. POTA was
repealed. We have had some reservation over it. But we agreed to it
because the Minister had told us that it"s for the sake of national
security. But he promised, while concluding his reply, that he would come
back to this august House with the experience. What happened to that?
Till date, we could not get time to share that experience concerning the

two Bills which we passed on the promise or advice of the Minister.

Sir, it is not merely a law and order question. We have repeatedly
said that if we have to check internal security of our country, we have
to take care of three factors. One is economic. Second 1is political.
Third is 1ideological. We should squarely fight it out. |1 suppose the

Government is a little complacent.

Because after the Mumbai blasts on 13th July, like me, many hon.
Members have heard one iImportant announcement or observation from a
leader of national prominence that 99 per cent of terrorism is already
solved and only one per cent is left. It is a very bad timing. Sir, 1 am
not going into details. Sir, the Government should clarify about the

percentage matter, from top to bottom.

I am again saying that unity is the main thing to combat the internal
security problem of our country because it is our country. This great
country, India, belongs to crores of people. So, it is our duty. Sir, my
concern is this. When such incidents happen, 1 feel one sport event "Go
as you like" held in Delhi. Minister says one thing; Deputy Minister says
another thing; intelligence adviser says one thing; and, the Prime
Minister says another thing. So, it is not a sport event like "Go as you
like". If it is going on, national security will be under pressure. So,
through you, 1 would like to request the Minister that we must make a

concerted effort.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Your time is

over.
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SHRI MOINUL HASSAN: Sir, my last point is this. Yesterday, it was
also asked: What is the root cause? | support it. But, it is a very wide

question as to what is the root cause. Who will find it
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out? Unitedly, we should find out the root cause. The Ministry and the
Government are one of the piloting subjects or piloting sectors. But, |
feel one thing. Please consider this. You are going to build up an Aero
City very near to Terminal-3. | have seen a report regarding Terminal-3.
I know that the Minister knows better. The Government has already
permitted about 15 five-star hotels and one mall. What is the distance
between the runway and the mall? What is the distance between the runway
and these five-star hotels? It is barely 115 metres. Is it possible to

maintain internal security of the country when you are doing this?

Lastly, Sir, our State Minister knows very well. It is in a very
limited area of three districts. It is a Maoist-affected area. So, joint
action is taking place. Many people have lost their lives including
farmers and common people. It is a threat to the internal security. We
should act unitedly to solve the problem. Our Party, not only me but all,
is in favour of the strong internal security of the country. With these

words, 1 thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, we have a number
of speakers. Therefore, 1 request every hon. Member to stick to the time

allotted to his party.
Now, Shri Shivanand Tiwariji, not here. Then, Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadul): Sir, the commercial capital of India
has been repeatedly struck by terrorists since 1993. Mumbai has become
the likely target of the terrorists because terrorists want to
destabilise the booming economy of India and the status it is having as a
rising power by way of rattling foreign investors and driving away the

tourists.

Each strike on Mumbai has raised international concerns about the
security of India resulting in foreign tourists either abandoning or
delaying their tour plan to India. The recent series of explosions in
Mumbai have claimed 28 lives and severely injuring many other might have
another objective. That is to divert international pressure to bring the

Pakistan-based planners of the 26/11. Now, India is saddled with the
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responsibility of investigating another terrorist attack. Sir, the
international profile of 26/11 attack may decline, it may come down. It
is a probability. Now the issue has taken a dimension of law and order to
that of a national security. | would like to say, through you, some
accusations were levelled against the Government. One is that the

diplomatic stand vis-a-vis Pakistan policy and
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the counter-terrorism activities have been put on a separate list.
Experts have credited our Government for taking a historical stand in
dealing with the extremists through a different mechanism by deploying
heavy military forces and, at the same time, addressing grievances
through negotiations. Another accusation was made that the Government has
not taken any lesson through the previous experiences and not any steps
were taken to combat terrorism. 1 would like to say, through you, Sir,
again what are the steps the Government have taken so far. The National
Security Guards whose commandos battled the terrorists in Mumbai during
the 26/11 attacks, now have four NSG hubs each with an operational
strength of around 250 personnel. As many as 20 temporary Counter-
Insurgency and Anti-Terrorism Schools were being set up. Following 26/11,
coastal security was also reviewed at various levels. Under the ongoing
Coastal Security Scheme, 64 out of 73 coastal police stations were
operationalised. As many as 79 new battalions of the Central Para-
Military Forces were sanctioned since 2004-05; and a proposal for raising
38 additional battalions of the Central Reserve Police Force, including
two battalions of women personnel were also sanctioned. The Unlawful
Activities (Prevention) Act was amended and notified. A model Police Act,
drafted by an expert committee in 2006, which provided for well defined
duties and responsiveness and sensitivity of the police towards public
and accountability to rule of law, was sent to the States for

consideration.

Many States - when we were ruling in Tamil Nadu - including Tamil
Nadu, Bihar, Assam, Gujarat, Chhattisgarh and Haryana-have amended the
Police Act or framed new Police Act. Along with all other things,
including police forces, including two battalion of women personnel are
the results of all these steps? | would like to say, it is not out of
place to mention here that in 2001, the fatalities due to terrorism was
5,839. In 2009, it declined to 2,232. In 2010, it came down to 1,902.
This year, 2011, currently till February 117 plus 28 whom we lost in the
recent bomb blasts. 1 am not trying to defend that the numbers have

declined and that everything is all right. As the Railway Minister has
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said, not even one death should take place because of the terrorist

activities.
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1 would like to submit, through you, to the hon. Minister that there
was a shocking admission by the Chief Minister of Maharashtra State that
the Government was not able to purchase 500 CCTV cameras which is the
recommendation of the Ram Pradhan Committee to look after the security
lapses of 27/11; and the scheme is still pending with the Central
Government for approval. The Chief Minister has also said that he was
totally deprived for 15 minutes and that deprived him of acting

immediately.
That has to be looked into.

Another proposal relating to telecommunication, which would help even
at the time of crisis, whatever may happen, is still pending with the
Government. The Central Government should, realising the active and

crucial role played by the State Government, address these issues.

So, my submission to the hon. Home Minister and to the Government is,
at any cost, we should not let the bombers drive home their message that
India, despite its being a rising international power, is not able to
control the terrorist attacks and that they have more potential by
undercutting the flagging credibility of the Government. 1 submit to the
Home Minister and the Government that stringent and strong punitive and
preventive action must be taken against the perpetrators or those who
commit such crimes, and send out the message and reassure the people of
this country and the international community that India is totally and
completely intolerant to any such crimes; and anything done to disrupt
the sovereignty and the national security of India will not be tolerated.
Severe action must be taken against such persons, whoever they may be,

wjth strong hands. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Shri Tiruchi Siva.

Dr. Yogendra P. Trivedi.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Thank you, Sir. Yesterday, we
had a very good opening from Dr. Manohar Joshi who narrated the events
that had taken place and the terrorist attacks one by one. 1 also made

some chronological data. 1 find that from the beginning of this century
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we have 33 terrorist attacks and the last one was in Mumbai on 13th July.

I particularly
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remember it because it was at the Opera House and every day 1 passed
through the area when 1 went to my office. This has become almost a
common thing. The people in Mumbai or the people elsewhere in the country
are resilient. Are they resilient or are they helpless? They have no
other go. They have to go for their work; they have to earn their wage.
They have to work and they go for that, but not because they are
resilient or they don®"t mind. Many people in Mumbai, when they get out of
their homes, are not sure whether they will be able to return home safe

and sound. Why is this happening?

Sir, it is the primary duty of the State to protect the citizens from
internal violence just as from foreign invasion. It is not happening in
our country. Why is it that we are so soft? Why is it that we are so
vulnerable? We found the other day that a ship landed near Versova in
Mumbai. One wonders what our naval personnel and coast guards were doing!
How can such a ship come right up to the shore? Let us imagine that there
was a nuclear device inside the ship. The whole city would have been in
jeopardy. How can a ship, breaking all the naval barriers, come right up
to the coast of Versova? 1 think that it is something which we have to
think about. Probably, we are too soft about the whole thing.
Fortunately, our Home Minister, who is well versed in law, knows that the
courts are moving very slowly. After the arrest, there are years of
trial. Very often, except in extreme cases, bails are granted almost for
asking. You will be surprised, Sir, to know that, when journalist Dey"s
murder took place in Mumbai, most of the contract killers were people who
were already convicted; but they were on bail. Now when these things
happen you must have a second look at our legal system. We in this House

are here primarily for the purpose of legislating.

Let us look at our legislative system and find out whether something
can be done about the procedure in courts. We find that the trial takes
years; thereafter, there are voluminous judgements running into so many
pages. There is a first appeal and then the second appeal. If there is a
big sentence, then there is confirmation. All this procedure takes a long

time. In the meanwhile, you know about the people who are in jail. Our
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jJails are not particularly very bad; they are quite cozy too. It was
mentioned that Kasab - who was almost found by everybody and there were

several
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witnesses, still that trial went on for years - was provided biryani in
the jail. 1 think this is something which shows that we are too soft. We
are trying to show the world that we are the people who are very law-
abiding; we are the people who have great honour for the dignity of a
man. But does the world care? We must take some illustration, some
example from what is happening in the United States. The United States
had a terror attack. Thereafter, they became quite strict and there has
not been a single such terror attack there. So we must try to understand
the situation. There must be a speedy trial; there must be quick
conviction and the treatment in jail should be as people deserve to have
that in jails. We are here to legislate. One should bear in mind that we
have first appeal, then we have second appeal to the High Court and then
the third appeal to the Supreme Court. Can we not do away with all these
matters where terrorism is involved once and for all? After the
conviction, if there is an appeal only to the Supreme Court, the appeal
to the High Court can be avoided. So one ladder, two or three year"s time
which we spend in the first appeal, can easily be avoided and from the
conviction, if a man is so convinced, he can go only to the Supreme
Court. We must give a close thought to it. | personally believe, we
should give more investigative powers to the police. It 1is very
surprising. In the city of Mumbai, 1 am connected with an organization,
the Indian Merchants® Chamber. We had offered to the State Government Rs.
200 crores for close circuit TVs. But look at the bureaucratic approach.
When we offered close circuit TVs to be put throughout the city of
Mumbai, because of some bureaucratic involvement, that offer was
rejected. Today we have no clue about the people who had gone and planted
these bombs in Zaveri Bazar, Opera House and Dadar. So, | believe that we

have to move with the time.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.
DR. YOGENDRA P. TRIVEDI: Sir, I will take two minutes more.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken one

minute more. So, take one minute more.

445



DR. YOGENDRA P. TRIVEDI: 1 am only saying one thing that Parliament

is a place where we legislate. Let us do away with one ladder altogether;
go to the Supreme Court if you have got a case.
in the mind of the

from conviction stage,
Somehow or the other, we must put some fear

terrorists. |

446



am making a suggestion. The moment there 1is a terror attack, one
terrorist who is waiting on death row and whose mercy petition has not
been disposed of for a number of years, he should immediately be hanged
so that the person who is on the death row will tell the terrorists that
"please don"t do the terror attacks because my life is in danger."
Something should be done. Mercy petitions are not disposed of for years
together. We must think about it. We are a soft State; we are too
vulnerable; anybody can come and do anything. Thirty-three attacks in ten
years is something which is unimaginable. I think the Home Minister, who
fortunately is a very eminent lawyer, will be able to apply his mind and
put a legislative process by which people outside, the terrorists, the
killers should not feel that India is a soft place where they can go,
commit a crime, go in jail, wait for ten years, file a mercy petition and

then once again remain happy. Thank you very much, Sir.

sqgemedet (W dS. FRIA): A Ao Aled Sl ... (FEUE) ... gAT, JHH
et &1 TeH ol fAde &, 39 9 fAde S e

ot ARew AEd (3R W) : 3UWHEGE S, 13 FJoTS, 2011 F FFGS F W W
U R Y P Il 38 T S N gHCT g3, IHA 26 FAGFSR, 2008 F EV FHA
$r Ig o 3R 39% d¢ g9 FAT arrangements T ¥, TH Rg ¥ gAY I O
ge 7 f6 W& F$ o arrangements g8 W AE A, SN TH gAA H Ak Foha I

A, 12 A, 1993 & §@ 14 SN AFaE W gAS §C | §H I Hoen =@iiee &
HAHAE HFTS W A Al N §2 o gAR oww & woreeh g, e gAd
shAAS hided § AR T67 W W gAGT & AIA ¥ IAHART Hadl Ig TSU &1 T8 &
& 5@ U & YT A W9MET, 3H U & X HS AREA Ad Qfew, HEw g I3 7 §g
|

T Ay # HAA <@r fF 3@ & Santa Monica : Milken Institute &I &
RXaE §, S &g = § & deae f TR g & FROT 0.75 R g% S Ed.
MY Th ST & TE FROT AT F S SoRISA H 2001 ¥ 2003 F €1 Hdehare el @
ar, @ g8 & E e & 10 ufdwd Hr FA 3 S M| AR T WX ITdha
el Tl ST I@T §, SHA TaW 937 HRUT Ig ¢ & §HAR IgT ashdieal & Ad 7 s 577
e g1 ST 3 gAR ardt Badr S A weEr F Rftad §9 & g4 awariedl & AT H I8
#T YaT FET ERT R IR AT AGwAE & I W AT §, a JOH I F FHI Fer
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SE, aifh 3 e conviction g 3R &l @i & FeM & o FH| F AG R
F pending 93T J@AT 81 18l gl 3PN &7 30 kg & & H@, df A%ad 7 & &7 59
2 ¥ 3MTdhdle I FHACT 81 HT Tt

3UFATEE Sff, FA AT TH Ierees e A1, fowd HA qor or fF sdwag @
U & AT g7 F FAAE aX W@ 82 AR WA Said AT gl AT WA @ -
"Whether Government had proposed to set up National Counter Terrorism
Centres."” The reply is "Yes, Sir. However, no final decision has been
taken on the constitution and structure of the proposed National Counter
Terrorism Centres." Our hon. Home Minister is competent enough; when he
can finish off terrorism in Punjab, he can finish off terrorism in the
whole country. | would like to know from him as to why he is not in a
position to deliver the thing which he can. So, 1 would like to know by
what time a final decision will be taken, when the National Counter
Terrorism Centres will be established, because this will help us in

fighting out terrorism in the country.

sl YPR ¥ AT internal security F S B{Eew §, 398 39 FH
coordination &g g1 §AR T& Sd=7 internal security systems § - IB 379sil 978
FH FAT &, NIA T SHE ®IFH a1 &, Ao oo 3ol seg 3 &= g,
dAfthel 3ol 3TH H FINEAUS & QI &, TSGR AN A W F HAS F Rew 3w
ST § 3R g gar & g1 gerar fr 3 Ricw wgi @ v v, I fras Row 8, e R @
3T 90 €7 3R EH I SN @ MY F SRR W &, §H S a1d R & 8
T AT 9 WHT H MY gAF AT, d §H Tgel INdddlg & Udhell gleam| PR A H ar
Ir @ terrorism FI activities 8 Sy § St gAY . @ M 3¢ @ o Wi IS
ﬂ?ﬁﬁ%l%%@&gﬁm%ﬁ?mwaﬁlmsﬂmwindirect
impact ¥t T fF 397 o FAIRE Rvew &, % &7 YT & FE U AT Told T Fel
JT, AR fhcdel energy 3WH a¥T & W &1 30U AR He Y Fhr Sedr g1 H I
Al el S e T o §H A el sl A

3wt 73 wat & g AAED @ v S Bar g1 A gor a1 F - “How the work
of multiple agencies 1is being coordinated and whether the NIA has
regional offices also.” The reply is, "The NIA has regional offices at
Hyderabad and Guwahati along with the Central office iIn New Delhi."™ Now,

we have had 14 attacks in Mumbai. Then, why are we not having the
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regional office of NIA even in
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Mumbai? Mumbai is a very sensitive city, and we have to ensure that this
does not happen in place like Mumbai and Delhi. Of course, this should
not happen anywhere in the country. But Delhi and Mumbai are very
sensitive places, and we must control terrorism. That is possible only
when we have coordination amongst our intelligence agencies. And whatever
we commit, we must do it. Sir, on 26th November, 2008, a statement was
made that we would have a Multi Agency Centre (MAC) to coordinate all

these things.

What is the position on that? Has it been established? How are they
coordinating? Sir, if these terrorist activities continue, we will not be
in a position to have our GDP growth. 1 am confident, Sir, that Shri
Chidambaram, being the head of the Home Ministry - when he can Tfinish
terrorism in Punjab - he can, certainly, finish terrorism in India also
but, for that, strict laws are needed, a faster judiciary is needed and
immediate punishment to culprits is needed. That is my request to the

hon. Home Minister. Thank you very much, Sir.

M FEAR Ieamd aFdl (3cck TGA) @ eIV 3UHATETET Heled, 3McReh G 3R
Jchale. X 38 Fewl A gge o =l @ g § 3N FE SR g &1 A 37w & G
A€ HEI Al TH T S oS g3 FeX AR Y W gH & G 36 Fed A g5 Ao,
3EHN T3 TR HTAT TG 36 TAT S o5 88 WX AR Yewiel W HTAhardy e g3
ar, d QU g F - & S & o @ oA e-wEer # oS e § e,
et & e, Sl & fAel 3R gfrar & sroer-sremT RRedl & el g ew & 39 WAy
& Tohrollel [ HA, 3MeIoNF A ol FHSUT ITsaA0h S A FamEr AT & g 5@ @
gl § 6 aRa & ya-Fger A 5 FE R A T §| Aereg, AT gz o swfow R
o 31 @ wrell # tur Sl @ 9Radsd 3w g, o Sl @ oRfRfaw seer §, Tew
& & g #, & Ageen A, W AR H HA-Fr¥E H % @S uyz @ &2 g F A
s ARG vsaeR #8 W B...(FauE)... #H T FE @ O§, aAvdd FERd
TSage] g W® 8, aF AT #g ® § 3N 39S au-ury WER i WG W FEl o @
¥ T A, IA-FCr & AET, qfeh HeWT-HAT WI-TT H, eIIT-37elT HaraeT Mol & H
W-m%wﬁﬁmmﬁ?ﬁﬁ%ﬁaﬁg%ﬁ?aﬁﬁ#a%mﬁ
"gRTe A o @ form g, S T AR A 3H Re & A, S fh e A
Fer A el I G|
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A, IS SN FgeaqoT 91 §, 9€ & ¢ F A SoAar § & AT @ FA S F
TRHY H TF & qgd F AR g K ANT E FAN S FRMER o §1 T TAW ah &
B o gy ¥ scieare
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S¢l, AT Igl §ell 8% ¥ HROT §, d FROT §, "T" FROT, "d" FROT, "W FHROT,
" HROT M, Afhe AT IE HN S FAT 3 QART & Gl H ARCHS F 9@ S
& 3dehariedl g s Mo Aol A SgET 87 FA 34 godi & Wo@d gU gt A
FARCHE T T, S Addag & N A 37 oA H TEA-TgH W § I &2 3 A-Fg= &
3913 gU Ry & A1 36 JHiaharg F dole § St W U o3 RU aw §, I AREHE W
qIEaT? FAT TS A H ST SEAUT F AR &, 3TR FIS do I Rl dRE F AT honIT
81 T Tehcll &2 I AT G SIIAT|

AT, 3T Ted H @l o Fgr F Mew & FE T Ad @ar, e
S NGEE & HY Fgall Usal ¢ [ U Seder SRGA 30 WER A Tier JReA o
e &1 31l wer Swem & e ¥E RN §, FE FEr Swn F g W JINeHT §,
FT Far wn & IREFT INGAT §, AR aedide KINSH H 8T H A & FolT Har
F FE AT TWER QU e § Adwae & andias AL § FAewhar @ AR FwE T w7 T@
@ 1 RRNT WA E F S ke f Bl wfdedeT &, S8 &) R dwaret
&1 AT Y T &, el ¥ gerr & qee el 7 3R @ at W aRa # sndwar ae
ST @ ¥, 3HS P FY 4G ¥, TG AN HIAHAlE ANT e HdHAE § A 3H AT F
AT § & M WMER i RE T 59 50 g & oo WA df dharear & ghaet @
FT gRI?

faRad dt & @ ader § F ndwaiedt & giva 9 W §1 99 IE AF FEa €,
Tg WHR Fedl & & g7 Iadaredl I & ¥ AU, 355 X e w0 e @
ST gl 9 I§ WHPR FEAl ¢ 6 H 9 Adhdig oTel gt &or, df & & frar Red &
HAharET 39 A= h & IS & W B &1 T T W Dol §, o=h s &/ 3
U F 9T T TS &, ST F 9T FATST TEd &l Agew, F ok mead ¥ @
WEN F T Feol A § 6 W & F S g §, a5 g & WA gv gona ¥ @
U & et A Tiafee &, 3@ & & o dr REAT &, 5@ & & ole & useniEd @
SodT § fF JAW NaHRAE gl & AMESG, 3% 3HAR & aase o Rl G & qwr &
ITChaTel Fhel w61 & UIT| H A HRCN, H SHT WHR H HE HiSc g1 ool AT
Fif PR o FN 30 TWE A o7 AFT Jas & A¢ & 98 Hddaie § FSA AGA
¢, 9 chdle H WIeAT HA TEe gl Sfd H Ig 919 F WL A FH &G H WY FE
W g T S G H S UH IIhard] UHAR BT § O &R0 o HeAdT & &, aua H
AHAHAA 3T ST TEH Sl
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gl ATHAT gAY IS TR G & a1 wed gy Sl 8, offaste W, r@eni A, WA
# 30F AR I §C g A §, Afke Regrde & gEee, e adr i e s
SEs a7 W 38 WaR & Afadt & aoe @ amEr B aea i ggg o & 7 7, a8
WA T &, G BT §, 3 ST A ¢ K F9 gfow I 3 ORuaR F aW A, w9
3 JMARAE) S Sel F S far smwl #H g o gwfav #E w0 g F & 3@eR A
A wer fF g # 16000 & SICT W9l Hidewdlg &, 3eenadg & AR FAededg & AH |
ST 7 gl Aele, H A WG AG AGA, I FA SN HUN SO H FH IR H FAwd|
3 fear § &% 37 16000 # & 13,800 «1 d ¥, S HReH § 3R Jdear & @\ W
St 7 §g g
3qqaTeTe] (M. NS, FRIAA): 3T Feaeg HISTY

St ATAR Iear@ FHA: Tg F RGO g F? Fl @ @ oRfEfamn & €,
Sl asfg @ 3MST 39l & S A HUA 3H A & HAHAR H IR sy 7@ e
$2 3T I W AN AT & T F BNRET aNT WS §, WU 3T AR B dew
3FH FAUE W R ST 3 IR el o 3R qF die 1 frar a@ g9 & g 59
g W AW AT WA .. (F@AT Y T ..

sqwsmeer (. N9, FREF): 3@ F@awd FRo|

M AEAR Ieamd aFdr: Al oo H ¥g oREfaT o= § #wgew, # s sifow o
e T

sqgaTeger (V. f.S. FRAA): AR TBHA TeA & IR g I @ Pefe v o
foram &l

M AEAR Ieardy dFdl: W, #H 3§ WHR & AT & X & vk A7 qq Fgen
M| e FA SN TH W FEEA A A E, N FEEA ao ARA F ARG FE e
g, W FEwA F emedr W &, O FOHA F FoEgady oS ael S § JEr &6,
3H WER A S aidf Az W @ E, 3qF U 9qE Adr §, H 3 A safav F@ F @
g i IS Fel Fwel A R A AT SN, Sfd W INAE [N oA 7R, a9 F @
S, EET ST AT W@ &1 9 ¥ a8 AN, 3% el AT & Ad §aOR g AT §, 3k
3eX o gF I §, 3o AId-SEId AT S, IEAT S o9 g1 T8 H B T He
o FEl, R T FW T A T R® O eemaad AR Idwared # Ser @ & 3R q@d
TH 3 U & FHAAGT HT Togerford o Farferdr e 9 & &

sqgaTeger (W, M., FRIA): 39 FACT HAC ... (FauE). ..

At AEAR Ieard AFA: 3¢ oI § R IR FH AR H AN FET, g7 Fe F
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NG St Sgd Hglel 8, Al $H &M T JAGHAT A gHNN| $H = F1 A 87 3Tcishaie
T 3del & JAWT
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T &, TSaan #$ AR a1l AT g Fweem g & e S aRfPufaar § L. (sgaue) ...
suwemege (M. N.F. FRIT): 39 IR Fee 3w o v &1 ... (zEww) ..
M FEAR Ieamd awdl: W, H AT ¢ #N S & v vk 3ifae aq wgar @mgar
g &
q AR® e g ar gam ol o,
q Terq-HaeHAE F1 ST §?
q R # qwe F4r Edr §?

3M9a 3Tcishdle; 1 forq 3R AWAE & R & s QAT B ... (FaUR). .. A
w1 wer B Hdwde Req A1 HEAW ... (FEUW)... dwae @ Req 3R
AAAATA Follel FT FH ... (SFTAYUTT) . . .

sqgsTedet (M. N9, FRIT): 307 g age g & FE gH & ... (FAUE) . ..

M HEAR Heam AHdl: I ARSI HT Adlon & IR 3 g A@ARSHAT & Foid
.. (sFaU) . ..

sqgsmeget (M. N.F. FRIT): 37 IR Aeie ST@r o g g1 39 caged F R
A &l ... (SHEuUWT) . ..

M FEAR eard AFd: T, U TR oAl & dered 77| ... (cFaumw) . . .

symsmemat (. DX, FRAT): 3OR 4 Bee s @ R § ok B @t
& g

A AEAR Hear whdl: g1, T, YA ool bl g ... (FFAUW). ..

sqgsmeget (W .. FRIT): glAv, IW w ol AT @1, U 5 Fee
sarer gag fear &, sefe 3R Rl A s g e €1 afhe 3o @ v @ 89w,

GcA HIfST| ... (sgauRT) ... Nagviji, please take your seat.
A AEAR Jeard dHdr: H Foobels T gl

#H Pl WHR A Toh Y HAT el § AR TH god AT qEar gl AT & 5
MR A A, gE MR R W osga Rifda @ ok Rfad safer & ¢ M
IMharey AT g X W/ & 3 A9 g W @ & 7 RAfg sufer § & wR f;
HIdarg, JHerEnads AR dAFderars
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W S Afaar § g aWEe e § AR 5@ QNE Hseh @ & adem § F & G
Hceharel e & Rl & el i W dG@ie g 9 g @ § AR 9die g} 9 e
Al FHeget 1 3T & @1 ¢ AR WHR $o 761 F T W 8l ... (FAT H 68). ..

TWHR & A el Y & fh 3ncshdle I Hdehare H @o”k ¥ AT, 3Mdear &
Y @ AT ST 3R O T 39 anderdarg # A, Wied, Usedidr o At &
g ST HOr 30 G Addag $H U H WA gEm AR S dF AT FdHdG & I
ANET AT WA A TS A g arelr Bl

symsmeds (W, NS, FRIA): Mo, yegaEl A IeEnfT vwe, G 5 fAee
g, el Feall & emA M g1 sl @9 @ 5 fAae & g

it Toreifa wae (RerR): W, & A Bee Sepn, e vae & fAee @ & &

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Listen, for "Others Category®
there is no time allotted. The time is over for '"Others Category®". So,

take five minutes. ...(Interruptions)... Everybody should cooperate.

A TR wWE: W, T EEE A U o 3@ W 9gd Ted g & IR Feh-eh
A T A & - vFES Fear &, SA-SA gar &t T 9 & ded § %
& 3Mdehdle @ HIEA, dAfhd 39 W Sd 39T Teede 3ar § 3R 9 it e haer
glar & dr g foeT ar 38 & & wohem § 6 IS 9H7 % ST g1 Fo Fegl Sl SR
W@ et S o sger afar smwor frar, ey A dl® fr g1 AfPT I T a1 FEer o
mﬁ:wmaﬁrgxmw#gémﬁwﬁg/ngw,mmaﬁgﬁ;aﬁ
g3 et 3T SRT WRAT, fagR HRT, 3T AT ggd dren Soid §, T 1993 & G
R 1993 ¥ uge & FFRm T NfGwl gH fREr W ufodee A€ oem W@ §l 193 & ugd
3N 1993 & MG 3Mchdlc H FiT A qQraT 3T, 1993 & Tgol Pl AN 3cdehare AT AR
1993$wmm§m,wmmm| 18 Ol H ... (SWau). .. TfhU
39, g Sef & A §H T G, FIS o AL & haol HFES H 18 W H 16 IR
mﬁmrc:'g?m 1993#Wmlgg3$m%ﬁm§méﬁ§w,maﬁsvw
fur #Ru, # fhll geem & A\ A& F @ g AR -UTE wendr ot fAe Smaier
feweredi arell, o qrer aredi ofr =€t gl areansit &1

3R A FuE WX A hel R A & I & fAT qRaR & oler SaeiRk A T S
AT . (SHAYTT) . .
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ot g gor (33) : Regrae wel Beam #g ... (sEauE) ...

THE  VICE-CHAIRMAN  (PROF. P. J. KURIEN): No time, please.

--(Interruptions)... No time, please. ...(Interruptions)...

M Tedfa gug: W, gT, S’ do SEvl ... (SFEum). . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rajnitiji, address the Chair.

Do not look there. ...(Interruptions)...

aﬁmﬁﬁm:ﬁmmaﬁrmmwg,mm,%ml

SHRI BALBIR PUNJ: Mr. Vice-Chairman, Sir, this should be expunged. We
cannot allow in this House that "xAEi®ciIAYOO®O gr fAcIm~| ... (sgaum). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 will look into the records.

I will go through the records.
st Toeifa 9EIE: 3T expunge FX GITSIT| 3IHI ST AT § X GIoIT|

sugeTeget (W1 .S $RIE): 3T Sl T ATl L. (cFEuE) ... 3T AW
Fr 13T FRTI

AN TeEfa ga@E: m,ﬁmmﬁm@rwaﬁr?ﬁﬁsﬁ@rmmg%
TS Sdell XY SFARCAAA Tl §=I=Y §, 379 3T Ig ISy, 30 AR ihdl Ted sl
Erak

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, you please

address the Chair. You don"t address them. You please address the Chair.

oAt Teeifa wag: WX, 3 Wdwdg & IR H A%d) F@Ed ga1 © ¥, g §, ar
3! ET SeleT @ 99| 3 T A ARl Few § AT Iog FET 13 §eIR AHeA
T S A §, ofhT Ig 9 =t g, 3T SR 3@ W AR RT3 AP F A A
e drer &1 sHfU 3eHET Fei-al Seor oY oar &1 $¥ AT @ 1993 #F U AT &,
S I P I G RUY A agarr g, o dreh sorms ¢ R sEer aRom & R
R Hodh H I M F HHA Y @91 A A g1 gl H aRome § RS9 e gee
W fAeheldr §, o 96 A H B H 3T AT FE, SHPT Gl g0 oferal gl 39 ol go
arel §o @ & 3R q Aeh 39 @ W ¢ FH IR S § T R e F wH W @
gl ...(FEUR) ... U e W SN w wHE AT Bl ... (SEuE)... &f@v,
.. (ZHaUR) . . .
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Mt sra Rig FRIl (FRES): 39 AT A Regeae & @i w@ QW AfSw ar
qIfhEle & o @ Ay el # I fAaaagds fAded ) @ § 6 3T A @ FA
..(FEAYUA) ... AT 36T ¥ &0 HRU, ofehd 3dehale it is a very important
issue. 3T 3H 3G &I T w61 Wehd &l 3PN Y SR-IR Rl wear &1 forh &ear, ar
g A Bl ... (FEAUR) . .. 3R I RINeH H Jorelm HEN, d R H AR, Serta
3R 3 fhaell geAt €, 39 W SAF, o 9gd AT q@em| gEfew S FRoT §, See
IR F 3T AR FE W & A N A v w € & zwe fov ulreae SEar §,
3T SEHN IR LA AAT| IR $H RE H TGY §EG § e, o # FASr g b it

will send wrong signals to the world.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, please
conclude. ...(Interruptions)... Uskifad G S, 3T fAT| ... (c¥IURT). ..

SHRI BALBIR PUNJ: What is he saying? ...(Interruptions)... They are
blaming the Muslims of India for doing all these terrorist activities to
avenge the demolition of Babri Masjid. In fact, he is blaming the entire
Muslim community for all the terrorist activities in the last 20 years.
This 1is unacceptable, Sir. There has been a clear case of Pakistan.

---(Interruptions)...

sqgeameder (WM. N.F. FRIT): 39 d5 MU JY F5 ST ... (FEUR). ..
I der AT 3T d6 SsU| ... (F¥aURT) ... Uokd UG Sl ... (S¥EHe) ... 39
I3 SABU| .. . (FAUA). . .

SHRI BALBIR PUNJ: He is absolving Pakistan and blaming the Muslims of
India. This is totally unacceptable.

st QA gAl (FET Y 1 IUTATETLT S, Tolliad YAG . . . (SIIURT). . .

sqgaedel (WM. R, FRID): TeEfT S, 3w S@few) L. (EEEuE) ... Mr.
Rajniti Prasad, please speak on the relevant subject and conclude.

st goEifa gag: WX, TRH GcA @ ATl .. (SHAHURT). . .

sumsmee (M. .. FRIA): T Feres AUl AT, A @ Ree v
T fom| ... (suaue) ... AU & fAee veeer form, 3w @ fAde &1 @Ey fomr g
39 @ 39 g8 W ¢fAV| ... (s¥aui) ... Take one minute more.

»ﬁm?ﬁﬁrm:am%lﬁaﬁaﬁwg’lﬁaﬁ'aﬁaﬁwﬁl
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SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, the triple bomb blasts
in Mumbai on July 13 deserves serious condemnation. The terrorists are
always targeting the commercial hub of our country, particularly
congested places and streets. We are saying, after the terrorist attacks,
our investigative agencies are moving with some pre-conceived notions.
After his visit the hon. Home Minister has said, in unequivocal terms,
that our investigative agencies would go without pre-conceived notions.
So, this is a very welcome thing. He has also said why they are targeting
Mumbai is nothing but to attack the growing prosperity of the nation. So,
that is the short-term perspective of terrorists. But, we don"t know; we
are yet.to know the long-term perspective of terrorists as to why they

are attacking commercial capital of the country.

Sir, coming to investigation, i would like to say what we had seen in
the past was that these investigative agencies were having a mindset and
arrested thousands of Muslim youth either in Malegao incident or Macca
Mazid blast or Ajmer Sharif blast or Samjhauta express. Then, afterwards,
we came to know who is behind it. And, the name of Abhinav Bharat came

out.
DR. CHANDAN MITRA (Madhya Pradesh): How cah you say that?

SHRI SYED AZEEZ PASHA: It has appeared in the press and investigation
is going on. You are a man from the press. You know it better as to who
is responsible and who is not. So, what i mean to say is that we should
not go with pre-conceived notions. What mindset you were having
previously and what sort of investigation we did in the past should not

be repeated in the future is what 1 wanted to say.

Sir, recently, there was a news item in a very important Marathi
Daily - Pudhari - where it said that the Government of Maharashtra is
seriously thinking to form a Commission consisting retired senior
officials. 1 am really surprised to see the names of some tainted
officers in this, except one or two who are the persons of integrity. In
1992, the then Police Commissioner who was suspended because he could not

safeguard the interests of the minorities and he could not control the
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riots has been suggested for the Commission. Another high-ranking police
official who was hand-in-glove with Telgi Scam is also there. So, I am

really surprised if this sort of tainted persons heading the
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investigative agencies, what would happen to the final outcome. So, 1
urge that the Government should be very cautious while considering such

persons in such Commissions.

Finally, 1 would like to say, as assured, there are CCTV cameras and
other things and we hope that there would not be repetition of such
incidents, even though it is very difficult in a country like India. But,

we have to take all drastic steps to see that it should not recur again.

Today morning 1 was really surprised to see in the press that in
spite of warning given by our fishermen about 26/11 miscreants, our
police and investigative agencies did not move properly. For that, we had
to face such a big horrible attack. So, from time to time, we should see
that such things are stopped. And, secondly, all the investigative
agencies should have proper coordination. Lack of coordination is one of
the important things for failure. So, these are the things which we have
to see and ensure that such sort of things should not occur, particularly

in Mumbai and other areas. Thank you very much.

DR. ASHOK S. GANGULY (Nominated): Hon. Vice-Chairman, Sir, 1 am not
participating in the point-counterpoint debate that is going on. Like
many of you, who were in the Parliament during terrorist attack, 1
happened to be at the Tajmahal hotel in Mumbai on 26/11 when the
terrorist attack took place. There were twenty couples, including my
wife. And, we were struck in a room without a lock. Fortunately, the
lights were turned off. We struck from 8.00 P.M. to 4.30 A.M. in the
morning until we were rescued with the help of the Bombay Fire Brigade,
Mumbai Police and many of the troops sent by the Central forces. So, one
has gone through the horiffic experience and not watching on television
or reading about terrorist attack in the newspapers, are entirely

different experiences.

We also watched the next day what happened in Chabad House. However,
I compliment the Home Minister and his colleagues in the Home Ministry
for a number of new initiatives which have been taken since 2008.

However, there are some orange and red signals which, through you, Sir, 1

462



wish to share with the hon. Home Minister. One single weakness which
still persists and which prevents us from taking pre-emptive measures is

that a single point of coordination regarding issues
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of internal security, is yet to be fructify and work. This is mainly
because we never get rid of old Intelligence organisations while building
up new ones. Turf-wars are well-known. We, sort of, tolerate them in the
name of democracy. We need a single internal security command. My request
to the hon. Home Minister is, more than anything else, we can learn
valuable lessons from the Homeland Security Organisation in U. S. There
were turf wars in United States also, which had to be ended in order to

coordinate pre-emptive capabilities.

I would like to just share another example. There is a new coastal
security set up, in Mumbai. Many of their new patrol boats lie idle on
the coast. They cannot move around the coast because the don®"t have funds
for fuel to operate more than for a few hours. The 13th July, 2011
explosions exposed the weakness of the systems once again. My whole point
is, we keep on saying, this is not right or that is not right. Unless we
have strong pre-emption capabilities, it is unlikely that we will have
the ability to monitor, to control and tor prevent what is going on in
the terrorist cells and organisations. Modern technology, modern
surveillance methods and coordination with international agencies are -
unavoidable and imperative for acquiring the pre-emptive ability which

this country must have.

I wish to add one important point. We are a multi-cultural and a
multi-religious nation. My request to all my colleagues in this august
House including the media 1is, don"t point fingers to any single
community, to any single group, to any single religion because by doing

so is the biggest harm to ourselves and our nation.

1 would also like to mention that cyber attacks are an additional
issue that is going to grow. It is no less lethal compared to human
terrorism. You don"t see people being killed, but, you suddenly find out
the country®"s secrecy, and its self confidence being undermined. China, |
am sorry to say, is the leading cyber warrior in this field and has been
attacking India, USA and other countries. | am not concerned with other

countries which China attacks. 1 am concerned with China®"s long term
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designs on India®s security.

Sir, 1 wish to make another point regarding this rise of right is
forces around the world. The latest example is what happened in Norway.
This House expressed its deep condolences to that nation. Rise of such
forces is not restricted to Norway. Many countries are facing the rise of

the
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rightist forces which are no less dangerous than the visible terrorists
that we normally focus upon. India is facing the rise of rightist forces
who are a enormous and growing danger. My request, through you, Sir, to
the hon. Home Minister 1is, please include them 1in the net for
surveillance as much as we do the other well-known groups which are read

about all the time in the public domain.

Finally, Sir, we can make our history, but we cannot change our
geography. We happen to be in the most dangerous place in the world. We
have one of the largest populations. We have a complex geography. We are
surrounded by nations which are not friendly. These are the realities. We
can shout, we can write headlines, but, we have to deal with the reality
of our geography. The challenge of terrorism must be faced squarly. 1
thank you, Sir, for giving me this opportunity of complimenting the Home
Minister for what has been done to counter terrorism. But this whole
House has to support you whole heartedly. Mr. Home Minister, because your
task is just enormous, and every Indian has the responsibility to lend a

shoulder to this national challenge.

We cannot do it by ourselves. We must take the best help from
anywhere in the world. We must get the finest mind, whether in the
Government or outside the Government. We must get the latest technology.-
There is no shortage of money in this country. What we have to have is
the biggest resolve that we will not allow terrorism to overcome us, to
overtake us or to overpower us. | thank you Mr. Vice-Chairman for this

opportunity.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, at the outset, |1
appreciate the fact that the Home Minister rushed to Mumbai immediately
after the blasts. 1 also appreciate the fact that the police force
reached the sites within 15 minutes. But, unfortunately, till today, the
agencies are lurking in the dark for clues. | am emphasizing this point
because bringing the culprits to book is an important step in preventing
such types of terror attacks. Sir, prevention is better than cure. Our

special agencies are lacking in systematic, coordinated and precision
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approach. If you analyse 1B, you will find that

25,000 personnel. Out of them, 8,000 personnel

administrative staff. Only 2000 IB personnel

operations, which is mostly political in nature.

been assigned the task of counter-terrorism.
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Sir, the NIA Bill was hurriedly passed by Parliament. It was piloted
by our Home Minister. This Force was created in 2008. Till today, there
are 28 cases with this Organisation. Of these, only three are original
cases. In all other cases, it is playing second fiddle to State agencies

and assisting them by giving advices.

Then, even Pune and Mumbai blast cases were also not handed over to
this Organization, because they did not form specialized teams to keep a

dedicated watch on different terror groups.

Then, Sir, it is our Home Minister who piloted this Bill. At the time
of his meeting with the FBI Director, a little two months later, - 1
quote, Sir, it is Wikileaks, it is not mine - "Mr. Chidambaram conceded
that he was coming perilously close to crossing constitutional limits in
empowering the NIA. He explained that the concept of "federal® crime does
not exist in India, with the law and order the responsibility of the
State Governments. Charge d"Affairs Steven White cabled about this
meeting." Then, why was such type of a legislation brought in? If it is a
weak legislation, and if it is nearing unconstitutional, this gives a
message to the terrorists that laws cannot prevent them from taking up

such types of terrorist activities. That message will go.

Regarding NATGRID, already my friend has mentioned about it; so,

there is no need to explain that, again, in detail.

Then, 1 come to special squads by State Governments. ATS, especially,
in Maharashtra, they have to keep a watch on suspected terrorist
elements. When there is a reliable information, they must inform the
other State agencies and also RAW, IB and NIA. They can coordinate with
such types of organizations and collate the information. If some real
information is there, they can neutralize the modules and shells. They
have to do such types of things. But, unfortunately, whenever there is a
blast, these people implicate wrong persons, wash their hands off, and,

ultimately, shirk their responsibilities.

I can quote many examples but as there is no time, | cannot quote all

those things.
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In reply to yesterday®s Question No. 56, the Home Minister had said
that some measures have been taken to counter terrorism. But the measures

which he mentioned in his reply will only prevent
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the outside players from neighbouring countries but these measures will
not be effective iIn preventing home-grown terrorism and these measures

will not be able to prevent it.

Then, Sir, for Bombay blasts, no organization has come forward to
take its responsibility. | do not know whether our agencies or the
Ministry tried to analyse it or not. 1Is it the weakness of the
organization which is stopping it not to own its responsibility or is it
that they are testing the alertness of our police forces to conduct a big

operation? | want to bring it to the notice of the Home Minister.

Last but not the least. | happened to see the Website of Maharashtra
Police. 1 would like to quote here the three responsibilities of the
Mumbai Police. One is, the Mumbai Police has been the vanguard of
bringing awareness about AIDS by reaching out to people through its
widespread organizational network. It regularly organizes blood donation
camps for helping the needy. Presently, noise and air pollution are high
in its agenda of services. If they are doing such type of services, how
can they maintain law and order in the State? Sir, when there is such a
lack of coordination among the special agencies, the Central Government
or the State Governments cannot prevent such terrorist attacks. The God

only can save this country.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Next is Prof. Saif-ud-Din Soz.

Sozji, take fifteen minutes, please.

PROF. SAIF-UD-DIN SOZ (JAMMU AND KASHMIR): Mr. Vice-Chairman, Sir,
terrorism is indeed a threat to our national security and we have to
fight it out with vigour. The three rush-hour blasts in Mumbai on July 13
came as a grim reminder to the country that terrorism is yet to be fought

out; it is a threat to the national security and we have to be vigilant.

But while 1 condemn these acts of terrorism, particularly, what
happened in Mumbai earlier and this time, | pay a tribute to Mumbaites
who remained united most resolutely and showed their togetherness and
resolve to fight terrorism. There were voices of provocation but together

the Mumbaites showed their vigour as an integral part of the nation and
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they stood the test of time. | pay a tribute to them.
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When I am condemning these acts of terrorism, 1 feel very sad. From
the major Opposition, | heard three speeches. | heard the speech of
Manohar Joshiji. | don"t want to score any political points. But I say it
for the record and also for your Kkind consideration. 1 heard Manohar
Joshiji, Ravi Shankar Prasadji and Nagvi Saheb just now. 1 wasn®"t much
impressed. | must say it, because, even while the blasts took place, the
senior leaders of BJP were blaming the hon. Home Minister, the hon. Prime
Minister and the UPA Government. That was a moment to stand united. Here,
in the House, | heard these senior colleagues speaking on this issue.
They were all the time blaming the Government, blaming the Home Minister.
This is the time to stand with the Home Minister. It is a very difficult
task that Mr. Chidambaram is handling. There was no substance in these
speeches. Rhetoric is there, but that is not going to serve any purpose

for the nation.

1 wish these luminaries came forward to make suggestions to the hon.
Home Minister and | wish they said that they all stand united in the

fight against this menace.

1 have a long list of these blasts with dates - Varanasi, Pune,
Mumbai, Assam, Imphal, Ahmedabad, Bangalore, Jaipur, CRPF Camp at Raipur,
Rajasthan, Hyderabad, again Hyderabad, the attack on the train and,
lastly, what happened on the 13th of July in Mumbai. But there is no
time. Some of the security agencies see a pattern in the blasts on 26th
and 13th. 1 will not go into that; 1 do not believe that the 13th is a
bad date in the calendar. It may be a superstition. But they see a
pattern and they can go deeper into it and find out why this was
happening. While I say all this, 1 feel a great relief in my mind that
the international community, all the time, has stood with us. From many
of the Capitals statements came and their Parliaments condemned the acts
of terrorism in India. As a representative of their thoughts, 1 would say
that Obama, at that time, was very forthright when he said, and | quote
him, "During my trip to Mumbai last November, | saw Tfirst-hand the
strength and resilience of the Indian people and 1 have no doubt that

India will overcome these deplorable terrorist attacks". So, there is
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quite a lot of understanding of the misery we are suffering in this
country. They know about our resoluteness and how earnestly we wish to

fight the menace of terrorism.
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Now, some people are saying that Mumbai has been under attack because
it is the nation®s most vibrant centre of commerce. But perhaps the hon.
Home Minister is right when he says that it is not Mumbai alone which is
under attack but other cities in various parts of the country need to
remain vigilant too. Mumbai may need to be a little more alert because it
is a vibrant commercial centre, but we must remain vigilant everywhere in

India.

Now, without going into details about what happened, 1 have a couple
of suggestions. First of all, | must pay a little more tribute to the
hon. Home Minister. He may not be knowing that there is an assessment
that he deals with these situations very deftly and justly; he does not
want any innocent person to be hauled up, because that adds fuel to the
fire. 1 don"t wish to score any political points here but I would like to
remind this hon. House that in the Lok Sabha - 1 have the dates with me-
Advaniji stood up after a terrorist attack and said that our agencies had
responded very powerfully, very positively, and we have done away with
the terrorists. And only within a month it was proved that those who had
been dealt with so efficiently were innocent people. | do not wish to
waste this august House®s time by reminding you of what happened in
Chhatisinghpora in Kashmir. Even today, CBl is fighting a battle on the
basis of inquiry by our prestigious institutions, including the Army,
that the five people who were done to death soon after Chhatisinghpora
carnage were innocent people. There is recorded evidence and found to be
true by the CBI. And, therefore, when Mr. Chidambaram gives directions to
deal with a case justly and quickly and says that no innocent should be
hauled up, that is a point of credit for him. He should not feel any kind
of remorse for them. Who want him to be tough in the sense that he must
deal strongly with the acts of terrorism and haul up people right and
left. He had rushed to Mumbai; the hon. Prime Minister had gone to
Mumbai; the UPA Chairperson went to Mumbai. That was their duty to the
nation. The Home Minister rushed forensic experts and he sent the NIA
team quickly. It was a quick response to the situation. But that may not

ultimately solve the problem because it is a deeper menace. It has to be
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fought, and he will have the time. He will hold consultations and respond
to this situation strongly.

He knows the anxiety in the hearts and minds of the countrymen. As 1
said, | wanted to make some suggestions, so, a couple of suggestions are

here with me. One is that we have to remain
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strong and united. What 1 saw from the major opposition parties® speeches
is that we have got divided. They tried to divide us on this issue as if
the Government is dead set to create this situation in this country and
as if this Home Minister has gone wrong squarely. Therefore, when 1 say
that we must remain strong and united, it is a message to the whole
country. If we remain strong and united in this House, it will be a

message to the country.

And we must reiterate this message whenever we get an opportunity. We
have to prove that this nation has vitality to fight terrorism out of
this beautiful country. We are a vibrant democracy; we have centuries”
old secular edifice available and we are a finest situation of pluralism
in the world. We have to protect these institutions or concepts, whatever
the sacrifice we have to make. Therefore, our unity in this House or that
House will matter quite a lot to keep the nation strong and vibrant. But
we cannot be complacent and my grouse is not that the hon. Home Minister
is complacent even when 1 give these suggestions. Maybe, these are
already existing in his mind, but we cannot show even a trace of
complacency and we must respond to the situation now when there is peace
around and we shall see that no act of terrorism can take place in our
country. The Jlaw-enforcing machinery in this country should not be
ambiguous while dealing with situations. No officer can be allowed to be
parochial in any design to deal with a situation; we cannot allow any
weakness in any person®"s mind. It is a great duty to this nation.
Therefore, 1 put a question to the hon. Home Minister: Who are these
Indian Mujahideens? You must know this. 1 want to reiterate in this House
that we are better off so far as Islamic institutions are concerned.
India is a great country, a secular country, and our Islamic institutions
are more vibrant than any other institutions in the world. Therefore, 1
remind you for your consideration that not only Deoband but also all the
Muslim schools of thoughts have condemned terrorism unequivocally and
that no Muslim can have any relation with any terrorist act. The hon.
Home Minister has devised a method to deal with the situation. But |1

would strongly plead with him to enlighten us on who are the Indian
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Mujahideens. We must have a White Paper; we must have access to records.
He must kindly take us into confidence that nobody deserves any mercy
whether it may be SIMI or Indian Mujahideen or Hindu extreme

fundamentalists. Our Forces and our Police have
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done a great duty to this nation. They have been ruthless and honest in
finding terrorists. Now you have a wide variety of people. 1 don"t want
to give names - Hindu or Muslim. But you have a variety of terrorism and
terrorist acts in which our youth and people are indulging. Since Indian
Mujahideen has been mentioned, 1 want the hon. Home Minister to enlighten
us as to who are Indian Mujahideens, where do they receive training and
how they operate. We must have some knowledge on that. | want to say one
more thing. Our agencies should not suffer for want of manpower. Where is
terrorism? Sir, the terrorism takes birth in minds. So, the hon. Home
Minister and his agencies must know who is doing ground work and what

they are then writing In newspapers.

How their minds work? And, what kind of speeches they make? It is the
final act that somebody will fire a bullet or will throw a bomb. But,
something is happening all the time in his or her mind. Therefore, law-
enforcing machinery should have sufficient manpower to watch people,
their activities, what they are writing, what they are thinking and we

have to be vigilant all the time. As 1 said, parochialism of any Kkind

should not be acceptable to the hon“"ble Home Minister. ...(Time-bell
rings)... And, we must know where are these people and who indulge in
these activities. | am told there are vacancies in the intelligence

outfits. They should have sufficient manpower.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

PROF. SAIF-UD-DIN SOZ: 1 will take just a couple of minutes. Then, |1
have a suggestion for hon. Home Minister. We must improve our
communication system. The Press has largely covered the news that Shri
Prithviraj Chavan, the hon. Chief Minister of Maharashtra, wanted to
reach his DGP within first half minute of the occurrence of the blast on
13th July. But, he could not do it. He took Ffifteen minutes. Now, it is
an open secret that we want so many CCTVs, and within the current year"s
Budget, economy can be effected and all apparatus, which is required by
law-enforcing machinery, must be available with them, particularly these

CCTVs.
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Then, Sir, you are telling me to conclude. I must say that there are
two more situations, that is, naxalism, remanants of naxalism, and
Maoism. These are situations based on ideology. Wherever situations have
elements of ideology, we have to deal with those situations very deftly,

and we have
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to see whether our system of social justice is intact, vibrant and does
answer the requirements of Indian nation. So, that 1is a different
situation. ..._.(Time-bell rings)... But, Maoism can add fuel to the fire
of violence in this country, and, therefore, those situations have to be

tackled deftly.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

PROF. SAIF-UD-DIN SOZ: Now, the final word is about external factor,
and you can call it squarely "Pakistan factor®". | had an occasion to go
to Pakistan in my life for the first time. Rajnitiji is not here. He was

with me.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude within one

minute.

PROF. SAIF-UD-DIN SOZ: We were twelve people and had the privilege of
entering the Marriott Hotel of Islamabad. Shri Tarigq Anwar is here. He
will bear me out. We had very long discussions with the representatives
of Pakistan®"s civil society. There were four segments - woman
organisations, journalists, politicians and the representatives of the
Parliament of India. We had vibrant debates and we found that Pakistan®s
civil society was very much concerned about terrorism. In fact, barring
one lady, nobody mentioned Kashmir. 1 am telling you, and this goes on
record and this is known to our 12-member delegation, that all that they
mentioned was terrorism because when we entered the hotel, threat was
looming large. Mehran was attacked, and the next day, nearly 300 people
died in Khyber. 1 found Pakistan in great difficulty. And, | raised the
question. | repeat it today and we can raise it with Pakistan very safely
because 1 found civil society there very much interested in Tfighting
terrorism. They want to fight terrorism alongside India and they did not
make a secret of these things. They raised a voice for CBMs and when |
came here, I shared with the power elite here. My point is that | raised
a question with them. | told them that they had a problem. 1 told them to
raise a debate internally. There is a need for Pakistan to have a debate

internally. 1 told the civil society to have a debate with their people

480



who could ferment trouble like Jaish-e-Mohammed and Lashkare-Taiba. 1
told them that they were most welcome to have debate with us and 1 told
Pakistanis that 1 would get back to Delhi and all 12 of us would try to

have an India-Pakistan Parliamentary forum, a vibrant forum.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have shortage of time. You

are taking more time.
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PROF. SAIF-UD-DIN SOz: Sir, I will take only two minutes. This is

something very important.

THE  VICE-CHAIRMAN  (PROF. P.J. KURIEN): Yes, I know that.

---(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Therefore, 1 raised the debate in Pakistan
that they should have an internal debate because some people have the
power to Tfoment trouble ...(Interruptions)... We must give Pakistan"s

civil society our sympathy. ...(Interruptions)...

THE  VICE-CHAIRMAN (PROF. P.J. KURIEN): Soz  ji, please.

---(Interruptions)... You have made your point. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: 1 raised the question. ...(Interruptions)...
We want a stable Pakistan. We want that country®s democracy to be vibrant

and we want the civil society. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Interruptions)...

Sozji, that is all.

PROF. SAIF-UD-DIN SOZ: We want it so that Pakistan becomes stable and

we also have lesser trouble. Thank you very much.

AN Raeee Aol (WeR): Y=uae, 3UgHTEde] ARG HAsled, &H HI Ha-Fafr var
ST § R gAR U T TSN S FrETsTel 81 RN § % 3icihare S HE W 8N A IS
HA-TFAT T 181 &7 Ui &l W,Hﬁﬂaﬁﬁa‘g’aaﬁmg@ﬁqﬁaﬁﬁwﬁ
9T AR AT, dfe ggl & AfEA & gg AL R@rn % 3@ quw & 3w ¥§ @ g 6
WHR ol &, JroiesT anfr &1 @8 Q@ &V A 37 HeaAr H 9 @ ¥ o ag Ffea-
aRE §, dfhed AR U H AT G @ Iar €1 99 o FIS 99 "ear g § a 3IR-
IR FT 2R Ferdl g1 Tg gAR v S ALt 81 qH oI § R gAR g # S JiTcshdre
# geAT g E §, 3§ & NS GART perception A §eT GIHT § o & FROT 56 e
FT ATHE BT &

AR, Hel FH TgH B YR MeIviT 3. AARR SRl & FH g i vh mind
set & & ¥ T represent aRa &1 g7 NN & mind set 319 gl 38 Fgl &
AIREATT & 3HeX Sl 3MTcishle 1 9T FeX &, & 3§ W gHoT 41 g d § o Re
ARG A GTiHEAT A gHen AT AT TET ded gU A o SId € T e I@Re
el 81 3ol fRegediet 3R Tifehedrl gl atomic gRIART
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o gl IS A A g # RIS @S A M| T FAC AT ST gAR I atomic
ERAR S A1 gt qfREd § gAY @S A 65 A g%, 71 A g AR Al aswmAr A
A UIfRedeT & Wred R ¥, ofF e gAY Ty & fRufy A d

IUFTETET FEICH, 3Tcohdle, H Teh URGdeT 3T §| SR 3dehdle, & A 7 sfE3g
HAMGElT & JTcishdlel wAietdlel Uehs AT § AR 37 1 S 9O+ ou §, dF e #1 faw g
T & dTd ¥ fF HIdRA qEy U wfRE & AR 4 A A ¥, A S e
SIeTHE IE §IT & T AN U & AT & Ichard] geAst # fovd femrh & w € 3R
3T EAR U & WNT & HTdHharel GeiAT &I Ueh W@ «igl § IAT gl HAlelnd #AH H S
TR I, FASAT TEEIE AFG § S @) 3, 3§ 3R Riaees Rufy s@ mh R
5 a A # A T - UF fig 3R qEw HEeH, Al § Mdwarr der gws S @
gl IE v R Rar @1 vy § Bd v #F g7 det & R & kel &\ oaw
Aoy FG & 6 foq woer oW & & Wa¥d §, 3§ T @ $H & H §gd T ¥l 39
T & 80 WdT § SAEr &9 s@d § IR g7 I AW § & g el w1 ¥ ai¥ea
¢ 1% 3@ & # S minority a1 Ferdd WA & S oT 8, T gH @ AT Heqw R
TE SWAT GART Feaicd § F Th ANING & Ald off 38 & JWFER §, 87 37 T T R
&7 @7 democracy H TRA R & 3R democracy equal rights & TRA &dr &,
T8 3 F A REid & 30 A gH 3% AR f @ = g § A a4, I@ @
GART Shecled Bl 3R 30 & A H FE g gon & R @A el sifderaa &1, 3
majority & dwhd HT SEIATT T & §H PN aald ET &, gAR NRAFRT HT gelef T T &
a3k 3T T JeEmad deT @M HR FE FAN GA H EI;T ¥l SAAT AT TH ANA &
fr apEome % O # Rg WA & HeX S ToweHAl ¥, S s ¥, s o oy ae
N TR & AR FEEAG & 3HeI S T HeEadrg §, S N T WA B OST & 3T
& ¢ mainstream H g H FT™I Tl

del gA JTciehale, H HHEl W Feohd ¢, 3o IAF & SIRT A1 HF e F o
SATHY §H HTdehdle I PN el P Thd &1 & 97 ol & F T g, & dNer Sq el
& GAAE A gl A A H S H W@ g, SW F o gAR w3 Wl S A W@ E e
TE & FeE & F gAdT A WA g A AT F T der A Ao e F oA
qelell ok Tel g1 Ul T SN §, 98 el ¥ SRl 3&R AT gHA W R FEl S ge
AT AT, 3TA HS WA 1T AEr oA, I der 7 3 oA
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dier # e ¥ vgd SRS Reg & gemsy 7€ €, Ao vk F A e Rey & oo
T[oger | VYA Siof dleT & AT H el AT g 3R dgl 3l & iAW J Joige Te,
SR &7 Frell el A A, d61 D6 SAReq e Sl FgFEd wxar ar #HR 9 A
SIS St § Uole T & AHS H FRAGE N A| IR IAS Gl B FST FeAeh g o,
ar At I T TR A, UH @Y Aoe &, wil f gor gord A g # g7 qEd § %
T ol S E, g WA B AN FAT Wbl ¥, $H RE F W HUSR gl Wer HFAA
aour & 3H qU A, 3H FHT N ARG Y TeAl g% ¢

Ch sTmsmafa el go)

IEsafa Sf, S GAEAr §, 3 gds A T &1 T A F, Redh F Yo Q@
aur # A gF HES A g, faeeh A g o 3R R ey A @), Fel f sdwardy weansit
@ AET GRS TR §| FET A S WUE gfow &, S wuE e SiftheT €, o9 aw
3ol 3T GOE AE BT, T FS AT I Wehd g1 3MYh U Feololed IR H HS
e 7t &1 #9 Re e @1 ¢, wWe & 9w @1 ¢ ik ®e # gfew & a8,
geololer AeRar & IR | gFa Uar A&7 gl Urar § F AT F 3T S IFT-AT JIh
g, 3o e & 3T A FAr §, 39 3 g e T N § FE WG §? safav
8 T3 SR I8 ¢ T g W F 3 Seeeed Mo & favw e @ St Refaa
Ft AR zUF T 30 FX A ¢35 A H STAE Fog THR F ool gl

m,mmuwm%,wm%agmwmwgmm,mw
Wﬁwm@rmaﬁg@,3ﬁ26/113#uﬁ§'§|6w34ﬂ‘ﬁwa€r%lﬁam
IFNH @T I ThdT &, AN dg arhd 3R ag eRga a8 g

AN Iggsafa: Raeee s, 39 3T AT Hifew|

ot Rrawreg faar: &7 Q9 o A &, g7 O T§ e A B gH 30 Ao 4,
o HF F R S FEN FEW §, 396 IRT § FH HdEdE § oS genl §H IE
AT § T S 3erier & a1d gidr §, Aader & Sed [hdel Gar? HadhRer & Sfedl
3FH o em 57 NEEr /T deT # A Sed T 3 Rier o Sen Ram ue a1a
& FgT TR, IYFHNTT AR, IR AT F FE AU T TeA R BFOgAR U H
S AFeR ISAT e aTed ool §, U ool §, d Il G HAIAEA FI FAT TS
&2 TE HET S § A S, AN AR el F1 el S
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g, 38 39 INEET 9 e T aedrEr wed g1 AR f9gR A ar-ar Aqnsit &, U Aar Jer
35 U &, TTa & FAY WIGT F AT Uge F ANT F OGAT Al FAT AT A § B
AR HEGAG H1 St e B, Uk S g, a8 AT e dee g2 309 Ao sge
FAH IS H HATHAGA H e ¢ ol §, 3T WA Hegel AFHR WA H HAAAEA
FT I G T §, T AGFAG HUH DHETET P 6T Folld &, 3T IR e SR
H AG T §| FAT F NT FH T FA IHF FTRRAT B dAl T AT, AR et
afewl 38 S af ¥, Reg AR AGawE & & S reRma der @ wT ¥, IHE S && B,
3HHR A A9 FART| YA R FHAAE B WWRES R & & AT 39 samar e
AR & WY RFgEdd & HASAG T SNl qTEd Bl

AN Iqgsfa: 3<oT, I AT FACT HRU, Raeee S

ANt Ramee faadl: e 9a o & Rgeae & @erh orl 38q g3 e
fohar o1 & Rgrd= @ 3R el & gAAT ST ol gl

AN sgwsnfa: §@, G| ... (CTIUA). ..

M Rame fad: e W o H FEAEN F1 JaTER Sellhl FIT 3T 3ol
SRETET WS YT Wecd &2 WH W FH & FF S AFeR el §, 9 F FHAAE & R
aﬁra’ma»‘u%%mm@wr—rqgmz%%?

AN sgEsmafa: 3T oA ffSw| S L (cFaunE). ..

AN fRraeee ady: W& e & ¢ & ST wfgel g7 0 @ # ofr 3rder e R
svmaa#tmﬁrélsma:mﬁaqﬁmwmﬁla@—agaml

ot TAfRETE grEa: Syweafa Sf, # U dedae G dedn € R 3 #E e
favs @ See & fov @y fGam & A Raeee ol St &1 off gegare &ar aedr €1 &F
9T A wE @ e $ et w E 49 9 e Srad. & oa €, dfee Aid-egd
3T JCRICAT &1 a3 & St 81 3ogia Sk €1 &gl foh A o AHeAE H Al &
g AAEAW ST R o A eudeIs gl S agv@ma’m g, d€ §HIT superiority
complex & I/ 8T &, S IeUdETS BldT &, d8 &AW inferiority complex ¥
AT BT &1 Fo @97 Fgl G A o § 6 gH Reg €, AT o9 gw fagwt # S g,
S AT F U H S §, @ T F Reg A S 9d g1 safr AERe & S
ABHIAST §, 3TH THS H AHETRA 51 H AF camge Fga I ad FACT FX gl

ot 3q@emafy: soe ged FE R

AN AR AT §HA g AT A7 [F gH 7 e & geHg Feem
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AN 3gwafa: 39 5 A o «ifaul

st yAfAeE gaE: 8% g ggel a1d I§ § b ATox @ gA A.H.A. ¥ AR "d
g, feT Sa d& ¢ ATl HTOWES G gel, Heol H Uar gl dg AT geml Fg 3IAE
FE-Fgl W §? 3IAG AG-5F¢ F & AS-3T¢ H A 91 T|a §2 Ad-$r¢ F IWHR
3ETS AT B ) 3uae FRAR F §| FER A Pl o w®d §2 wAR A g o
WA §l 9SE A A ;T USE H F oo B gl G FA B@ A WA §oaw
AIRFEATT & ST g1 AS-$FC ST F SR §, UGS ST F T §, FWHR AR
& gl § R G & MR g AFHode H g gh g1 AU gH fhder s smer W
S o, AR FER AREEl FAGAR @AM, @ W A O F gEd H S WA AR 5H
3qare & NS FlT AT §2 3qae H T Al ASARGS H AH AT §, q@Ed A dRig
F AH AT g AFFIANGIT H AHT STg1 AWM, HAINGIGAT I AHGT STgl AT, gl
W AA YA HT A AT &1 ST6T e McAehale T oAH AWM, dgT HATATA T A
M%Isﬂﬁvﬂmﬁaﬁmmﬁ%mammsﬂaﬁmﬁﬁwwaﬁﬁ
3R €A GT &I, d9 dh SHPI §ol oIl Telheldll| Falgx et St oF & gt 6 sder
root cause T §, $8& root cause T EHS o= dmeu| 30T gl fAfeey age I@r
A @@ €1 gF o #RAR T A, gAR @Y @S H oguar FRe St o,
i e, & der o 3| Moo @ S @ deX Ade d& 110 st @ dielr & 397 fear
T, Af FE TR I A ST AL 8 W g, PIS HAART AG & W@ gl Th Fedr v
Tl & AT A FoH o §, T F T F I’ geod H FA T §, IF Ig A9 @Al
g 3R B & gar Sar g 98 F1 FASEN, 399 O Hid nationalist §, 3@®
HHN FiT T@T religion §?

suEsmafa Sff, @l @1d # U@ T Feen wenm & gsA A 4 wer &
Frgefered R ABIAE 2o & v @ewr §1 #F R &1 A A A Al S gH @
IRTATCH & &, SAEERI & 919 &d &, foras IR # gAR @l 47 Raeteg faardr S
o gl U qEx @iy o o wer, # TRl cafed & A g oml nh aw S o weaw
T §, 3o Uee3 @ ofig CBI of Hr §, 37 CBl Id & IR H §H MUY FHgal dBd &
& 2006 # #HeEa H gear g& HR ORI AR N ogeAr 19 AaFR 2008 FOES|
3T fhet W9 T ATH 3MAT? * & A AT 3Tk T Fiel g, 3edh Q9T H H 7T Fgall
TEAT §1 * H A I

*Expunged as ordered by the Chair.
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5.00 P.M.

3% AT Pl §? 3Tk IR H Fgdl df Tg Fel oMwen & I oher Jgr Bhs T arer
€ 1 18 Wal # FHESAT vrEdH Y geedr g5, 36A fREd AW 47 < F gARe
AT UT| A HEA, o IdoT S| * .. (SWAURT)... 18 HS, 2007 P FHIH HiTog
favwlc g3m, @A fhEer @A w7 * H AH AT, AW Fedt, d g5 W Fdenm &N 11
3, 2007 & A % T g vé .. (SqAURT) . . .

A e FAR Toft EERIA): W, T * F 7 74 o R 8?2 ... (YD) ..
st sqwaafar: RS & A G o 1 ... (GHEuE). ..

off TafdeE grwEE: @, # RAS B oS @ gl .. (FAUR) ... I FE A
ﬁﬁw&?ﬁl%ﬁ;ﬁﬁﬁwéﬁ*ﬁvmilwﬁrﬁ.m.@rmm'@r
@ RAE §1 ... (Haume) ... Sicel AT T ATGH 8l ... (FFEUR) . ..

it A aH g (NER): SEar o s ale =gl fear, sdfav Jgl ¥ dic ol &
HIAA I W} &l ... (IR . ..

N Igwsafa: 2@U 3infAEss &1 AW 39 #9 S|

ff TAfAE qEEE: W, I WY IH saied & favy F @t w9 g, ar
SACRIYAH UeARHA gl =@ifer] % HquaAe & A\ o & v & an AR
qHA g, 360 gAR @l Riaeiee fakt st o #gr & feq &1 a1 3nem dr 3@ e
AT & 3R FACIAEA FI A T A6 37T 9T dTell S0 36 sk F & FeAam § F41?
(AU ... # A AR W@ E, RFE & Adwed AH FE @ g, T 39 FAv
< (EEEUR) ... W, H YT a1 § & I F@ qed gem AR AT A A F A
FE, ar F AR Al Wl .. (A ... WO FF R e Re are, # a g
AL AT T X FT AH W W@ L, A MUF 9 F a& FA & W §? W, 4 I H om0
e gier & fawwie g3, ¥€ @ fAfaeey o1 ® €1 ... (FauW). ..

it I AR WG W, AP e § & SIMI is a cultural organisation.
AN yEfdew grwE: S B 8% B WX, A IO ersH fdm gl ..
A sggemafa: €T, 39 3T FHewels HT

o TAferE gae: A @A fAfe @ e dedr § % 9 sae 5 4 ST, 2008
H BT AT gl 7 S fawhle g3 AT, 36A fhaer g ar? @A AR sa e
380 #FaA der 42 Faw
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*Not recorded.
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% 19 fAdFaY, 2008 ® AR #H qET A fa¥PIic g1, 3HA fHAwr A\ A2 * FwoAH
of a6 SR AT M AT §l W, 16 HHCER, 2008 F IMAT FH ST FIHT, IHA
TROPr g AT? ST § *? 30, 2oosﬁwmwﬁ¢m§w,w$wm
35 gU §, M.uE.d. & T 1 FA < P SHA G AG AT? FA IHA A AN AR AT T
I? * FiT §? 387 dgawr H A FEr F awend ARt fogear @ § 3R Aler FHeem ar i
BT H&IM| * SN HT IEALT, * o 3N A, I & wvgr 6 I o@ a1, S 9w,
&I T ol

AN 3TFHTY: AT S, 39S 9d Ade g T §, 39 gHed S

A TEfEE gEaE: W, # o fAde # gen w9 W, gafar # wgar aedr § &
g 3R Fw fomr g7 3@« fo@r §- Norwegian mass killer®s manifesto hails

Hindutva.

AN 3gEHfY: 3T IR AT fe@sU)

st TAfEE gwAE: WG @R & dEU F FS AE FE T § 6 a5 qEeAE
o GHYE § AT TRl # qHYE ¥, S R & &F ¢ IR AW F o § 38 FEr
gHA ST WM o ¥, @8 * & figeg ¥ o § 3R ugd el Ad A wean wdr A @i A
ST T AEeA IgAfedl F WeH AR WG A AR g3 6 AueA S Ad 9,
9% White U1 3R 38 &gr f6 g7 aed & & I87 & f9a= 8 non White &1 AR 1T
g, geh Tgi @ gar I Smul .. .(@HT Y 68) ... 3K F aEe FEgax F g &
FHACT AT ATEAT {I g “fgeq # fe@r f& Norwegian mass killer Anders
Behring Breivik hailed India®s Hindu nationalist movement as a key ally

in a globe struggle to bring down democratic regimes.
T ST goleh TESN &, * & ... (FEYU). ..

M syumeamfa: FE Fee devw (L .(cEeye) ... aF Awe S
..U . .. A e Gar §, 1 have removed. ... (SUdYE). ..

M W aFR v FEw w7 oF ® §2 ... (FEauw). .. @ @ aegfas deaed
FEd &l ... (cFAUE). .

s Rameg Aadi: Seie I8 SO 74 far & e e aga ... (cgaum) - ..
3% OIS FIT AGAG g7 - - . (CHAURT) - . .

*Not recorded.
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AN sywsafa: A5 Heer I & ... (cuaue). ..

A AREE TwEE: W, IE S & A\ ger QST ... (EFauE) ... Rideee
faardy St i Fgat W & SN & A\ ger AfAw| . (sgEue) . ..

st suwaafa: ger G &1 ... (Suaun). ..

ot TAREE qEEE: W, # AT @ Feell Gl § RS9 39 RINeAH & I T8
ged §, SIF 3T §H saRe & IW S6d Toid & o Gl QAT & gd@ &0 AR IR
U @ AV # U wage e, T FHed AV # erfe sAe afe g wH
WA, o S G & 3 F gAR A e St A Sk wer K e v Fgerm & g oA
1 Thfe 78T 9o §Fhd &1 W, §A dEd & [ S °¢ol O §, 39 Heoll & URCHACH glel
ARTI §H g AT dea & 3w H F 9 W 30w S W § @ 59 T@reAr @
o ST WA ... (CHIYUR). ..

AN sywsafa: IHGAE S, ma@mmﬁﬁmﬁl ... (cFaYE) ...
st yHfAeE gwae: * a8 o gae| .. (GEaEueT) . ..

AN AgFAg 3T W, aga—agaeﬁ:wm%w%wwa%mma’rgﬁ%l
.. (FTauT) . - .

A I A yEE: W, .. (FEaUE) ..

A sywemafa: e AET S W E, 3T Tl ... (FEue). ..

o Agrwg 3w W, # T TR & .. (FHAE) ...

st Igmweafa: I AT g9ml ... (s¥aue) ... Nothing will go on record.
o RAaweg fQard: ~

A I o gwE: *

A yAfAE grEaET: *

ANt gwaafa: 39 oer dfST| ... (cHauE)... Ig§ FAT g @I g2 Nothing will
go on record. 39 dfdT| Nothing will go on record. @ & i, 39 dfsw| g
s, 39 s Afsul ... (FEwE)... FE F §? g S, 39 AUl ... (SgEUED). ..
Raeee S, 3ma off dfsvl ... (cgauwer) ... I@U, Waeee s, 39 fSgr & [amwa
gl A BTl ... (FAUE)... tolidl, Yo S, 39 Afdwl .. (EwEUET)... Hon.

Members, |
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*Not recorded.
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have to take the sense of the House. It has been decided in the Business
Advisory Committee that we complete the Short Duration Discussion; and

the reply by the hon. Home Minister today itself.
SOME HON. MEMBERS: Okay, Sir.

Short duration discussion on the situation arising out of growing
incidents of terrorism In the country with special reference to recent

blasts in Mumbai on 13th July, 2011-contd.

A AeFAg T (3R Yaw): H Yg 1d FeA del € 6 30 g A S X W
AL W SeF g3 ¥ AT g € & & F gAR AGH Aed A U ad @ o, S
o o o T SRew # Bera 8 fFar S 95 e g dwer ¢ Qe §
FAT? IR Fh WA fRar SiTar § AR gl #Hoeh T8 &1 Sl § o 98 RReA AT Fgelrar
gl frforeds & &% & for Siar & aF 98 RIWNeH 7 Fgenar &1 3R KAy fr Al
as & I § O RReH A Fgenan safoT ge ¥ Gl 9F gl TigT R RReH F
AR FA 87 R fRET S T Sl B At RXRH gl § 3R gl @ ASIRA @i @rel
d% o H Eam g1 99 Rt R F Saa &l SR AR fGar S1ar €, S 39 g3 & dW
W THE T § A IER A R F e do o & & Il § - 3w FA FEr Smwen?
IF A AEAT §1 R UfhEdE A A § A Fad IR FEeRd dv W A Fed
ATt arfehectal & S ol TIfgU| A gfAar &1, A Hooh & Fdle oA dTell IR HS
g 3@ oA A Wil He AG AGH 6 O W6l d Aeeig # 97 wer, 9 &
qIfREdll & 3T | HH AT AT HT AR WH A S 99 Hel, d qIiehecie e T &
3R e TIfered & 3T I? Ig dF g AT AT| . . . (SHGEURT). . .

st 3ygsEfa: 3T 3AR e QT ... (AUR)... AT IAFR Siee QST
.. (FEAUIT) ... 3T Fq 35 | &, IAN aId 31 aleled SITT, 3T a1d 39 &ife|
.. (cgaueT) . .. 39 dfSU, N9 AT HAeR g

At AgFAe I ST AN, gAR A AT A g7 e 99 F g@av M IW
g Foolld SEIAT ST TET 81 g fohcdal v 1 o1d & & Regeael &1 vah gld fafawex
g Fod © b @ed, AT o UG THS § SHAT AW IR goolH AT T F| g W AW
IEE gl AIeU| S§ 26/11
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P IRAT EHT AT A Sl IR FET A R AY T F A FoF q.q. W @ a1 ey
W%W%mgﬁ;aﬁ?ﬁaﬁmamﬁ?a.a.wmmmmm
Afaeer aed o Fel Ao & fhar 6 g Fla @r d.dl. A w1, H 3@ A\ AT
el AR § AfheT IeTeh! AT[H glell Ul GRAT FAS IS A e A B MeTed W,
SIS gEell TRl AT ATl v A€ o g3 T AreS H o gRWE AAS TS| Ao e AT
a7 3 Fla § ifhedrt § Seglel gRAT #erg off geag & 1 @ Hla & oo § S e
Qe Ay B Fe QAT ded ¥ T a8 dcdel FT Higedd FA drell g AT Ig el Gl
WE § g 8, ISt o & g wear §, AR wRd § 7, 9R @ g Avchna &
mdzgvﬁ,ﬁmmﬂﬁﬁﬁﬁmﬁ?ﬁﬂaﬁﬂ@maﬁ?ﬁmﬁﬁﬁl
3AH HT HF aF olell ¥ WA? Ig T T § F et v @ a8 ¥ SN gAY W%
I F SfAT aF 95 F v w1 g1 Fd-91d Fe ¥ A9 Sl § d96 81 34 d6 & ar
Hqhed o Hel Psalv § AT WA F G| Seglel HS A ¢ A gAR feet & ar
IS FfFT| TEH TgS O TR 50 9T H § F 3T el F A Aewfow, w9 gge
ST g a1 &1 8 fh g8 ash AR eer oifsr IR FE dwHex HfST fF TE qeh AT B
5§ AR §AY WHR § A G §, IR WHR W Ig AWET IS §E ¥ AN gHA TH gl
M, GHH o1 AU, Fhifh g6 A Fd e el aroad @ee 9, a9 off ga &
IR e N B @ Bl To o W S GAR How & IS ot v §) ofe 3o Sl &
Fo W oA W AT § S A% AT F A @A aEd | AR F AR §HA
o9 W g Wfhe Fel gAR ool & ol qoT gIAr? 3T US Hato FgT STem IAT AT R
qres, dier ger fedn sl der H FA Sed fRAr §, g€ I FweN A AT BTl gAR
Tgd & WA aher §, # 37 &g 1 § sfov F arfelampie d s Tffds W oo
3! &EAT gl TSt W8 U 3T gHAT Toicl § S Hooh H| ST T TgT G @il
JE Celfdol W @ Jrar §1 J8 AsT gad difornie gt §1 Igor safae Al aidar &
& aifeRmeie ¥ SaEr Tifdee W aid @1 AN difeeie & Aol @ dis-Bis aXe ™
fem arm g1 # AEdr § U WR AT h WU, T FH R® H G A 30 NG F & &
Hooh qad H o1d g, feel T S Hoa1d g1 HFH I3 AR @ 82 9 AT ¢ F
Tl 1947 F PR T & & A ghed I8 § F I 1992 # ot muw fEe @ drer am
ar ¥ 1992 H 3 G 5w aAnd Yar wgr Ol 3 M AleaEr B S 39 qE
3R yaer A el F qwd § A aoe T & T AN gerdr 395 TS| e A geonH
HGE IR 3T & AT & AT GEA W AT §1 A HUA GeT N ST ATl AR TS
AR gAR
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GG & o9l 38 % UIfhedied gl 3T 3R g7 39 SHT W AR S8 gHP oig®, Indr
IR AT WG ¥ GER F F A F JH 56 Aew F WA TE Aed FAN §, 39 qoH
¥ & REER ¥ e AR Ad AT B S FEd aed F FE B gH RFwer @
¥, o RRER § 3R &7 I8 Fgd € B AFYeR Aew F AW WA A O REwr o
39 9Fd Aed W WIS JFd IT §I &l 6 god AT g@ U7 & 6 gfaar g @ ¢ 5
A Aod @R 7 F G| FAR §H IO I TS §, S afdiered F doa § q@
T IAG AT | IS TfREaE F @Y o 9 &7 §, I o g &, I8 g esaa §
IR &F I9H H @sd §l 39 g9d Sopel afSd AR W AR A gAR ST H STl W &
3N gepAd H ARSFed # ST W@ &l ... (FAT & ). §HAd H FFAC o &,
A SFAell S & & gF gohAd @ @Y & AR H Iidhag A WSS B GeA R
-5 Y

Uila S Gl a2 2 :(Shri Mohd. Adeeb) (i3 ») ) daaa ._.u:l
Al (G - o P S g ede Gl L GBS e a3k 8 S 02
Gl b s et (S b S 2 ala AU ol S S o
AS o ~lise (gl Sl 4 € e LS S (A3 S 5508 &S 65
Ula 5 olis She (s sl o Ula LS 258 Gl S LS a5
o5 5 =2 Ul W (e G 1S (phauld L L UBLS Gl a e o 5 o
05 5 = e 62 55 e (S S B DLS G p
PORA S s G Sl o e S S o S eS8
= Useint 5 o SN E G s xS B fon S Gine S
=S 08 S on o ) s dis S5 W Sl e I8 by

*Transliteration in Urdu Script.
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Bgr s 0 o2 tae 1S a3l 0ol 52 o lla L e 3 S ol
WIS Sl - a2 a0 o do 03 S0 08 S0l 5 o
ki 5 o deld ae sl QS 81 L o Albs iy o 18 s
S ol Ll W) UGSl S de S G sk deSa
Usses o 5 2 08 BN W5 S8 a8 Sda 2 e ¢ S L
ez o e 03I S5 O8 On S pslen o ee Sl 0
O Ciph penl &S pslae (e ena -8 ) o SL S o
S S e Sl oSl 68 8 S JaSl oy g s

—(clil)- 1 e Uy b
SO Gl (@ldhae)n Ja e SO0 Y @) g4
SO Al SO un 20~ 08 G (i) ey
5 Sl (ahe) g Sl e
o) AS 5 LS S Siuie a2l o lle Qlia b qual daaa Glia
S ol (S gl K oLy la UGN o ) 2 e
A g2 e ccnlia AS ) BS o Sl a g SO S (B g
S o o 2Ly S gl o e Vel Oy 2 55
Sy 5 o S LS s eny 5163 1y malls 1S 26711 o - s
) S JE S oSS el S WS eSS e of S
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THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy

Chairman, Sir, we have been discussing, since yesterday, the issue of

national security, particularly in the wake of the 13th July blasts at

three places in Mumbai. Needless to say, the blasts and the actions

accompanying them, have to be condemned and have been rightly condemned

by every section of this House. They are condemnable and also worrisome

for this country. Our worries, Sir, also
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increase because three weeks after the blasts, it appears that we do not
have serious clues as to who the real culprits are. This attack on Mumbai
is actually iIn a series of attacks where Mumbai has been repeatedly
attacked. It started in 1993 with a serial blast in Mumbai. Then you have
several important isolated cases which caused extensive damage. Then you
had the train blasts. And then was the major 26/11 blast, the attack
through the sea route. The 26/11 attack through the sea route, clearly
from across the border, after the 9/11, perhaps, has been one of the most
major terrorist strikes anywhere in the world. Now you have the 13th July
attack where three crowded areas in Mumbai were picked up and bombs were
planted in a structured manner in those areas. One of the questions which
arises is: Why is Mumbai, repeatedly, chosen for such attacks? 1 have
been closely following the statements of the Home Minister. He has
carefully avoided answering the questions saying, 'l know the answer; |1
have a hunch, but 1 do not want to really specify the reasons”. 1 don"t
think, Sir, the reasons are a matter of great research being required or
they are any closely guarded secret. The attack on Mumbai which comes in
this entire chain, increases the credibility and visibility of the
terrorist outfit which organizes all attacks. That 1is why Mumbai is
repeatedly chosen. The cities like Mumbai and Delhi, when they are chosen
for attack by the outfits, their own visibility, their own credibility as

a terrorist organization also gets noticed all over the world.

Secondly, Sir, when these attacks are successful and not prevented,
attacks on a place like Mumbai end up resulting in exposing the weakness
of our security system. If these people can enter with ammunition, go to
a number of places, plant them and then escape, how many people would be
involved in organizing this? Those who manufacture these bombs, those who
purchase ammonium nitrate and other such chemicals, those who provide the
logistical support, transportation, escape, money and, maybe, finally
even legal defence, are all involved in this. It always puzzles me that
this exposes the weakness of our security system when terrorists

infiltrate into the city and successfully organize these blasts.

1 beg to differ with the Home Minister when he said, on the morning
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of 14th at Mumbai, that it was not an intelligence failure. The fact that
so many people were involved, the fact that they successfully organized
these blasts and managed to escape, the fact the intelligence agencies

did
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not know any of these things, that they had not infiltrated into these
modules, is, itself, an intelligence failure. That the intelligence not
knowing any of these things, when so many people must have been involved
in this whole conspiracy to commit these ghastly crimes, is an
intelligence failure. | think he understands intelligence failure as
meaning that the intelligence had not informed and, therefore, nobody had
an opportunity to act on the basis of the intelligence information. There
is a fundamental difference between the two. The difference being that if
the executing agency, normally, the police in Maharashtra, did not have
the intelligence information, then, that 1is a separate issue. |If
intelligence information had been given and the Mumbai police had not
acted, then, that would be a failure of the executing agency. There is a
difference when the intelligence agency does not inform you that so many
people in these modules are acting in this manner, that they have
entered, and a likely warning is given, then, we admit that it is an
intelligence failure. The third reason, | come back, why Mumbai is
repeatedly chosen is because it is a commercial capital centre of India.
And when India®s commercial centre is attacked, then, obviously, it
catches the global attention. And, fourthly, - 1 say this with a sense of
regret - on an issue where all of us should really be speaking the same
language in the national interest, Mumbai is chosen also for reasons that
once Mumbai is attacked and people are identified, irrespective of those
who are there, you always find people, keeping the character of the city
in mind, who will come up and say, 'People have been wrongly harassed
and, therefore, let us now go soft on this." 1 shall, in the course of my
intervention, try to highlight this point as well. Mumbai having been
repeatedly attacked, after the attack, now, a debate starts in this
country about the spirit of Mumbai. I am, at times, puzzled that these
days on public issues, rather than political thinkers and political
leaders, as our colleagues just now rightly mentioned, there is now a
convention to get the cinema and fashion celebrities, to give an opinion
on serious subjects. So, they always say that the spirit of Mumbai is

that yesterday we were attacked and today morning we are all normal. The
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resilience of Mumbai is the only spirit of Mumbai. Well; resilience is a
good thing. Plurality is a good thing. To come back to normalcy is a good
thing. Not retaliating is a good thing. But that alone can"t be the
spirit of Mumbai. The spirit of Mumbai can"t be that it gets attacked
repeatedly and then gets ready to wait for the next attack. This is the
sad history of Mumbai. The real spirit of Mumbai has to be that it has to
influence each one of us, those in Government, those in Opposition, those
in building public opinion in this country, to resolve, to have a system

in this country where nobody
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really dare attack Mumbai ever again or, for that matter, any other part
of India. If the spirit of Mumbai can lead us to that destination, |1
think, we would all be discharging our national responsibility much
better. The question which then arises is: if you are to reach that
destination, that this should be the last attack and that Mumbai should
never be attacked again or any other part of India should never be
attacked again, then, how do you Tfight this menace of terrorism? You
don*"t fight it by dividing ourselves into categories of “your terror® or
"my terror". Sir, 1 have always believed that the Tfirst essential
condition required for any society to fight terror is: does it have the
political will to fight terror? 1 have always believed that after 9/11,
not many have dared attack Manhattan or, for that matter, United States
ever again. Yesterday, we were at a function where the Home Minister
corrected me by saying that the attack did take place. But there is a
serious doubt about that whether that was because of an association with
a radical organization or because of mental illness. | won"t get into
that controversy. But there are societies which have been targeted by
terrorists and which have shown a resolve and determination to make sure
that they are never attacked again. Terrorists may still slip in. No

security system can be foolproof.

But do we have that political will? Every time we have a policy,
somebody decides to pull down that policy. And I have not the least doubt
that we must finally have to make a choice: will India"s national
security and internal security be guided only by security consideration
or will it be guided by other collateral facts? You take a hard line on
national security, and that is a correct line to take; then, you will
have, for some time, to abandon this thought as to who it hurts. It must
hurt only those who indulge in these acts. Those who do not indulge in
these acts have nothing to fear about. There is some kind of compromise
which takes place with our own freedom and our own human rights. We all
do not like being frisked wherever we go. But we are in a vulnerable
society which can be repeatedly attacked. There are precautions that the

society and the system has to take. Let us not, then, get up and say,
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"Well, you take this step. This step is, ostensibly, against terrorism
but it is intended against a community'”. No aspersion should be cast on a
community; it should only be against the terrorists. And to the extent
that you need hard measures, even if they compromise a little with our
human rights, then, you will have to take hard measures, and you must

have the political will to take those measures.

Sir, a determination to counter terror will have three steps
essentially. The first step is your security and intelligence system

which prevents terror. Your second step is: if despite that a terrorist
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attack takes place, your ability to contain that attack. The third step
is: you must have a tough and a fair system so that you are able to
inflict, after an honest investigation, a punishment on the man who does
it, and that punishment, then, ends up acting as a deterrent for others

who want to commit terror.

Therefore, we must have the system, both Intelligence and security,
to prevent a terrorist act, to contain an attack when it is on, with our
Quick Response Teams and so on. There are several questions. Then, of
course, the hon. Foreign Minister is here and we have the privilege of
his presence at the moment. Our foreign policy considerations, Sir, also
have to factor this in mind that we have to effectively use our foreign
policy as an instrument to isolate those nations and societies which make

terror as an instrument of their State policy.

Sir, let us honestly introspect. As a society, have we shown our
political will? And when 1 am saying this, 1 am not only referring to
politics, | will refer to other instruments of Indian society also. Much
was debated just now about POTA and TADA. An anti-terror law only comes
in after the act is committed. It does not prevent a terrorist attack.
After a terrorist act is committed, you investigate under special powers;
you give a punishment to the person and that punishment will act as a
deterrent so that in future the act is not committed again. That is the
objective of the law. An anti-terror law is not a replacement for an
intelligence agency. It is not a replacement for the security personnel.
Those people will do their tasks separately. Let us look at our own track
record and let me give a few illustrations. The late Shri Rajiv Gandhi,
when he was in power, brought in TADA. At that time, we had a problem in
Punjab. Even the serious problem in Kashmir had not started; it was
around mid-80s. The present Home Minister was then Internal Security
Minister, and he had piloted the law. It was completely well-intentioned
because terrorism was raising its head in this country. There were
complaints that in some parts of India it was misused; it could have been
amended to stop the possibility of its abuse. Nobody then said, “repeal

it". This law was then not against any community. The maximum misuse took
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place in the late 80s in Gujarat, where farmers were arrested under this

law. Then, somebody stepped in and said, “you cannot use it against

farmers.® 1t was used in Punjab, it was used in several other parts of

India. It was used in Assam. You had insurgency
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in Assam in those days. Finally, it was used iIn 1993 in the Mumbai
blasts. Now, the 1993 Mumbai blasts were admittedly terrorist acts; you
had a series of blasts at various places. Overnight, you found a campaign
for a repeal of TADA because it was used iIn Mumbai. The Narasimha Rao
Government had no option because of this campaign, and that had to repeal
TADA. When the next anti-terror law came, you said that it is anti-

secular; it is anti-minority.

Look at some of the more serious cases. And this is not for punishing
the 1innocents. Home Minister is a very eminent lawyer. Look at the
Parliament attack case. But for some of the special provisions in that
law, but for an anti-terror law, which was applicable at that time, you

would not have been able to convict the terrorists.

Look at the Akshardham case. 1| always believe that even though,
finally, the accused were convicted only wunder the IPC in the
assassination case of late Shri Rajiv Gandhi, the rules of evidence of
TADA were used by a logic that the Supreme Court gave. And it is only
because those rules of evidence were used that some people could be

convicted for the assassination of late Shri Rajiv Gandhi.

So, the moment the political pressure started, other considerations
came in and you said, "We have to repeal the law." Today, look at the
campaign. What is the campaign? "Withdraw the Armed Forces (Special
Provisions) Act." You have insurgency but you cannot withdraw the Armed
Forces (Special Provisions) Act. Even if you withdraw the Army from some
regions, you will have to keep the State Police; you will have to keep
the CRPF. All that the law says is that before you prosecute a police
officer or an army officer, you need a sanction. So, the whole objective
is to remove the sanction so that those who are involved in separatist
activities in the Valley can start endlessly prosecuting the army
officers and the police officers! Let the Home Minister tell us how many
applications for sanction are pending today with the Governments, State
and Centre. Give them a free hand to prosecute. Then, we start saying,

"Oh! 1t is absolutely a law which requires to be withdrawn!"
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How do you fight an organisation like Lashkar-e-Taiba? Unless we
delink this fight from domestic politics and look at it only as a
security concern, how do we fight? Today, this is not the occasion, but I
will only refer to it and not discuss it in detail. You have the case and

the Home
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Minister knows it well. He and 1 will probably differ in our Ffinal
assessment, In whose connection a Central Intelligence has warned the
States as an LeT operative. When the States succeed in an action against
them, the Central Government supports the State action, and then politics
prevails. You withdraw the affidavit of the Central Government, replace
it by an affidavit. And, accordingly, if you remember, what happened, the
Lashkar-e-Taiba in its website said, "So and so has become a shaheed, one
of our activists.” When the Central Government withdrew the affidavit,
the Lashkar-e-Taiba also withdrew the obituary. Sir, this is not the way
how terror is to be fought. When we start blinking, then the others
realise that this is a State which can blink on pressure, one or the
other. 1 am conscious of the kind of pressure the Home Minister and his
Government has had to face on the Delhi encounter in Batla House, an
admittedly case of separatist terrorists. You had the NHRC going into the
matter; you had the courts going into the matter. They all agreed with
his Ministry and his Government®"s assessment, and yet you had repeated
efforts of India"s domestic politics, and even the Congress Party"s
domestic politics, intervening to somehow describe those who were
culpable as innocent and describe the security as somebody who is
culpable. Instead of visiting the house of the police officer or the
security officer who lost his life, people start visiting the houses of
those who were being accused. This is not the spirit with which a society

is able to fight terror, Sir.

What has recently happened? 1 have no difficulty if you take action
against some people who threaten law and order. We have a controversy on.
I don"t want to give a final opinion on that controversy. Where should
one group of citizens sit on a fast from 16th August? The Government
feels, "Well, we won®"t allow the heart of New Delhi, where the other
citizens®™ group had sat on their protest; Ramlila Ground or otherwise.
So, Mr. Hazare and Baba Ramdev can"t sit at these places. Did we have the
courage to show the same spirit where dozen different varieties of
separatists came to Delhi and wanted to hold a meeting within yards of

the seat of the Central Government? They came here; they came to Lutyens
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Delhi; they sat here. Before the entire country and the world they made
speeches how India is to be broken up. Speeches were made. They were not
only separatists from the Valley, they were separatists of different

variety. As though they are forming a union or a
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confederation, each one said, "The whole idea of India is incorrect.
India can never be one country." These were the speeches made. The Home
Ministry felt, "No, no, these are the people, whom we should not move out
of this place.”" Sedition - these were seditious speeches - was passed off
as a free speech. So, our entire liberal approach surfaced when we found
these separatists. We will use kid gloves to tackle them, and use harsh
means to tackle the 16th August fast or the earlier action which was
taken at Ramlila Ground. Now, if this is, Sir, the approach, not only of
the Government, this is the approach of anyone of us, for any colour of
terrorism, then that is not how we can really safeguard India"s security.
Let us look back at 26/11. 1 only want to urge the Home Minister that the
anti-terror policy should not merely be judged from the approach which
the Government or his Ministry has adopted in the last 32 months of his
tenure. There has been a long-standing policy and, therefore, let us
judge the whole thing. When 26/11 took place, where did we stand at that
time? How were we caught unawares? Have you had some Intelligence
information before that? Sir, | have been reading a lot of material on
this and the situation of India or our security apparatus on 26/11 is
best described in the following words. Mr. Chidambaram will find these
words very familiar and | am quoting them from his speech he delivered,
the Intelligence Bureau Centenary Endowment Lecture on 23rd of December,
2009. This was his own description and 1 quote him. "The Security
establishment was iIn disarray and numerous questions were being asked.
Had the Intelligence failed? Did the first responder, the Mumbai Police,
prove to be totally inadequate? Was the famed National Security Guard too
slow to get off the block? Did the leadership of the Police let down its
own men? Did the Central forces take too long to neutralize ten
terrorists? Did the Centre and the State Government fail to provide a
strong leadership? Did the management system collapse? Did the country
pay a heavy price before it repulsed the terrorist attack? Did the
Government fail to believe 1in mounting a swift counter on the
perpetrators of terror.” The Home Minister said, "l know the answers but

I won"t give them." Sir, when no answers are given the reason for not
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giving the answers is also at times obvious. Undoubtedly, the answers to
most of these questions were, "yes". He then suggested a vision for the

future and his vision for the future had several aspects. He first
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said, "Let us first set up a National Investigating Agency.® Some people
here and outside the State Government had doubts that the National
Investigating Agency may impinge on the federal structure. Some speeches
to that effect were also made, but because of considerations of national
security we decided to support it. He then suggested that the Unlawful
Activities (Prevention) Act will have to be expanded and according to him
the amendments to the Act was an admission that the repeal of the Anti-
terrorist Law had left a vacuum. So, barring two major areas of
difference, he brought back every provision of quota and 1 can assure
some colleagues who use the words, "these provisions in a society which
is to fight terror are essential®. Then, don"t compare them with any law
of the past. These are new emerging situations. He then said, "lets have
a National Intelligence CGrid where everybody who collects information and
there are dozens of agencies, has to share that information and that
India needs a national centre for counter terrorism.” Sir, this was in
2008, and now we are in 2011, and almost three years have passed. Where
do we stand? Even the NIA did not investigate 26/11. | am a great
personal sympathizer and a supporter of these investigative and
Intelligence agencies because of their work being done in national
interest, and if excesses are committed by any one of them, the system
must be vigilant; we must have checks and balances to correct them. Sir,
besides the questions he raised on 26/11, how is it that after
investigating the whole case in which several people must have been
involved-look at the system that we have — we ended up convicting one

man?

We have convicted that one man. And, convicting him was no rocket
science. He was there with a weapon in front of us all, before the
cameras and going about shooting and killing people. He was caught red-
handed. And, he, obviously, had to be convicted. Our internal
investigative system ended up convicting one man alone for an attack
which was, probably, one of the most powerful attacks anywhere in the
world after 9/11. 1t took no time for the FBI in the US to find out who
David Hadley was and who Mr. Rana was. We had some evidence about
Pakistan®s involvement. But, it was really the Chicago Trial which gave
us such conclusive evidence in terms of the involvement of both LeT and
the IS1. It was these evidences that we got helped us. | am sure there

must have been some domestic evidences also. But the trial itself was
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ended up iIn convicting only one man. One purpose the Chicago Trial served
was that it completely demolished and obliterated the distinction between
State actors and non-State actors in Pakistan. The Let is, ostensibly, a
non-State actor. The ISl is a State actor. But, this was completely
controlled and the handlers of this attack were in the Pakistan®s

official agency.

Sir, the National Counter Terrorism Centre has still not become
functional; | hope it does. | would only urge the hon. Home Minister one

thing. We have followed, through the media, the
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arguments and the counter-arguments in setting up of the National
Intelligence Grid. 1 am sure, the Government will, in its wisdom, take
all steps keeping two facts in mind. And, these are my causes of worry.
In any intelligence grid, actionable intelligence intended to be shared.
Sharing actionable intelligence has its own dangers; generic intelligence
should be shared. But, actionable intelligence, with specifics, can never
be put on such grids. You can never put intelligence on the grid that we
know who is staying, say in a house in Abbottabad. The moment you did it,
it will be counter productive. One agency may not be willing to share

with the other agencies, which is the executing agency.

The second one is this. This, 1 am sure, is what Mr. Ganguly
mentioned about the cyber terrorism and those who use cyber space to
invade. Unless we are doubly sure that we have built up fire walls around
our grids, it is dangerous to put anything on the grid. The leaks in the
US are from such grids. They have come and set the entire world
wondering. Therefore, when we become over enthusiastic about these grids
and sharing of intelligence and putting it on the grid, the need to know
must be kept in mind - who is entitled to know how much, what is not to
be shared must also be kept in mind and nothing should be shared till you
are able to build fire walls around the sharing mechanism. 1 hope, all

this is kept in mind before these proposals are put into action.

As | said, we have the opportunity that Shri Krishna is here. 1 come
to the Foreign Policy initiative. In India®s case, in Tfighting terror,
the Foreign Policy initiatives are extremely important. It 1is an
important instrument for us. Sir, unquestionably, three facts are clear.
The hon. Minister says that we live in a disturbed neighbourhood. Some
hon. Members have said that this is the most dangerous border in the
world. "The Economists® had a cover story almost using the same language.
We have a State in the neighbourhood which has used terror as an
instrument of State Policy. We have a nation in the neighbourhood which
has become an epicenter of global terror. You have a situation where
there is hardly a terror attack anywhere in the world, and some news
items have initially indicated that in the recent attack in China

Pakistan®s hand or a Pakistan connection is always there..whether it is
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the blasts in the underground trains in London or major attacks in India
or in the United States or anywhere in the world. Today, we are, for the

first time, reaching a situation where there is a global
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convergence on how you deal with a State, which has a nuclear arsenal,
which has terror, which has a lack of positive agenda, and which has a
lack of great economic development. How does the world deal with a State
of this kind? It is a State which is not merely living in denial. That
was something we used to say years ago. Today, it is a State which is
living in deceit. They are a friend of America, an ally of America, in
America®s war against terror. They are, simultaneously, an ally of the
enemies of America in the war against terror. It is a State which can
perform both roles. One important think-tank in the U.S., one of their
important spokespersons talking about our neighbour, recently said,
"Pakistan is an ally, not a friend. India is not an ally, but, still a
friend.” That"s how they started looking at us and the situation in this
region. The Afghan-Taliban was created and supported, virtually, by the
ISI. They still want America to have a dialogue or an entry route for
them. The Laskhar-e-Taiba was similarly created as an alternative front
which was India-centric. It started the blasts in India. That is where

the connection of all this security comes in.

When they were found out and action taken in various parts of the
world, they kept changing names. Somebody then started operating when
there was a different regime in Bangladesh. Huji was there, and the JuD
was there. And, then, you had, before the ban on the SIMI took place, -
there were several incidents with which SIMI was connected - the armed
faction of the SIMI or the wing of the SIMI which was organising this.
When they were found out and banned, you now have the Indian Mujahideens.
How do we, Sir, use our foreign policy initiatives in combating this? A
lot of these activities may even take place by home-grown terrorists and
they are externally inspired. Some of these Organisations are externally
funded. They are also externally created. Therefore, it is simply said,
in the absence of any other alternative, we will continue to engage. The
Government sees virtue in engagements. But, please bear in mind that even
when you engage, one of the foremost issues you have to raise— one can
always negotiate the side issues which are in the grey areas — is; what

was contained in the January 2004 understanding between them and us? How
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can there be a fruitful engagement if your territory is used for
terrorist strikes against us? You can always engage. Soz sahib just now

said, we want a stable Pakistan. Of course, everybody wants a stable

Pakistan. We
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want a stable neighbourhood. But if you get a stable neighbourhood which
is more transparent, where there is civilian authority, where there is
less radicalisation, it will be always welcome. But if you have a
situation where the society gets radicalised, the society continues to
use terror,the State instruments continue to use terror, the Armed Forces
get radicalised, the civilian establishment gets weakened, transparency
in the society goes down. Then, in a such case, the outcome of the
engagement will be determined not by the fact that we are talking to
them, but it will be determined by what their internal developments are.
And those internal developments must come on the right track. Your
foreign policy initiatives with them and with the rest of the world must
be used to find out how we deal with the society which has all these

issues which arise out of this.

Sir. 1 would urge the Home Minister not to take any satisfaction out
of this fact that there have been only two terrorist strikes of this kind
during his tenure. ..._.(Interruptions)... These are two main strikes. | am
not going into Sheetla Ghat or any of these strikes. | am not going into
those details. If you are able to lead the nation and overcome this
menace, we all stand in one voice behind you. We wish you all success;
this is not a battle we can afford to lose. But the fact is that you have
various kinds of problems in this country. You may not call what has
happened in some States in the North East as terrorism; you may call it
as insurgency. You may call the Maoist activities as Left Wing extremism.
The Indian society and segments within blink when you fight terror. Even
in your battle against Maoists, this has happened. We have repeatedly
discussed that issue here. 1 have always said that Maoism is not a
poverty eradication programme. This is a violent movement which wants to

overthrow India®s Parliamentary democracy.

Therefore, when States take up the Tfight against them, we take
various kinds of social and economic actions. 1 don"t think there is a
dispute. You must develop those regions. You must give tribals the full
jJustice and the benefit of economic development. But, then, to do that,

to build roads, to build schools, to build institutions, you need the
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land free from landmines. And, therefore, when you need it free from
landmines, you will have to take some security steps. All of us felt very
strongly when you, initially, as Home Minister, in your early days in
this Ministry, said that these were the steps we would take. We saw
discordant voices amongst your friends. From the Left to the Right,
everybody supported you. I do not want to go into the details because we
have discussed it at length. But, Sir, we have talked about the weakness

of the Indian States in dealing with this. 1 have
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6.00 P.M.

dealt with the weakness of our political system and our concern for vote
banks. Look at how other institutions look at it. I must confess, Sir,
that 1 am extremely disturbed about what recent pronouncements in this
matter have come. We had one precedent and I thought we will wish it away
where in Kashmir, our security forces were fighting with the militants

who were holed into a place of worship.

The Supreme Court decided that how many calories must be fed to the
terrorists on each day.: Judges don"t fight terror; Governments do;
security forces do. Therefore, this was one area where 1 thought the
whole concept, which is so vital to our democracy of separation of
powers, was being weakened. When I read, I find that from 1861 onwards,
the Police establishment of this country, the security establishment has
been aided actively by civilians. The 1861 Police Act, almost 150 years
as of today, says that you must have special police officers. The Home
Minister will say that "we are understaffed and we are trying to cover it
up.” So, from traffic to law and order, members of the community are
taken to aid the community, to help the community and to protect the
community. What were the Village Protection Committees in Punjab? These
are Special Police Officers. So, one or two people in every village will
get up and protect the village. Today, in Doda, Kishtwar, Soz Sahib will
know, in Rajouri, you have the Village Protection Committee comprising of
special police officers. You have had them in Maoist-infested areas. You
have them in the North-Eastern States. These are not merely employment
generating methods. Now, when 1 read the observations of the Court on
these issues, | don"t mind, Sir, repeating what I have said in print. "It
appears that instead of leaving security issues to the Government of the
day, ideology of the authors of the judgement now becomes the ground for

determining constitutionality.”

Sir, since this is now the law declared, I am sure, the Minister will
have no objection if | read out two or three paragraphs. 1 am quoting it.

These are stray paragraphs. 1 quote, '"People do not take up arms, in an
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organized fashion, against the might of the State, or against Tfellow
human beings without rhyme or reason. Guided by an instinct for survival,
and according to Thomas Hobbes, a fear of lawlessness that is encoded in
our collective conscience, we seek an order. However, when that order
comes with the price of dehumanization, of manifest injustices of all

forms penetrated against
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the weak, the poor and the deprived, people revolt." So, this is the

rationale why people revolt and pick up arms.

The next, Sir, is this, and | quote. "Thus the same set of issues,
particularly those related to land, continue to fuel protest politics,
violent agitator politics, as well as armed rebellion.... Are governments
and political parties in India are able to grasp the socio-economic
dynamics encouraging these politics or are they stuck with a security-
oriented approach that further fuels them?" Sir, 1 don"t think our
constitutional mechanism ever took away this responsibility from the
Government. Judicial review, enforcement of law is a domain of the court.
But what should be the approach, security or otherwise, is a matter
entirely left to the Government. This guides the approach in the matter
of how insurgency or left-wing extremism is to be handled. It further
says, '"'Rather than heeding to such advice which echoes the wisdom of our
Constitution, what we have witnessed in the present proceedings have been
repeated assertions of inevitability of muscular and violent statecraft."
So, if people lay down land mines, if they go about killing security
staff, demolishing schools, dispensaries, hospitals, roads, it is violent

statecraft.

SHRI D. RAJA: If the State violates the Directive Principles of the

Constitution how will the people react?
SHRI ARUN JAITLEY: If the State violates, the courts must step in.

SHRI D. RAJA: If the Government policies are anti-poor, what will the

people do? ...(Interruptions)...

SHRI ARUN JAITLEY: If the Government"s policies are anti-poor, the
Government should be voted out. The Government should be protested
against on the streets. The courts must step in and say, "the Government
must then act as per law." But the courts will not say, "this is the
reason why people have turned violent and you must go as a Home Minister
and offer a satyagrah before them.® Don"t use what the court chooses to
describe as violent statecraft. They can go about killing people and then

you are to be removed for the fallouts.
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Sir, 1 am not reading the entire text. There are other aspects of
this which have nothing whether it is a separatist or an unlawful act of
a State. Centre or States should really rationalize this kind of an
approach, and in a country which is torn by various forms of extremism,
today you have a situation where thousands of SPOs all over the country

are removed. Now, I am not so sure whether
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the Home Minister can advise the States and the Central organizations to
immediately recruit lakhs of people. The result of this was that within
two days of this judgment, the Maoists are now giving to the Special
Police Officers conditions for amnesty. The conditions for amnesty are,
"you come and join us, we will leave you." The dice is loaded in their
favour. Sir, when 1 said the political establishment must not blink,
there are various aspects of the Indian State, whether it is the media or
it is the Police or the State Governments or political parties or courts
or institutions, are we going to allow every establishment to start

blinking in a case where 210 districts are influenced by Maoism?

The North-East areas have their own problems in some States, which we
are trying to resolve; in Jammu & Kashmir, trouble is created from across
the border, and then, sporadic attacks elsewhere in the country also take
place. Now, if the Government or a State Government violates human
rights, the courts must step in. That is their jurisdiction, but how they
are to fight insurgency is a matter which is entirely to be determined by
the policy of the Governments, whether Centre or the State. Therefore, |
would like the response of the Union Home Minister and the Government as

to how they intend to deal with this situation.

Sir, lastly, as | said, this is not a battle that we can afford to
lose. Now, how do we fight it? Do we have the political will to fight it?
Are we going to be over-partisan in doing so? Or, are we going to fight
it only on the basis of considerations of national security? We must
address the causes which cause such a situation. But then, no effort
should be made to weaken the will of the Indian society in order to fight
this menace of terrorism and separatism. That is why, we are glad that
the Foreign Minister is here. That is an important instrument he has at
his disposal that could be used. And I am sure, if the Government of the
day looks forward and brings out a policy and an approach with the
support and in coordination with the States, we can hope that this is the
last time that Mumbai or any other part of India is attacked in this

manner .
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy
Chairman, I am grateful to the Members of this House who have raised this
discussion on terrorism, with special reference to the very sad and
condemnable terror attack that took place in Mumbai on July 13 this year.
I am grateful to our senior leader, Dr. Manohar Joshi, for initiating the
debate and I am grateful to Shri Arun Jaitley, the Leader of the

Opposition, who wound up the debate with a very spirited speech.
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Sir, we are dealing with a complex subject. As long as there is
violence here and violence there, we could deal with it as a law and
order problem or, at best, a problem affecting public order, but 1 think
terrorism takes the subject to a new dimension. It is not a simple law
and order problem, nor is it a problem affecting public order. It goes
beyond that. It affects the nation®s security. In fact, it may even

affect the nation®"s survival as one nation.

Yesterday, the Leader of the Opposition and | were present at a book
release function. The name of the book should be a wake-up call to all of
us. The title of the book was "Indian Mujahideen - The Enemy Within".
Both of us jointly released that book and some of the points that I will

make now I had made yesterday, very briefly.

We live in the most troubled and most vulnerable neighbourhood in the
world. There have been other hotspots in the world. For a while it was
Palestine, Israel, Lebanon and Syria. But now the epicentre of terror has
shifted to the Afghanistan-Pakistan area, and we are the immediate
neighbour. Therefore, let us make no mistake that as long as the
epicentre of terror is in this region, we will continue to be under the

shadow of terror threats.

It is something which we cannot wish away. Dr. Ganguly said, "We can
make our history but we cannot re-write our geography."” Adding to that,
there are either weak States or fragile States around us. Even as Bhutan
moves towards democracy, we find Nepal struggling to hold on to its very
fragile democratic system. Bangladesh is fighting forces that threaten
her democracy; Sri Lanka is still driven by conflict. So, 1 think we must
acknowledge the fact that we will live under the shadow of terror and we
must, therefore, recognize the gravity of the challenge that faces us.
Sir, initially we took comfort in the thought that terrorism was cCross-
border terrorism; it was imported and it came from across the border.
That was true. There is no gainsaying the fact that terrorism came from
across the border. It started in Kashmir and it has been with us for many

many years in Kashmir. Some terrorists came from Bangladesh; many find
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the Myanmar-Bangladesh route as a convenient route; some come through
Nepal and then many of them penetrated deep into the Indian hinterland.
Every time a terror attack took place, we pointed the finger at our

neighbour and said you are the
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cause. That finger pointing was not wrong because at that time that was
largely the cause. Most terrorists who committed acts of terror in India
were trained, funded, handled and pushed into India to commit acts of
terror. The new reality is, that"s not the only source of terror any
more. We today have home-grown terror groups. We can go into the history
of these groups. 1 can spend several minutes talking to you about SIMI
and how SIMI has morphed into the Indian Mujahideen. 1 can talk to you
about the modules of Indian Mujahideen; 1 can talk about other groups
which are operating in India. The second fact that we must realize is
even while we live under the shadow of terror in this neighbourhood, many
terror groups are home-grown terror groups. These are modules which are
totally Indian. They may be inspired by groups outside, but these are
totally Indian. These modules exist in India and operate in India. The
third fact that we must acknowledge is that these groups, as is popularly
believed, are not groups that practise one religion. For many years, we
thought that all terror groups belong to one religion. That is not true.
In fact, that unquestioning faith led our intelligence and investigating
agencies down the wrong path. In a number of cases, they arrested
innocent people; they indicted innocent people and young boys have spent
several years in jail for no fault of theirs. As Dr. Ganguly pointed out,
all over the world right-wing fascist elements are on the rise and India

is no exception.

1 don"t care about the guy®s religion. But, I certainly question and
oppose, and 1 am implacably opposed to the kind of right-wing fascist
fundamentalist politics that he practises. But, that"s the new reality.
So, my first appeal to all hon. Members is: we cannot live in denial; we
cannot close eyes to facts; we must accept the reality that faces us.
And, these are the three facts. First, this is the most troubled
neighbourhood. We 1live under the shadow of terror. Second, these are
home-grown modules, Indian boys, and sometimes, even Indian girls. The
five boys from Kerala, who were taken to Jammu and Kashmir to be
exfiltrated into Pakistan for training, were guided by a girl. There is a

second fact. These are Indian modules. And, thirdly, that they do not
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belong to one religion. In fact, 1 don"t care about the religion they
practise. 1 am questioning the right-wing fascist fundamentalist beliefs

that they hold and for which, they are willing to indulge in violence.

Now, when 26/11 happened, 1 think, it was a rude jolt to this
country. The scale of 26/11 terrorist attack was stupendous. It shocked
the whole nation. We saw the drama unfold minute by minute on television
for three days, and that was what brought me to this Office. In my first
statement to the Parliament after 26/11, |1 said, and this probably
accords what the Leader of the Opposition just now said, 'South Asia is
in the eye of storm of terror. Several terrorist organisations operating

from
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territories beyond India®"s borders have been identified as a source of
the terrorist attacks in India that have occurred over the last several
years." And, | quoted what India told the United Nations Security Council
on December 10, "India will act to safeguard and protect its people from
such heinous attacks, however long and difficult the task may be. We must
do our duty by our people and take all actions as we deem fit to defend
and protect them." And, while ending my statement, 1 said, "l ask you to
remember the extraordinary courage of Assistant Sub-Inspector Tukaram
Ombale who grabbed the barrel of the gun and took all the bullets in his
chest to enable his fellow policemen to overpower Mohammed Ajmal Amir
Kasab. 1 ask you to remember the supreme sacrifice made by Major Sandeep
Unnikrishnan who ordered his men to stay back while he confronted the
terrorists. Ordinary men and women like us cannot match their bravery,
but we can stay united in our resolve and in our actions. Nothing should
divide us - not religion, not language, not caste. In our fight against
terror, there will be need for self-restraint, discipline and even some
sacrifice. | seek your support; and 1 have no doubt that with your
support and the support of the people, we shall overcome and vanquish the
forces of terror.” Sir, Pune and now Mumbai are two major blots on the
record and 1 accept that. The other incidents fall in a different
category. There are couple of cases where groups have claimed that they
were behind those attacks. But, there are significant differences between
those incidents and these two major incidents. In a couple of other
cases, it has not yet been established whether they are terror attacks.
They could be incidents committed by other mischievous elements. But, we
always take the maximum position. We assume it is a terror attack. We
investigate it as a terror attack until the contrary is proved. But, Pune

and Mumbai are indeed blots.

There is a difference between Pune and Mumbai. In Pune, we had the
intelligence. We shared the intelligence with the Government of
Maharashtra, which, in turn, shared it with the Pune Police, who, in
turn, shared it with the establishments in that area including the German

Bakery. The Manager at the German Bakery actually acknowledged the advice
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when he was told to take precautionary steps. Yet, Pune case happened.
That was a clear case of failure on the part of both the police and the

citizenry.

Mumbai blast on 13th July, 2011 was a case of "no intelligence”. |
won"t elaborate the point; 1 will illustrate it. | beg to submit that

there is a difference between "no intelligence® and "failure of
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intelligence®. The reason is obvious. We do not have an intelligence man
in every part of the country. We do not have a policeman in every
neighborhood. We do not intercept every telephone conversation. We do not
hack into every computer. We do not have an easily accessible database of
every module that is formed in this country. So, there will be cases of
“no intelligence®; there will be cases where intelligence failed, that is
Intelligence was there but intelligence was either ignored, intelligence
was misrepresented or intelligence was not acted upon. So, | beg to
submit that there 1is a difference between "no intelligence” and
“intelligence failure®. 1 do not know what Shri Advani ji meant but he
said, "it is not a case of intelligence failure”. 1 believe that Mumbai
was a case of "no intelligence”. That gives me no comfort. A case of
intelligence failure is a warning bell but a case of "no intelligence”
should warn us to be even more careful. We had no intelligence on this

module.

Nevertheless, please compare our response to 13th July, 2011 case of
Mumbai, and, 26th November, 2008 case of Mumbai. The police reached the
scene within minutes. Twenty-one ambulances evacuated every single
injured person or dead body within an hour, aided, of course, by local
citizens, like Shri Manohar Joshi"s constituents. Along with local
people, local taxis, 21 ambulances evacuated every single person and got
them to 14 hospitals. Two CFSL teams reached Mumbai by midnight; one from
Delhi by air, and the other from Pune by road. An NSG post-blast
investigating team that was in Mumbai rushed to the scene within minutes.
A l1l4-member NIA team reached Mumbai by midnight. 1| reached Mumbai by
midnight. The entire crime scene in three places was cordoned off. The
forensic team started working at about 10 o" clock. There was a drizzle.
They worked through the night and collected the forensic data. So, |
think, the response to
13/7 as opposed to the questionable delayed response to 26/11 shows that
something has indeed happened in the last 30 to 32 months amongst the

intelligence and police agencies that we have responded much better.

Mr. Deputy Chairman, Sir, 26 people died, 123 were injured, and, some
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of them were gravely ill. 1 pray for their recovery. We lost 26 precious
lives, 1innocent lives. We are deeply sad. | condemn the incident.
Compensation has been paid. The State Government has paid the
compensation, which was announced on television the next morning. The
compensation from the Prime Ministers®™ Relief Fund has been paid. In some

cases, relatives are outside Maharashtra, and, the compensation
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will be paid as soon as they are traced and their relationship is
established. There 1is no difficulty about compensation. The entire
hospitalization expenses have been borne by the Government of

Maharashtra.

And we are going to help the families. If they need jobs, if they

need other assistance, we will help the families.

Now, Sir, let me deal with some substantive issues as briefly as 1
can. Firstly, the worst period of terrorist violence in India started in
2002 and culminated in 2008. It was as an ascending graph. Five incidents
in 2002, 39 killed and 172 injured. It ascended to 9 incidents in 2008,
333 killed and 833 injured. That was the worst period. That was the
period when we pointed to cross border terrorim, which 1is true, but
failed to recognize that even when cross border terrorism was taking
place, Indian modules were being formed - SIMI, the Indian Mujahideen.
While intelligence agencies had some idea, | think, at the political
level, at the Governmental level, there was a failure to recognize the
growth of these modules. 2009 was terror free. 2010, we had Pune; 2011,
we had Mumbai. In between we had the small cases and 1 won"t dwell on

them now.

1 just want to share with you what we have done in the last 32 months
after the Mumbai blasts. Some of this was recounted by my friend, Tiruchi
Siva. But, 1 think, it is worthwhile sharing with you some of the things
we have done. Firstly, as the Leader of Opposition said, we amended the
UAPA. 1 am grateful to him. Despite serious differences on two issues,
the principal opposition party extended cooperation; all others extended
cooperation. We passed the Bill. There are serious differences on those
two issues. But today is not the day to debate it all over again. We
passed the Act to establish the NIA. I will tell you briefly about the
NIA®"s record. NSG was empowered. NSG hubs have been set up. NSG"s
Regional Center is coming up in Hyderabad. NSG today is empowered to
requisition any aircraft anywhere at any airport at any time. MAC was set

up. MAC was empowered by an executive notification. Subsidiary MACs have
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been set up 1iIn every State capital. MAC and SMAC are in seamless
communication 24x7. 1 have invited Chief Ministers to visit SMACs in
their State capitals. We have taken the Tfinancial burden of connecting
SMAC to the State special branch. Coastal Command has been set up.

Coastal security has been entrusted to the
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Navy. India has become a Member of the FATF, Financial Action Task Force.
We have extradition treaties with 17+18 countries - 17, we have signed
and exchanged, 8, we are about to exchange. We have MLATs with 10+9
countries - 10, we have signed and exchanged; 9, we will exchange. And we
are putting a lot of money into modernization of police forces, both the
Central Armed Police Forces as well as the State Forces. The main
drawback has been the lack of enough policemen. We have one of the lowest

police-population ratios.

But 1 am happy to say that, thanks to our prodding, States have
recruited 90,359 police personnel in 2010. That is capacity building.
That is the building block. That is the foundation. Without policemen,
you cannot police this country. But before we take satisfaction, let us
remember, despite recruiting 90,000 policemen in 2010, there are nearly
6,00,000 vacancies in the police force. It will take us, at this rate,
seven years to fill the vacancies. In the meanwhile, many will retire;
there will be attrition. And recruiting a constable is not a one-day
affair. If you decide to recruit a constable today, he will join the
force twenty months from today. The process of recruitment will take one
year and the process of training will take nine months. While the States
recruited 90,359 police personnel, the Central Armed Police Forces
recruited, in two Ffinancial years, 93,757 new personnel. Nearly one lakh
people have been added to the Central Armed Police Forces. This year,
2011-12, CAPFs will recruit 92,168 people. Never before have we recruited
nearly one lakh people to the CAPF in one year. We are setting up 20 CIAT
schools; 13 are operational. The CRPF, the SSB, the I1TBP, the BSF and the
IB have set up a large number of training academies and training schools.
Therefore, capacity building is starting at the basic building block,

namely, more people to police us.

Now 1 come to equipment. Police stations, barracks, vehicles,
motorcycles, weapons, including AK-47 and carbines, security equipment
and night vision devices. The kind of equipment that has been procured in
the last two years equals to the procurement in all the years before. |

don"t want to burden my speech with the details. But a huge amount of
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money, running to over several thousand crores of rupees, had been spent
in the last two years to procure the equipment. And the equipment is
available. And more are being procured. 1 have taken the risk to procure
it. 1 don"t know which C&AG will find fault with them. 1 am prepared to

take the risk.

When 1 took office, my predecessor, on a complaint by a major
industrial house on the last day when the order was to be placed,

cancelled it. I revived it, went back to the CCS and said,
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“"Whatever the complaint is, let us buy these 20,000 bulletproof jackets."
We bought 20,000 bulletproof jackets by reviving a closed procurement.
Subsequently, 1 procured 59,000 BP jackets, despite the fact that one of
the officers and one of the scientists were colluding and we"re
prosecuting them. | said, "You prosecute them, but let us continue the
procurement.” These are two different things. Prosecute the guilty
fellow, but continue the procurement. We have got AK-47s. We have got

carbines.

But let me tell you, it is not easy to procure for the Government of
India. It is not easy to procure pencils. It is not easy to procure even
stationery. Every time you go for procurement, on the day you are going
to place the order, you will have a complaint on your table. It is not
your system. It is not my system. It is our system. But let me tell you,
we have taken risks. In every case, we have recorded exhaustive reasons

why we are taking the decision.

I am sure somebody will say this reason is good and that reason is
bad. But, as 1 said, | told my officers to go ahead and procure. Ombule
died because he did not have a bullet-proof jacket. If he had a bullet-
proof jacket, Ombule may not have died; he would have caught Kasab alive.
I said, it doesn"t matter, let a future CAG find fault with us, but,
let"s procure today. We are going ahead and procuring. We will continue

to procure and I will record reasons why I am doing something.

States have procured. Mumbai has procured a lot of equipment.
Maharashtra has raised forces but yet, as |1 told Mr. N.K. Singh
yesterday, capacity building is work-in-progress. We have not yet built
our capacity commensurate with the gravity of the challenge. It will take
the State Governments a couple of years more before they fully equip
their police forces. And 1 have received cooperation from all Chief
Ministers irrespective of their party affiliations. You can verify this
by asking your Chief Ministers. Ask the Chhattisgarh Chief Minister
whether we have been helpful or not. He is the one who, sometimes

embarrassingly, sings my praises. ...(Interruptions)... In this battle
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with insurgents, Maoists and terrorists, there is no party, there is no

religion, there is no ideology. We have to face up to this challenge.

---(Interruptions)... First you ask him before you ask me the question.
Just ask Dr. Raman Singh. ...(Interruptions)... As long as you don"t say
that Maoists are my friend, 1 am happy. ...(Interruptions)...

Now, Sir, let me deal with the Indian modules. We believe that Pune
was perpetrated by an Indian module and, while no conclusion is being

drawn about Mumbai, all the indicators point to an
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Indian module. It"s possible that the same module was there but, as 1
said, no conclusions have been drawn. We have successfully busted a
number of modules. 1 know that it"s a statement that many of you may find
hard to believe, but, it is a fact. We don"t publicise this. Even now, 1
am not going to give you details that will alert the adversary. But, we
have so far neutralised 51 terror modules in the last two years. | will
give you one or two examples because some of this is already in the

public domain.

Abdul Latif and Riyaz @ Rehan were arrested in Mumbai in March 2010.
They had drawn up plans to blast the ONGC installations and the Mangaldas
Market in Mumbai. They were arrested and that terror plot was foiled. 1
will give you one more example. Zia-uh-Haque @ Abu Abdulla was arrested
in Hyderabad iIn May 2010. He was working as an LeT sleeper under the
command and control of Pakistan LeT commander Rehan based in Pakistan. He
was planning a major terrorist action against a multinational company. As
recently as June 2011, a ten-member SIMI module was busted in Madhya
Pradesh that was planning to target leaders of the Hindu community in
Madhya Pradesh and three Judges of the Lucknow Bench of the Allahabad
High Court who had delivered judgment in the Ayodhya case. | won"t give
you more examples but believe me, our intelligence agencies, both at the
Centre and the States, irrespective of the party in power, are working
together and that is why, we have been able to bust so many terror

modules.

But it is possible that there are other modules we have not yet

busted. It is a way of putting things. | cannot claim that every terror
module has been busted nor can 1 claim that there is no terror module
which has slipped through the cracks, nor can 1 claim that a terror

module, tomorrow, will not succeed in one of its plots.

1 said yesterday in a lighter vein at a function that busting a
terror module is not what you see in movies where the hero, as the minute
hand of the trigger moves towards 12, he has 60 seconds and he got

cutting pliers in his hand, he says, “Should 1 cut the red wire or the
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green wire?" And when he cuts the red wire, the hand goes to 50 or 52 or
53". That is not the way modules are busted. That is dramatized in
movies. Busting a module requires painstaking investigative work,

identifying the right
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people. You cannot hit the wrong group. ldentifying the right people,
working with the State police, working with the State intelligence in
very close coordination, and then using the State police to arrest them.
We don®"t arrest them. It is the State police which arrests them. But we
work with the State police. All these cases of Mumbai or Madhya Pradesh
were done with the help of the State police. But there is a pact among
intelligence agencies. Nobody says it outside unless it becomes
absolutely necessary to share this information. So, today, our
intelligence gathering has improved. Intelligence sharing has improved
tremendously. 1 say this without fear of contradiction that no State
today is not cooperating with me on sharing of intelligence. Every State,
irrespective of the party in power, is sharing intelligence with us. We
are sharing intelligence with them and we are working together to

neutralize these terrorist modules.

Sir, questions were raised about what happened to all these cases in
Mumbai. "Have you taken action?" | got a list with me. I can share with
whoever wishes to read it. In the case of Mumbai which Dr Manohar Joshi
wanted, 1 want to inform him that bomb blasts in the Best bus at
Ghatkopar in December, 2002, trial was concluded, 10 were discharged, 8
were acquitted, and one died in police custody, appeal has been filed by

the State against the acquittal of five.
[(THE VICE-CHAIRMAN (PROF.P.J. KURIEN) in the Chair)]

In January, 2003, bomb explosions in McDonald"s restaurant, Ville
Parle, blast in train at Mulund, 17 persons were charge-sheeted. Trial
has not yet started. Then, in four cases which are by the same module,
December, 2002 to August, 2003, six Best bus blasts in Mumbai, twin
blasts near the Gateway and the Zhaveri Bazaar, Kalba Devi blast, 7
persons were arrested, trial concluded on 6th August, 2009. Three accused
were discharged. One turned approver. Three were convicted and sentenced
to death. Appeal by the prosecution was filed in Mumbai against the
discharge order; and the defence has Tfiled appeals against their

conviction. Appeals are still pending.
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Serial blasts in Mumbai trains, 16 were arrested. Trial is on; and
the trial will be concluded shortly. So, in every case either there has
been conviction or acquittal in one case. Appeals are pending. Trial is
on. We are following very, very closely. 1 do not think anybody can find
fault. The trial process in India is very slow and everybody knows that.
In a multi-accused trial with hundreds of witnesses the process is indeed

very slow.

Sir, NIA has been entrusted with 29 cases. Some of these cases arise

out of money laundering
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to fund terror. Some of these cases arise out of the North East, again
money laundering to fund terror. But today NIA has major cases of terror

of two distinct groups.

One is those who claim to be jihadi terrorists. A set of cases are
with the NIA. Another is right wing fundamentalists, fascist groups. A
set of those cases are with the NIA. 1 can take you case by case. In many
of the cases the charge sheets have been filed and in a handful of cases
the trial has already started. In several cases there is reinvestigation
because ther earlier charge sheet was false. There is reinvestigation. 1
don®"t want to say anything that will prejudice or harm the persons who
are being tried. But the NIA today has a very successful record of filing
charge sheets. The NIA came into existence on 1st January, 2009. It is
building capacity, in-house capacity. Twenty-nine cases are with it and
it has been able to file charge sheets in a vast majority of cases. |
think that it has already filed charge sheets in over a dozen cases. The
NIA has been one of our recent success stories. | think, as the NIA
develops capacity, it will become like the Scotland Yard or like the FBI

a major federal investigating agency.

Now, there is some dispute about how well do we compare with the
world? 1 am not claiming that we are the best in the world. But I think
that the world®"s best have also their occasions when they stumble and
fall. Take, for example, the London bomb blasts. | hope some of you have
read lan Blairs®™ book, the then Commissioner of Police, Scotland Yard.
The first bomb blast took place in the Liverpool Street-Aldgate East tube
station at 8.50 a.m. The second explosion took place in another train at
8.50 a.m. The third explosion took place in another tube station at 8.50
a.m. Three bomb blasts at 8.50 a.m. At 9.47 a.m. an explosion took place
in a bus. The Commissioner, the Scotland Yard Chief, got the first
telephone call after 9.47 a.m. From 8.50 a.m., when three explosions took
place in a train, the head of the London Police did not have information.
Of course, in his book he goes on to say why it happened. He calls it, of
course, a great failure of the system. But the system failed? The point 1

am trying to make is that the system can fail.
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The next one is a point which Mr_Arun Jaitley and |1 discussed

yesterday. We tend to believe that America has not had a terror attack
after 9/11. That is a tribute to America®"s myth making. That is not true.

That is simply not true. The first was the Los Angeles Airport shooting

in 2002. I will give
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them date-wise. Then comes the Little Rock Recruitment Office shooting.
Then, there is the Fort Hood shooting in 2009 when 16 people were killed.
Then comes the underwear bomber who almost blew up the plane. In fact, he
attempted once. It did not detonate. The passengers on the flight, as the
flight was landing, pounced upon him. There was no intelligence. Then
there is the shoe bomber and then the Times Square bomber. Now, in some

of these cases the Americans have themselves classified it as 'no
intelligence” and iIn some of the cases they have classified it as
“failure of intelligence”. ..._(Interruptions)... Please. Did 1 say that?
Why are you putting words in my mouth? We had a serious debate and let us
conclude it on a serious note. All that I am pointing out is that, as we
build capacity, as we improve our system, as our police force becomes
better and better, we hope to overcome some of the glaring deficiencies
in our system. There will be cases where there is no intelligence; we
must improve our intelligence gathering. There will be cases where there
is a failure of intelligence; we must improve our intelligence analysis
capacity. That is the point I am making. Where there is no intelligence,
we must improve intelligence gathering and where there is intelligence

failure, we must improve our capacity to analyse intelligence.

Sir, let me deal with two or three points which Shri Jaitely made. 1
want to reassure this House on some of the things that are in the process
and are pending, that has caused me disappointment. The speech that I had
made at the Intelligence Bureau Centenary, was a speech on which 1 had
reflected for nearly a year. So the questions that | had asked were the
questions that had been troubling me for nearly a year. You are right.

When 1 said, 1 know the answers, | won’t give the answers," the answer is

an obvious answer. It"s a rhetorical question and answers are obvious.

Now, the several pillars on which the new architecture must stand,
one is the NIA which is in place - | am talking about the Central
architecture - second is the NSG which has been empowered and spread out
throughout the country and the third is NATGRID. Now there is a NATGRID
in every country. | have been to the USA, France, the UK and Russia. They

have a NATGRID. It goes by different names. 1 am willing to have the
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Chief Executive Officer of the NATGRID brief leaders of political parties
in a closed door briefing on the safeguards that we have built in
NATGRID. When the Leader of the Opposition wanted to visit the United
States and he wanted a briefing, we sent our officers to brief him
because he is representing the country, even as a Leader of the

Opposition.
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I am willing to brief leaders of political parties in a closed door
briefing. 1 will ask the CEO to brief you. Every precaution that is
conceivable, every precaution that has been taken care of 1in other
counties of the world, every safeguard, every Tfirewall has been built
into our system. We have got clearance on the 6th of June, 2011. It will
take me 18 months to build NATGRID. Indian software companies, let me
underline, Indian software companies, are helping us build NATGRID. There
will be no foreign company involved. It will be completely built by
Indian engineers and it will be run by Indian engineers. NATGRID will be
a reality. At least, the first phase of NATGRID will be a reality in 18
months. The fourth pillar is NCTC. When NCTC is set up, NATGRID will be
subsumed the NCTC because NATGRID is intended then to feed the NCTC.
NATGRID will have a lot of information, but we are going to use it only
for counter terrorism. NCTC is dedicated for counter terrorism. Now I am
part of a Cabinet system of Government. My colleague is here. When you
were in Government, you were also part of a Cabinet system of Government.
I don"t have the freedom which the Chinese Interior Minister has or the

Israeli Interior Minister has. | have to work within the Cabinet system.

Questions have been raised about the NCTC, we are resolving those
issues. The Prime Minister has told us that he will have a final round of
discussion on NCTC and we will take a decision on NCTC. With NIA, an
empowered NSG, NATGRID and NCTC, I am confident, we can put together an
architecture that will considerably improve the intelligence gathering,
intelligence sharing and counter terrorism capacity in India. It will not
happen overnight. The work is in progress. We have to work together.
States have to work together. All of us working together can build a
capacity that a country of this size, this spread and this complexity
needs. We are a huge country. We are a large country spread over several
hundred thousand sq. kilometres. We need to build massive capacity. The
work is in progress and more work will be done. Sir, 1 think 1 have
answered the major points raised by the hon. Members including the hon.
Leader of the Opposition. ...(Interruptions)... Now 1 come to the last

issue about the judgement.
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1 did say yesterday that Chhattisgarh has promulgated the Ordinance.
I have asked Orissa to consider whether they are inclined to promulgate a
similar Ordinance because those are the only two States where the SPOs
are engaged in anti-Naxal activity. | am reading the judgement narrowly,

that it applies to anti-Naxal operations.
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Therefore, 1| have asked Orissa to consider whether they will
promulgate an Ordinance in Orissa also. As far as we are concerned, 1
have done my homework. 1 have consulted the Attorney-General. We are on
the anvil of taking an appropriate decision and, when we take the
decision, | will share it with this House. But 1 entirely agree that, to
borrow the words of the Supreme Court, there can be no rhyme and there
can be no reason for anyone in this country to take up arms to overthrow
a parliamentary democracy. However well meaning he may be, however highly
motivated he may be, however altruistic he may be, however pro-poor he
may be, as long as we swear by this Constitution and as long as we
believe in parliamentary democracy, there can be no ground whatsoever for
anyone to take to violence to overthrow a parliamentary democracy. With
that in mind, 1 will approach the judgement and 1 will share with you

when we take a decision.

With these words, | thank the hon. Members.

STATEMENT BY MINISTER
The situation in Sri Lanka

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the Minister of External

Affairs to make a statement on "The situation in Sri Lanka-".

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, 1 rise to

inform the House on the situation in Sri Lanka.

There have been a number of requests for Calling Attention Motions
and Short Duration Discussions as well as Parliamentary Questions on
issues relating to Sri Lanka in both the Houses of Parliament. 1,
therefore, propose to make a Suo Motu statement which, 1 hope, will
respond to most, if not all, issues of interest and concern to my fellow

Parliamentarians.

The relationship between India and Sri Lanka is based upon shared
historical, cultural, ethnic and civilizational ties and extensive

people-to-people interaction. In recent years, the relationship has
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become multifaceted and diverse, encompassing all areas of contemporary

relevance.

Sri Lanka has borne the brunt of terrorism for nearly three-decades.
The end of the long period of armed conflict in Sri Lanka in May 2009,
left around 3,00,000 Internally Displaced Persons (IDPs) living in camps
in Northern Sri Lanka and general devastation of infrastructure in the

affected areas.
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The Government of India has accorded the highest priority to the
welfare of IDPs in Sri Lanka. In June 2009, the Prime Minister announced
a grant of Rs.500 crores for relief, rehabilitation and resettlement work
in Sri Lanka. Towards this humanitarian effort, India dispatched family
relief packs, deployed an emergency Tfield hospital, conducted an
artificial limb fitment camp and deployed seven de-mining teams in
Northern Sri Lanka. It also gifted more than 10,400 MT of shelter
material, 4 lakh cement bags, 95,000 agricultural starter packs and 500

tractors to revive agricultural activities in Northern Sri Lanka.

India also announced the construction of 50,000 houses, mainly for
IDPs in Sri Lanka. During my visit to Sri Lanka in November 2010, |
inaugurated the pilot project for construction of 1000 houses at Ariyalai
in Jaffna. | am happy to convey that work on ground has already started
and houses are beginning to come up in what is being seen as a model
project. 1 also carried out the ground breaking for railway line
restoration projects in Northern Sri Lanka under a Government of India
Line of Credit of about US $ 800 million. India is also assisting in the
rehabilitation of the Kanakesanthurai (KKS) harbour, restoration of
Duraiappa stadium, construction of a Cultural Centre at Jaffna and

vocational training centres at Batticaloa and Nuwara Eliya.

Our primary objective in all that we are doing in Sri Lanka is to
ensure the welfare and well-being of Sri Lankan Tamils, including IDPs,
and to assist in the development of Northern Sri Lanka. In a Joint Press
Statement issued on the occasion of the visit of the Sri Lankan External
Affairs Minister to India on 17 May, 2011, 1 urged the expeditious
implementation of measures by the Government of Sri Lanka to ensure
resettlement and genuine reconciliation, including early return of IDPs
to their respective homes. 1 am happy to convey to the House that
according to information available to us around 2,90,000 IDPs have

already been resettled and only around 10,000 IDPs remain in the camps.

The Government has also articulated its position that the end of

armed conflict in Sri Lanka created a historic opportunity to address all
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outstanding issues relating to minority communities 1in Sri Lanka,
including Tamils. The Joint Press Release of May 17, 2011, states that
all such outstanding issues had to be settled in a spirit of
understanding and mutual accommodation imbued with political vision to
work towards genuine national reconciliation. The External Affairs

Minister of Sri Lanka
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affirmed his Government®s commitment to ensuring expeditious and concrete
progress in the ongoing dialogue between the Government of Sri Lanka and
representatives of Tamil parties and that a devolution package, building
upon the 13th Amendment, would contribute towards creating the necessary

conditions for such reconciliation.

The end of the long conflict in Sri Lanka has also raised questions
relating to the conduct of the war. We have, in this context, noted a
report issued by a Panel of Experts constituted by the U.N. Secretary
General on Accountability in Sri Lanka. There have also been public
reactions to the telecast of the "Channel 4" documentary entitlled "Sri
Lanka®"s Killing Fields". Presently, our focus should be on the welfare
and well being of Tamils 1in Sri Lanka. Their rehabilitation and
rebuilding should be of the highest and most immediate priority. A just
and fair settlement of the political problem is of utmost importance. |
have, nonetheless, stressed to my Sri Lankan counterpart, the need for an
early withdrawal of emergency regulations, investigations into
allegations of human rights violations, restoration of normalcy in

affected areas and redress of humanitarian concerns of affected families.

Sir, on the concerns expressed by some Members on the issue of Indian
fishermen in waters between India and Sri Lanka, allow me to reiterate,
at the outset, that the welfare, safety and security of our fishermen

have always received the highest priority by Government.

There have been reports of incidents of attacks on Indian fishermen,
allegedly by the Lankan Navy Government. Through Diplomatic Channels, we
have been consistently and immediately taking up any reported incident
involving arrest or violence against Indian fishermen to ensure their
safe security, early release and repatriation. The Government has
conveyed to the Sri Lankan Government that the use of force could not be
jJustified under any circumstance and that all fishermen should be treated
in a humane manner. The Sri Lankan side, while denying that their Navy

was involved, has promised to seriously investigate these incidents.

During the meetings with my Sri Lankan counterpart in February 2011
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in Thimpu and in May, 2011 in New Delhi, 1 not only conveyed our deep
concern at the violence against our fishermen but also stressed the need
to ensure that these incidents do not recur. In the Joint Press Release
issued in May 2011, India and Sri Lanka agreed that the use of force
could not be justified under any circumstances and that all Tfishermen

should be treated in a humane manner.
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Through you, Sir, 1 would like to inform this august House that we
have emphasized that there is no justification for the use of force
against our Tishermen even though almost all instances of arrest and,
harassment of our fishermen seem to have occurred in Sri Lankan waters.
We do need to be conscious of the sensitivities on the Sri Lanka and of
the many Sri Lankan fishermen who have, after a long hiatus, started
fishing in that area. We are also working with concerned State Government
on our side keeping in mind that issues of fishermen affect both sides.
In 2010, a total of 137 Indian fishermen were apprehended and released by
Sri Lanka. Till 3rd August 2011, a total of 164 Indian fishermen were
apprehended by Sri Lanka and all were subsequently released. At the same
time, in 2010, a total of 352, and in 2011, a total of 131 Sri Lankan
fishermen, have been apprehended by our authorities. A total of 104 Sri
Lankan fishermen are still in Indian custody whereas all Indian fishermen
apprehended on charges of fishing- related violations in Sri Lanka have

been released.

While the Government of India is of the view that the end of conflict
in Sri Lanka provides an opportunity to pursue a lasting political
settlement in Sri Lanka within the framework of a united Sri Lanka,
acceptable to all the communities in Sri Lanka including the Tamils, it
has to be kept in mind that this is a long standing issue and Sri Lanka
is going through its internal processes, including structured dialogue
between the Government and representatives of Tamil parties. The sooner
Sri Lanka can come to a political arrangement within which all the
communities feel comfortable, and which works for all of them, the better
it is. In this context, the commencement of a structured dialogue on
pursuing a political solution for national reconciliation as well as
reconstruction and development is a laudable development. We will do

whatever we can to support this process.
Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned to meet

at 11.00 a.m. tomorrow.
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The House then adjourned at fifty-seven minutes past six of the clock,

till eleven of the clock on Friday, the 5th August, 2011.
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